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 LOK  SABHA  DEBATES

 LOK  SABHA

 Tuesday,  March  29,  4977/Chaitra  8,
 899  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  SPEAKER  in  the  Chair]

 MEMBERS  SWORN

 Chaudhari  Charan  Singh  (Baghpat)

 Shri  Shyam  Sunder  Gupta  (Barh)

 Shri  Sidrameshwara  Swamy  Basayya
 (Koppal)

 Shri  Hopingstone  Lyngdoh  (Shillong)

 2.05  hrs.

 INTRODUCTION  OF  MINISTERS

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  I  introduce  to
 the  House  members  of  the  Council  of
 Ministers:

 Shri  Charan  Singh
 Shri  Lal  K.  Advani

 Shri  Shanti  Bhushan
 Shri  H.  M.  Patel
 Shri  Purushottamlal  Kaushik
 Shri  Raj  Narain  and

 Shri  Bijayananda  Pattanayak.

 20  LS—

 i.06  hrs.

 Re.  MOTION  FOR  ADJOURNMENT

 MR.  SPEAKER:  Regarding  the
 adjournment  motion,  would  you  like
 to  say  something?

 DR.  KARAN  SINGH  (Udhampur):
 I  would  like  to  urge  that  it  may  be
 taken  up  as  quickly  as  possible.

 MR.  SPEAKER:  Yes,  I  have  ad-
 mitted  it.  But  the  House  would  like
 the  Government  to  say  something.

 (Interruptions)

 Please  listen.  I  am  now  in  the  midst
 of  an  Adjournment  Motion.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  I  have  also  written
 on  the  adjournment  motion  itself,  Sir.
 I  have  written  about  it.

 MR.  SPEAKER:  I  have  not  seen
 it  ti]  now.  ३  do  not  know  when  you
 gave.  I  have  not  seen  it  i.e.,  on  the
 adjournment  motion  on  Kashmir.

 SHRI  JYOTIRMOY  BOSU:  I  want
 to  make  a  submission  on  the  adjourn-
 ment  motion  on  which  you  were
 good  enough  to  make  an  observation.

 MR.  SPEAKER:  Mr.  Bosu,  you
 will  have  time.  When  I  admit  it,
 you  will  have  ample  time.  We  will
 begin  discussing  it.  At  that  time
 you  can  certainly  say  something.
 Now,  those  in  favour  of  the  adjourn-
 ment  motion  may  please  rise  in
 their  seats.  Yes;  now  it  is
 admitted.  We  will  take  up  the  dis-
 cussion  after  the  Budget  Demands
 are  passed.  It  may  be  at  5  or  5.30
 P.M.  I  do  not  know.  After  all,  you
 know  about  the  urgency  of  the
 Demands.  Normally  such  a  motion
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 {Mr.  Speaker]
 is  taken  up  at  4  p.m.  But  there  is
 pressure  of  work.  We  will  have  to
 send  the  Demands  to  the  Rajya
 Sabha.  But  we  will  adjust  the  time.
 It  is  only  a  matter  of  adjustment;  and
 it  is  admitted.  We  will  take  up  the
 discussion.  It  may  be  at  5  or  5.30
 P.M.  But  it  does  not  matter.  We
 will  sit  for  an  extra  hour.

 .08  hrs,

 PAPERS  LAID  ON  THE  TABLE

 PROCLAMATION,  ORDER  &  REPORT  RE.
 State  oF  ORIssa,  PROCLAMATIONS  RE.
 ORISSA  AND  GUJARAT  AND  NOTIFICATION
 UNDER  TAMIL  NADU  URBAN  LaNp  (CEIL-

 ING  &  REGULATION)  AcT,  976

 गृह  मंत्री  (चौधरी  चरण  सिह)  :  अध्यक्ष

 महोदय,  मैं  श्रापकी  इजाजत  से  ,  निम्नलिखित

 कागज़ात  सदन  की  मेज  पर  रखता  हूं  :  _—

 (I)  A  copy  of  the  Proclamation
 (Hindi  and  English  versions  dated
 the  6th  December.  1976  issued  by
 the  President  under  article  550  of
 the  Constitution  in  relation  to  the
 State  of  Orissa  published  in  Noti-
 fication  No,  G.S.R,  923(E)  in  Gazette
 of  India  dated  the  l6th  December.
 i976,  under  article  356(3)  of  the
 Constitution.

 (2)  A  copy  of  the  Order  (Hindi
 and  English  versions)  dated  the  6th
 December,  1976,  made  by  the  Presi-
 dent  in  pursuance  of  sub-clause  (i)
 of  clause  (c)  of  the  above  Proclama-
 tion,  published  in  Notification  No.
 G.S.R.  924(E)  in  Gazette  of  India
 dated  the  i6th  December,  1976,

 (3)  A  copy  of  the  Report  dated  the
 l3th  December,  1976,  of  the  Governor
 of  Orissa  to  the  President  (Hindi
 and  English  versions),  [Placed  in
 Library.  See  No.  LT-8/77].

 (4)  A  copy  of  the  Proclamation
 (Hindi  and  English  versions)  dated
 the  29th  December,  976  issued  by
 the  President  under  clause  (2)  of
 article  356  of  the  Constitution
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 revoking  the  Proclamation  issued  by
 him  on  the  i6th  December,  976  in
 relaiion  to  the  State  of  Orissa,
 published  in  Notification  No,  G.S.R.
 957(E)  in  Gazette  of  India  dated  the
 29th  December,  1976,  under  article
 356(3)  of  the  Constitution.

 (5)  A  copy  of  the  Proclamation
 (Hindi  end  English  versions)  dated
 the  24th  December,  976  issued  by
 the  President  under  clause  (2)  of
 article  356  of  the  Constitution
 revoking  the  Proclamation  issued  by
 him  on  the  12th  March,  976  in
 relation  to  the  State  of  Gujarat,
 published  in  Notification  No.  G.S.R.
 944(E)  in  Gazette  of  India  dated  the
 24th  December,  976  under  article
 356(3)  of  the  Constitution.  [Placed
 in  Library.  Sce  No,  LT-9/77].

 (A)  A  copy  of  Notification  No.
 G.S.R.  868(E)  (Hindi  and  English
 versions)  published  in  Gazette  of
 India  deted  the  5th  November,  976
 containing  the  Order  of  the  President
 relating  to  suspension  of  article  3l
 of  the  Constitution  in  relation  to
 proceedings  etc.  under  the  Tamil
 Nadu  Urban  Land  (Ceiling  and
 Reeulaticn)  Act,  1976,  for  the  period
 of  operation  of  the  Proclamation  of

 Emergency  made  under  clause  (1)  of
 article  352  of  the  Constitution  on  the
 3760  December.  97l  and  on  the  25th
 June.  1975,  under  clause  (3)  of  article
 359  of  the  Constitution.  [Placed  in

 Library.  See  No,  LT-0/77].

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  I  am  on  a  point  of  order
 under  Direction  2  sub-section  (6)  i.e.
 on  a  cuestion  involving  a  breach  of

 privilege.  I  have  given  a  notice.  Sir.
 I  shall  be  failing  in  my  duty  if  I  do
 not  try  and  assist  vou  in  the  matter
 and  draw  your  attention  to  the  fact.
 According  to  your.  direction,  the

 privilege  motion  should  come  next  to
 the  adjournment  motion,  I  have  given
 a  privilege  motion  against  Mr.  T.  N.

 Kaul,  who  was  once  upon  a  time  an
 Ambassador  to  the  United  States.  He
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 has  been  telling  untrue  things  about
 political  detenus  in  this  country.  He
 has  said  in  telecast  and_  television
 interviews  that  the  political  detenus,
 MPs  ate.  are  interned  in.  their  own
 homes,  That  is  a  very  serious  breach
 of  privilege.

 MR.  SPEAKER:  I  do  not  think
 anybody  need  support  or  oppose  it  at
 this  stage.  I  have  got  it.  I  have  read
 it.  But  before  deciding  whether  we
 should  admit  it,  we  should  get  some
 information  from  the  government.
 I  cannot  straightway  admit  it.  You
 are  a  very  senior  Member  of  this
 House.  You  should  not  also  raise  the
 matter  like  this.  I  will  certainly  give
 you  oppvertunity.  I  am  referring  it  to
 the  government,  to  find  out  the  truth
 about  it.  They  must  also  be  in  the
 know  of  facts.  If  we  raise  it,  they  will
 have  to  answer.  Therefore  I  am
 refcrring  it  to  the  government.  I  have
 just  received  it.  Maybe  perhaps
 tomorrow  we  will  get  the  real  facis
 ahout  if:  and  then  certainly  I  «vill  look
 info  it.  (Interruptions)  Mayhe  ©  so.
 Everybody  will  have  a  right  to  do  that.

 SHRI  JYOTIRMOY  BOSU:  I  will
 wait,  Sir.

 MIR.  SPEAKER:
 Mr.  H.  M.  Patel,

 Thank  you,  Now

 .09  hrs.

 PAPERS  LAID  ON  THE  TABLE—
 contd,

 NOTIFICATIONS  UNDER  CUSTOMS  TARIFF
 Act,  975  AND  UNDER  CuTsoms  ACT,
 962  AND  A  STATEMENT  RE.  REASONS
 FOR  DELAY  IN  LAYING  THE-  ANNUAL
 Report  oF  UIFGIC  Lrp.,  MaApras  For

 974

 ;  THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  TI  beg  to  lay
 on  the  Table: —

 rob)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
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 versions)  under  sub-section  (2)  of
 section  8  read  with  sub-section  (3)
 of  section  7  of  the  Customs  Tariff
 Act,  975:—

 (i)  G.S.R.  870(E)  published
 in  Gazette  of  India  dated  the  6th
 November,  976  making  certain
 amendment  to  the  Second
 Schedule  to  the  Customs  Tariff
 Act,  1975.

 (ii)  G.S.R.  877(E)  published
 in  Gazette  of  India  dated  the  3th
 November,  976  making  certain
 amendment  to  the  Second  Sche~-
 dule  to  the  Customs  Tariff  Act,
 1975.

 (iii)  G.S.R.  3(E)  published  in
 Gazette  of  India  dated  the  2th
 January,  977  making  certain
 amendment  to  the  Second  Sche-
 dule  to  the  Customs  Tariff  Act,
 1975.

 (2)  A  copy  of  Notification  No.
 G.S.R.  4(E)  (Hindi  and  English
 versions)  published  in  Gazette  of
 India  dated  the  2th  January,
 1977,  under  section  459  of  the
 Customs  Act,  962  together  with  an
 explanatory  memorandum,  [Placed
 in  Library.  See  No.  LT-2/77]

 (3)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  Annual
 Report*  of  the  United  India  Fire
 and  General  Insurance  Company
 Limited,  Madras,  for  the  year  974
 and  a  Review  by  the  Government
 on  the  working  of  the  said  Com-
 pany.  [Placed  in  Library.  See  No.
 LT-2/77],

 I,94  hrs.

 ASSENT  TO  BILLS

 SECRETARY-GENERAL:  Sir,  I
 lay  on  the  Table  following  five  Bills
 passed  by  the  Houses  of  Parliament

 *The  Report  was  laid  on  the  Table  on  the  4th  November,  1976.
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 {Secretary-General]

 during  the  Eighteenth  Session  of

 Fifth  Lok  Sabha  and  assented  to:—-

 (l)  The  Appropriation  (Rail-
 ways)  No.  4  Bill,  1976.

 (2)  The  Appropriation  (Rail-
 ways)  No.  5  Bill,  1976.

 (3)  The  Appropriation  (No.  7)

 Bill,  1976.

 (4)  The  Gujarat  Appropriation
 (No.  2)  Bill,  1976.

 (5)  The  Pondicherry  Appropria-
 tion  (No.  4)  Bill,  1976.

 2.  I  also  lay  on  the  Table  copies,
 duly  authenticated  by  the  Secretary-
 General  of  Rajya  Sabha,  of  the

 following  three  Bills,  passed  by  the
 Houses  of  Parliament  during  the
 Eighteenth  Session  of  Fifth  Lok  Sabha
 and  assented  to:—

 (l)  The  House  of  the  People
 (Extension  of  Duration)  Amend-
 ment  Bill,  1976.

 (2)  The  Electricity
 Amendment  Bill,  1976.

 (Supply)

 MARCH  29,  1977  Rly.  Budget,  1977-78  &  8
 0.6.  on  Acct.  (Rly.)

 (3)  The  Constitution  (Forty-
 second  Amendment)  Bill,  1976.

 1110  hrs.

 RAILWAY  BUDGET,  1977-78
 AND

 FOR  GRANTS*  ON
 (RAILWAYS),  1977-78

 DEMANDS
 ACCOUNT

 MR.  SPEAKER:  We  will  now  take
 up  the  General  Discussion  on  the
 Railway  Budget.

 Motion  moved:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  third  column  of  the  Order
 Paper,  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 India  on  account  for  or  towards
 defraying  the  charges  during  the
 year  ending  on  the  3lst  day  of
 March,  1978,  in  respect  of  the
 heads  of  demands  entered  in  the
 second  column’  thereof  against
 Demands  Nos.  |  to  11,  IA,  2  to
 16,  2  and  22”.

 List  of  Demands  for  Grants  on  Account  (Railways)  for  1977-78  submitted  to  the
 Vote  of  Lok  Sabha

 Amount  ~f  Demand
 No.  of  Name  of  Demand  for  Grant  on
 Dem  nd  Account

 I  2  3

 I  Railway  Board  84,24,000

 2  Miscellaneous  Expenditure  4,05,35,000

 3  Payments  to  Worked  Lines  end  others  I5,56,000

 4  Working  Expenses—Administrati-n  =  .  .  §2;79;80,00  0

 §  Working  Expenses—Repairs  and  Maintenar.ce  221548,94,000

 6  Working  EBxpenses—Operating  Staff  +  I£2,9,45  ,000

 7  Working  Expenses—Operation  (Fuel)  109,28,16,000

 8  Working  Bxpe  -ses—Operation  other  than  Staff  and  Fuel  36,53,76,000

 *Moved  with  the  recommendation  of  the  Vice-President  acting  at  President
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 I  ;  3

 9  Workin;  Expenses—Miscel.aneous  Expenses  .  वि  19558,56,000

 70  Working  Expenses—Staff  Welf.re  .  393I0,53,000

 7  Working  Expenses—Appropriation  to  Deprec  ation  Reserve  Fund  46,66,67,000

 irA  Working  Expenses—  Appropriation  to  Pension  Fund  13,33,33,000

 12  Dividend  to  genera}  Revenues  and  Contribution  fcr  Grants  to  States
 in  lieu  of  Passenger  Fare  Tax  ¢  .  6,02,13,000

 T3  Open  Line  Works  (Revenue)  2399,95,000

 i4  Construction  of  new  Lines—Capital  :  nd  Depreciat'on  Reserve  Fund  17527544,000

 5  Open  Line  Works—-Capita!  Depreciation  Reserve  Fund  and  Develop-
 ment  Fund  |  वि  423,27,I5,000

 I6  Pensi  nary  Charges—Pension  Fund  12,80,32,000

 21  Appropriation  to  accident  Compensation  Safety  ard  Passenger  Ame  ities
 Fund  ‘i  न  न  .  नि  हे  हे  3,07,61,000

 22  Accident  Compensation,  Safety  and  Passenger  Amenities  Fund  नि  I,76,33,000

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  What  is  the  time  al-
 lotted  for  the  railway  budget  and  for
 the  general  budget?

 MR.  SPEAKER:  We  have  to  pass
 them  today.  We  will  have  two  hours
 for  the  railway  budget.  We  will  have
 ample  time  to  discuss  the  various
 points  on  the  discussion  on  the  Presi-
 dent’s  Address  on  the  Ist,  2nd  and  3rd.
 Further,  the  general  budget  will  be
 there  in  the  month  of  May.  For  the
 present  I  would  appeal  to  the  Members
 on  both  the  sides  to  pass  these  De-
 mands  by  the  evening  today  so  that  it
 may  go  to  the  Rajya  Sabha  tomorrow.
 If  you  help  me,  it  is  all  right.  If  you
 want  a  little  more  time,  I  have  no
 objection.

 SHRI  C.  SUBRAMANIAM  (Palani):
 It  should  not  be  rushed  through  like
 this.  We  cannot  pass  everything
 today.  Because,  in  the  general  budget,
 there  are  some  points  which  we  want
 to  raise,

 MR.  SPEAKER:  How  much  time  do
 you  require  for  the  railway  budget?

 SHRI  C.  SUBRAMANIAM:  I  was
 Saying  that  for  the  general  budget,
 more  time  may  be  allotted.

 MR.  SPEAKER:  We  will  allot  two
 hours  for  the  railway  budget.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Sir,  yesterday  vou  were
 pleased  to  observe  that  you  would
 consider  some  of  the  points  tnat  we
 had  made  yesterday.

 MR.  SPEAKER:  Are  you  referring
 to  something  under  rule  377?

 SHRI  SHYAMNANDAN  MISHRA:
 Yesterday  I  had  drawn  your  attention
 to  a  question  of  propriety  as  also  a
 question  of  breach  of  privilege  and
 you  were  pleased  to  observe  that  you
 would  give  some  thought  to  this  matter
 and  come  today  and  tell  the  House
 about  your  view  in  the  matter.

 MR,  SPEAKER:  I  do  not  know;  I  am
 not  very  clear  about  it.  Are  you  re-
 ferring  to  the  adjournment  rnotion?

 SHRI  SHYAMNANDAN  MISHRA:
 My  submission  was  that  the  imposi-
 tion  of  President’s  Rule  on  Jammu
 and  Kashmir  was  announced  to  the
 whole  world  but  the  House  was  rot
 informed  about  it.  That  constituted,
 in  my  view,  a  quesetion  of  propriety
 if  you  so  please,  also  a  question  of
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 [Shri  Shyamnandan  Mishra]

 breach  of  the  privilege  of  the  House.
 You  were  pleased  to  observe  that  you
 would  give  some  thought  to  the  matte:
 and  come  to  the  House  today  and  give
 your  ruling.

 MR.  SPEAKER:  I  would  suggest
 that  you  raise  this  issue  also  along
 with  the  other  points  when  we  dis.
 cuss  this  subject.  Then,  the  Govern-
 ment  would  be  in  a  position  to  give
 the  reply.

 AN  HON.  MEMBER:  It  is  a  special
 issue,

 MR.  SPEAKER:  I  know  it  is  a  special
 issue.  ‘The  question  is  whether  Gov.-
 ernment  is  ready  to  give  a  reply.  It
 is  true  I  said  yesterday  that  I  will
 give  my  thought  to  this  matter.

 SHRI  SHYAMNANDAN  MISHRA:
 But  it  must  be  treated  separately.

 SHRI  VASANT  SATHE  (Akola):
 The  explanation  should  be  laid  on  the
 Table.  It  should  not  be  confused  with
 the  discussion  on  the  adjournment
 motion.  Government  must  lay  the
 Proclamation  and  the  reasons  for  the
 same  on  the  Table.  Government  have
 already  announced  them  to  the  world
 outside  and  not  to  the  House.  That  is
 the  complaint.

 SHRI  J.  RAMESHWARA  RAO
 (Mahbubnagar):  There  is  a  conveation
 that  when  the  House  is  in  session,  if
 any  important  announcements  are  to
 be  made,  the  House  should  first  he
 informed  of  them  before  they  are  re-
 leased  to  the  press.  That  is  what  my
 colleague,  Shri  Shyamnandan  Mishra,
 is  drawing  your  attention  to.  It  has
 nothing  to  do  with  the  adjournment
 motion.

 PROF.  SHIBBAN  LAL  SAKSENA
 (Maharajganj):  I  have  given  notice
 of  some  cut  motions.

 MR.  SPEAKER:  I  was  dealing  with
 them.  But,  in  between  came  _  this
 demand.

 D.G.  on  Acct.  (Rly.)  I2

 Has  the  Prime  Minister  anything  to
 say  on  this  point?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  If  you  want  me
 to  say  something  on  this  now,  I  will
 say  it.  In  any  case,  during  ciscussion
 on  the  adjournment  motion  I  will  have
 to  say  why  this  was  done.  So,  I  would
 not  refer  to  that  now.  This  was  an
 action  taken  by  the  Governor  of
 Jammu  and  Kashmir,  I  have  been  ad-
 vised  by  the  Law  Ministry,  Law
 Minister,  that  it  has  to  be  laid  before
 the  Assembly  and  not  in  Parliament
 here.  I  am  examining  it  further
 (Interruptions).

 SHRI  MOHD.  SHAFI  QURESHI
 (Anantnag):  Where  is  the  Assembly?
 The  Prime  Minister  should  know  that
 the  Assembly  has  been  dissolved.

 SHRI  K.  LAKKAPPA  (Tumkur):
 How  can  the  Governor  dissolve  the

 Assembly?

 SHRI  MORARJI  DESAI:  May  I  say
 that  we  have  been  told  that  it  is  not

 necessary  to  lay  it  on  the  ‘Table  of
 the  House  here  and  that  if  ceed  he
 laid  only  in  the  legislature  therc?
 (Interruptions).

 SHRI  K.  LAKKAPPA:  It  is  the  most
 unconstitutional  thing  that  the  Prime
 Minister  is  submitting  here.

 SHRI  MORARJI  DESAI:  After
 President’s  Rule  is  declared,  jt  will
 come  here  and  not  go  before  the

 Legislature.  This  is  what  I  was  ad-
 vised.  If  the  advice  is  not  proper,  I
 will  examine  it  again.  If  it  is  wrong,
 I  will  make  amends  for  it.

 MR.  SPEAKER:  The  Assembly  is
 no  more  there.  Therefore,  it  cannot
 be  placed  before  the  Assembly.  The
 Prime  Minister  has  agreed  to  get  it
 examined  further  and  make  amends.  I
 think  it  is  a  very  fine  gesture.  We
 shall  now  go  to  the  next  item.

 SHRI  SHYAMNANDAN  MISHRA:
 I  may  point  out  for  the  consideration
 of  the  Prime  Minister  that  the  Con-
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 stitution  of  Jammu  and  Kashmir  also
 makes  it  abundantly  clear  that  the
 proclamation  has  to  be  issued  with  the
 concurrence  of  the  President  of  India.

 MR.  SPEAKER:  He  says  that  he  will
 examine  it  further  and  make  amerds.
 I  think  Mr.  Mishra  should  leave  it
 there.

 I  would  now  request  hon.  Members
 to  move  their  cut  motions.

 PROF.  SHIBBAN  LAL  SAKSENA:
 What  about  the  cut  motions  given
 notice  of  today?

 MR.  SPEAKER:  Normally  you  should
 give  the  previous  day.  However,  I  will
 waive  the  rule  and  allow  you  to  move
 the  cut  motions.

 ‘The  cut  motions  are  taken  as  nicved.

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  I  beg  to  move:

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Ruilway
 Board’  be  reduced  to  Re.  2.”

 [Need  to  abolish  the  Railway
 Board  (l)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railway
 Board’  be  reduced  to  Re.  ”

 [Failure  to  concede  the  just
 major  demands  ‘of  Railwaymen
 which  were  put  forward  hy  the
 National  Coordination  Committee
 of  Railwaymen’s  Struggle  in
 February,  974  (2)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railway
 ‘Board’  be  reduced  to  Re,  we

 [Failure  to  provide  adequate
 cover  to  Railway  Platforms  in
 Kerala  where  there  is  heavy  mon-
 ‘soon  (3)]

 4
 “That  the  Demand,  for  Grant  on

 Account  under  the  head  ‘Railway
 Board’  be  reduced  to  Re.  1”

 [Need  to  absorb  all  catering  staff
 in  permanent  posts  (4)1

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railway
 Board’  be  reduced  to  Re,  Ly

 [Failure  to  provide  adequate
 housing  to  all  railway  employees
 especially  in  smaller  stations  (5)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railway
 Board’  be  reduced  to  Re.  1.”

 {Need  to  upgrade  a_  further
 number  of  posts  of  Class  II,  III
 and  IV  employees  (6)?

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railway
 Board’  be  reduced  to  Re.  l.”

 {Need  to  abolish  the  rvactice  of
 Social  burdens  in  freight  —  struc-
 ture  (7)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railway
 Board’  be  reduced  to  Re.  1.”

 [Failure  to  prevent  the  frequent
 accidents  in  recent  months  (8)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railway
 Board’  be  reduced  to  Re.  Ln

 {Need  to  man  all  railway  level
 crossings  and  thus  pravent  further
 accidents  (9)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railway
 Board’  be  reduced  to  Re.  wv

 [Failure  to  grant  reccgnition  to
 N.E.  Railway  Mazdoor  Union  (10)]

 “That  the  Demand  for  Grant  on
 Account  under  the  heaa  ‘Railway
 Board’  be  reduced  to  Re  1”

 [Failure  to  restore  recognition
 to  S.E.  Railwaymen’s  Union  (l)]
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 “That  the  Demand  for  G:ant  on
 Account  under  the  head  ‘Railway
 Board’  be  reduced  to  Re.  3.7

 [Need  to  provide  adequate  rail-
 way  lines  in  economically  back-
 ward  areas  (l2)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railway
 Board’  be  reduced  to  Re.  1”

 [Failure  to  extend  Provident
 Fund  and  Gratuity  Acts  to  cover
 all  the  railway  employees  (l3)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railway
 Board’  be  reduced  to  Re.  l.”

 [Failure  to  grant  bonus  to  Rail-
 waymen  (14)

 SHRI  SOUGATA  ROY  (Barrack-
 pore):  I  beg  to  move:

 “That  the  Demand  for  Grant  on
 Account  under  the  hea  ‘Railway
 Board’  be  reduced  to  Re  lw

 {Failure  to  departmentalise  all
 contract  labour  in  the  Railweys
 (15)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railway
 Board’  be  reduced  to  Re.  1

 [Failure  to  start  work  on
 double  line  in  the  Bongaon  line
 in  Sealdah  division  and  _  the
 Bundel-Katwa  line  (16)]

 “That  the  Demand  for  “rant  on
 Account  under  the  head  ‘Ruilway
 Board'  be  reduced  to  Re.  wv

 (Failure  to  expedite  work  on
 the  Metropolitan  Transport  Fro-
 ject,  Calcutta  (17)1

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railway
 Board’  be  reduced  to  Re.  1

 [Failure  to  speed  up  the  conver-
 sion  to  broad  gauge  of  N.F.  Rail-
 way,  thereby  affecting  freight
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 movement  to  and  fro  Calcutta  Port
 (g)]

 SHRIMATI  PARVATHI  KRISHNAN:
 I  beg  to  move:

 “That  the  Demand  for  Grant  on
 Account  under  the  heal  ‘Ordinary
 Working  Expenses—Administration’”

 be  reduced  by  Rs.  100.”

 [Need  to  meet  the  demands  of
 S.M.’s  and  A.S.M’s  of  Olavakkot
 Division  of  Southern  Railway  (I9)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Ordinary
 Working  Expenses—Aiministration*®
 be  reduced  by  Rs.  0°.”

 {Need  for  reinstatement  of  office
 bearers  of  Integral  Coach  Factory
 Workers’  Union  (20)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Orclinary
 Working  Expenses—Operating  Staff”
 be  reduced  by  Rs.  100."

 [Need  to  prov'de  conductor
 guards  in  each  railway  coach  (Qn)

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Ordinary
 Working  Expenses—Operating  Staff”
 be  reduced  by  Rs.  100."

 ticket
 Rail

 [Need  to  increase  the
 checking  staff  on  Southern
 way  (22)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Ordinary
 Working  Expenses—  Operation  (Fuel)”
 be  reduced  by  Rs.  100."

 {Need  to  speed  up  electrification
 of  Madras-Vijayawada  section  of
 Southern  and  South-Central  Rail-
 ways  (23)7

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Ordinary
 Working  Expenses—Operation  (Fuel)’
 be  reduced  by  Rs.  100."

 [Need  to  speed  un  electrification
 of  Madras-Arkonam  section  of
 Southern  Railway  (74)T
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 “That  the  Demand  tor  Grant  on
 Account  under  the  head  ‘Construction
 of  New  Lines—Capital  and  Deprecia-
 tion  Reserve  Fund’  be  reduced  by
 Rs.  100.”

 {Need  to  undertake  construction
 of  broad  gauge  link  from  Tiruchi
 to  Tuticorin  (25)  ]

 “That  the  Demand  for  Grant  on
 Account  under  the  sead  ‘Construction
 of  New  Lines—Capital  and  Deprecia-
 tion  Reserve  Fund’  be  reduced  by
 Rs.  100.”

 [Need  to  construct  a  new  rail-
 wav  line  between  Ernakulam  and
 Kayamgulam  via  Alleppey  (26)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Construction
 of  New  Lines—Capital  «nd  Deprecia-
 tion  Reserve  Fund’  be  reduced  by
 Rs,  100.”

 {Need  to  construct  9  new  rail-
 way  line  between  Kuttippuram  and
 Trichur  via  Guruvayoor  (27)]

 “That  the  Demand  for  Grant  on
 Account  under  the  heaa  ‘Construction
 ot  New  Lines—Capitul  and  Deprecia-
 tion  Reserve  Fund’  be  reduced  by
 Rs.  100.”

 {Need  for  the  early  construc-
 tion  of  new  rail  link  between
 Mangalore  and  Bombay  (28)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Construction
 of  New  Lines—Capital  and  Deprecia.
 tion  Reserve  Fund’  be  reduced  by
 Rs.  100.”

 {Need  for  the  construction  of  a
 railway  line  between  Tellicherry
 and  Mysore  via  Coorg  (29)]

 PROF,  SHIBBAN  LAI.  SAKSENA:  I
 beg  to  move:

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railwsry
 Board’  be  reduced  by  Rs.  100.”

 (Failure  to  drop  the  yse  of  Rail.
 way  Saloons  for  Railway  Officers.
 on  various  Railways  (30)  ]

 “That  the  Demand  for  Grant  on:
 Account  under  the  ‘;ead  ‘Railway
 Board’  be  reduced  ty  Rs.  100.”

 {Failure  to  provide  —  sufficient
 trains  connecting  Allahabad  with.
 Bombay  (31)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railway:
 Board’  be  reduced  by  Rs.  100.”

 {Failure  to  exterc  Shane  Awadh
 to  Kanpur  and  hack  on  N.E.  Rail-
 way  (32)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railway
 Board’  be  reduced  by  Rs.  100.”

 [Failure  to  exnedite  tne  conver-
 sion  of  metre  gauge  to  broad  gauge:
 on  N.E.  Railway  from  Lucknow  to:
 Gorakhpur  and  Bhatni  to  Allah-
 abad  (33)]

 “That  the  Demand  for  Grant  on.
 Account  under  the  head  ‘Railway
 Board’  be  reduced  py  Rs.  100.”

 [Failure  to  provid?  a  pool  of
 peons  on  Railways  as  in  Secre.
 tariat  instead  of  one  peon  for  cach
 Railway  (34)]

 “That  the  Demand  tor  Grant  on
 Account  under  the  ead  ‘Railway
 Board’  be  reduced  by  Rs.  100.”

 {Failure  to  stop  practice  of  use
 of  .peongs  for  domestic  service  of
 officers  and  reduction  of  their
 number  for  officers  (35)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railway
 Board’  be  reduced  by  Rs.  100.”

 {Failure  to  provide  coach  atten-
 dants  in  all  first  class  compart-
 ments  of  Mail  and  Express  trains
 on  N.E.  Railway  (36)  ]j
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 “That  the  Demand  for  Grant  on

 Account  under  the  head  ‘Railway
 Board’  be  reduced  hy  Rs.  100."

 [Failure  to  provide  dining  cars
 in  Mail  and  Express  trains  on  N.E.
 and  other  Railways  (37)  ]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railway
 Board’  be  reduced  by  Rs,  100.”

 [Failure  to  provide  a  telegraph
 office  on  Gorakhpur’  Junction
 Station  (38)]

 “That  the  Demand  for  Gzant  on
 .Account  under  the  head  ‘Railway
 Board’  be  reduced  by  Rs.  100."

 {Failure  to  vrovide  a_  really
 large  properly  furnished  First
 Class  waiting  room  at  Gorakhpur
 Railway  Headquarters  Junction
 (39)]

 “That  the  Demand  for  Grant  cn
 Account  under  the  head  ‘Railway

 ‘Board’  be  reduced  by  Bs.  100."

 [Failure  to  provide  a  really  large
 furnished  Second  Class  waiting
 room  at  Gorakhpur  Railway  Head.
 quarters  Junction  (40)  ]

 “That  the  Demand  for  Grant  on
 ‘Account  under  the  head  ‘Railway
 ‘Board’  be  reduced  by  Rs.  100.”

 [Failure  to  provide  suitable
 trains  connecting  Gorakhpur  with
 Calcutta.  Bombay  and  Madras
 (4I)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railway

 ~Board’  be  reduced  by  Rs.  109.""

 [Failure  to  provide  electrifica-
 tion  on  N.E.  Railway  (42)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Railway

 -Board’  be  reduced  by  Rs.  100."

 [Failure  to  restore  one  instal.
 ment  of  D.A.-to  Railway  Employees

 (43))
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 “That  the  Demand  for  Grant  cn
 Account  under  the  head  ‘Railway
 Board’  be  reduced  by  Rs.  100.”

 [Failure  to  announce  that  all
 losses  suffered  by  Railwaymen  dur-
 ing  strike  will  be  compensated
 (44)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Construc-
 tion  of  New  Lines--Capital  Depre-
 ciation  Reserve  Fund’  be  reduced
 by  Rs.  100.”

 [Failure  to  cennect  Khutha,
 Maharaj  Ganj,  Michlaul  and
 Thuntibari  by  train  from  Gorakh-
 pur  (45)]

 MR.  SPEAKER:  Shri  Henry  Austin.
 Absent.  Shri  S.  Kundu.

 SHRI  S.  KUNDU  (Balasore):  I  rise
 to  support  the  Budget  presented  by
 the  Railway  Minister.  l  would  parti-
 cularly  mention  here  that  after  the
 spell  of  black  rule  that  covered  the
 whole  of  India,  this  Budget  and  the
 reliefs  which  the  Railway  Minister  has
 given  to  the  workmen  should  be  ap-
 plauded  by  all  those  who  really  feel
 for  the  workmen  who  are  suffering;  580
 that  our  democracy  becomes  a  living
 democracy.  He  has  gone  out  of  his
 way  to  reinstate  all  the  workers  who
 were  dismissed  during  the  railway
 strike.  I  would  like  to  point  out  that
 during  the  emergency  many  of  the
 workers  were  tortured.  Many  labour
 leaders  who  did  not  support  the  Llack
 rule  and  the  black  measures  of  the
 Congress  Government,  Indira  Gandhi’s
 Government,  were  punished  directly  or
 indirectly.  Many  of  them  have  been
 removed,  have  been  demoted,  and
 many  of  their  benefits  have  been  taken
 away  from  them.  ‘Trade  unions  not
 only  on  the  railways  but  all  over
 India  were  made  to  subserve  a  co-
 terie,  a  family,  not  even  the  Govern-
 ment  in  power.

 I  would  appeal  to  the  Railway
 Minister  to  consider  this  point  be-
 eause  this  js  a  valid  point.  The  hon.
 Minister  has  said  that  all  those
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 workers  will  be  reinstated.  The  hon.
 Members  on  the  other  side  fully
 understand  that  unless  they  are
 treated  as  on  duty,  it  will  create  a

 lot  of  complications.  I  would  re-

 quest  that  this  should  be  amended
 in  such  a  way  that  all  those  wor-
 kers  who  were  on  strike  and  were
 harassed  during  the  emergency,
 these  19-20  months,  by  the  dicta-
 torial  Government,  should  be  treated

 ag  if  they  were  on  duty.

 I  was  a  Member  in  the  Fourth
 Lok  Sabha.  I.  was  also  a  Member
 of  the  Railway  Convention  Com-
 mittee  at  that  time.  I  was  also  a
 Member  of  the  Select  Committee  in
 which  this  thing  was  also  examined.
 Mr.  Qureshi  was  then  the  Deputy
 Minister.  I  do  not  see  any  former

 Railway  Minister  here.

 (Interruptions)

 MR.  SPEAKER:  I  do  not  like  this

 cross-examination,  It  should  not

 happen.

 SHRI  S.  KUNDU:  We  are  happy
 that  the  Railway  Minister  has  got
 a  team  of  dedicated  men  who  serv-
 ed  the  poor  people  all  these  years.
 It  is  in  the  fitness  of  things  that  the

 Railway  Minister  has  been  given  the
 charge  of  one  of  the  biggest  public
 sector  undertakings  not  only  in
 India  but  the  whole  world  and  he
 should  make  jt  workers.  oriented.
 The  whole  railways,  as  I  have  seen
 them,  are  resembling  or  perpetuat-
 ing  the  monarchical  trend.  All  the
 top  officers  have  the  legacy  left  over
 by  the  Maharaas.  When  I  see  their
 behaviour,  their  approach  and  _atti-
 tude,  I  find  that  it  does  not  fit  in
 with  the  current  needs  of  the  time.
 Iam  sure  Mr.  Madhu  Dandavate
 will  have  the  cooperation  of  all
 those  Members  who  have  been  now
 relegated  to  some  back  benches  in
 the  House.  They  must  also  analyse
 this  matter  and  see  how  far  they
 can  lend  their  helping  hand  to  Mr.
 Madhu  Dandavate.  Therefore,  Mr.
 Speaker,  through  you,  I  would  ap-
 peal  to  the  Railway  Minister  to  see

 that  the  workers’  perticipation
 scheme  really  becomes  meaningful.
 How  it  becomes  meaningful  is  a
 question  of  detail  and  I  am  _  not
 going  into  it  in  qetail  because  the
 time  is  short.  I  would  request  the
 Railway  Minister  to  see  all  these
 things.

 Most  of  the  important  recommen-
 dations  of  the  Railway  Convention
 Committee  and  the  other  Committees
 have  not  been’  atcepted  by  the
 Railway  Administration  or  there  is
 some  delay  in  accepting  them  and
 they  give  some  excuse  here  or  there.
 I  would  request  him  that  very  im-
 portant  and  far  reaching  recommen-
 dations  of  the  Railway  Convention
 Committee  must  also  be  accepted.

 Yesterday,  when  the  Railway
 Minister  was  making  hijs_  speech,
 Members  from  the  Opposition  side
 were  praising  the  achievements
 made  by  the  Railway  Board  during
 the  past  few  years.  I  would  like  to
 say  here  that  these  achievements
 are  entirely  due  to  the  hard  work
 of  the  working  class  whom  some
 Members  in  the  Opposition  call  them
 anti-nationals.  These  people  whom
 you  call  anti-national  worked  hard
 through  terror  and  fear  without
 submitting  to  the  whims  of  some
 individuals  in  the  Railway  Adminis-
 tration.  They  workeq  hard  for  the

 prosperity  of  the  nation  and  they
 kept  the  wheels  of  the  progress
 moving.  There  were  certain  people
 who  were  following  the  black  rule.
 Now,  we  have  to  decide  whether  we
 should  give  praise  to  these  people  or
 to  the  people  who  have  been  work-
 ing  very  hard  and  kept  the  progress
 of  the  railways  moving.

 I  am  happy  that  the  hon.  Railway
 Minister,  Mr.  Madhu  Dandavate  has
 made  the  position  very  clear  about
 the  railwaymen  who  were  dismissed
 or  suspended  from  service  during
 the  974  strike.

 They  wanted  the  trade  unions  to
 serve  their  interests.  They  did  not
 serve  them  even.  They  served  some



 23  Rly.  Budget,  1977-78  &  MARCH  29,  977

 (Shri  8.  Kundu]

 individuals.  They  were  meant  to
 serve  only  l-l/2  people  in  India.

 I  would  like  to  say  that  during
 the  last  2  months  of  black  rule,
 during  Emergency,  many  com-
 mittees,  bipartite,  tripartite,  etc.
 have  been  set  up.  All  of  them
 should  be  abolished  lock,  stock  and
 barrel.  Most  of  them  have  been
 the  protaganists  of  Emergency,  one
 way  or  the  other.  These  protaga-
 nists  of  Emergency  should  not  ke
 allowed  to  remain  in  the  committees.
 We  have  to  serve  the  people.  As
 the  able  Finance  Minister  said,  we
 have  faith  in  our  people  and  we  are
 determined  to  serve  the  people.  We
 want  to  show  to  the  entire  nation
 that  the  Janta  Party,  the  Janta
 Government,  will  serve  the  people,
 the  toiling  masses,  of  the  country.
 To  achieve  this  end,  the  protaganists
 of  Emergency,  those  peop!e  who  are

 anti-people,  those  people  who  want-
 ed  the  trade  unions  to  serve  the
 interests  of  only  1-1/2  people  in
 India  should  not  find  any  place  in
 these  committees....

 AN  HON.  MEMBER:  They  8706
 the  real  fascists.

 SHRI  S.  KUNDU:  I  would  not
 say  that.  I  see  the  hero  of  Satara
 sitting  in  front  of  me.  When  I  was
 in  jail  for  9  months,  while  reading
 the  speeches,  I  was  terrified  and
 shocked.  [  ask:  Where  was  the
 hero  of  Satara?  What  was  he  doing?
 Why  his  voice  is  choked  up?  I  do
 not  mean  any  disrespect  to  Mr.
 Chavan.  I  have  got  all  love  end
 respect  for  him.  You  all  kept  your
 mouths  shut.  I  will  not  call  you
 the  guilty  men  of  India  for  what
 happened  in  the  last  20  months.  I
 would  only  say  that  you  did  not
 open  your  mouth.

 There  cannot  be  a  better  person
 like  the  hon.  Speaker  whom  I  am
 addressing.  I  remember  how  nice
 he  has  been  to  me  in  the  Fourth
 Lok  Sabha:  He  used  to  ask  me,
 “Why  don't  you:  put  gq  question?”.
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 He  had  so  much  love  and  fellow-
 feeling  for  the  Members  of  the
 House.  I  cannot  find  a  better  person
 than  him  as  the  hon.  Speaker.

 Sir,  my  heart  is  burning  inside  me
 to  narrate  the  horrible  tortures
 committed  in  jail.  I  was  confined  in
 a  room  for  two  months  till  the
 MISA  was  amended  and  they  put
 me  behind  the  bars.  All  of  you  are
 witness  to  the  black  period  of
 Emergency.  We  have  been  slaves:
 to  the  perpetuation  of  the  family
 rule  of  l-/2  persons.  You  cannot
 Set  out  of  it.  You  have  to  get  out
 of  it.  The  sooner  you  get  out  of  it,
 the  better  it  will  be.  You  better
 speak  out  now  in  the  House  and
 say  that  you  admit  your  faults  so
 that  democracy  js  strengthened.  I
 know  most  of  the  friends  tell  us
 outside  that  they  made  mistakes.  I
 like  them,  I  embrace’  them.  I
 re‘pect  them  because  they  are  truth-
 ful,  because  they  are  fhoncst.  They
 could  not  resist.  How  could  they
 resist?  Even  the  hero  cf  Satara
 was  keeping  silent.

 Now,  I  come  to  the  other  point.
 There  is  the  hero  of  the  trade  union
 movement,  Mr.  George  Fernandes.
 He  is  the  leader  of  the  working
 class.  Everybody  knows  how  he  was
 tortured  in  jail.  Another  hero  is  the
 hon.  Railway  Minister.  I  am  happy
 that  the  Railway  Minister  has  said
 that  he  would  pay  specia]  attention
 to  the  needs  of  the  Backward  States.

 I  hope  he  will  remember  and  will
 not  forget  as  the  periphery  of  in-
 fluence  grows  round  the  Minister.  I
 will  not  spare  any  Minister  but  will
 sidetrack  the  influence  of  those  who
 become  more  and  more  _  powerful.
 He  should  not  forget  that  Orissa  is
 a  State  which  hag  been  neglected.  I
 represent  the  poor  people  of  Orissa
 (80  per  cent  of  the  people  in  my
 area  are  below  the  poverty  line).

 We  have  been  fooled  for  years  and
 years  together.  Even  during  this
 election’  some  sort  of  an  inaugural
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 ceremony  was  conducted  for  laying
 a  line  from  Banspani  to  Jakhapura.
 What  mockery  is  this?  Even  during
 the  earlier  Elections  a  foundation
 stone  was  laid  by  the  Prime  Minister
 but  it  had  to  be  uprooted  because
 the  line  had  become  silted  with  dust
 and  rain-water.  Now,  during  this
 Election  again,  they  have  laid  some
 of  these  foundation  stones.  [I  hope
 this  line  will  be  completed  within  a
 period  of  one  year.

 Then,  there  is  the  Recopsa-Tala-
 bund  line  which  is  the  lifeline  of
 the  backward  district  of  Mayurban
 where  Adivasis  live.  This  has  not
 been  made  broadgauge  and  it  has
 not  been  connected  to  the  Khargpur-
 Bombay  line.  This  has  to  be  taken
 up.  I  would  like  a  Master  Plan  to

 be  drawn  up  showing  what  line  will
 get  what  priority  in  this  backward
 State  and  what  will  be  the  alloca-
 tion  of  resources,

 Again,  though  90  per  cent  of  the
 South-Eastern  Railway  lines  pass

 through  Orissa,  the  Headquarters  is
 elsewhere.  I  would  like  the  Head-
 quarters  also  to  come  to  some  place
 in  Orissa.  If  this  cannot  be  done
 immediately,  at  least  a  subsidiary
 office,  next  to  the  General  Manager’s
 office,  should  be  there  in  Orissa.
 march  ahead.

 With  these  words  I  again  thank
 the  Railway  Minister  and  I  hope
 that  with  our  sustained  help  and  the
 cooperation  of  everybody,  we  will
 march  ahead.

 MR.  SPEAKER:  There  is,  same
 Mistake  here,  I  called  Dr.  Henry
 Austin  because  his  name  was  here.
 Actually,  Shri  Mohd.  Shafi  Qureshi
 ought  ‘to  have  begun,  but  because
 of  this  mistake,  I  called  the  other
 Side,

 I  would  appeal  to  the  Members  to
 be  brief.  If  each  Member  takes  half

 an  hour,  we  cannot  possibly  finish  this
 In  a  couple  of  hours.  There  is  the
 General  Discussion  to  follow  for
 which  we  will  take  ample  time.
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 Now,  if  any  Member  sends  me  a
 slip,  it  will  be  convenient  to  me  if  it
 comes  through  the  Party.  If  indivi-
 dual  Members  want  to  speak,  I  don’t
 know  whom  to  call  and  whom  not  to
 call  as  I  get  slips  from  the  Parties
 also.  I  would  therefore  request  you
 to  send  your  slips  through  the  Party
 so  that  it  will  be  easier  for  me.  Shri
 Austin  had  sent  his  slip  individually
 ang  therefore  I  did  not  cal]  Shri
 Mohd.  Shafi  Qureshi.  [I  would  now
 cal]  him  or  Shri  Pai  or  anybody  who
 wants  to  speak  on  behalf  of  the
 Party.

 श्री  मनोहुरलाल  (कानपुर)  :  श्रध्यक्ष

 महोदय,  पिछले  i9  महीने  जो  हमने  कष्ट

 उठाये  हैं,  उसकी  करुण  गाथा  को  यहां  2

 मिनट  में  कैसे  कह  सकते  हैं  ?

 श्री  सत्त  साठे  :  बीते  हुए  9  महीने  की

 बात  कहना  चाहते  हैं  ।

 MR.  SPEAKER:  You  must.  send
 them  to  me  through  the  Party:  I
 cannot  call  individuals.  I  would  re-
 quest  both  of  you  not  to  waste  time.

 SHR]  T.  A.  PAI  (Udipi):  Mr.
 Speaker,  Sir,  I  would,  at  the  outset,
 like  to  place  on  record  the  excellent
 performance  of  the  Indian  railways
 for  the  last  two  years.  As  an  Indian,
 I  would  not  like  to  minimise  what-
 ever  achievements  we  have  merely
 because  sometimes  our  attitude  is
 purely  partisan;  that  would  demo-
 ralise  the  people  who  have  worked
 well  in  this  country.  The  railway
 organisation  cannot  be  maintained
 without  discipline.  I  am  prepared  to
 agree  that  thanks  to  the  workers  who
 were  dedicated  and  who  have  worked
 very  well  during  the  last  two  years,
 for  the  first  time  we  had  discipline
 and,  thereby  it  was  shown  how  our
 assets  could  be  better  utilised  in  the
 interest  of  the  country.

 I  am  aware  that  the  railway  labour
 movement  is  not  united.  Every  sec-
 tion  has  got  its  own  leader  and  this
 had  created  considerable  problems  for
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 the  country.  For  the  first  time  the

 Government  has  now  g  chance,  as

 most  of  the  labour  leaders  are  with

 them,  to  have  q  unified  labour  move-

 ment  in  the  railways  and  to  maintain

 discipline.  With  discipline  alone,  the

 railways  can  survive.  The  role  of  the

 railways  is  not  restricted  to  passenger
 traffic  or  to  the  movement  of  freight
 in  this  country.  It  is  an  important
 second  wing  of  the  defence  forces.
 If  you  insist  that  there  should  be  dis-
 cipline  jn  the  Army,  in  the  Navy  and
 in  the  Air  Force,  I  think,  you  should
 also  insist  that  there  should  be  disci-
 pline  in  the  railways.  Most  of  our
 economy  depends  on  how  the  rail.
 ways  function  and  it  is  possible  that,
 even  in  a  case  of  national  Emergency,
 if  cne  or  the  other  wing  of  the  rail-
 Wass  is  Paralysed,  there  would  be  a
 complete  breakdown.  As  a  membar
 coming  from  the  Opposition,  ]  would
 say,  we  are  looking  at  this  problem
 very  constructively,  and  we  would
 not  likely  to  come  in  the  way  if  disci-
 pline  could  be  obtained  by  persua-
 sion,  by  agreement:  We  are  for  it.
 We  are  not  saying  that  discipline
 Should  be  enforced.  But  what  we  are
 Saying  is  that,  without  discipline,  the
 Tailways  would  not  be  able  to  func-
 tion,  and  we  have  got  to  go  very  much
 forward.  I  know  that  the  rgilway
 Organization  has  become  very  un-
 wieldy;  it  requires  a  second  look.  J
 would  very  much  wish  that  the
 powers  are  decentralised.  The  Gene-
 Tal  Managers  in  all  the  sections  are
 very  important.  I  do  not  know  why
 we  get  into  this  habit:  even  in  the
 matter  of  adjusting  the  time  table,
 the  matter  is  decided  in  Delhi  and
 not  at  the  various  headquarters.  I
 do  believe  that  the  General  Managers are  equally  competent  because  it  jis
 from  their  rank  that  the  board
 Members  are  drawn,  |  do  not
 know  why,  after  coming  here,  their
 attitude  canges.  I  would  very  much RT
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 request  the  Minister  of  Railways  to
 look  into  the  problem  of  decentrali-
 sation  in  order  to  make  it  a  very
 effective  organization.  It  has  become
 too  unwieldy  to  be  run  like  a  busi-
 ness  organization.  Apart  from  that,
 there  is  the  hang-over  of  many  tradi-
 tions  that  the  railways  are  accustomed
 to.  As  a  matter  of  fact,  there  has
 always  been  g  cry  in  this  country
 that  technocrats  should  be  entrusted
 with  the  responsibility  and  not  the
 general  administrators.  All  the  Mem-
 bers  of  the  Railway  Board  are  tech-
 nocrats.  I  do  not  know  whether  they
 function  differently  because  it  is  the
 same  rules  and  _  regulations  which
 govern  them  also  which  prevent  that
 from  becoming  g  business  organiza-
 tion  which  jt  ought  to  be.  I  know
 that  the  Railways  have  very  compe-
 tent  electrical  engineers  and_  tele-
 communication  engineers,  but  I  do
 not  think  that,  even  once,  any  one  of
 them  has  gone  to  the  rank  of  Rail-
 wuy  Board  Membership.  I  would  re-
 quest  that  all  these  people  may  be
 given  cqual  opportunities  to  occupy
 top  positions.  Somehow,  it  is  a
 hangover;  when  civil  engineers  are
 in  charge  of  this,  it  is  likely  that  they
 think  that  additional  traffic  can  be
 moved  only  by  doubling  the  line  and
 more  emphasis  js  laid  on  civil  cons-
 truction.  I  would  appeal  to  the  Rail-
 way  Minister  to  consider  some  of
 these  problems.  We  ourselves  would
 have  been  compelled  to  look  into  them
 if  we  were  in  the  Government,  The
 administration  should  not  be  carried
 on  like  this.

 As  I  have  been  saying,  the  number
 of  railway  wagons  that  we  have  is
 about  five  lakhs,  and  these  cannot  be
 managed  only  by  sitting  here  through
 manua]  operations.  All  over  the
 world,  they  have  computerised  the
 movement  of  wagons.  It  would  be
 necessary  to  know  where  exactly  our
 wagons  are,  why  they  are  stuck  up
 and  why  they  should  not  be  moved
 more  efficiently.  This  is  another  sug-
 gestion  that  I  would  like  the  Minis-
 ter  to  consider.
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 we  found  that  in  the  last

 two  years,  things  improved  very
 considerably.  We  had  a  very  heavy

 backlog  of  maintenance  and  our  in-
 ventory  of  the  railways  was  very

 heavy.  A  committee  had  been  set  up
 to  look  into  the  problem  of  invento-
 ries  and  I  believe  that  Committee  has

 already  made  a  recommendation.  I
 do  hope  that  the  inventory  manage-
 ment  in  the  railways  would  be  taken
 care  of  and  we  would  be  able  to

 manage  and  achieve  higher  targets  in
 ming  with  less  resources.

 Again,

 It  is  known  now  that  the  passenger
 trains  have  been  running  punctually.
 I  would  like  the  hon.  Minister  to  look
 into  the,  freight  trains  also,  becaguse
 if  that  is  at  the  expense  of  the  freight
 trains  and  the  freight  trains  come
 late,  it  would  effect  the  economy  a
 great  deal.  The  majer  part  of  thd
 income  of  the  railways  comes  from
 the  freight  and  any  effort  to  increase
 even  by  I0  per  cent  the  revenues
 comins  from  freight  without  increas-
 ing  the  freitht  charges  would  be  wel-
 come,  because  it  is  a  matter  of  effi-
 cient  management  of  the  freight  also.

 The  railways  have  introduced  quick
 delivery  system  on  extrg  payment.
 I  do  not  know  how  far  they  have
 been  effective  in  carrying  out  this
 quick  delivery.  Very  often,  I  re-
 member,  we  had  to  refund  the  money,
 because:  we  could  not  deliver  in  time.
 I  would  very  much  like  that  the  rail-
 ways  introduce  quicker  trains  for
 movement  of  fruit,  vegetables  and
 parishables  so  that  the  prices  of  these
 things  come  down.  That  would  be
 possible  by  free  movement  of  these
 commodities.

 So  far  as  new  additional  yailway
 lines  gre  concerned,  there  has  been
 heavy  capital  expenditure  over  these
 years.  I  would  va,"  much  like  that
 the  hon.  Minister  who  has  now  given
 an  assurance  also  to  see  that  the  Kon-
 kon  railway  js  taken  car@  of.  It
 should  not  stop  at  Ratnagiri;  the  logi-
 ९४]  conclusion  is  that  it  must  go  right
 upto  to  Mengalore.  The  survey  is
 already  over  and  the  report  must  be

 in  his  hands  in  a  few  days.  I  would
 expect  him  to  take  up  that  work  from
 both  ends.  That  is  the  only  missing
 link  of  the  railways  in  the  map  of
 India.  I  hope,  it  would  not  be  con-
 sidered  parochia]  for  him  to  680  it.

 Ultimately,  with  regard  to  the
 question  of  fixing  up  the  freight
 charges  and  fares,  I  think,  a  new
 outlook  is  necessary.  In  the  casa  of
 new  railways,  for  example,  it  is  not
 necessary  to  follow  the  same  method
 of  fixing  up  the  freight  or  passenger
 fares.  It  must  be  slightly  less  than
 the  alternative  that  is  only  available
 if  the  railways  are  not.  there.  I
 would  also  like  the  Railway  Minister
 to  examine  whether  théir  standard  of
 opening  up  railway  stations  in  various
 places  and  the  capital  expenditure
 that  would  be  incurred  in  order  to
 arrive  at  what  it  would  cost,  cannot
 be  reviewed  and  we  have  absolutely
 new  standards.  where  austerity  is
 attempted  and  though  maximum  com-
 forts  are  not  assured  in  the  beginn-
 ing.  vou  go  on  adding  those  to  the
 railway  station  as  and  when  the
 traffic  develops.  I  think,  it  would  be
 possible  to  look  into  this  in  this  way,
 otherwise  it  would  be  impossible  to
 extent  railways  because  you  can  al-
 ways  prove  that  a  new  railway  line’
 is  uneconomical.  I  would  very  much
 like  that  this  is  gone  into  also.

 The  entire  administration  of  the
 railways  requires  to  be  Jooked  into  to
 make  it  a  very  powerful  organization
 run  On  business  principles.

 I  would  also  like  ¢o  point  out  that
 as  a  result  of  some  Committee  of
 the  Parliament,  one  recommendation
 Was  made  that  one  could  reserve  a
 railway  ticket  one  year  in  advance.
 I  think,  it  is  an  absurd  proposition.  I
 would  request  the  hon.  Minister  to
 look  jnto  this  and  set  that  right.  I
 am  appealing  in  the  interest  of  the
 travelling  public.  Whatever  irrita-
 tions  are  there,  those  have  to  ०९८
 removed.
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 In  the  end,  I  would  like  to  say  that
 the  traditions  of  discipline,  better
 labour  relations,  having  one  union

 -etc,  are  attempted  now  also.  They
 are  no  more  leaders  now;  they  are  all
 in  the  Government.  They  would  not
 have  unions  now  for  the  sake  of  their

 leadership.  There  should  be  only
 one  union.  Even  the  lieutenants  may
 be  askeq  to  join  together  and  have

 ‘One  union  jn  the  interest  of  the  na-
 tion  and  the  railways.

 SHRI  SAMAR  MUKHERJEE
 (Howrah):  Mr.  Speaker,  Sir.  Though

 ‘the  budget  presented  here  has  been
 prepared  by  the  outgoing  Govern-
 ment,  the  outlook  expressed  by  the
 new  Minister  is  welcome.  J]  am  not
 going  into  the  contents  of  the  budget
 presented;  that  I  will  do  in  future
 when  the  occasion  arises.

 The  declaration  of  taking  back  all
 the  victimised  workers  invoived  in  974
 All  India  Railway  Strike  has  been
 hailed  by  all  the  Railwaymen  outside,
 But  I  would  like  to  draw  the  attention

 -of  the  Minister  that  the  situation  in-
 side  the  Railways  in  regard  to  the
 employees  is  so  bad,  is  so  serious,  that
 it  requires  careful  attention  of  the
 Minister.  I  may  draw  his  attention
 to  a  telegram  which  has  been  receiv-
 ed  by  me  only  last  evening  from  the
 President,  Chittranjan  Locomotive
 Labour  Union.  There  all  the  thirteen
 top  labour  union  leaders  are  _  still
 under  detention  under  MISA  _  even
 today.  They  have  been  under  deten-
 tion  for  the  last  more  than  20  months.
 Repeatedly,  I.  have  been  representing
 their  case  to  Shri  Mohd.  Shafi  Quresh,
 former  Railway  Minister,  to  the  Con-
 sultative  Committee,  to  the  Railway
 Board,  to  the  State  Government,  but
 because  of  sheer  vengeance  based  on
 political  motive,  these  leaders  have
 been  kept  under  detention  and  a
 reign  of  terror  is  raging  in  Chittran-

 ‘jan.  This  township  is  called  a  prison
 “township.
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 Not  only  this  that  the  leaders  have
 been  kept  under  detention,  but  a
 large  number  of  leaders  were  also
 arrested  under  DIR  and  a  large  num-
 ber  of  false  cases  have  been  institu-
 ted  against  them.  All  this  requires
 your  immediate  intervention.

 These  leaders  command  respect  in
 their  area.  They  are  the  persons  who
 had  been  selected  in  the  schoo]  com-
 mittees,  in  the  co-operatives  and  else-
 where.  They  are  the  real  representa-
 tives  of  the  people.  That  is  the  reason
 why  at  the  instance  of  the  !ocal  Cong-
 ress  leaders  they  have  been  kept
 under  detention  and  a  reign  of  terror
 is  raging  there.

 The  victimisation  has  not  been  limi.
 ted  simply  to  974  General  Railwav
 Strike.  During  emergency  more  than
 2,000  Railwaymen  have  been  dismiss-
 ed  from  service.  They  have  been
 penalised  in  the  form  of  penal  trans-
 fers,  in  the  form  of  demotion,  jn  the
 form  of  compulsory  retirement  etc.
 Various  methods  have  been  applieg  to
 take  away  the  Trade  Union  rights.
 The  way  these  rights  have  been  taken
 away  is  clear  from  one  of  the  Cir-
 culars  which  I  am  reading.  Circular
 No,  BIP,  694)P  has  been  receiveg  by
 me:

 “South  Centra]  Railway
 Division  Office

 Personnel  Branch

 Vijayawada  11-76

 B/P.  694/P

 All  Supervisory
 Division.

 Sub:  Unrecognised  Unions/Cate-
 gorical  councils  conducting  of
 meetings  in  the  Railway  Premises.

 officials'  BZA

 It  has  come  to  the  notice  of  this
 office  that  unrecognised,  categorical
 councils  are  conducting  meetings/
 collecting  membership,  and  pasting
 banners  within  the  Railway  pre-
 mises.  Al]  India  Guards  council  is
 one  of  such  unrecognised  unions.
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 Conducting  meetings  within  the
 Railway  premises,  pasting  banners
 on  the  Railway  Buildings  by  the
 unrecognised  unions  tentamounts  to
 an  act  of  serious  misconduct.  All
 supervisory  Officials  are  hereby  in-
 structed  not  to  allow  all  such  things
 in  the  Railway  premises.”

 Even  for  collection  of  Union  Mem-
 bership  Fee  in  Waltair,  one  Jeader  of
 the  Union  has  been  dismissed  from
 service.

 Shri  T.  A.  Pai  talking  about
 discipline.  This  is  what  has  been  the
 outlook  of  discipline  of  bureaucrats.
 They  know  only  one  form  of  disci-
 pline....  (Interruptions)

 MR.  SPEAKER:  I  request’  hon.
 Members  not  to  come  to  the  Chair
 and  disturb  me  while  I  am  listening
 to  the  Member  who  is  speaking.  I
 would  like  to  discourage  such  a  thing
 so  that  Members  may  not  disturb  me
 when  I  am  following  the  proceedings
 of  the  House.  If  they  begin  coming
 here  and  disturb  me,  that  means,  I
 will  not  follow  the  proceedings  at
 all.  I  would  appeal  to  them—I  am
 not  having  in  my  mind  anybody  parti-
 cularly,  but  I  am  speaking  generally—
 not  to  disturb  me  when  I  am  follow-
 ing  the  proceedings  of  the  House.
 They  can  always  send  me  chits.  So,
 as  a  matter  of  principle,  I  request
 them  that  they  need  not  come  here
 and  disturb  me;  instead,  they  can
 send  slips  to  me.

 SHRI  VASANT  SATHE:  From  this
 side  you  will  not  have  any  complaint.

 MR.  SPEAKER:  I  am  appealing  to
 the  whole  House.

 SHRI  SAMAR  MUKHERJEE:  Mr.
 Speaker,  Sir,  I  woulg  appeal  to  the
 hon.  Minister  that  all  those  who  had
 been  victimised  due  to  the  bureau-
 cratic  behaviour  by  the  Administra-
 tion  must  get  justice.  All  their  cases
 must  be  reviewed.  They  should  be
 taken  back.  Mr.  T.  A.  Pai  just  now
 told  us  about  discipline.  The  former
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 ruling  party  has  only  one  outlook
 about  discipline.  They  force  them  to
 go  out  of  employment.  They  force
 them  to  face  starvation.  They  force
 them  to  go  out  of  jobs.  By  terrifying
 them  you  do  all  sorts  of  things.  This
 is  what  is  being  done  by  the  emplo-
 yers  in  the  factories  in  the  case  of  the
 industrial  workers.  The  employees
 are  forced  to  give  out  double  or  treble
 workload  and  the  employers  are  com-
 ing  with  the  democles’  sword  of  dis-
 cipline  hanging  over  the  heads  of
 these  employees.  If  the  workers  re-
 sist  something,  it  is  said  that  there  is
 no  discipline.  If  the  Union  leaders
 organise  the  workers  in  protest,  the
 cry  is  that  they  are  creating  chaos.
 There  are  two  types  of  discipline,—
 conscious  discipline  and  bureaucratic
 discipline.  Conscious  discipline  is  far
 more  superior  than  the  bureaucratic
 discipline.  I  can  give  you  one  exam-
 ple.  You  know  the  role  of  the  Ameri-
 can  Army  and  the  People’s  Liberation
 Army  in  South  Vietnam.  It  is  the
 superior  discipline  and  the  conscious
 discipline  that  won  ultimately.  The
 American  army  had  only  bureaucratic
 discipline.  When  the  liberation
 struggle  was  on  the  point  of  success  on
 South  Vietnam,  you  have  read  in  the
 newspapers  how  the  American  forces
 behaved,  how  out  of  panic,  they  and
 each  other  to  flee  away,  how  they
 were  degenerated.  Al]  these  have
 been  proved.  So,  I  would  emphati-
 cally  say  that  it  is  only  conscious  dis-
 cipline  that  will  help  the  Railway
 Administration  to  improve  its  func-
 tioning  as  quickly  as  possible.

 That  is  why  an  entirely  new  out-
 look  ig  necessary  in  this  matter.

 This  new  outlook  must  pervade  the
 entire  administration  as  a  whole  in-
 cluding  the  Railway  Board.  This  is
 very  essential.  Of  course,  I  do  agree,
 that  it  takes  time.

 We  are  prepared  to  give  full  time
 to  the  new  Railway  Minister  for  a
 thorough  overhaul  of  the  administra-
 tion  of  the  railways  provided  of
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 course  he  seeks  the  full  cooperation
 of  the  workers/railway  employees  for
 the  efficient  working  of  the  Railway
 Administration.

 There  are  one  or  two  cases  to
 which  I  would  like  to  draw  his  atten-
 tion.  One  was  regarding  the  agree-
 ment  which  was  arrived  at  with  the
 All-India  Loco  Running  Staff  Asso-
 ciation  by  the  Railways  in  the  year
 1973.  There  was  a  categorical  assur-
 ance  given  to  them  that  ten  hours
 duty  woulg  be  introduced  throughout
 the  Railways  by  3ist  December,  1976.
 But,  that  has  not  yet  been  implemen-
 ted.  This  is  a  grievance  which  is  still
 there  among  the  Loco  Running  staff.
 I  would  urge  on  the  Railway  Minis-
 ter  to  take  up  this  issue  and  talk  with
 the  leaders  of  the  Loco  Running  Staff
 Association  and  to  see  how  this  agree-
 ment  can  be  implemented  as  early  as
 possible.

 Regarding  the  punishment  or  victi-
 misation  of  staff,  I  hope  the  new
 Minister  will  pay  special  attention  to
 this  and  do  the  needful  in  the  matter.

 With  these  few  remarks,  I  welcome
 the  Budget  speech  of  the  hon.  Rail-
 way  Minister  and  I  support  the  same.

 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North  East):  Mr.  Speaker,
 Sir,  I  woulq  have  preferred  to  listen
 to  all  the  other  speeches  but,  seeing
 all  the  tall  claims  that  were  made  by
 the  former  discrediteq  ruling  party,
 I  think  that  it  has  become  necessary
 for  me  to  explode  all  those  tall  claims
 with  the  help  of  the  statistics  which
 they  themselves  must  have  prepared.
 Obviously,  because,  this  Explanatory
 Memorandum  must  have  been  prepar-
 ed  by  them  long  before  our  Govern-
 ment  took  over.

 Now,  one  of  the  things  that  has
 been  constantly  saiq  about  is  that  the
 Railway  Budget  is  a  surplus  one;  this
 ig  an  indication  of  the  efficiency;  an
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 indication  of  the  discipline  that  has
 been  brought  about  to  Railways.

 Of  course,  they  also  claim  that,  for
 the  first  time  since  the  declaration  of
 emergency,  the  trains  were  made  to
 run  on  time;  just  as  the  rains  were
 brought  on  time,  the  trains  were  also
 made  to  run  on  time.  In  other  words,
 the  trains  were  not  on  time  ‘earlier  on.
 But,  the  fact  of  the  matter  is  this.
 This  surplus  was  not  due  to  efficiency
 alone.  One  has  also  to  examine  the  Ex-

 planatory  Memorandurh  to  find  out
 why  it  has  become  a_  clear  surplus.
 This  has  been  achieved  because  of  the

 steep  rise  in  fares  that  took  place  in
 the  year  just  before  the  emergency
 through  the  Supplementary  Budget
 for  Railways  which  was  brought  in-
 cidentally  because  the  Government
 spent  Rs.  500  crores  as  a  national  loss
 in  order  to  crush  the  railway  strike
 in  order  to  deny  the  workers  who
 had  asked  for  the  bonus  which  would
 have  amounted  to  only  Rs.  40  crores.

 In  othiar  words,  this  Government
 woulgq  rather  have  a  national  loss  of
 Rs,  500  crores  than  give  the  workers
 the  bonus  of  Rs.  40  crores.

 The  passenger  earning  which  has
 been  realised  through  the  steep  rise  in
 the  fares.  In  what  direction?  If  you
 again  look  at  the  statistics  you  will
 fing  that  the  upper  classes  have  con-
 tributed  only  to  a  ten  per  cent  in-

 crease  in  the  earnings  whereas  the
 second-class—lower  class—passenger
 earnings  have  contributeg  to  a  twenty-
 five  per  cent  increase  in  the  earnings.
 In  other  words,  the  rate  of  in-
 crease  in  the  earnings  has  fallen  much
 More  in  the  upper  class  obviously  be-
 cause  in  the  upper  class,  people  like
 Shri  806  and  others  travel  and  they
 do  not  pay  anything  at  all.  (Interrup-
 tions)

 The  second  factor  ig  this.  Look  at
 the  performance  of  the  railways  in
 the  matter  of  freight  that  has  been
 moved  during  the  last  one  year.  They
 had  targeted  a  figure  of  220  million
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 tonnes  of  freight  last  year  in  the  bud-

 get  whereas  they  had  moved  260  mil-
 lion  tonnes  of  freight.  Is  this  some-
 thing  to  be  proud  of?  Actually,  in
 1965-66,  the  railways  had  moved  the
 freight  of  22  million  metric  tonnes—
 this  is  a  glorious  decade  of  these  ten
 years—and  all  these  people  did  the
 bhajan  songs  when  Mrs.  Gandhi  was
 in  power,  I  do  not  Know  whether  they
 still  go  to  her  residence  or  not.  The
 question  is:  at  the  time  when  the

 emergency  was  there,  they  talked
 about  this  glorious  decade.

 2.00  hrs.

 Has  this  glorious  decade  re-
 flected  on  the  Railways?  Obvious-
 ly,  not.  Sir,  you  have  to  look  at  the
 figures.  In  1965-66  the  amount  of
 freight  which.was  moved  by  the
 Indian  railways  was  22  million
 metric  tonnes.  Now,  it  has  come
 down  to  206  million  metric  tonnes.
 This  itself  is  a  clear  indication  of  what
 they  have  done  to  the  railways.
 Again  the  freight  earnings—where  the
 Government  should  obtain  more  earn-
 ings—over  the  last  year  have  gone
 down  by  Rs.  33  crores.  How  have  the
 freight  earnings  gone  down!  It  is
 because  of  the  concessions  that  have
 been  given  during  the  Emergency  to
 the  chosen  few  who  managed  to  go
 and  meet  the  one  and  a  half  person
 at  ,  Safdarjang  Road.

 Sir,  if  you  again  look  at  the  Ex-
 planatory  Memorandum  the  wagon
 production  which  was  33,000  per  year
 in  965  has  now  come  down  to  I,000.
 I  woulg  like  to  know  why  has  this
 happened?  The  production  of  wagons
 has  gone  down’  tremendously,  now
 it  is  only  one-third  of  the  production
 in  1965-66.  Sir,  I  would  like  to  refer
 to  page  23  of  the  Explanatory  Memo-
 randum  where  you  find  a  table  show-
 ing  ‘new  works’.  I  would  like  to
 know  have  any  new  works’  been
 started  during  the  last  year?  Sir,
 you  will  find  from  the  table  that

 hardly  any  new  work  has  been  star-
 ted.  In  fact,  olq  works  are  continu-
 ing  and  that  too  are  incompletely
 done.

 Sir,  I  would  like  to  draw  the  atten-
 tion  of  the  hon.  Railway  Minister  to
 Chembur-Mankhurd  line  that  had  to
 be  doubled.  Big  promises  had  been
 given  for  doubling  this  line:  In  1971
 the  estimated  amount  of  expenditure
 on  doubling  of  this  three  and  a  half
 kilo  metre  line  was  Rs.  20  crores.
 They  kept  on  delaying  this  project.
 Now,  the  estimated  expenditure  is
 supposed  to  Rs.  50  crores.  Sir,  you
 will  be  amused  to  find  that  they  have
 only  targeted  Rs.  7  lakhs  for  this  pur-
 poge  this  year.  I  would  like  to  know
 why  the  poor  people  of  Chembur-
 Mankhurd  have  to  move  on  a  single
 line  and  suffer  long  delays.

 Sir,  I  would  also  like  to  add  that
 there  has  been  an  increase  in  corrup-
 tion  in  the  railways.  I  am  sure  the
 present  Railway  Minister  who  has
 got  a  brilliant  reputation  in  his  con-
 stituency—people  there  praise  him
 very  affectionately  because  of  the
 work  done  by  him  consistently—will
 look  into  the  causes  of  corruption,  Sir,
 just  before  the  Emergency  I  had  writ-
 ten  a  letter  to  Shri  Kamlapati  Tripa-
 thi  bringing  to  his  notice  that  the
 Minister  of  State  for  Railways  had
 trieq  through  extortion  to  get  money
 from  Stall  Holders  Association,

 SHRI  K.  LAKKAPPA:  Mr.  Spea-
 ker,  Sir,  it  is  not  fair  on  the  part  of
 the  hon.  Member....

 MR.  SPEAKER:  Mr.  Lakkappa,  I
 am  on  my  legs.  Mr.  Qureshi  will
 have  a  chance  to  reply  to  it.  He  will
 have  a  chance  to  defend  himself.  I
 think,  Mr.  Qureshi  is  capable  enough
 to  defend  himself.

 DR.  SUBRAMANIAM  SWAMY:  Sir,
 I  was  talking  about  a  letter  which  I
 hag  written  to  Shrj  Kamlapati  Tripa-
 thi  in  May,  975  saying  from  the
 Stall  Holders  Association  there  was
 an  attempt  to  obtain  money  through
 extortion.  Sir,  I  have  tape-recorded
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 evidence  with  me  ang  the  hon.  Minis-
 ter  may  give  me  an  opportunity  to
 present  the  same.  I  would  like  to
 know  from  the  present  Railway  Minis-
 ter  as  to  whether  this  letter  is  still  on
 the  file.  If  it  is  not  there  I  will  send
 another  copy  of  the  same  and  again
 give  an  opportunity  to  the  Govern-
 ment  to  bring  this  matter  up.

 Now,  Sir,  I  would  request  the  Rail-
 way  Minister....

 (Interruptions)

 MR.  SPEAKER:  No,  no,  Mr.  Lak-
 kappa.  He  is  capable  of  defending
 himself.  He  is  here  in  the  House.

 SHRI  K.  LAKKAPPA:  He  is  mak-
 ing  unfounded  allegations.

 MR.  SPEAKER:  If  it  is  unfounded,
 he  can  answer  it  how.  How  to  you
 know  anything  about  it,  founded  or
 unwounded?  ‘You  do  not  know  any-
 thing.

 (Interruptions)

 MR.  SPEAKER:  No,  Mr.  Lak-
 kappa,  I  won't  allow  this.  He  js
 here.  He  will  reply.  Why  should
 you  be  excited?

 DR.  SUBRAMANIAM  SWAMY:  I
 would  like  to  conclude  by  asking  the
 Railway  Minister  an  assurance  that  as
 far  as  the  Chembur-Mankhurg  line
 goes,  the  amount  that  has  to  be  spent
 to  immediately  get  the  line  doubled,
 he  would  do  so.  Secondly,  the  pro-
 blems  of  rapig  transit  in  Bombay  are
 very  very  serious  indeed  and  they
 have  been  grossly  neglecteg  ang  I
 hope  he  would  pay  jmmediate  atten-
 tion  to  the  development  of  rapid  trans-
 port  system  in  Bombay.

 SHRIMATI  PARVATHI  KRISHNAN:
 We  have  got  a  convention  in  this
 House  that  normally  we  should  not
 interrupt  those  who  are  making  maiden
 speeches.  So,  I  would  request  every-
 body  not  to  interrupt  maiden  speeches
 even  if  they  are  ‘unmaiden’,

 MR.  SPEAKER:  In  this  particular
 case  there  is  no  allegation  at  all,  He
 was  referring  to  a  letter  which  he  had
 written  and  Mr.  Qureshi  ३5  there
 immediately  to  reply.  I  would  very
 much  appreciate  if  Mrs.  Parvathi
 Krishnan’s  suggestion  is  taken  by  the
 Members.  But  she  also  must  control
 herself.

 श्री  मुहम्भद  चाफी  क्रशी  (भ्नन्तनाग)  :

 मुझे  खुशी  है  कि  नए  रेल  मंत्री  ने  बजट  पढ़ा,
 पेश  नहीं  किया  और  जो  बातें  उन्होंने  अपनी

 तकरीर  में  कहीं  हैं  वे इस  बात  की  गवाही  हूँ
 कि  पिछले  दो  सालों  से  रेलों  की  जो  कारकदेगी

 रही  है  वह  ऐसी  रही  है  जिस  पर  सारा  मुल्क
 फ्ढा  कर  सकता  है  ।  यह  सही  है  कि  इतने

 बड़े  कार्यालय  चलाने  के  लिये  जिस  में  तकरीबन

 7  लाख  लोग  काम  करते  हैं,  जो  एशिया  का

 सबसे  बड़ा  रेलव  सिस्टम  है,  जहां  पर  तकरीबन

 दस  हजार  गाड़ियां  रोजाना  स्टेशनों  पर  चलती

 हैं,  बिना  रेल  कमंचारियों  के  सहयोग  के  ग्रच्छी

 तरह  से  नहीं  चलाया  जा  सकता  था  और  इसके

 लिये  सभी  रेल  कर्मचारियों  को  मैं  बधाई  देता  हूं  ॥

 उन्होंने  इतने  बड़  काम  में  हमारा  हाथ  बटाया

 है  श्रौर  हिन्दुस्तान  की  रेलों  को  ऐसा  मुकाम
 दिलाया  है  जिस  पर  हम  सब  फ्ख़  कर  सकते

 हैं  (ब्यक्षधान  )  एक  बात  मैं  चाहूंगा  -  पालियामेंट

 का  आदाब  सीखना  है  तो  एक  दो  दिन  स्ब

 करें  और  उसके  बाद  किसी  की  बात  को  काटना

 हो  तो  काटें  |  । इस  एवान  का  सलीका  सीखना

 है  तो  कुछ  हमसे  सीखिये  t

 मैं  रेल  मंत्री  की  याद  दा  त  ताजा  करना

 चाहता  हूं  974  की  ओर  मैं  उनका  ध्यान

 दिलाना  चाहता  हूं  जब  हिन्दुस्तान  के  रेलवे

 सिस्टम  को  तबाह  करने  की  एक  साजिश  की  गई

 थी  |  केरल  और  मद्रास  में  तब  सूखा  पड़ा

 हुआ  था  शौर  पंजाब  और  हरियाणा  में  हमारे
 खेत  लहलहा  रहे  थे  ।  गेहूं  हमारे  पास  मौजूद
 था।  उस  वक्‍त  एक  साज़िश  की  गई  ताकि

 हकूमत  को  उल्टा  जा  सके  और  उसका  एक
 तरीका  यह  निकाला  गया  कि  लोगों  को

 भूखा  मारा  जाए  i  उस  मौके  पर  रेल
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 कर्मचारियों  ने  उत्त  तसाम  नेताझों  को  जिन्होंने

 साजिश  की  थी  एक  ब्रहुत  भ्रच्छा  जवाब  दिया

 mittees  have  been  set‘up  in  Bombay,
 Madras  and  Delhi  in  which  repre-
 sentatives  of  organised  labour  are
 associated  with  the  objective  of आ  ।  रेतों  की  जो  कारकरंगी  रही  है  वह

 रेलवे  बज़ट  से  पता  चल  जाता  है  q

 एक  वक्‍त  भा  जब  इतने  बड़े  सिस्टम  के

 बारे  में  जिस  पर  भ्ररबों  रुपया  लगा  हुआ  है

 अह  नारा  लगाया  जा  रहा  था  :

 रेलों  का  पहिया  जाम  करेंगे

 काम  नहीं  श्राराम  करेंगे

 लेकिन  हम  चाह  थे  कि  मुल्क  के  हित  में  श्र

 जनता  के  हित  में  यह  सिलसिला  जारी  रहता

 चाहिये  ।  जो  कुछ  भी  हुआ  शौर  जो  कुछ  भी

 कोशिश  की  गई  रेलवे  सिस्टम  को  बिगाड़नें
 की  और  इस  कोशिश  को  नाकाम  करने  की

 रेल  कमंचारियों  ने  जो  कोशिश  की  और  जो

 सहयोग  दिया  उस  के  लिये  मैं  उनका  मशक्र

 हूं  t

 नए  रेल  मंत्री  ने  श्रपने  बजट  में  तजकिरा

 किया  है  कि  स्टाफ  के  साथ  हमारा  तालमेल

 बेहतर  होगा  और  इसकी  शुरुझ्ात  की  गई  है।

 मुझ  इस  की  खुशी  है  कि  उन्होंने
 इस  बात  को  स्वीकार  किया  है।  सच्चो

 बान  मानते  से  कोई  इन्कार  तहीं  कर

 सकता  |  लेकिन  मुझे  ताजूब  इस  बात  का  है
 कि  कूंड  साहब  ने  यह  कह  दिया  कि  जितनो

 भी  कमेंटियां  बनाई  गई  है  उन  सत्र  को  एक
 दम  से  हटा  दिया  जाए।  में  चाहता  थ  कि

 अगर  वह  खद  अपने  मंत्री  की  तकरीर

 जिसमें  सफ.  .i  पर  कहा  है  कि  :

 “Apart  from  the  shop.  councils
 formed  in  the  production  units  of
 management  and  labour  representa-
 tives,  the  scheme  of  workers’  parti-
 cipation  has  been  extended  to
 commercial  and  service  organisations
 having  large  public  dealings.  As  an
 experimental  measure,  station  com-

 providing  better  service  to  custos
 mers’’.

 मुझे  यकीन  है  कि  कुंडू  साहब  फिर  ऐसा

 नहीं  कहेंगे  क्योंकि  यह  मकसद  था  कि  जनता

 को  सफ़र  की  सुविधा  दी  जाय  1

 मुझे  श्रफसोस  है  कि  श्री  स्वामी  ने  मेरे

 खिलाफ  कुछ  चाजेंज  लगाये  ।  मैं  चार्जेज़  लगाने

 का  श्रादी  नहीं  हूं,  जात  पर  हमला  नहीं  करता  |

 काश  वह  हिन्दुस्तान  में  होते  श्रौर  देखते  कि

 रेलवे  ने  कैसा  काम  किया  है  ।  मैं  बेसलैस

 एलीगेशन्स  नहीं  लगाता,  लेकिन  जो  बात

 उन्होंने  कही  है,  यहां  नये  रेल  मंत्री  जी  मौजूद
 हैं  अगर  वह  एक  केस  भी  साबि।  कर  दें

 जहां  पर  किसी  किस्म  की  गड़बड़  हो  तो

 इस्तीफ़ा  मैं  दे  दंगा,  और  भ्रगर  नहीं  साबित

 कर  पाते  तो  वह  इस्तीफ़ा  दे  दें  । और  श्रगर  मावित्त

 नहीं  कर  सकते  तो  फिर  उन  पर  शअ्रखलाकी'
 बात  हो  जाती  है  कि  वह  इस  सदन  को  छोड़  दें,

 क्योंकि  इस  सदन  की  कुछ  मर्यादा  है  उस  को

 न  बिगाड़ें  ।  हम  आपके  लेविल  पर  नहीं  श्ाता

 चाहते  हैं  बल्कि  एक  ऊंचा  लेविल  रखना  चाहते

 हैं।  झ्रभी  श्राप  की  सरकार  श्रायी  है,  जनता

 ने  आपको  मौका  दिया  है  इसलिये  जनता  के

 साथ  विश्वासघात  न  कीजिये  .  जिस  तरह
 से  आप  बातें  करते  हैं  यह  श्राप  को  शोभा

 नहीं  देता  है  I

 रेलवेज्  के  मुताल्लिक  अ्रभी  माननीय

 स्वामी  जी  ने  एक  किताब  पढ़ी,  लेकिन  उन  को

 यह  मालूम  होना  चाहिये  कि  हमारी  पहली

 हुकूमत  के  जमाने  में  212  मिलियन  टन

 फेट  श्गर  कैरी  किया  आज  206  या  2I0

 कर  रहें  हैं  श्रौर  श्राप  ताज्जुब  कर  रहें  हैं  कि

 इसमें  पैसा  बढ़  गया  1  इसका  लीड  बढ़  गया

 काश  थोड़ा  सा  पढ़  लेते  जिसके  कि  वह

 काबिल  हैं,  लेकिन  शायद  रेलवे  के  मुहकमे  की

 उनको  कम  जानकारी  है।  पहले  00  मील

 जादा  था  श्राज  200  मील  जाता  हैँ,  उस
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 [श्री  मुहम्मद  शफी  क्रंशीं]

 माल  की  लीड  बढ़  गई  है,  कारखाने  बढ़  गए  हैं,
 खानें  दूर  दूर  तक  खली  हुई  हैं।  तो  लीड  बढ़ने

 की  वजह  से  भी  झ्ामदनी  बढ़ी  है  -  यह  सही
 बात  है  कि  पहले  गुड्स  ट्रैफिक  से  ज्यादा  श्रामदनी

 होती  थी  |  लेकिन  यह  कहना  कि  सिफ़  किराए

 बढ़ने  की  वजह  से  श्रामदनी  बढ़ी  है,  यह  सही

 नहीं  है  ।  एक  अंदाजा  है  कि  पहले  50  लाख

 लोग  बगैर  टिकट  सफ़र  करते  थे,  चेन  पुलिग
 और  इंडिसिप्लिन  से  काफी  नुकसान  होता  था  |

 लेकिन  आज  हम  फब  के  साथ  कह  सकते  हैं
 कि  भारत  की  रेलवे  दुनिया  की  सबसे  एफीशियेंट
 रेलवे  मानी  जाती  है  क्‍योंकि  टिकटलैस  ट्रैविल
 कम  हो  चुका  है,  गाड़ियां  वक्‍त  पर  चलती

 हैं,  श्राती  हैं,  हालांकि  कोशिश  की  गई  कि

 गाड़ियों  को  वक्‍त  पर  न  +.लने  दिया  जाय  ।

 मुझे  यकीन  है  कि  नये  रेल  मंत्री  जी  ले4र  के

 हक  में  काफो  बात  करते  हैं  इसलिए  वह  इस

 बात  का  ध्यान  रखेंगे  कि  हमारे  रेलवे  सिस्टम

 में  अनुशासन  कायम  रहे  ।  और  जहां  तक

 डिसिप्लिन  का  ताल्लुक  है  वह  ऊपर  से  नहीं
 थं.पा  जा  सकता  है,  देश  में  रेलवे  सिस्टम

 कभी  सर्कलर  या  श्राडर  से  नहीं  चल  सकता  है,

 यह  तभी  चल  सकता  है  कि  जब  7  लाख

 आदमी  मिलजुल  कर  काम  करें,  रेलवे

 बोर्ड  से  लेकर  मजदूर  तक  ।

 स्पीकर  साहब  मैं  यह  भी  अर्ज  करना  चाउता

 हूंकि  एक  आम  ख्याल  यह  पाया  जाता  हैं  कि

 हड़ताल  के  दिनों  में  हमारे  वक्‍त  में  मजदूरों
 के  साथ  ज्यादती  हई  |  लेकिन  यह  हकीकत

 है  कि  हड़ताल  के  बाद  जब  हमने  चाहा  कि  एक
 नया  माहौल  पैदा  हो  तो  कुछ  चन्द

 लोगों  की  छोड़  कर  जो  200  400,  500

 होगें  जिनके  खिलाफ  फौजदारी  के  मुकदमे
 हैं,  बाकी  सब  मुलाजिमों  को  वापस  लिया

 गया।  मुझे  तो  खुशी  है,  श्रगर  रेल  मंत्री  समझते

 हैं  कि  तमाम  लोगों  को  वापस  लेना  चाहिये  ।

 लेकिन  मैं  यह  जरूर  कह  सकता  हूं  कि  ऐसा
 कभी  नहीं  हो  सकता,  ऐसे  भी  लोग  हैं  जिन्होंने
 रेलवे  के  डिसिप्लिन  को  तबा/  और  बर्बाद

 करने  की  कोशिश  की  है  ।  इसे  रेल  मंत्री  जाने

 कि  इसमें  वे  क्‍या  कुछ  करना  चाहते  हैं  ।

 मैं  एक  बात  और  जरूर  याद  दिलाना

 चाहूंगा  ।  जिस  समय  रेलवे  कमंचारियों  ने

 अपने  मृतालबे  हमारे  सामने  पेश  किये,  तो

 500  करोड़  रुपये  का  एनुञश्नल  वेज  बिल  था

 थर्ड  पे-कमीशन  के  बाद  70  करोड़  रुपये  हो
 गया  ।  हुकूमत  ने  इसको  तसलीम  किया  t

 जो  ध्  पे-कमीशन  के  नये  सिफारिशात  थे,
 उनको  तसलीम  किया  गया  ।  ऑवर्स  आफ  वर्क

 जो  पहले  9  घंटे  थे,  उसके  बारे  में  मांग  हुई
 कि  उनको  कम  किया  जाये  ।  हमारी  सरकार

 का  मियां  भाई  अवार्ड  था  जिसमें  .4  घंटे  का

 श्रवार्ड  था,  उसके  मुताबिक  वकिंग  श्रवर्स  कम

 किये  गए  |  3  लाख  के  करीब  ले  अग  ऐपो है
 जो  कि  श्रमी  तक  परमा  जन्ट  नहीं  हुई  है,  लेकिन

 डी-कैजुअञ्ललाइजेशन  की  स्क्रीम  हमारे  वक्‍त  में

 चली  और  उस  पर  6  करोड़  रुपये  हुकूमत  ने

 खर्च  किये  |  इसी  तरह  से  कुछ  वर्कशाप्स  में

 झौर  लोकोशड्स  वगैरह  में  जो  इस्प्रवमेंट्स
 किये  गये  उसमें  5  करोड़  रुपये  खर्च  किया  गया  t

 जा4-इवैल्यूएशन  पर  5  करोड़  रुपये  खर्च

 किया  गया,  काडर  रिव्यू  पर  साढ़े  2  करोड़
 रुपये  खर्च  किये  गये  |  इस  तरह  से  टोटल  90

 करोड़  रुपये  खर्च  किया  है  ।

 जहां  तक  नये  रेल  मन्त्री  का  ताल्लुक  है,
 ये  ले4र  के  हक  में  5हुत  बातें  करते  रहे  हैं  और

 मुझे  यकीत  है  कि  मन्‍्त्री  बनने  के  बाद  भी  वे

 अपनी  वही  ज़बान  इस्तेमाल  करेंगे  जो  कि

 श्राज  से  2  साल  पहले  करते  थे  ।  उन्हीं  की

 ज़बान  में  मैं  कहता  हूं  कि  तमाम  रेलवे  मुला-
 ज़िमों  को  इण्डस्ट्रियल  वर्कर  तंसलीम  करना

 चाहिये  |  इसके  :रे  म  मैं  साफ  जवा  रेलवे

 मन्त्री  से  यहां  चाहूंगा,  क्योंकि  श्राज  देश  के

 हजारों,  करोड़ों  मजदूर  उतकी  तरफ  देख  रहे
 हैं।  मैं  यहां  पांच  बातें  कहना  चाहता  हूं  जिनका

 कि  ऐलान  इसी  हाउस  में  मन्तवी  महोदय  को

 करना  होगा  ।  एक  तो  यह  कि  काम  करने

 के  जो  घंटे  हैं,  वह  0  घंटे
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 से  घटा  कर  8  घंटे  कर  दिया  जायेगा  ।  हक
 बजानिब  यह  बिल्कुल  सही  मांग  है,  इसको

 तसलीम
 करना  चाहिये  ।

 जाब  इवैल्युएशन  करना  चाहिये  और

 उसमें  नीड-ब्ेस्ड  मिनिमके  वेज  हो  |

 This  is  George  Fernandes,  Minister
 for  Communications.  He  is  my  friend
 and  I  respect  him..  These  are  his
 demands;  4  am  reminding  him,

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  On  a  point  of  order.  I
 should  like  to  know  whether  he  is
 making  use  of  his  former  position
 because  this  gentleman  had  been  in
 the  Railway  Ministry....  (Interrup-
 tions)

 MR,  SPEAKER:  There  is  no  pcint
 of  order.

 SHRI  S.  KUNDU:  On  a  point  of
 order.

 MR,  SPEAKER:  Point  of  disorder,
 you  can  say.

 SHRI  S.  KUNDU:  In  this  House  we
 should  stop  shedding  crocodile  tears.

 MR.  SPEAKER:  Is  that  a  point  of
 order?

 SHRI  MOHD.  SHAFI  QURESHI:
 Until  job  evaluation  is  done,  as  an
 interim  measure  there  should  be  parity
 in  wages  for  workers  in  central  under-
 takings  like  HMT,  HAL,  etc.;  there
 should  also  be  dearness  allowance
 revision  for  every  rise  of  four  points
 in  six  months,  bonus  for  the  year
 97i-72,  1972-73  and  further  years,
 decasualisation  of  the  entire  casual
 labour.  I  have  heard  very  forceful
 demands  when  those  gentlemen  were
 sitting  in  the  opposition  that  we  must
 provide  subsidised  foodgrain  shops  for
 railway  workers,  This  is  a  demand
 to  which  they  are  committed.  So  they
 should  provide  subsidised  foodgrains
 shops  at  every  zonal,  divisional  and
 other  headquarters.....  (Interruptions)

 ये  बातें  मैं  न ेमिनिस्टर  साहब  की  याददाश्त
 '

 ताजा  करने  के  लिए  कही  हैं  ।

 SHRI  M.  KALYANASUNDARAM
 (Tiruchirapalli):  Mr.  Speaker,  Sir,
 I  have  a  point  of  order,  We  are  not
 able  to  listen  to  the  translation  of  the
 speech  being  made  by  the  hon.  Member
 because  the  sound  is  so  _  feeble.
 Secondly,  when  the  discussion  is
 going  on  in  Hindi,  we  from  the  South
 are  noi  able  to  follow  the  translation
 because  by  the  time  we  are  able  to
 hear  the  sentence  translated  into
 English,  we  miss  the  context  cf  the
 previous  sentence.  Mr.  Qureshi  knows
 English  and  I  do  not  know  why  he
 does  not  speak  in  English  so  that  we,
 from  the  South,  could  follow  him,

 MR.  SPEAKER:  I  will  ask  the
 Secretariat  to  look  into  this  matter.

 (Interruptions)

 at  लखन  लाल  कप्र  (पूर्णिया)  +

 अध्यक्ष  महोदय,  माननीय  सदस्य  के  हिन्दी
 भाषण  का  अंग्रेजी  में  ट्रांसलेशन  हो  रहा  है  ।

 झग्रावाज  को  क्लीयर  किया  जाय,  लेकिन

 माननीय  सदस्य  को  हिन्दी  में  ही  बोलना

 चाहिए  ।

 श्री  महम्मर  शफी  क्रेशी:  आामदनी

 को  तो  बढ़ावा  देना  ही  चाहिये,  लेकिन  मिनि-

 स्टर  साहब  को  कोशिश  करनी  चाहिये  कि

 खर्च  भी  लिमिट  में  रहे  श्रौर  उस  में  इजाफ़ा

 नहो।

 चित्तरंजन,  डी०  एल०  डबल्यू०  और

 झाई०  सी०  एफ०  वगैरह  हमारे  प्राडउक्शन

 यूनिट्स  में  973, 1974  शौर  975  में

 हडताल  श्ौर  घेराव  वगैरह  के  कारण

 प्राडइक्शन  सिर्फ  50  परसेन्ट  के  करीब  थी  t

 ले  किन  भ्राज  उन  यूनिट्स  में  प्राडइक्शन  00

 परसेंट  तक  पहुंच  गई  है  |  मुझे  यकीन  है  कि

 रेलवे  मंत्री  इस  को  बरकरार  'रखेग  ।
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 [at  मुहम्मर  शफी  कुरेश]

 रेलव  मंत्री  ने  प्रभी  बम्बई  में  कहा  कि

 श्राप्टा-मंगलोर  रेलवे  चलाई  जायगी।  मैं

 श्रजे  करना  चाहता  हूं  कि  वह  सारे  देश  के  रेलवे

 मंत्री  है,  वह  महाराष्ट्र  के  रेलवे  मंत्री  नहीं  है  1

 शमाल  में  हिन्दुस्तान  के  सिर  पर  एक  ताज  है,
 जिसको  जम्मू-काश्मीर  कहते  है  ।  मंत्री  महोदय
 को  उस  की  तरफ  ध्यान  देना  चाहिये।
 जो  काश्मीर-कन्या  कुमारी  गाड़ी  चलाई  गई

 थी,  श्री  कछबाय  ने  उस  पर  एतराज  किया

 था।  मैं  ने  कट्ठा  था  कि  पार्वती  और  शिव

 का  मेल  हो  रहा  है,  उस  पर  एतराज  नहीं  करना

 चाहिये  ।  पैतीस  बरस  में  गाड़ी  जम्मू  तक

 पहुंची  है  ।  ग्रगर  सरकार  चाहती  है  कि  उस

 स्टेट  का  बाकी  मुल्क  के  साथ  इनटग्रेशन  किया

 जाये,  तो  जम्मू  से  उधमपुर  तक  रेलये  लाइन

 को  पूरा  किया  जाय,  जिस  का  सरवे  हो  चुका

 है  |  इस  के  अलावा  काजीगूड  से  बारामूला
 तक  रेलबे  लाइन  का  सरवे  भी  हो  चुका  है,
 उस  को  भी  पूरा  करना  चाहिए,  ताकि  जम्मू-
 काश्मीर  के  लोगों  को  यह  एहसास  हो  कि  वे

 अजीम  भारत  का  हिस्सा  है।

 Pe  2  shard  gid  daca  yt]

 2  3  bey  ३  a  १४

 yl  (ह  ye?  a2  ७5३  crore
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 formed  in  the  production  units  of

 management  and  labour  representa-
 tives,  the  scheme  of  workers’  parti-
 cipation  has  been  extended  to  com-
 mercial  ang  service  organisations
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 having  large  public  dealings.  As  an
 experimenta]  measure,  station  com-
 mittees  have  been  set  up  in  Bom-
 bay,  Madras  and  Delhi  in  which  re-
 presentatives  of  organiseq  labour
 are  associated  with  the  objective  of
 providing  better  service  to  custo-
 mers.”
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 ब्रो०  शिव्यन  लाल  सवसेन।  (महाराज-

 गंज)  :  अध्यक्ष  महोदय,  मुझ  से  सन्‌  955

 में  स्वर्गीय  लाला  पद्मपत  सिंहानिया  ने  यह

 कहा  था  कि  रेलवे  में  हजार  करोड़  सें  ऊपर

 इन्वेस्टमेंट  है,  श्रगमर  यह  चीज  प्राइवेट  सेक्टर

 में  होती  तो  हम  25  प्रतिशत  मुनाफा  इस  में

 देते  और  सारी  पैसेंजर  ए)निटीज  भी  मुडया
 करते,  ले  किन  रेलवे  बोर्ड  ने  यह  व्हाइट  एली-

 पैंट  बांध  रखा  है  जिसकी  वजह  से  इंडिसिप्लिन

 भी  है  और  सरकार  को  कोई  विशेष  मुनाफा
 भी  नहीं  मिलता  |  मैं  भी  सरकार  से  यह

 कहूंगा  कि  इतना  लम्बा  इन्वस्टमेंट  होने  पर

 भी  हमारी  रेलवेज  का  फायदा  इतना  कम  हो

 यह  ठीक  नहीं  है।  मैं  चाहूंगा  कि  हमारे  नये

 मंत्री  महोदय  इस  चीज  को  देखें  कि  इतने

 इन्वेस्टमेंट  पर  जितना  मुनाफा  होना  चाहिये

 वह  मिल  और  जनता  को  ज्यादा  सुविधाएं
 भी  मिलें  ।  रेलवे  में  जह।  एकोनोमी  की  जरूरत

 है  वहां  एकोनोमी  की  जाय  ।  मंत्री  महोदय

 इस  चीज  को  भी  देखें  जहां  श्रफसर  ज्यादा

 हों  वहां  उन  को  घटा  ३  ।  जो  भी  वेस्ट  है  उस

 को  खत्म  कर  दें  और  एक  श्रास्टरटी  कैम्पेन

 चलाएं  जिससे  रेलवे  के  एस्टेब्लिशमेंट  सें  सुधार

 हो  झ्ौर  काम  ठीक  तरह  से  चले  ।  इतने  साल

 हो  गये  लेकिन  कभी  भी  ऐसा  नहीं  हुभ्ना  कि

 रेलवे  से  उतना  मुनाफा  “हीं  हुआ  जितना  कि

 होना  चाहिये  ?

 दूसरी  बाद  मैं  गोरखपुर  की  कहना  चाहता

 हूं  -  उन्होंने  कहा  है  कि  बैकवर्ड  एरियाज  में

 नई  रेलवे  लाइनें  बताएंगे  |  गोरखपु  का

 एरिया  नेपाल  के  बोडंर  पर  है भ्रौर  सब  से

 बैकवर्ड  है।  मैं  कई  सालों  से  कह  रहा  हूं  कि

 एक  रेलवे  लाइन  गोरखपुर  से  खुटहा  महाराज-
 गंज  निचलौल  होते  हुए  दुंठीबारी  तक  बनायी

 जाय  जिस  से  यह  एरिया  डेवलप  हो  सके  ।

 यह  200  स्क्‍्वायर  माइल  का  एरिया  ऐसा

 है  जिस  में  कोई  रेलवे  लाइन  नहीं  है  श्रौर  दूसरे,

 मिलिद्री  के  स्ट्रेट  ,क  प्वाइंट  झाफ  व्यू  से  भी

 इस  की  बहुत  जहूरत  है  ।  श्राज  चीन  की  रेलवे

 लाइन  सब  हिमालयन  पार्सज  तक  झा  गई  है
 झौर  काठम  डू तक  उनकी  सड़क  बन  गई  है  ।

 कभी  भी  उन  की  फौज  हमारे  कंद्री  पर  सीधे

 ञ्.  सकती  है।  शर  हमारी  फोसंस  अगर

 गोरखपुर  में  रहती  भी  हैं  तो  भी  उन  के  लिये

 पासिबिल  नहीं  है  कि  वे  वह.  बोडंर  तक

 पहुंच  सके  ।  इसलिये  इस  रेलवे  लाइन

 को  खास  तौर  से  लिया  जाय  और  इसे  बनाया

 जाय  यह  बैकवर्ड  एरिया  भी  है  झौर  स्ट्रेटेजिक
 प्वाइंट  आफ  व्यू  से  भी  इस  की  जरूरत  है  t

 मैं  चाहूंगा  कि  मंत्री  महोदय  इस  के  ऊपर  ध्यान

 दें श्ौर  इस  रेलवे  लाइन  को  बनाने  की  व्यवस्था

 करें। |

 झभी  करप्शन  के  बारे  में  कहा  गया  शौर

 श्री  स्वामी  ने  एक  पत्र  भी  इस  के  बारे  में

 पढ़ा  ।  मुझ  को  भी  बहुत  शिकायत  इस  बारे

 में  है  ।  मैं  यह  नहीं  जानता  कि  कुरैशी  साहब  ने

 ऐसा  कुछ  किया  है  या  नहीं  लेकिन  एक  बात  मैं

 ध्यान  में  लाना  चाहता  हूं  7  गाज़ियाबाद  जनपद

 का  एक  कंट्रैक्टर  है  जिस  को  तीन  चौथाई
 रेलवे  स्टेशन  की  कैटरिंग  का  ठेका  दे  रखा  है  t

 बीसों  साल  से  यह  ठेका  उस  के  पास  चला  श्र

 रहा  है।  शहांबुद्दीन  उस  का  नाम  है।

 वह  अफसरों  को  रुपया  दे  कर  मिलाये  रहता

 है  ।  पुराने  रेल  मत्री  स्वर्गीय  ललित  नारायण
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 पप्रो०  शिव्यन  लाल  सक्सेना)

 मिश्र  उसको  खत्म  करना  चाहते  थे  ।

 लेकिन  वह  मर  गये  और  उनके  मरने  के  बाद

 अफसरों  से  मिल  कर  फिर  वह  सारा  ठेका  उस

 ने  अपने  नाम  जारी  रखा  ।  मैं  चाहूंगा  कि  इस

 क.ट्रेक्टर  की  जांच  की  जाय  और  गर  वह
 रेलवे  के  अफसरों  को  मिलाए  हुए  है  तो

 इस  बात  की  भी  जांच  की  जाय  और  इस  के

 ऊपर  सख्त  कार्यवाही  की  जाय  ।  इस  कांट्रेक्ट
 'को  खत्म  किया  जाय  ।

 इन्ही  शब्दों  के  साथ  मैं  अपनी  बात  समाप्त

 करता  हूं  ।  मेरा  खास  प्वाइंट  उस  रेलवे  लाइन

 का  था  जिस  का  मैं  ने  ज़िक्र  किया  ।  बाकी

 मर  कट  मोशंस  स्पष्ट  हैं।  उन्हें  दुहराकर  में

 सदन  का  समय  नहीं  लेना  चाहता  ।

 SHRI  R.  MOHANARANGAM
 (Chengalpattu):  Mr.  Speaker,  Sir,
 first  of  all,  I  thank  you  for  giving  me
 an  opportunity  to  express  some  of  my
 feelings  on  the  railway  budget  for
 1977-78,  Even  though  I  am  in  a  posi-
 tion  to  express  my  ideas  in  Tamil  or
 in  Telugu,  I  am  speaking  in  English
 for  the  simple  reason  that  what  I  say
 must  be  understood  by  other  hon.
 members  here.  Before  dealing  with
 the  various  merits  and  demerits  of
 the  budget,  I  would  like  to  congratu-
 late  the  hon.  Railway  Minister  on  be-
 half  of  the  All  India  ADMK  and  on
 behalf  of  our  great  leader  and  un-
 crowned  political  king  of  Tamil  Nadu
 Mr.  M.G.R.,  for  the  bold  step  he  has
 taken  to  reinstate  all  the  railway  em-
 ployees  who  were  either  suspended
 or  dismissed  during  the  974  general
 strike.  J  also  thank  our  minister  on
 behalf  of  our  party  on  having  taken
 a  very  bold  step  by  not  increasing
 the  freight  rates  and  passenger  fares.

 After  having  gone  through  the  rail-
 way  budget,  Sir,  in  certain  places  still
 I  stand  unconvinced.

 The  hon.  Railway  Minister  has  said
 ‘that  unauwthoriseq  travel  agents  and
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 anti-social  elements  indulging  in  mal-
 practices  in  seat  reservations  have
 been  largely  eliminated.  But  if  you
 allow  me,  Mr.  Speaker,  to  take  the
 Minister  to  Madras,  I  can  show  him
 the  unauthorised  ticket  agents  stand-
 ing  in  the  queue  for  purchase  of
 tickets  and  then  giving  it  to  the  actual
 passengers  On  Some  premium.  He  hag
 also  said  that  long  queues  have  been
 considerably  reduced.  But  if  you
 come  to  Madras  Egmore  station,  which
 is  the  heart  of  the  Madras  city,  you
 can  fing  the  passengers  after  getting
 down  from  the  train,  it  will  take  at
 least  half  an  hour  for  them  to  come
 out  of  the  station.  The  Egmore  sta-
 tion  was  constructed  some  35  years
 back  but  there  is  no  proper  overbridge
 for  the  passengers  to  come  out  of
 the  station.  An  overbridge  should  be
 constructed,

 The  Railway  employees  still  conti-
 nue  to  be  the  lowest  paid  employees
 as  compared  to  the  other  public  sector
 employees.  The  demand  of  the  em-
 ployees  that  their  wages  shoulg  be  at
 par  with  the  other  public  sector
 undertakings  should  be  considered
 sympathetically.  So  many  representa-
 tions  have  been  made  in  this  regard
 but  no  steps  have  been  taken  uptil
 now.

 I  would  like  to  qraw  the  attention
 of  the  Railway  Minister  to  8  memo-
 randum  given  by  the  people  of  Chen-
 galpattu.  requesting  the  Minister  to
 construct  a  overbridge  at  Chingleput
 railway  crossline  but  no  steps  were
 taken  to  construct  that  overbridge.
 That  particular  area  is  very  near  to
 Nationa]  Highways.  There  is  an  im-
 portant  road—GST  road—which  leads
 to  the  entire  important  towns  of
 Tamil  Nadu  and  Kerala  States.

 In  advanced  countries  the  Railways
 are  treated  as  public  utility  service  and
 not  as  a  source  of  profit.  But  here  the
 Railways  are  treated  a3  a  source  of  tax
 revenue.  The  railway  work  is  done
 only  in  urban  areas  and  not  in  rural
 areas.  This  leatis  to  shifting  of  popu-
 lation  from  rura]  areas  to  urban  areas.
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 Under  the  20-Pcint  Programme,  it
 was  said  that  bonded  labour  had  been
 completely  eliminated.  But  if  you
 see  the  Railways,  you  will  find  that
 bonded  iabuur  is  still  existing  there.
 I  can  quote  certain  instances,  The
 Railway  officers  employ  certain  rail-
 way  employees  as  cooks  and  butlers

 for  themselves  who  work  as  bonded
 labour.

 Coming  to  uniforms,  once  I  asked  a
 Ticket  Inspector  as  to  why  he  is  not
 wearing  the  uniform.  He  told  me  that
 the  uniform  supplied  to  him  is  of  327
 whereas  his  chest  is  42”  and  that  is  the
 reason  why  he  is  nut  wearing  it.  A
 uniform  meant  for  cur  Raiiway  Minis-
 ter  will  not  suit  our  friend,  Shri
 Piloo  Mody.

 Every  Year  we  purchase  stores  to
 the  tune  of  Rs,  500  crores.  Some  are
 big  items  and  some  are  small  items  and
 some  are  iriported.  They  purchase
 stores  more  than  the  actual  require-
 ment.  It  is  my  humnple  request  to  the

 Railway  Minister  to  reduce  this  amount
 from  Rs,  500  crores  to  09  or  260
 crores.

 Now  about  the  loading  of  wagons.
 The  merchants  have  an  understand-
 ing  with  the  railway  cfficials  and  they
 load  the  wagons  teyond  their  capaci-
 ties.  In  addition  to  cur  not  getting
 additiona]  income,  we  also  see  that  the
 unscrupulous  cfficers  and  merchants
 join  together  and  deprive  funds  due  to
 the  Railways.

 Finally,  I  weou'q  request  the  hon.
 Railway  Minister  through  the  Speaker
 to  take  necessary  steps  to  ensuring  pro-
 per  administration  in  the  Railways.
 Then  only  can  we  have  good  relations
 between  the  railways  and  its

 employees.
 —

 2.35  hrs.

 PANEL  OF  CHAIRMEN

 MR.  SPEAKER:  I  have  to  inform
 the  House  that  under  Rule  9  of  the

 DG  on  Acct.  (Rly.)

 Rules  of  Procedure,  J  have  nominated
 the  folowing  Members  as  Members  of
 the  Panel  of  Chairmen:

 qd)  Shri  Dhirendranath  Basu

 (2)  Shri  Tridib  Chaudhuri

 (3)  Miss  Abha  Maiti

 (4)  Shri  8.  0.  Patil

 (5)  Shri  M.  Satyanarayan  Rao

 (6)  Shri  Dwarika  Nath  Tiwari

 —

 2.36  hrs.

 RAILWAY  BUDGET,  1977-78  AND.
 DEMANDS  FOR  GRANTS  ON  AC.

 COUNT  (RAILWAYS),  977-78—
 Contd.

 MR,  SPEAKER:  It  is  now  2.30  p.m
 Only  25  minutes  are  left  for  lunch.
 Mr.  D.  N.  Tiwari  and  Mr.  Kalyana-
 sundaram  may  now  speak.  I  would
 then  call  the  Minister  to  reply.  I  know
 I  have  a  large  bundle  of  names.  I
 would  request  the  hon.  Members  to
 take  their  chance  on  some  other  occa-
 sion,  like  the  debate  on  the  President’s
 Address.  (Interruptions)  I  have  to  face
 over  300  Members.  It  will  be  very
 difficult  for  me,  I  will  be  very  happy
 to  call  you  all  if  there  is  time.  (In-
 terruptions)  J  know  that;  if  the  hon.
 Members  want,  we  can  speak  today
 and  tomorrow  also.  I  thought  2  hours
 would  be  enough,  I  have  no  objection.
 What  does  it  matter  to  the  Speaker?  I
 have  called  Mr.  Tiwari  now.

 श्री  द्वारिक  गनाथ  तिवारी  (गोपालगंज)  :

 अध्यक्ष  महोदय,  मैं  सब  से  पहले  रेलवे  मंत्री  का

 स्वागत  करता  हुं-इतने  दिनों  की  बीरान  जिदगी

 के  बाद  उन्हें  मौका  मिला  है  कि  सरकारी  बैंच

 पर  बैठ  कर
 देश!

 के  लिये  कुछ  कर  सकें  t  वे  स्वयं

 सोशलिस्ट  हैं  प्लौर  मैं  उम्मीद  करता  हूं  कि

 झपने  रेलवे  प्रशासन  के  कामों  में  भी  थे  श्रपने

 नियमों  भौर  भ्रपने  आरशों  का  पालन  करेंगे  ।

 मैं  इस  बात  को  जानता  हूं शौर  अमुभव  भी
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 [बी  छारिकानाथ  तिवारी]

 करता  हूं  कि  श्रभी  उन  को  दो-तीन  दिन  ही  इस

 गद्दी  पर  बैठे  हुए  हैं,  रेलवे
 की

 जो
 गुत्थियां/

 हैं  उनको  वें  श्र्भी  समझ  नहीं  सके  हैं  ।  कल

 उन्होंने  जो  रेलवे  बजट  प्रस्तुत  किया  है,  वह  एक

 त्तरह  से  आफीशियल  बजट  है  या  पहले  जो  सरकार

 थी,  उस
 काबिनाया  हुआ  है,  इन  की  छाप  अभी

 उस  पर  नहीं  पड़ी  है  ।  चूंकि  यह  वोट  आन-

 एकाउन्ट  है,  इसलिये  बे  भ्रपनी  बातों  को  इस
 में  ठीक  से  नहीं  रख  सके

 हैं,|  इसलिये  इस  मौके

 पर  मैं  श्रपनी  कोई  डिमाण्ड  पेश  नहीं  करूंगा,  जब

 रेलवे  बजट  पर  भविष्य  में  जनरल  डिस्कशन

 होगा,  तब  मैं  अपनी  बातें  उन  के  सामने  रखंगा,
 लेकिन  /  कुछ  छोटी-छोटी  बातें  है,  जिन  की

 तरफ़  मैं  इस  समय  उन  का  ध्यान  श्राकषित

 करना  चाहता  हूं  ।  विशेषकर  पैसेन्जर्स

 की  सुविधाओं  के  बारे  में  कछ  कहना

 चाहता  हूं  ।

 मुझे|  बड़े  खेद  के  साथ  कहना  पड़ता  है
 कि  जब  भी  इस  हाउस  में  रेलवे  पर  बहस

 'होती  है,  तब  केवल  दो  ही  चीजें  सामने  आती

 हैं--एम्पलायर--और--रुम्पल्ाइज -.स्लिशन,

 लेबर  रिलेशन,  लेकिन  पैसेन्जर-एमेनिटीज

 'का|मामला  पीछे  चला  जाता  है,  उस  पर  ध्यान

 कम  जाता  है  ।  दरअसल  रेलवेज़  का  मामला

 केवल  एम्पलायर  और  एम्पलाइज  से  ही  सम्बन्ध

 नहीं  रखता  है--बल्कि  इस  का  पैसेन्जजं

 से ज़्यादा  सम्बन्ध  है-पैसेन्जस  को  हम  क्या

 सुविधायें  दे  सकते  हैं,  कैसे  ठीक  समय  पर  उन

 को  उनके  गन्तव्य  स्थान  पर  पहुंचा  सकते

 हैँ,  कैसे  उन  का  माल  ठीक  समय  |  पर  पहुंच
 सकता  है-यह  बात  मुख्य  होनी  चाहिये  |

 लेकिन  मुख्य  बात  गौण  हो  जाती  हैं  और  गौण

 बात  मुख्य  बन  कर  ऊपर  श्र  जाती  है।  श्राप

 छोटी  छोटी  बातों|को  देखिये  जि,  में  श्राप  का

 खर्च  नहीं  बढ़ेगा  और  बजट  में  कोई  बढ़ोतरी

 -नहीं  होगी  लेकिन  उन  बातों  को  करने  से

 'मुसाफ़िरों  को  बहुत  फ़ायदा  होगा  |
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 एप्रोच  रोड्स  को  |ही  श्राप  ले  लीजिए  ।

 वे  बहुत  निगलेक्टेड  हैं  श्रौर  उन  की  कमी  मरम्मत

 नहीं  होती  है।  थोड़ी  सी  टिकरिंग  कर  दी  जाती
 है  |  नतीजा  यह  होता  है  कि  झगर  कोई
 गर्भवती  स्त्री  टांगे  पर  या  टमठम  पर  जाती  है
 तो  खराब  सड़क  होने  से  उस  का  गर्भ  गिर

 जाता  है  ।  जो  पैसेन्जस  रेलवे  को  ज्यादा

 ५
 पैसा  देत  हैं  उन्हीं  कौ  ज़्यादा

 तकलीफ़  होती  हैं  t

 उन  को  झाने  जाने  की  सुविधा  नहीं  है  ।  मैं

 यह  नहीं  कहता  कि  आप  डिस्ट्रिक्ट  बोर्ड  या
 पी०  डब्लू०  डी०  की  सड़कों  को  ठीक  करवा  दें  4
 लेकिन  जो  श्राप  की  अपनी  सड़कें,  हैं  उन  का

 प्रबन्ध  तो  ठीक  हो  और  वे  ठीक  करवाई  जाएं  ।

 दूसरी  बात  यह  है  कि  बहुत  स्टेशनों  पर

 जो  प्लेटफार्म  बने
 हुए  हैं,

 बे  कहीं  कहीं  बहुत
 नीचे  हैं  और  कहीं  कहीं  पर  तो  प्लेटफार्म  हैं

 हो  नड़ीं  ।  लाइन  के  बारावर  प्लेटफामं  हैं  ौर

 मुसाफ़िरों  को  गाड़ी  पर  चढ़ने  में  बड़ी  दिक्‍कत|
 होती  है।  इसलिए  इन  प्लेटफार्मों  को  भी

 ठीक  करवाना  चाहिए  जिससे  उन  को  बिता

 खतरे  के  इस्तेमाल  में  लाया  जा  सके  ।

 तीसरी  बात  जो  मैं  श्राप  से कहना  चा  हता
 4

 हूँ  वह
 रेलवे  इम्पलाईज  के  व्यवहार  के  बारे

 में  है  ।  जनता  के  झ्रादमियों  क ेसाथ  किस  तरह

 से  उन  का  ठीक  व्यवहार  हो,  यह  भी  देखने

 की  बात  है।  एक  भ्फ़सरकी  तरह  से  जनता

 के  साथ  उन  का  व्यवहार  नहीं  होना  चाहिए
 बल्कि  भाई-चारे  का  व्यवहार  होना  चाहिए

 जिस  से  उन  के  मन  में  यह  विश्वास  पैदा  हो

 कि/यह  जो  क्रान्तिकारी  सरकार  श्राई  है  वह

 सही  है  और  उस  के  सत्ता  में  श्राने  से  रेलवे

 कमंचारियों  के  व्यवहार  में  पहले  से  फ़र्क  पड़ा

 है  ।  यदि  ऐसा  श्राप  न  कर  सके  तो  लोगों  के

 मन  में  यही  बात  श्राएगी  कि  जैसे  सरकारें

 में  पहले  लोग  थे,  वैसे  ही  ये  भी  हैं।  इन  रेलवे

 इम्पलाईज  के  व्यवहार  में  झगर
 प्राप  कुछ
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 परिवर्तन  ला  सके,  तो  इस  से  आप  की  प्रतिष्ठा

 बहुत  बढ़ेगी,  आप  का  एडमिनिस्ट्रेशन  सुदृढ़

 होगा  श्ौर  लोगों  का  सहयोग  श्राप  को  मिलेगा  |

 चौथी  बात  मैं  यह  कहना  चाहतहूं  कि

 रेलवे  में  पिलफेज  बहुत  होता  है,  चोरी  बहुत

 होती  है  और  खास  कर  कोयले  और  रेलों

 के  सामान  की  चोरी:  बहुत  होती  है  1

 ट्रेन  में
 से

 लोग
 ््ल्ब्‌

 निकाल  ले  जाते  हैं  झौर

 सैकेन्ड  और  फर्स्ट  क्लास  के  डिब्बों  से  गहे

 उठा  कर  ले  जाग  हूँ  ऐसा  क्‍यों  होता

 है  ?  आप  ऐसा  न  समझ  लीजिए  कि  पब्लिक

 के  |  लोग  चोरी  कर  के  ये  सब  ले  जाते

 हैं।  इन  चोरियों  में  रेलवे  इम्पलाईज  का

 हाथ  होता  है।  यह  हो  सकता  है  कि  सव  जगह

 खुलेग्ाम  यह  चीज्ञ  न

 हो
 ले  किन  उन  की

 कनाइवेंस  से  यह  जरूर  होता  है  ।  जब  कोयले

 की  चोरी  होती  है  तो  उस  का  खर्च  बहुत  बढ़
 जाता  है।  आप  यह  देखिये  कि  स्टेशनों  के

 पास|जो  भटटे  होते  हैं  वहां  पर
 कितनी  लाख

 ईटें  आप  3  कोयले  से  पकाई  जाती  हैं  -  इसी  तरह
 से  जलावन  के  लिए  कोयला  घरों  में  चला  जाता

 है  1  अगर  इस  चीज़  को|श्राप  ठीक  से  देखेंगे

 तो  कोयले  की  काफी  बचत  होगी  और  लोगों

 की  जो  चोरी  करने  की  आदत  पड़  गई  है,  वह

 नहीं  पड़ेगी  और  उन  की  झ्रादत  नहीं  बिगड़ेगी  ||

 टिकटलैस  ट्रेविल  की  बात  बहुत  कही  जाती

 है  |  इस  सम्बन्ध  में  मैं  यह  कहंगा  कि  जो

 हैबीचअ्ल  आफेंडर्स  हैं  वे  तो  पकड़े  नहीं  जाते

 3  हैं  बल्कि  जो  बेचारे  गांव  के|गरीब  लोग  हैं
 जोकि  किसी  कारण  से  टिकट  नहीं  ले  पाते

 हैं,  वे  पकड़े  जाते  हैं  ।  हैबीचुअश्रल  आ्लाफेंडर्स

 इसलिए  नहीं  पकड़े  जाते  हैं  क्योंकि  रेलवे

 इम्पलाईज  से  उन  की

 सार्गगां

 होती  है  और

 उन  को  पहने  से  ही  मालूम  हो  जाता  है  कि कब

 मेजिस्ट्रियल  चैकिंग  होगी  और  जि ह  स्पेशल

 चैकिंग  होगी  ।  श्राप  का  एक  कानून  बना

 हुआ |है
 कि  अगर  किसी  पैसेन्जर  के  पास

 टिकट  नहीं  है  ब्रौर  वह  टिकट  बनवाना  चाहे,
 तो  उस  को  l0  कपये  पेनेल्टी  फे  देने  होंगे  ।

 (Riy.)

 इसलिए  ६: 1:  सोचता  है  कि  टिकट

 हि

 कटवाए

 क्योंकि  उस  में  उस  को  पैनेल्टी  का  पैसा  भी

 देता  होता  है  जो  कि  बहुत  ज्यादा  है  श्राप  हिसाब
 लगवा  कर  देखिये  कि  कितने  लोगों  ने  टिकट

 कटवाए|झ्ौर  कितना  पैसा  इस  तरह  से  पैनेल्टी

 के  रूप  में  श्राया  I  झगर  इन  फीगसे  को  श्राप

 देखेगें  तो  श्राप  को  बहुत  निराशा  होगी  I

 उसे  यह  पेनल्टी  देनी  होगी  ।  श्राप

 ि
 कानून

 हटाइये  । अगर  यह  कानून  आप  वहीं  हटाते

 हैं  तो  आ्रापतो  बहुत  घाटा  होता  रहेगा  |

 चौथी  बात  हमारे  एरिये  की  है  t

 हमारे  एरिए  में  सोनपुर  एक  रेलवे  का

 जिला  था ॥  उस  जिले  में  पहले  डी०

 टी०  एस०  सिस्टम  था।  पता  नहीं  किन

 कारणों  से  उसकी  अवहेलना  हुई।  जिन

 कारणों  से  भी  उसे  वहां  से  खत्म

 किया  गया,  उसमें  मैं  श्र्ब  नहीं|  जाना

 चाहता  ।  सोनपुर  में  चल्ड  का  सबसे  बड़ा
 फेन्नर  लगता  है।  कातिक  पूणिमा  के  दिन

 लाखों  लाख  लोग  इसमें  झ्ाते  हैं।  वहां
 स्टाफ  के  क्वार्टस  हैं,  आफिसिज  खाली

 पड़े  हैं  |  वहां  जो  डी०  टी०  एस०  श्राफिस

 था  उसको  हटा  कर  आपने  एक  परिवहन
 मण्डल  बनाया  |  परिवहन  मण्डल  डिप्टी

 डी०  एस०  के  रेंक  का  आफिस  है।  श्रगर

 श्राप  वहां  डी०
 एस०/  रेंक

 का  आफिस

 नही  दे  सकते  हैं  तो  कम  से  कम  डिप्टी

 डी०  एस०  का  श्राफिस  तो  वहां  कायम

 कीजिए  ताकि  वहां  जो  कठिताइयां  सामने

 झ्राती  हैं  वे  दूर  हो  सकें  |  यह  सब  कुछ

 होने  से  वहां  बड़ी  गड़वड़ियः  होती

 हैं।  श्राप  अभी  नए  झ्ाए  हैं,  शायद

 श्राप  इन  प्रावलम्स  को  नहीं
 जानते  हैं  ।  इसलिए  मैं  आपसे  रिक्वेस्ट

 करुगां  कि  आप  इसकी  स्टडी  करें।

 श्रापसे  पूर्व  जो  रेलवे  मंत्री  थे  उनसे  भी

 इस  मामले  पर  विचार  करने  को  कहा
 गया  था  रार  उन्होंने  भी  इसको  माना

 था  लेकिन  किया  कुछ  नहीं  इसलिए
 मैं  श्रापसे  दरध्वास्त  करूंगा  कि  आप  उसी
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 रिवोल्युशन  की  तरह  काम  करें  जो

 रिवोल्युशन  अभी  हमारे  देश  में  हुआ  है।  ०

 मैं  इस  चुनाव  को  चुनाव  नहीं  मानता  हूं
 बल्कि  एक  रिवोल्युशन  मानता  हूं  ।  अगर

 श्राप  भी  इसी  तरह  रिवोल्युशन  की

 स्पिरिट  में  काम  करेंगे  तभी  आप  देश

 की  समस्याओ्ों  को  सुलझा  सकेंगे  ।

 श्री-बनोहर लाल  (कानपुर)  :  अध्यक्ष

 महोदय,  देश  हित  में  लोक  |  हित  में

 जो  बातें  हमें  कहनी  हैं,  वे  हमें  भी

 कहने  दें  ।  a  लोग  खुद  ही  कसूर  वार  हैं

 खुद  ही  कातिल  हैं,  खुद  ही  मुंसिफ
 बने  हुए  हैं  /और  खुद  ही  अपील  करने

 वाले  बन  बठ  हैं  ।  इसलिए  हमें  भी

 बोलने  का  मौकादें।

 MR,  SPEAKER:  May  I  suggest  to
 the  concerned  Minister  that  next  time
 he  may  give  chance  to  the  new  Mem-
 bers?  The  Railway  Budget  is  allotted
 only  two  hours.  How  many  can  speak
 within  that  time?  If  he  extends  it  for
 the  whole  day,  I  will  give  chance,
 I  have  no  objection.  The  President's
 Address  will  be  discussed  for  full
 three  days.  Then  30  to  40  Members
 will  be  able  to  speak.

 SHRI  M.  KALYANASUNDARAM
 (Tiruchirapalli):  At  the  outset  I  wish
 to  convey  my  heart-felt  thanks  to  the
 hon,  Minister  of  Railways  for  having
 got  Paragraph  22  included  in  the  Bud-
 get  Speech  relating  to  the  reinstate-
 ment  of  the  workers  victimised  in  con-
 nection  with  the  974  strike.  Parti-
 cularly  my  party,  the  All-India  Trade
 Union  Congress  and  the  Indian  Rail-
 way  Workers’  Federation  will  be  grate-
 ful  to  him  because  we  have  been  agitat-
 ing  for  the  past  three  years.  sitting  in
 the  opposition,  in  vain.  Fven  when  a
 Minister  like  Shri  L.  N,  Mishra  made
 a  sort  of  sympathetic  assurance,  that
 assurance  could  not  be  got  through  by
 the  Government.
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 Now,  he  has  succeeded  and  so  I
 must  congratulate  him  on  that  achieve-
 ment.  Neither  compliments  nor  criti-
 cism  will  affect  him  because  all  those
 wh)  were  responsible  are  not  there  for
 accepting  compliments  or  answering
 criticism,  I  shall  reserve  my  compli-
 ments  and  the  criticism  for  the  subse-
 quent  period  till  they  are  fully  re-
 organised.  Until  then  my  purpose  is
 to  make  some  useful  suggestions.

 Regarding  reinstatement  of  those
 workers  who  were  on  _  strike,  I  want
 the  Minister  to  consider  some  more
 points.  There  were  workers  who  were
 victimised,  removed  from  service  or
 dismissed  and  so  on.  There  were
 workers  in  whose  case  suspension
 orders  had  been  cancelled  in  many
 cases.  There  were  workers  who  were
 involved  in  acts  of  alleged  sabotage.
 Some  of  these  have  been  convicted.
 All  those  cases  must  be  withdrawan
 and  the  conviction  must  be  set  aside:
 it  must  be  commuted  and  they  must
 be  restored  upto  the  position  which
 existed  before  3rd  May,  1974,  That  is
 my  humble  submission.

 There  is  another  category  of  victimi-
 Sation  as  Mr.  Samar  Mukherjee  had
 mentioned  about  official  transfers.
 Many  workers  had  been  demoted  and
 their  previous  service  was  taken  away.
 So,  their  break  in  service  must  be  con-
 doned  and  demotion  must  be  restored
 upto  the  position  of  the  strike.

 There  was  another  category  of  loyal
 workers.  They  were  given  concessions
 because  they  showed  loyalty  to  the
 Railways.  Those  casual  labourers,
 those  temporary  workers  were  deprived
 of  their  posts  because  those  posts  were
 filled  by  the  sons  or  the  relatives  of
 loyal  workers.  There  was  a  lot  of
 corruption  in  giving  concessions  to  the
 loyal  workers.  This  question  has  to  be
 viewed  and  all  those  casual  workers
 who  ware  in  service  on  3rd  May  1974,
 should  be  restored  to  the  posi‘ion  which
 they  occupied  on  the  3rd  May  1974,
 Clear  instructions  should  be  given  to
 the  Railway  Bhavan  in  this  regard
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 otherwise  they  will  bring  your  assu-
 rance  to  disrepute.  You  can  take  it
 from  me.

 (Interruptions)

 ‘They  have  done  it  several  times.  They
 will  bring  in  all  sorts  of  objections.

 (Interruptions)

 This  is  a  piece  of  friendly  warning.

 On  the  question  of  discipline,  the
 workers  cannot  live  on  sermons  about
 discipline.  It  should  be  a  conscientious
 discipline.  Some  confidence  shoulg  be
 created  in  them  that  their  interest
 would  be  looked  after  by  the  Govern-
 ment.  Today,  the  failure  of  the  previ-
 ous  Ministry  must  be  a  warning  to  the
 present  Ministry.  Then  the  workers
 must  realise  that  every  single  railway
 material  and  every  inch  of  railway
 line  are  the  property  of  the  nation;  it
 is  not  the  property  of  the  Railway
 Board  and  the  Riailway  Minister.  The
 Government  must  create  confidence
 in  them  that  their  interest  will  be
 looked  after.  This  is  the  lesson  which
 the  new  Railway  Minister  must  learn
 fram  the  past  experience.

 About  staff  quarters.  there  is  a  ban
 on  the  construction  of  new  quarters.
 Kindlv  immediately  remove  this  han.

 The  Railwav  Minister  mav  have  high
 hopes  about  it.  the  Raflwav  Minister
 may  have  good  intentions  about  it,  but
 the  Ministry  of  Finance  is  there:  they
 will  come  in  vour  wav.  दल  am_  only
 annealing  to  him.  I  think.  my  open
 appeal  will  strengthen  his  hands  insid>
 the  Cabinet  for  doing  something  for  the
 amelioration  of  the  conditions  of
 workers.

 T  have  gone  through  the  Railway
 Bud¢vet  Speech.  I  think,  the  present
 Railway  Minister  has  been  in  office  for
 hardly  three  days  and  he  would  not
 have  had  time  to  go  through  every
 Maragraph  of  the  Railway  Budget
 Sveech.  He  would  not  have  studied  it.
 So.  7  think.  he  is  not  responsible  for  it.

 Going  through  the  Railway  Budget

 ‘

 Speech  about  achievements  and  other
 things,  I  recall  a  note  which  was  cir-
 culated  by  the  Railway  Board  about
 three  months  ago  in  which  the  same
 achievements  are  contained,  What  is
 the  title  of  that  note?  It  is,  “Improve-
 ments  in  the  Railways  after  the  decla-
 ration  of  Emergency”.  So,  they  have
 made  the  same  points  here.  J  leave  it
 to  you  to  judge.

 About  the  maintenance  of  railway
 colonies,  the  allotment  of  money  for  the
 maintenance  of  railway  colonies'is  the
 first  casualty  in  the  name  of  economy.
 That  should  be  restored.

 There  is  another  urgent  matter
 which  I  want  to  bring  to  the  notice  of
 the  Railway  Minister  and  that  is  ahout
 the  ban  on  promotions.  In  the  case  of
 Class  IV  and  Class  III,  all  promotions
 have  been  banned.  All  the  vacancies
 have  not  been  filled  in  the  name  of
 economv.  This  matter  should  he  re-

 opened  and  al!  the  vacancies  should  be
 filled.  The  sanctioned  strength  in  all
 the  loco  sheds,  workshons  and  denart-
 ments  should  he  restored.  Jf  you  fall
 to  do  it.  the  workers  will  not  have  any
 confidence  in  the  Government.

 Another  suggestion  that  I  would  like
 to  make  is  ahout  the  reorganisation  of
 the  Railway  Board,  I  would  request
 the  hon.  Minister  to  take  it  up
 seriously.  The  Railway  Board  has  he-
 come  very  much  inflated.  Formerly,
 there  was  one  Chairman.  one  Financial
 Commissioner  and  three  Members.  We
 have  now  got  !  Additional  Members,
 permanent  Additional  Members  and
 temporary  Additional  Members.  For-
 merly,  we  had  30  Directors.  Now,  we
 have  about  90  Directors,  permanent
 Directors  and  temporary  Directors.
 There  are  Additional  Directors.  Joint
 Directors,  Deputy  Directors  and  tem-
 porary  Additional  Directors.  The  Rait
 Bhavan  is  bursting  like  anything.

 What  are  their  functions?  Some  hon,
 Members  have  suggested  that  powers
 must  be  delegated  to  the  Zonal  Mana-
 gers.  These  questions  have  to  be
 studied  seriously.  If  necessary,  you



 67  Rly.  Budget,  1977-78  &  MARCH  29,  977

 [Shri  M.  Kalyanasundaram.]

 better  appoint  a  Committee  to  study
 the  functioning  and  the  size  of  the
 Railway  Board.  The  reorganisation  of
 the  Railway  Board  will  not  brook  any
 delay.  The  total  expenditure  on  the

 Railway  Board  comes  to  about  Rs.  2.5
 crores.  That  is  not  the  point.  But  its
 size  is  increasing.  That  will  demoralise
 the  Zonal  Railways.  Therefore,  it  is
 necessary  to  reorganise  the  Railway
 Board.

 Not  only  the  workers  were  victimised
 but  some  lines  were  closed  and  some
 trains  were  cancelled.  The  lines
 which  were  closed  must  be  re-opened
 and  the  trains  which  were  unnecessari-
 ly  cancelled  must  be  restored  in  the
 interest  of  service.  For  instance,  in  the
 Southern  Railway,  a  length  of  9  miles
 from  Needamangalam  to  Manargudi
 was  unnecessarily  closed.  It  is  an
 essentia]  service  to  the  students  attend-
 ing  the  colleges  there.  Such  small
 things  can  be  restoreqd  without  any
 additional  financial  commitment  and
 the  grievances  of  the  local  people  there
 can  be  removed.

 Coming  to  the  allotment  of  funds  for
 the  new  lines,  the  allotment  for  the
 Tirunavelli-Cape  Comorin-Trivandrum
 lines  has  been  very  much  scaled  down.
 There  is  a  general  complaint  that  the
 allotment  for  new  constructions  has
 been  cut  down.  Similarly,  for  electrifi-
 cation  of  the  line  between  Madras  Cen-
 tral  and  Vijayawada,  the  allotment  has
 been  cut  down.  Then,  the  Madras
 Central-Arakonam  line  has  also  been
 kept  pending  because  of  want  of  funds,

 8.00  hrs.

 Another  thing  is  the  Metropolitan
 scheme.  With  regard  to  the  Madras
 City,  all  that  was  attempted  was  a
 study.  That  study  is  finished,  but
 what  about  the  scheme  as  such?  Will
 it  see  the  light  of  the  day  is  the  anxi-
 ous  question  of  the  people  of  Madras.
 The  suburban  railway  service  in  Mad-
 ras  igs  not  adequate  and  the  road  trans-
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 port  service  is  also  not  adequate  be-
 Cause  of  the  narrow  streets.

 MR.  SPEAKER:  Please  conclude;
 this  is  only  a  vote  on  account.

 SHRI  M.  KALYANASUNDARAM:
 There  is  one  more  point  with  regard  te
 the  production  units,  which  is  a  very
 important  matter.  The  three  produc-
 tion  units  are  the  pride  of  the  nation
 and  a  compliment  to  our  economic
 policy  of  self-reliance:  but  they  are
 working  only  to  half  their  capacity.
 The  Integral  Coach  Factory  can  pro-
 duce  900  coaches  a  year,  but  it  is  now
 producing  less  than  500.  Our  work-
 shops  can  construct  wagons  of  our
 own.

 MR.  SPEAKER:  As  TI  have  said,  the
 is  only  a  vote  on  account:  please
 conclude.

 SHRI  M.  KALYANASUNDARAM:
 As  he  is  going  to  prepare  the  Budget
 I  thought  I  would  give  some  sugges-
 tions.

 MR.  SPEAKER:  We  now  adjourn
 for  Lunch  and  will  meet  again  at  2.00
 p.m.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re.assembled  after
 Lunch  at  Three  Minutes  past  Fourteen
 of  the  Clock.

 [Suri  TRIB  CHAUDHURI  in  the  Chair.]

 RAILWAY  BUDGET,  1977-78
 AND

 DEMANDS  FOR  GRANTS  ON  AC-
 COUNT  (RAILWAYS),  977-78—
 Contd.

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  Mr..
 Chairman,  Sir,  I  am  thankful  to  the
 hon.  Members  on  both  _  sides  of  the
 House  who  have  participated  and  made
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 some  constructive  suggestions  re-
 garding  the  functioning  of  the  =  rail-

 ways.  At  the  very  outset,  let  me
 make  it  quite  clear  that  there  are  cer-
 tain  limitations  within  which  we  are
 functioning  at  the  time  of  presenta-
 tion  of  this  mini-budg:t.  This  is  not  a
 full-fledged  Railway  Budget  but  is  just
 a  Vote  on  Account,  and  because  cf
 the  limitations  placed  on  us,  it  is  not
 possible  to  deal  with  the  problems  e  a-
 borately  in  all  their  comprehensive
 character.  Therefore,  within  the  fram-
 work  of  these  limitations,  certain
 propositions  have  to  be  put  forward.
 Some  of  the  policy  issues  that  have
 been  raised  cannot  be  adequately  dealt
 with  at  this  stage  for  the  very  simple
 reason  that,  while  we  took  over  the
 administration,  we  had  to  face  the
 hang-overs  of  the  past,  and  unless  we
 are  able  to  clear  the  stablss,  it  wi!l

 not  be  possible  for  us  to  lay  down
 certain  firm  policies  to  which  we  are
 irrevocably  committed.

 At  the  very  outset,  I  wou'd  like  to
 spell  out  some  of  the  policies  wh'ch
 were  indicated  in  my  budget  speech
 earlier.  Both  sides  of  the  Hous2  have
 welcomed  the  categorical  statcment
 that  थी)  the  railway  emplovees  who
 have  been  cither  suspended  or  dismis.-
 sed  85  a  sequal  to  their  participation
 in  the  974  strike  will  be  uncondition-
 ally  reinstated.  I  would  like  to  go  a
 step  further  and  say  that  it  has  been
 done  not  merely  in  response  to  the
 suggestions  that  have  come  on  the
 floor  of  the  House  from  Members  like
 Shri  Samar  Mukherjee  and  others:  I
 may  take  the  House  into  confidence
 and  tell  the  Members  of  this  House
 that.  after  the  presentation  of  the
 budget  proposals  to  this  House.  I  had
 immediately  a  meeting  with  the  Chair-
 man  of  the  Railway  Board  and  tried
 to  spel!  out  the  various  steps  that
 are  to  be  taken  in  pursuance  of  the
 policies  that  were  enunciated  here.  I
 would  like  to  spell  out  some  of  the
 details  of  the  policy  regarding  rein-
 statement  of  the  victimised  workers.
 I  would  like  to  make  it  explicitly
 clear  that  the  entire  issue  would  not

 ‘

 be  kept  hanging.  Unfortunately  in  the
 past,  whenever  an  assurance  was
 given,  there  was  a  lacuna  in  imp!e-
 mentation.

 Therefore,  after  discussing  the  mat-
 ter  with  the  Railway  Board,  we  have
 categorically  instructed  the  autho-
 rities  concerned  that  all  the  aspects
 of  reinstatement  are  to  be  completed
 with  in  a  period  of  six  weeks  and
 after  that  I  would  not  like  to  see  a
 single  victimised  worker  in  the  rail-
 ways.  This  is  a  categorical  assurance
 that  I  would  like  to  give.

 SHRI  VASANT  SATHE  (Akola):
 They  must  be  reinstated  with  back
 wages.

 PPOF.  MADHU  DANDAVATE:
 After  your  having  put  them  behind
 the  bars  and  having  victimised  them,
 we  do  not  want  crocodile  tears  from
 vou.

 SHRI  K,  GOPAL  (Karur):  The
 hon.  Minister  must  ensure  that  what
 he  says  will  be  implemented.

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  No  action  has  been
 taken  in  the  case  of  those  railway
 employees  who  have  won  their  cases
 in  the  court.

 PROF.  MADHU  DANDAVATE:  I
 had  asked  for  all  the  details  and
 within  twenty-four  hours,  a]]  these
 details  have  been  collected  and  I
 would  like  to  tell  the  House  the
 break-up  of  the  staff  removed  as  a
 sequal  to  the  May,  974  strike:

 Permanent  staff  removed—l6,898

 The  number  of  persons  taken
 back  as  a  sequal  to  the  constant
 pressures  from  within  the  House
 and  outside  the  House—l6,27!

 The  number  yet  to  be  put  back—
 627

 The  number  where  employees
 have  gone  to  the  court—3l0
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 After  my  assurance  that  all  these
 workers  will  be  reinstated,  I  am  sure
 that  these  workers  and  their  repre-
 sentative  organizations  will  withdraw
 these  cases;  rather  than  relying  on
 the  courts,  let  them  rely  on  the
 strength  of  the  working  class  and  the
 assurance  of  the  Railway  Minister.

 The  number  of  staff  still  under  sus-
 pension  is  53.  The  most  important
 is:  the  number  of  casual  labourers
 discharged  from  service:  24,570.  The
 number  yet  to  be  taken  back  js  5,161.
 I  assure  you  that  not  only  the  perma-
 nent  staff  members,  not  oniy  the
 temporary  staff  members,  but  also  the
 casual  staff  members  will  be  taken
 back.  It  is  being  further  clarified
 that  in  the  case  of  all  the  reinstated
 railway  workers,  the  seniority  will
 be  retained  and  the  entire  break  in
 service  will  be  condoned.  These  are
 the  categorical  decisions  that  have
 been  taken  and  will  be  implemented.

 In  the  course  of  the  discussion,  a
 number  of  friends  have  made  con-
 crete  and  constructive  suggestions.  I
 wou'd  like  to  mention  that  problems
 like  opening  of  new  railway  lines  in
 the  under-developed  areas  have  been
 actually  engaging  the  attention  of  our
 Ministry  right  from  the  moment  we
 have  taken  charge.  I  want  to  make
 it  clear  that  we  have  said  that  we
 will  function  within  the  framework
 of  Gandhiiji’s  ideals  and  one  of  the
 basie  concepts  of  Gandhiii’s  ideology
 is  that  there  must  not  be  imbalance
 between  urban  India  and_  rural
 India.  Therefore,  all  the  necessary
 infrastructure  for  the  development  of
 backward  areas  wi")  have  to  be  deve-
 loped.  This  infrastructure  is  going  to
 be  provided  by  the  railways.  There-
 fore.  in  all  the  backward  areas  where
 the  construction  of  lines  is  pending,
 we  will  expedite  the  matter.

 If  there  are  financial  difficulties,
 we  will  discuss  the  matter  with  the
 authorities  and  the  institutions  con-
 cerned.  I  do  no  want  to  spell  out
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 the  problem.  But  we  have  a  ‘ready
 applied  our  mind  on  how  to  mop  up
 the  resources,  if  the  resources  are

 lacking,

 I  was  very  sorry  to  listen  to  the
 stray  remark  made  by  Shri  Qureshi
 while  participating  in  the  debate  on
 the  Budget.  He  probably  indirectly
 made  g  reference  to  the  Konkan  Rail-
 ways  and  he  threw  a  hint  that  the
 Railway  Minister  is  not  a  Minister
 for  Maharashtra,  and  therefore,  he
 must  not  take  a  parochial  attitude,  but
 he  must  think  in  terms  of  the  country
 as  a  whole,  he  must  think  of  Jammu
 and  Kashmir  as  much  as  he  thinks
 in  terms  of  Maharashtra.

 Firstly.  I  may  make  it  very  clear,
 as  far  as  the  West  Coast  Konkan
 Railway  is  concerned,  it  does  not
 affect  Maharashtra  State  from  which
 I  come.  T  am  not  over  proud  of

 being  a  Maharashtrian.  I  am  also
 not  ashamed  of  being  a  Maharashtri-
 an.  Of  course,  I  am  proud  of  being
 an  Indian.  Therefore,  there  is  no

 question  of  entering  into  a  certain
 amount  of  parochialism,

 I  wou'd  like  to  explain  to  Shri

 Qureshi.  the  geography  of  the
 country.  Tf  he  is  not  prepared  to
 understand  or  follow  politics  from  me.
 at  least  he  should  understand  seo-
 graphy.  Geography  indicates  West
 Coast  Konkan  Railway  may  start
 from  Maharashtra.  It  wil]  touch
 Goa  State.  It  will  touch  Mvsore
 State,  It  will  touch  Kerala  State.
 It  will  touch  part  of  Tamil  Nadu
 State  and,  therefore,  naturally  inte-
 gration  can  be  brought  about  if
 Konkan  Railway  is  constructed.  That
 is  the  aspect  which  has  to  be  borne
 in  mind.

 Those  who  have  applied  their  mind
 to  the  West  Coast  Railway  from  the
 point  of  view  of  national  integration,
 will  appreciate  that  if  we  are  able
 to  integrate  and  inter-connect  all
 these  regions  of  Maharashtra,  Tamil
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 Nadu,  Kerala,  Mysore,  that  will  pro-
 bably  be  the  livirig  link  of  integra-
 tion  jn  this  country  and  in  the  same
 spirit  I  can  assure  the  former  Minis-
 ter  for  Railways  that  as  far  as
 Jammu  and  Kashmir  is  concerned  we
 consider  that  also  as  one  of  the  back-
 ward  regions  of  this  country.  We
 will,  therefore,  give  our  adequate
 attention  to  the  development  of  these

 lines.

 Yesterday,  I  made  a  reference  to
 parts  of  Madhya  Pradesh,  parts  of
 Orissa,  and  North  Eastern  Frontier.
 If  I  had  referred  to  them,  these  were
 illustrative  and  not  exhaustive.  If
 vou  read  the  speech  very  correctly,
 I  said,  backward  regions  like  these
 regions  and  _  therefore,  they  will  be
 attended  to.  When  I  talk  in  terms
 of  backward  areas  of  Maharashtra,
 whether  it  is  Konkan.  Marathwada
 or  Vidharbha,  I  need  not  spell  it  out.
 It  is  implied.

 I  wish  to  make  it  explicitly  clear,
 though  I  come  from  one  particular
 State,  even  if  I  do  not  become  a
 Minister,  when  I  am  elected  to  the
 Lok  Sabha,  I  will  not  become  re-
 presentative  of  my  constituency  only
 but  I  will  represent  the  whole  of
 the  country.  It  is  only  in  that  spirit
 I  will  apply  my  mind  to  all  the
 problems.

 In  some  cases  there  is  no  question
 of  allocating  new  resources.  My
 friend  Prof.  Swami  had  already  in-
 dicated  Chambur-Mankhurl  line.  That
 was  on  the  anvil,  but  due  to  certain
 deficiency  that  was  set  aside.  Such
 instances  are  there  due  to  delay  and
 inefficiency  that  had  not  been  started.
 All  the  projects  will  be  undertaken
 without  delay.  And  where  there  are
 financial  difficulties,  we  will  try  to
 get  over  them.

 SHRI  VASANT  SATHE:  I  hope
 you  do  the  same  thing  about  Amra-
 vati.

 PROF.  MADHU  DANDAVATE:
 When  I  am  quoting  certain  things,
 these  are  only  illustrative.

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  Metropolitan  Transport
 Project,  Calcutta  is  a  project  for  Rs.
 250  crores.  Only  a  sum  of  Rs.  l0
 crores  has  been  provided  for  in  the
 Budget.  It  will  take  25  years  in  this
 way  for  it  to  be  completed  if  the
 fund  is  provided  at  this  rate.  Cal-
 cutta  has  8  million  peop'e  and  as
 such  completion  of  this  project  re-
 quires  priority.  I  woulq  request  the
 hon.  Minister  to  provide  adequate
 amount—at  least  Rs.  00  crores—for
 complition  of  the  project.

 MR.  CHAIRMAN:  He  has  taken
 note  of  your  point.

 PROF.  MADHU  DANDAVATE:  I
 am  not  all  disturbed  by  the  interven-
 tion  made  by  the  hon.  Member  be-
 cause  what  the  hon.  Member  has
 said  represents  the  pangs  of  his  anger.
 That  is  born  out  bv  his  legitimate
 complaint.  I  have  made  the  position
 very  clear.  As  an  illustration  J  have
 referred  to  Jammu  and  Kashmir,  the
 case  which  was  put  forward  by  one
 of  the  hon.  Members  from  the  other
 side  of  the  House.  I  can  assure  hon.
 Members  that  as  far  as  various  pro-
 jects  are  concerned,  whether’  they
 are  sponsored  by  members  on  that
 side  or  on  this  side  of  the  House,
 these  will  be  considered  on  merits
 and  these  will  be  judged  on  merits
 and  suitable  action  will  be  taken.

 Many  things  have  been  said  about
 the  Railway  Board.  I  cannot  forget
 what  I  myself  said  while  I  was  sitting
 on  that  side  of  the  House.  I  can
 assure  hon.  Members  that  we  will  go
 into  the  full  details  about  the  func-
 tioning  of  the  Railwav  Board.  I  have
 got  here  the  Manual  which  tries  to
 explain  as  to  what  exactly  the
 position  of  the  Railwav  Board  is.
 The  Railway  Board  was  first  consti-
 tuted  under  the  Indian  Railwavs  Act
 of  905  for  controlling  the  adminis-
 tration  of  Railways  in  India.  It



 75  ‘Rly.  Budget,  1977-78  &  MARCH  29,  977

 [Prof.  Madhu  Dandavate]

 functions  as  the  Ministry  of  the
 Government  of  India  and  exercises
 all  the  powers  of  the  Central  Gov-
 ernment  in  respect  of  regulation,
 construction,  maintenance  and  opera-
 tion  of  Railways.  By  virtue  of  the
 inclusion  of  the  Financial  Commis-
 sioner  for  Railways  in  its  constitu-
 tion,  the  Raiiway  Board  also  exercises
 the  full  powers  of  the  Government
 of  India  in  regard  to  Railway  ex-
 penditure.  I  wish  to  assure  members
 on  both  sides  of  the  House  that
 considering  the  persistent  comp'aints
 which  have  been  voiced  by  members
 on  both  sides  of  the  House  about  the
 functioning  of  the  Railway  Board.

 We  will  go  into  the  functioning  of
 the  Railway  Board  in  detail,  and  if
 we  find  that  some  sort  of  restructur-
 ing  of  the  Railway  Board  is  neces~-
 sary,  we  shall  certainly  come  for-
 ward  with  the  necessary  changes
 which  may  be  required.

 PROF.  P.  G.  MAVALANKAR
 (Gandhinagar):  Will  the  hon.  Mi-

 nister  give  an  assurance  about  chang-
 ing  the  Railway  Code  also,  which  is
 out-of-date?  This  is  g  point  which
 has  been  agitated  by  hon.  Members
 earlier  also.  Will  the  hon.  Minister

 kindly  look  into  it?

 PROF,  MADHU  DANDAVATE:
 Please  allow  me  to  complete  what  I

 wanted  to  say.  I  may  tell  you  some-

 thing  about  it.  In  his  speech  the
 former  Railway  Minister  had  put
 forward  a  distorted  version  of  what

 had  happened  in  the  past.  He  said

 this  regarding  the  demards  that  were

 put  forward  by  the  All  India  Rail-
 waymen’s  Federation  and  NCCR.
 There  were  references  to  national
 wage,  there  were  references  to  bonus.
 to  minimum  wage  and  job  evaluation.

 Having  rejected  all  these  demands
 the  former  Railway  Minister  says
 things  in  this  manner,  Let  me  put
 the  facts  correctly.  I  wish  to  put  the
 record  straight.  Before  the  railway
 workers  went  on  strike,  here  are

 some  of  the  important  incidents  that
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 took  place.  There  was  a  six-point
 charter  which  was  submitted  to  the
 former  Railway  Minister  on  8-I-78.
 A  postcard  acknowledgment  was
 given,  There  was  no  reply  to  the  me-
 morandum  sent  on  behalf  of  =  the
 NCCR.  It  came  into  existence  on  2nd

 March,  1974.  On  March  5,  1974,  the
 NCCR  submitted  a  detailegq  memoren-
 dum  of  demands  which  was  in  line
 with  the  demands  made  by  the  AIRF.

 There  was  no  reply  to  that.  On
 27th  April,  974—this  is  very  im-
 portant—when  negotiations  were
 started  with  the  representatives  of
 the’  Railwaymen,  these  negotiations
 were  attended  to  by  Shri  S.  A.  Dange
 and  Shrimati  Parvati  Krishnan,  a»
 honourable  Member  of  this  House.

 Then  the  next  meeting  was  fixed.
 I  am  deliberately  indicating  that  50
 that  all  the  Members  of  this  House,
 specially,  the  new  Members  of  this
 House,  would  know  the  method  of
 functioning  of  the  Members  who  are
 now  sitting  in  the  opposite  side.  The
 next  meeting  was  fixed  on  the  2nd
 May.  The  Minister  told  Shri  George
 Fernandes  that  on  2nd  May  we  would
 sit  together  when  most  of  the  issues
 would  be  thrashed  out.  It  almost  ap-
 peared  that  some  sort  of  a  via  media
 was  being  found  out.  It  was  made
 very  clear  by  the  NCCR  that  they
 would  put  forward  certain  assuran-
 ces;  they  also  know  the  economic
 situation  in  the  country  and  financial
 resources  of  this  country.  Therefore,
 even  if  hundreq  per  cent  conceding
 of  this  demand  is  not  possible,  let
 us  sit  round  the  table  and  let  us
 suggest  that  what  type  of  an  inte-
 rim  relief  could  be  given  to  the
 workers  ang  then  let  us  see  about  the
 long-term  fulfilment  of  their  ce-
 mands.  That  was  the  assurance  given.
 The  late  Shri  L.  N.  Mishra  was  also
 in  that  particular  mental  attitude  of
 sitting  together  so  as  to  avert  this
 strike.  Let  us  consider  as  far  as
 their  immediate  demands  were  con-
 cerned  and  then  we  _  will  consider
 about  what  their  long-term  position
 will  be.  The  former  Ministry  felt



 का.  ‘Rly.  Budget,  1977-78  &  CHAITRA  8,  899  (SAKA)  0.6.  on  Acct.  (Kly.)  7

 that  if  the  late  Shri  Mishra  had
 come  to  a  certain  limited  compromise
 with  the  railway  employees,  in  that
 case,  whet  would  happen  to  their
 prestige.  I  personally  fee]  that  al-
 most  efforts  were  made  by  Govern-
 ment  to  avert  the  strike  by  the  rail-
 waymen.  That  is  indicated  by  the
 fact  that  the  next  meeting  was  fixed-
 ed  on  2nd  May  494  in  consultation
 with  the  former  Railway  Minister
 Shri  L.  N.  Mishra,  On  lst  May  Shri
 George  Fernandes  was  addressing  a
 May  Day  public  rally  at  Lucknow—
 this  is  a  very  interesting  aspect—and
 Mr.  Mishra  had  told  him  that  on  the
 day  when  he  woulg  be  addressing  the
 rally  at  Lucknow,  he  would  send  a
 special  plane  there  to  bring  him  at
 the  negotiating  table,  No  doubt  he
 kept  that  part  of  his  promise;  he
 did  send  83  special  plane—not  to
 bring  Shri  George  Fernandes  at  the

 negotiating  table  but  40  take  him  to
 the  Tihar  Jail!  (Interruptions).  As
 a  result  of  that,  I  wish  to  make  it
 clear  here  that  the  N.C.C.R.  and  the
 A.LR.F.  were  formulating  their  de-
 nyands  which  were  negotiable  but
 that  an  interim  relief  could  be
 granted.  In  that  case  we  could  think
 about  cent  per  cent  implementation

 at  a  later  stage.  But,  in  the  Ministry,
 some  members  felt  that  if  these  de-
 mands  were  even  partially  granted,

 in  that  case.  probably,  the  leadership
 of  the  All-India  Railwaymen’s  Fede-

 ration,  N.C.C.R.  and  other  organisa-
 tions  which  were  participating  in
 that  meeting  could  go  up;  their
 prestige  could  go  up.  On  this  more
 prestige,  they  precipitated  the  matter
 and  arrested  Shri  George  Fernandes
 After  all  they  were  willing  to  go  on
 strike  because  of  that  right  from  the

 very  next  dav  but  still  some  scope
 was  left  or  til]  8th  of  May  when  fur-
 ther  settlement  could  be  brought
 about.  Doors  were  pot  closed  until
 8th  of  May  974  when  the  railway-
 Men  went  on  strike.  This  is  the  pers-
 nective  that  I  want  to  give.  The  Rail-
 wav  Minister  intervened  in  that  de-
 bate  and  distorted  the  facts.  There-
 fore,  to  end  those  distortions,  I  have
 to  refer  to  all  that.

 Incidentally,  Shri  Qureshi  said
 that  they  stood  for  discipline  of  work-
 erg  whereas  I  say  that  they  stood  for
 the  disruption  of  workers.  Shri  Sa-
 mar  .Mukherjee  has  rightly  pointed

 out  that  there  could  be  two  types  of
 discipline—there  could  be  two  types
 Of  peace—peace  of  the  satisfied
 men  and  the  peace  of  the  grave-
 yard—both  of  them  are  not  same.
 There  is  an  element  of  difference
 between  the  two.  Similarly,  I  wish
 to  tell  you  very  clearly  that  these
 people  had  precipitated  this  matter
 and  all  sorts  of  allegations  were  made
 some  allegations  had  also  been  re-
 peated  by  the  former  Railway  Minis-
 ter  on  the  floor  of  the  House.  He  said
 that  the  economic  situation  in  the
 country  was  bad  and  that  some  men
 were  starving  when  actually  the
 leadership  of  the  railwaymen’s  strug-
 gle  wanted  to  bring  about  a  chaos

 by  causing  further  starvation  to  the
 workers  and  peasants,  On  the  con-

 trary,  so  many  were  thrown  out.  And
 that  led  to  the  railway  strike  in
 1974.  After  that  the  very  first  election
 took  place  when  Shri  Fernandes  had
 been  returned  to  this  House  with  a

 big  majority  of  three  lakh  votes.

 This  I  would  like  the  House  to  re-

 cord,

 And,  therefore,  people  have  not

 accepted  the  fact  that  those  who
 were  resorting  to  legitimate  trade

 union  action  were  trying  to  bring
 anarchy  in  the  country  or  were  try-
 ing  to  plunge  the  country  into  dark-
 ness.  That  was  not  the  perspective
 of  the  people,  otherwise  many  hon.
 Members  who  led  the  railway  strike
 would  not  have  been  here  and,  as

 such.  IT  would  like  to  clarify  this

 issue  which  hag  been  raised  in  the

 course  of  this  debate

 Sir,  we  have  been  asked  whether

 we  will  accept  the  demand  of  bonus
 or  the  demand  for  subsidised  food

 svstem  for  the  railway  employees.  I

 wish  to  make  it  clear  that  as  far  as

 bonus  issue  is  concerned  this  issue

 has  been  complicated  by  the  former
 Government,  They  have  not  stood  by
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 their  policy.  When  many  of  us  were

 behing  the  bars  during  the  Emergen-
 ey  they  changed  the  old  policy  and

 while  they  were  changing  the  bonus
 policy  they  have  changed  the  entire
 bonus  policy.  A  new  legislation  has
 been  brought  and  they  want  us  to
 say  here  :and  now  whether  we  will

 concede  the  demand  for  bonus  for
 railway  workers.  We  wish  to  make
 jt  quite  clear  that  since  they  have
 evolved  a  national  ‘bonus  policy  for
 the  country  first  we  will  have  to

 bring  legislation  to  reverse  that.  We
 will’  examine  the  entire  issue  in
 depth,  We  will  also  gauge  the  re-
 sources  of  the  country.  I  wish  also  to
 remind  the  hon.  Members  on_  the
 other  side  of  the  House  that  when
 we  had  made  a  demand  for  bonus  we
 had  said  that  if  you  are  not  able  to
 concede  the  demand,  please  accept  it
 in  principle  and  let  us  see  how  it  will
 be  implemented.  On  behalf  of  our
 Organisation  and  Janata  Party  it  has
 been  made  clear  by  the  Labour  Min-
 ister  for  Janata  Sarkar  that  we  ac-
 cept  the  bonus  not  as  an  ex-gratia
 payment  but  as  ‘deferred  wage’.  That
 has  already  been  announced.

 SHRI  VASANT  SATHE:  In_  the
 light  of  what  you  are  saying  will
 you  give  some  interim  relief?

 PROF.  MADHU  DANDAVATE  :
 Sir,  what  these  people  have  not  been
 able  to  do  in  the  course  of  last  30
 years  they  expect  us  to  do  in  three
 years,  Give  us  adequate  time  and
 then  you  will  see.  We  will  examine
 all  the  issues  as  far  as  bonus  is  con-
 cerned.  We  are  committed  to  exa-
 mine  the  entire  question  of  bonus
 and  reverse  the  earlier  policy.

 The  hon.  Member,  Shri  Pai,  has
 made  g  number  of  constructive  sug-
 gestions,  As  far  as  the  construction
 of  new  lines  ang  as  far  as  decentra-
 lisation  of  railway  administration  is
 concerned  he  has  made  g  number  of
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 constructive  suggestions,  The  Rail-
 way  Ministry  will  examine  all  those
 cortstructive  suggestiotis  in  depth  and:

 try  to  implement  them,

 Shri  Mohanarangam  has.  made  a
 very  significant  and  -radical  sugges-
 tion.  He  .has  poifited  “out  that  even
 in  railways  we  have  the  existence  of
 what  we  call  ‘bonded  -lJabour’.  «  He
 wants  .“at  the  bonded  “labour  should
 be  liberav2d.  We  stahd  committed  to.
 the  liberation  of  every  form  of  bond-
 age  that  exists  in  the  field  of  ind&ts-
 try  and  it  will  be  our  constant  en-
 deavour  that  bonded  Jabour  systern:
 is  completely  ended.

 There  is  one  more  aspect  to  which
 I  want  to  make  a  reference,  In  the
 course  Of  the  railway  strike  certain
 developments  had  taken  place.  We
 have  already  clarified  as  to  what  will
 happen  as  far  as  retrenched  workers
 are  concerned.  There  is  another
 problem  of  what  we  generally  call
 ‘black  legs’  in  the  trade-union  par-
 lance  ang  what  they  call  as  ‘loyal
 workers’.  They  were  given  a  num-
 ber  of  advance  increments,  We  do  not
 want  to  take  a  revengeful  attitude.
 Those  who  have  got  jobs  we  will  not
 throw  them  out  because  they  came  in

 place  of  strikers.

 We  will  see  to  it  that  those  who
 have  been  removeg  on  account  of
 participation  in  the  strike  will  be
 brought  back.  I  checked  the  statistics
 with  the  Railway  Board  authorities
 and  I  found  that  without  disturbing
 those  who  have  been  appointed  in  the
 railway  industry,  without  disturbing
 them  ang  distressing  them  it  wil]  be
 possible  for  us  to  get  the  retrenched
 workers  back  to  work,  but  at  the
 same  time  we  would  sound  a  warn-
 ing  to  all  the  workers  that  they  must
 stand  solidly  and  unitedly  with  the
 working  class  in  the  country.  We  do
 not  want  to  take  a  revengefu)  atti-
 tude.  For  instance,  ag  far  as  advance
 increments  are  concerned,  five  lakhs:
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 of  industrial  workers  from  the  rail-
 ways  have  been  givén  advance  incre-
 ments.  We  do  not  want  to  take  a
 revengeful  attitude  and  only  because
 we  have  come  into  power,  we  will
 try  to  smash  alj  those  things.  We
 will  only  .say  that  jin  the  future  we
 will  not  have  the  substitution  of
 black-legs  in  place  of  the  strikers  and
 We  will  not  give  increment  to  those
 who  are  the  so-called  loya!  workers.
 but  who  can  be  described  as  black-
 legs  and  to  them  in  the  future  also
 we  will  never  be  prepared  to  pay
 the  wages  of  betrayal  of  the  working
 class.  That  is  the  attitude  that  we
 have  to  take.

 Sir,  there  is  only  one  more  point
 and  have  done.  Sir,  it  is  g  matter  of
 common  experience  that  ag  far  as  the
 railway  industry  is  concerned,  there
 is  a  lot  of  corruption.  Of  course,  cor-
 ruption  is  there  in  every  sphere  of
 human  activity  in  India.  But  as  far  as
 the  railways  are  concerned,  there  is
 a  lot  of  corruption.  Sir,  probably  you
 may  recall  that  under  the  Chairman-
 ship  of  Acharya  Kriplani,  an  Enquiry
 Committee  to  enquire  into  the  corrup.
 tion  in  railways  had  already  been  set
 up.  That  Enquiry  Committee  hag
 brought  out  a  number  of  findings.
 They  were  devastating  findings  and
 they  tried  to  reveal  the  dimensions  of
 corruption  in  the  country.  We  will
 try  our  best  to  see  that  some  of  those
 important  recommendations  of
 Acharya  Kriplani  Committee  which
 exposeq  the  corruption  from  top  to
 the  bottom,  will  be  cffectively  im-
 plemented  ang  we  will  tackle  cor-
 ruption  in  railway  industry.

 In  conclusion,  I  would  like  ¢o  point
 out  to  the  Members  of  the  Opnosition
 that  when  I  was  speaking  out  here
 and  when  I  tried  to  not  forward  the
 performance  of  the  industry  in  the
 course  of  the  year,  you  were  very
 much  enthusiastic  and  come  of  mv
 colleagues  felt  the  embarrassment.
 But  I  wish  to  make  it  clear  that  this
 is  not  something  new.  I  may  recall  the
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 letter  that  George  Fernandes  ex-
 changed  with  L,  N.  Mishra  from  the
 jail  in  1974.  That  was  not  the  time  of
 Emergency,  It  has  nothing  to  go  with
 the  Emergency  situation.  It  has
 nothing  to  go  with  ‘Anusashan  parve’,
 a  new  phrase  that  has  been  coined
 by  Shri  Vinoba  Bhave  and  has  been
 sent  to  us  through  Shri  Sathe.  I.am
 not  referring  to  it.  But  I  want  to
 point  out  to  you  that  in  that  letter
 sent  by  Shri  George  Fernandes  to
 Shri  L.  N.  Mishraji,  he.  has  given  all
 the  details  and  giving  the  facts  and
 fjgures  Shri  George  Fernandes  has
 tried  to  convince  the  Government
 how  the  railway  workers  have  con-
 tributed  in  building  up  the  resources
 for  the  country,  They  have  built  up
 not  only  the  resources  of  the  rail-
 ways,  but  they  have  also  contributed
 to  the  general  running  of  the  rail-
 ways  in  the  country  and  to  that  ex-
 tent  they  helped  in  stabilising  the
 economy  of  the  country.  These  are

 the  facts  ang  figures  which  were  put
 forward  before  the  Government  by
 George  Fernandes  when  he  was  in
 jail  and  he  said  that  the  credit  of  all
 these  achievements  goes  not  to  the
 Railway  Ministry,  but  to  the  railway
 workers  who  poured  their  sweat  and
 toil  into  the  industry  and  were  able
 to  mop  up  the  industry.  It  is  only  in
 that  spirit,  Sir,  I  have  mentioned  a
 number  of  things  and  in  conclusion,
 I  may  say  that  if  some  lacunae  are
 left  out  ang  if  there  are  certain  dis-
 putes,  we  will  fully  explore  the  as-
 sistanCe  and  the  cooperation  of  the
 trade  union  machinery.  We  will  not
 try  to  arrive  at  a  settlements  with
 the  help  of  an  iron  rod,  but  we  will
 try  to  establish  the  settlement  with
 the  workers  by  willing  cooperation  of
 the  trade  unions  in  the  country.  That
 is  the  only  way  in  which  one  who  is
 committed  ta  radical  policies  in  the
 country  will  function  in  the  House
 and  in  that  manner  the  Railway
 Ministry  will  function,

 SHRI  T.  A.  PAI  (Udipi):  On  behalf
 of  my  Party,  Sir,  I  would  like  to
 assure  the  Railway  Minister  that  we
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 would  not  accuse  him  of  any  paro-
 chialism  if  he  completes  the  Manga-
 lore-Bombay  West-coast  railway  line
 for  the  very  reasons  which  he  has
 given  out.  We,  on  our  part,  had
 ordereg  the  Railway  Board  for  up-
 dating  this  information  and  I  hope
 that  it  will  be  implemented.  If  at  all
 there  has  been  any  reference  only
 partly  to  any  railway  line,  I  hope  you
 ~won't  accuse  anybody  of  any  paro-
 chialism  in  this  matter.

 PROF,  MADHU  DANDAVATE  :
 We  have  not  done  that.  Nobody  has
 done  that.

 SHRI  BASHIR  AHMAD  (Fateh-
 pur):  Sir,  you  also  include  compul-
 sorily  retired  personnel  in  the  list  of
 victimised  staff.  Kindly  clarify  the
 position.

 PROF.  MADHU  DANDAVATE  :
 I  made  it  clear  indirectly.  In  the
 course  of  the  railway  strike,  some
 were  suspended,  some  dismissed  and
 some  forced  to  retire.  The  last  cate-

 gory  will  also  be  considered  as  cases
 of  victimisation  and  they  will  be
 brought  back.

 Some  Hon.  Members  rose—

 MR.  CHAIRMAN:  There  has  been
 sufficient  discussion.

 DR.  HENRY  AUSTIN  (Erna-
 kulam)  :  I  wanted  g  clarification.  Be-
 cause  the  hon,  Minister  said  that  he

 woulg  answer  some  questions  at  the

 end,  I  did  not  want  to  interrupt  him.
 I  would  like  to  know  whether  he
 wou'd  assure  the  House  that  work  on
 the  lines  already  taken  up,  for  which

 surveys  have  been  completed  will  be

 continued.  In.  this  context,  J  have

 particularly  in  mind  the  Konkan
 Railwav.  We  do  not  attribute  any
 motive  of  parochialism  in  this  regard.
 It  is  a  very  vital  railway  link  in  our

 railway  system.  I  have  also  in  mind
 the  Jammu-Kanya  Kumari  line—I  am

 talking  about  the  missing  links—and
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 also  the  Ernakulam-Alleppey  coastal
 railway  for  which  the  people  of
 Kerala  are  very  much  anxious  and
 interested,

 PROF.  MADHU  DANDAVATE:  As
 regards  this  specific  question,  where
 survey  has  been  complete  but  due  to
 certain  reasons,  construction  work
 has  not  been  taken  up,  in  those  cases
 whenever  resources  are  available,
 those  workg  will  be  continued,  Even
 if  there  are  difficulties  regarding  re-
 sources,  we  will  try  our  best  to  see
 that  the  commitment  is  completed.

 SHRI  J.  RAMESHWAR  RAO
 (Mahboobnagar)  I  would  like  to  draw
 the  hon.  Minister’s  attention  to  the
 Bibinagar-Nadukudj  line  in  this  con-
 text  because  it  hag  been  sanctioned
 ‘and  work  js  supposed  to  have  started
 It  is  in  the  area  of  the  Nagarjuna-
 sagar  hinterland  where  there  is  a  lot
 of  traffic  developing.  We  want  to
 know  if  work  on  this  will  proceed
 expeditiously.

 MR.  CHAIRMAN:  It  is  already
 covered.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  would  like  an  assurance  on
 One  point.  Victimisation  of  workers
 has  been  not  only  in  regard  to  dis-
 missals  that  took  place,  but  penal
 transfers  ang  stoppage  of  increments
 and  so  many  other  things.  Will  be
 rescind  those  penal  measures.  that
 were  taken  during  the  974  strike?

 PROF,  MADHU  DANDAVATE:  I
 have  already  said  that  whatever  the
 consequences  of  victimisation  and  al-
 lied  problems,  they  will  be  dealt  with
 on  par.  We  have  already  discussed
 the  problem.  Therefore,  I  can  give
 this  assurance,

 SHRT  DHIRFNDRANATH  BASU  :
 On  a  clarification....

 MR.  CHAIRMAN  :  No.  this  is  not  a
 full  railway  budget  debate.
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 SHRI  DHIRENDRA  NATH  BASU.  I
 want  to  ask  about  the  electrification
 of  the  railway  line  from  Bandel  to
 Katwa  and  doubling  of  the  ling  from
 Bongaon  to  Sealdah  and  Katwa  to
 Bandel.  This  matter  has  been  hanging
 since  long.

 MR,  CHAIRMAN:  Order,  crder.
 there  has  been  sufficient  discussion.  I
 shall  now  put  all  the  cut  motions
 together  to  the  vote  of  the  House.

 Some  hon.  Members.  Yes,  Yes.

 Cut  motions  Nos.  |  to  45  were  put
 and  negatived.

 MR.  CHAIRMAN  :  The  question  is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  third  column  of  the  order

 paper,  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 India  on  account  for  or  towards  de-
 fraying  the  charges  quring  the  year
 ending  On  the  3lst  day  of  March
 1978,  in  respect  of  the  heads  of  de-
 mands  entered  in  the  second
 column  thereof  against  Demands
 Nos.  |  to  11,  llA,  2  to  I6,  2I  and
 22”.

 The  motion  was  adopted.
 -

 4.40  hrs.

 APPROPRIATION  (RAILWAYS)
 VOTE  ON  ACCOUNT  BILL",  1977.

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAWATE):

 Sir,  I  beg  to  move  for  leave  to  intro-
 duce  a  Bill  to  provide  for  the  with-
 drawa]  of  certain  sums  from  and  out
 of  the  Consolidated  Fund  of  India
 for  the  services  of  a  part  of  the  finan-
 cial  year  1977-78  for  the  purpose  of
 Railways.

 MR.  CHAIRMAN:  The
 is:

 question

 “That  leave  be  granted  to  intro-

 *Published
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 duce  a  Bill  to  provide  for  the  with-
 drawal  of  certain  sums  from  and

 out  of  the  Consolidated  Fund  of
 India  for  the  services  of  q  part  of
 the  financtal  year  1977-78  for  the
 purpose  of  Railways.”

 The  motion  was  adopted.  ह
 PROF.  MADHU  DANDAVATE  :

 Sir,  I  introducet  the  Bill.

 Sir,  I  beg  to  movet:
 “That  the  Bill  to  provide  for  the

 withdrawal  of  certain  sums  from
 and  out  of  the  Consolidated  Fund
 of  India  for  the  services  of  a  part  of
 the  financial  year  1977-78  for  the
 purpose  of  Railways,  be  taken  into
 consideration.”

 MR.  CHAIRMAN:  The
 is:

 question

 “That  the  Bill  to  provide  for  the
 withdrawa]  of  certain  sums  from
 and  out  of  the  Consolidated  Fund
 of  India  for  the  services  of  a  part
 of  the  financial  year  1977-78  for  the

 purposes  of  Railways,  be  taken  into
 consideration.”

 The  motion  was  adopted.
 MR.  CHAIRMAN:  The  _  questior

 is  :

 “That  Clauses  2  and  3,  the
 Schedule,  Clause  ,  the  Enacting
 Formula  and  the  Title  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clauses  2,  3,  the  Schedule  Clause  1,
 the  Enacting  Formula  and  the  Title
 were  added  to  the  Bill.

 PROF.  MADHU  DANDAVATE:

 Sir,  I  beg  to  move:

 “That  the  Bill  be  passed.”
 MR.  CHAIRMAN:  The  question

 is  ‘

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 in  Gazette  of  India  Extraordinary,  Part  II,  section  2,  dated

 Introduced|moveg  with  the  recom  mendation  of  the  Vice-President  act-
 ine  as  President.
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 4.43  hrs,

 SUPPLEMENTARY  DEMANDS*  FOR
 GRANTS  (RAILWAYS),  1976-77

 MR.  CHAIRMAN:  I  shall  now  put
 Railway  supplementary  demands  for
 grants  to  the  vote  of  the  House.  The
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 question  is:

 “That  the  respective  Supplemen-

 Suppl.  D.  G.

 (Rlys),  1976-77
 88.

 column  of  the  order  paper  be  grant-~
 ed  to  the  President  out  of  the  Con-
 solidated  Fund  of  India  to  defray
 the  charges  that  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  197,  in
 respect  of  the  following  demands
 entered  in  the  secong  column  there-
 of—

 Demands  Nos.  3.  7  to  10.  ]A,  12,
 4  to  16,  18,  19  and  21”,

 tary  sums  not  exceeding  the

 amounts  shown  in  the  third  The  motion  was  adopted.

 List  of  Supple  nzitacy  Deniids  for  Grauts  (Railways),  1976-77
 voted  by  the  Lok  Sabha

 No.  of  Name  of  Demand  Amount  of
 Demand  Demand

 for  Grant

 3  Payments  to  Worked  Lines  and  Others  .  .  .  +  .  16,40,000

 7  Working  Expenses—Operation  (Fuel)  =  2,88,46,000

 3  Working  Expenses—-Operation  other  than  Staff  and  Fuel  °  नि  3253250,000

 9  Working  Expenses—Miscellaneous  Expenses  :  .  न  नि  2,00,87,000

 b  ge)  Working  Expenses—Staff  Welfare  «  :  न  है  79:29,000

 TA  Working  Expenses—Appropriation  to  Pension  Fund  :  .  .  §,00,00,000

 12  Dividend  to  General  Revenues  and  Contribution  for  Grants  to  States
 in  lieu  of  Passenger  Fare  Tax  .  .  :  3,70,10,000

 I4  Construction  of  New  Lines—Capital  and  Depreciation  Reserve  Fund  3,00,26,000

 हद  Open  Line  _Works—Capital,  Depreciation  Reserve  Fund  and
 Development  Fund  हे  मु  43,17,16,000

 १6  Pensionary  Charges—-Pension  Fund  .  व  द  .  .  I2,63,85,000

 8  Appropriation  to  Development  Fund  .  हि  .  15;70,80,000

 79  Appropriation  to  Revenue  Reserve  Fund  .  .  ७  .  10397,70,000

 I  Appropriation  to  Accident  Compensation,  Safety  and  Passenger
 Amenities  Fund  .  '  .  «  =  .  ‘  है  न  83,28,000

 *Moved  with  the  recommendation
 President.

 of  the  Vice-President  acting  as
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 4.44  hrs.

 ‘

 APPROPRIATION  (RAILWAYS)
 BILL.,*  977

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):

 Sir,  I  beg  to  move  for  leave  to  intro-
 duce  a  Bill  to  authorise  payment  and
 appropriation  of  certain  further  sums
 from  and  out  of  the  Consolidated
 Fund  of  India  for  the  services  of  the
 financial  vear  1976-77  for  the  pur-
 poses  of  Railways.

 MR.  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  introduce
 a  Bill  to  authorise  payment  and  ap-
 priation  of  certain  further  sums
 from  and  out  of  the  Consolidated
 Fund  of  India  for  कह.  services  of
 the  financial  vear  I976-77  for  the

 purposes  of  Railways.”

 The  motion  was  adonted,

 PROF.  MADHU  DANDAVATE  :
 Sir,  I  introducet  the  Bill.

 PROF.  MADHT
 Sir,  I  beg  to  movet:

 DANDAVATE  :

 “That  the  Bill  to  authorise  nav-
 ment  and  appropriation  of  certain
 further  cums  from  and  out  of  the
 Consolidated  Fund  of  Tndia  for  #he
 services  of  the  financial  vear  °76-
 77  for  the  purposes  of  Railwavs,  he
 taken  into  consideration.”

 MR.  CHAIRMAN.  The  question  is:

 “That  the  Bill  to  authorise  pav-
 ment  and  appropriation  §  of  certain
 further  sums  from  and  out  of  the
 Consnlidated  Fung  of  India  for  the
 services  of  the  financial  year  1976-

 Genl.  Budget,
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 77  for  the  purposes  of  Railways,  be
 taken  into  consideration.”

 The  motion  was  adopted,

 MR.  CHAIRMAN:  We  shall  now
 take  up  the  Clauses.  The  question  is:

 ‘That  Clauses  2,  3,  the  Schedule,
 Clause  t,  the  Enacting  Formula  and
 the  Title  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2,  3,  the  Schedule,  Clause  J,
 the  Enacting  Formula  and  the  Title
 were  added  to  the  Bill.

 PROF,  MADHU  DANDAVATE:  I
 beg  to  move:

 “That  the  Bill  be  passed.”

 MR.  CHAIRMAN:  The  question  is:
 “That  the  Bill  be  passed.”

 The  motion  was  adopted,

 4.46  hrs.

 GENERAL  BUDGET,  1977-78
 AND

 DEMANDS}!  FOR  GRANTS  ON
 ACCOUNT,  1977-78

 MR.  CHAIRMAN:  Now.  we  shall
 take  up  items  2  and  13,  that  is,
 Genera]  Discussion  on  the  Budget
 (General)  for  "77-78  and  the  Discus-
 sion  and  Voting  on  the  Demands  for
 Grants  on  Account  jn  respect  of  the
 Budget  (General)  for  1977-78.

 Motion  moved  :

 “That  the  respective  sums  not
 exceeding  the  amounts  on  Revenue
 Account  and  Carital  Account  shown
 in  the  third  column  of  the  order
 paper,  be  granted  to  the  President

 *Published  in  Gazette
 29.38.77.

 of  India  Extraordinary,  Part  II,  section  2,  dated

 +Introduced|moveq  with  the  recom  mendation  of  the  Vice-President  act-
 ing  as  President.

 tMoved  with  the  recommendation  of  the  Vice-President  acting  as  Presi-
 dent.
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 (MR.  CHAIRMAN]  March,  978  in  respect  of  the  heads
 out  of  the  Consolidated  Furd  of  of  demands  entered  in  the  second
 India  on  account,  for  or  towards  column  thereof  against  Demands
 defraying  the  charges  during  the  Nos.  |  to  109.”
 year  ending  on  the  3ist  qay  of

 List  of  Demands  for  Grants  on  Account  (General)  for  7977-78
 submitted  to  the  vote  of  Lok  Sabha

 Amount  of  Demand  for
 No.  of  Name  of  Demand  Grant  on  account
 Demand

 I  2  3

 Revenue  Capital

 Rs.
 MINISTRY  OF  AGRICULTURE  AND  IRRIGATION

 r  Department  of  Agriculture  .  8,4I,000

 2  Agriculture  .  .  .  न  7  .  62,85,93,000  173,68,30,000

 3  Fisheries  .  7,06,12,000  3,82,74,000

 4  Animal  Husbandaryand  Dairy  Development  18,72,66.000  2,20.60,000

 5  Forest.  .  .  नि  .  §529,52,000  46,67,000

 6  Department  of  Food  नि  न  .  +  2,03,08,79,000  I4,72,53,000

 7  Department  of  Rural  Development  .  चर  45;69,88,000  5,68,07,000

 8  Department  of  Agricultural  Research  and  Education  2.§5,000

 9  Payments  to  Indian  Council  of  Agricultural  Research  1949375,000  oe

 to  Department  of  Irrigation  नि  7593,0I  ,000  2547,25,000

 MINISTRY  OF  C:HIEMICALS  AND  FERTILIZERS

 Il  Ministry  of  Chemica's  a:.d  Fertilizers  14,35,200

 I2  Chemicals  and  Fertilizers  Industries  "25,000  ,56,79,64,00°

 MINISTRY  OF  CIVIL  SUPPLIES  AND  COOPERATION

 13  Ministry  of  Civil  Supplies  and  Cooperation  I2,27,000

 74  Civil  Supplies  and  Cooperation  7557374000  7521 ;16,000

 MINISTRY  OF  COMMERCE

 I§  Ministry  of  Commerce  .  48,50,000

 i6  Foreign  Trade  and  Export  Production  1531354:90,;000  106,22,44,000

 MINISTRY  OF  COMMUNICATIONS

 17  Ministry  of  Communications  54,34,000  -4:27533,000

 i8  Overseas  Communications  Service  a.  ४  पं  33593T0;000  2,83345,000
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 i9  Posts  and  Telegraphs—Working  Expenses  2503252345  (000,

 20  Posts  and  Telegraphs—Dividend  to  General  Revenues,
 Appropriations  to  Reserve  Funds  and  Repayment  of
 Loans  from  General  Revenues  =  §4356543,000

 2r  Capital  Outlay  on  Posts  and  Telegraphs  115,02,67,000°

 MINISTA&Y  OF  DEFENCE  3

 22  Ministry  of  Defence  24305 ,94,000  7,08,68,co0

 23  Defence  Services—Army  §98,83,47,000

 24  Defence  Services—Navy  62,58,65,000

 25  Defence  Services—Air  Force  I9,84,23,000

 26  Defence  Services—Pensions  37sI5;02,000

 27  Capital  Outlay  on  Defence  Services  102,10,01,000

 MINISTRY  OF  EDUCATION  AND  SOCIAL  WELFARE

 28  Department  of  Education  §2353,000

 29  Education  62,46,IT,000  26,90,009

 30  Department  of  Social  Welfare  6,76,70,000

 MINISTRY  OF  ENERGY

 31  Ministry  of  Energy  22,75,000

 32  Power  Development  17,28369,000  48,52,3I,000

 33  Coal  and  Lignite  73673;68,000  I%3,I0,00,000

 MINISTRY  OF  EXTARN  AL  AFFAIRS

 34.  Ministry  of  External  Affairs  38,33579,000  2,80,47,000

 MINISTRY  JF  FINANCE

 35.  Ministry  of  Finance  I0,28,04,000

 36.  Stamps.  7,82,67,000  38,26  000°

 37.  Audit  19375;00,000

 38.  Currency,  Coinage  and  Mint  I6,II,77,000  8,35,I2,000

 39.  Pensions  I7;78,50,000

 40.  Transfers  to  State  and  Usion  Territory  Government  .  182,48,33,000

 41.  Other  Expenditure  of  the  Ministry  of  Finance  59,81,33,000  155532573,000

 42.  Loans  to  Government  Servants,  etc.  I.  9333333,000°
 ae
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 DEPARTMENT  OF  REVENUE  AND  BANKING

 43.  Department  of  Revenue  and  Banking  .  न  .  2522,19,000  —  38,33,49;000

 44.  Customs  =  .  .  ;  .  8,92,94,000  ७०.

 AS.  Union  Excise  Duties  है  ‘  5  नि  नि  I5,89,20,000

 46.  Taxes  on  Income,  Estate  Duty,  Wealth  Tax  and  Gift
 Tax  :  .  .  .  .  I4,77,;60,000

 47.  Opium  and  Alkaloid  Factroies.  5  7  ड़  24,69,87,000  24,550,000

 MINISTRY  OF  HEALTH  AND  FAMILY  PLANNING

 48.  Ministry  of  Health  and  Family  Planning  A  5  28,17;000

 49.  Medical  and  Public  Health  ढ़  ‘  -  .  38,85,35,000  I9,3I,43,000

 50.  Family  Planning  +  .  >  हे  43538,28,000  ‘4:67  3008

 MINISTRY  OF  HIME  AFFAIRS

 St.  Ministry  of  Home  Affairs  .  हे  डर  डे  न  87,62,000

 §2.  Cabinet  :  हे  मु  <  मु  हे  64,73,000

 53.  Department  of  personrel  and  Administrative  Reforms  2573,08,000

 54.  Police  =  .  ।  .  70  ,§0,83,000  2516,67,000

 55.  Census  ¥,26,79,000

 56.  Other  Expenditure  Ministry  of  Home  Affairs  §234,16,000  —¥9,39,58,000

 57.  Delhi  मु  न  44513,68,000  26347,00;000

 58.  Chandigarh  6,5I,§8,000  3513576000

 59.  Andamin  and  Nicsobar  Island  757424 ,000,  3277387000

 60.  Dadra  and  Nigar  Haveli  .  ७  78,96,000  70,04  3000

 6r.  Lakshadweep  I,52534,000  §2,3,000

 MINISTRY  OF  INDUSTRY

 62.  Ministry  of  Industry  .  :  +  T,05,87,;000

 63.  Industries  .  .  +  .  .  7398;69;000  80594;89,000

 64.  Village  and  small  Industries  .  =  I2,8I,28,000  I0,82,78,000

 MINISTRY  OF  INFORMATION  AND  BROADCASTING

 65.  Ministry  of  Information  and  Broadcasting  .  .  27,95,000

 66.  Information  and  publicity  .  नि  कि  नि  .  662,544,000  (273$7;000

 67.  Broadcasting  .  नि  .  नि  नि  .  19555;04,000  8,53,59,000

 MINISTRY  OF  LABOUR

 68.  Ministry  of  labour  ‘  =  .  हे  28,33,000
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 69.  Labour  and  Employment  5  न  न  22546,00,000  3,I5,000

 MINISTRY  07  LAW,  JUSTICE  AND  COMPANY
 AFFAIRS

 70.  Ministry  of  Law,  Justice  and  Company  Affairs  ७  -  4543,60,000  oo

 i  Administration  of  Justice  -  e  ७०  द  ७०  12,556,000

 MINISTRY  OF  PETROLEUM‘

 2  Ministry  of  Petroleum  ०  ।  -  e  e  21,49,000  a

 73.  Petroleum  and  Petro-Chemicals  Industries  2%,73,6I,000  144:9731  6,000

 MINISTRY  OF  PLANNING

 74.  Ministry  of  Planning  न  -  .  -  नि  न  2,70,000

 75.  Statistics”  .  .  नि  .  ड़  4348,70,000

 76  Planning  Commission  .  .  नि  न  ०  (2525,75;000

 77.  Department  of  Science  and  Technology:  .  .  6,92,55,000  $500,000

 78.  Survey  of  India  वि  हर  5  6,24;57;000

 79.  Grants  to  Council  of  Scientific  and  Industrial  Research  I7;I7;09,000

 MINISTRY  OF  SHIPPING  AND  TRANSPORT

 80.  Ministry  of  Shipping  and  Transport.  -  °  -  99,24,000

 81,  Roads  .  न  .  .  ७  *  30,80,99,000  —  32,68,04,000

 82.  Ports,  Lighthouses  and  Shipping  .  +  .  I0,58,0I,000  72372;88,000

 83.  Road  and  Inland  Water  Transport  20,78,000  2,85,53,000

 MINISTRY  OF  STEEL  AND  MINES

 84.  Department  of  steel.  न  न  -  ७  मर  -  26,3I,04,000  ,86,59,I2,000

 85.  Department  of  Mines.  -  -  e  e  -  10,67,000

 86.  Mines  and  Minerals  न  -  .  दि  के  I4,50,80,000  22,49,00,000

 MINISTRY  OF  SUPPLY  AND  REHABILITATION

 87.  Department  of  Supply  .  न  न  न  °  8,14,000  द

 88.  Supplies  and  Disposals  .  a  .  :  न  .  2,54,58,000

 89.  Department  of  Rehabilitation  .  डर  न  -  नि  8,4I,75,000  3,17576;000

 MINISTRY  OF  TOURISM  AND  CIVIL  AVIATION

 go.  Ministry  of  Tourism  and  Civil  Aviation  '18,70,000

 gor.  Meteorology  न  .  .  53753053000  1,23545,000°

 92.  Av  ation  ७  न  8,28,34,000  12,60,52,000.

 93.  Tourism  I554;82,000  2,61,67  000
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 MINISTRY  OF  WORKS  AND  HOUSING

 94.  Ministry  of  Works  and  Housing  न  41,80,000

 95.  Public  Works  न  ढ  .  .  21549,55;000  9;80,26,000

 96.  ‘Water  Supply  and  Sewerage  .  I,00,37,000

 97.  Housing  and  Urban  Development.’  .  4539922000  Ls  I05754U~.

 98.  Stationery  and  Printing  .  -  .  न  30,5I,73,000

 DEPARTMENT  OF  ATOMIC  ENERGY

 99.  Department  of  Atomic  Energy  .  °  .  .  16,96,000

 ‘100.  Atomic  Energy  Research  Development  and  Industrial
 Project  हि  .  .  21,95;70;000  31571,41,000

 ror.  Nuclear  Power  Schemes  .  .  .  13392,89,000  I9,34,68,000

 DEPARTMENT  OF  CULTURE

 roz.  Department  of  Culture  .  न  .  न  3,03,99,000

 ‘103.  Archaeology  .  .  q  नि  नि  2,26,66,000

 DEPARTMENT  OF  ELECTRONICS

 104.  Department  of  Electronics  ;  2,82,33,000  I,48,43,000

 DEPARTMENT  OF  SPACE

 ‘105.  Department  of  Space  .  .  न  न  I2,99372,;000  2,9I,6I,000

 PARLIAMENT,  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS,  SECRETARIATS  OF
 THE  PRESIDENT  AND  VICE-PRESIDENT
 AND  UNION  PUBLIC  SERVICE  COMMISSION

 I06.  Lok  Sabha  .  I,54,I0,000

 i07.  Rajya  Sabha  .  65345,000

 108.  Department  of  Parliamentary  Affairs  6543,000

 r09.  Secretariat  of  the  Vice-President  ह]  I,88,050 ?  है

 MR.  CHAIRMAN:  Mr.  Subrama-
 niam.

 SHRI  C.  SUBRAMANIAM  (Palani):
 Mr.  Chairman,  Sir,  in  my  parliamen-
 tary  career,  for  the  last  quarter  of
 a  century,  this  is  my  maiden  perfor-
 mance  as  an  Opposition  Member.
 May  I  congratulate  the  Prime  Minis-
 ter  and  his  colleagues  for  having
 assumed  the  responsibility  of  govern-

 ing  the  country  at  this  very  critical
 time?  There  were  apprehensions
 that  we  would  not  have  smooth  elec-
 tions,  that  we  would  not  have  smooth

 transfer  of  power,  all  sorts  of  ghosts
 were  being  raised,  all  sorts  of  ru-
 mours  were  being  spread.  But  even
 though  I  belong  to  the  defeated
 party—the  Congress  Party—I  would

 like  to  congratulate  the  country  as  a
 whole  on  the  way  in  which  the  ele:-
 tion  has  been  conducted  and  the  way
 in  which  democracy  has  functioned  in
 this  country.  I  am  sure  the  people
 would  also  appreciate  how  gracefully
 the  former  Prime  Minister  accepted
 the  verdict  of  the  people.  (Interrup-
 tions).
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 34.49  hrs.

 MR.  SPEAKER:  Sir,  I  would  plead
 with  you  that  after  all  they  are  in
 the  Government  and  they  are  the
 ruling  party.  We  are  entitled  tu  have
 our  say  and  J  am  the  first  speaker  on
 the  Budget.  I  hope  you  will  be  in-
 terested  to  know  what  I  have  got  to
 say  in  view  of  the  fact  that  I  have
 been  the  custodian  of  the  economy  of
 this  cointry  during  this  critical
 period.  But  if  they  think  that  be
 cause  of  arrogance  of  victory,  they
 should  99  allow  me  to  speak......
 (Interruj  tions).  Sir,  at  the  same
 time  I  would  like  to  point  out,  par-
 ticularly  to  the  Prime  Minister  and
 his  colleayues  that  there  is  a  particu-
 lar  pattern  of  the  people’s  verdict
 which  will  have  to  be  taken  note  of.
 The  who’e  of  the  South  has  given  a
 particular  pattern  of  verdict.  Are
 you  going  to  say  that  it  is  of  no  con~
 sequence  what  the  South  thinks
 about  the  political  situation?  Are  you
 going  to  say  that  the  non-Hindi-
 speaking  people  are  a  matter  of  no
 concern  for  us?  ‘Therefore,  when  I
 said  that  the  verdict  of  the  people
 has  been  gracefully  accepted  by  the
 former  Prime  Minister,  I  want  to
 point  out  to  the  present  Prime  Minis-
 ter  that  there  hag  been  a  particular
 pattern  in  the  verdict  particularly  in
 the  southern  States  by  17  crores  of
 people  and  this  will  have  to  be  kept
 in  mind.

 I  am  sorry  I  have  some  more  un-
 pleasant  things  to  say.  Even  the
 three  me  7६78  who  adorn  the  Janata
 Party  frm  Tamil  Nadu  today  did
 Not  cOme  as  Janata  Party  people.
 They  cane  in  the  disguise  of  Cong.
 (O).  They  came  not  by  hoisting  the

 Janata  flag  or  by  adopting  the  Janata
 symbol  but  by  adopting  the  old  Cong-
 re.;  (Organisation)  flag  and  symbol,
 Trading  in  the  name  of  Kamaraj,
 these  three  escaped  the  verdict  of
 Tami]  Nadu.  If  they  had  dared  to
 stand  on  the  Janata  symbol,  they

 1977-78

 would  have  learnt  what  would  have’
 been  their  fate.  In  does  not  gtop.
 there.  Take  al]  the  mighty  Janata
 heroes—Shri  George  Fernandes,  Shri
 Madhu  Limaye,  Shri  Ravindra  Varma,
 Shri  H  ि  Kamath—all  of  them
 sought  political  asylum  in  the  en-

 lightened  State  of  Bihar,  instead  of

 facing  people  in  their  own  home
 State.  (Interruptions),  I  am  sure
 there  will  be  greater  opportunities
 to  deal  with  these  aspects  when  the
 President’s  Address  is  discussed,  but
 I  thought  taking  advantage  of  the
 debate  on  the  Genera]  Budget,  I  could
 make  some  observations  on  the  poli-
 tical  situation  also.

 I  would  like  to  congratulate  the
 hon.  Finance  Minister  on  the  presen-
 tation  of  his  first  budget,  even  though
 I  am  sorry  J]  have  nothing  to  congra-
 tulate  him  upon  so  far  as  the  contents
 of  the  budget  speech  are  concerned.
 There  js  nothing  much  stated  there
 and  obviously  he  could  not.  But  at
 the  same  time  he  is  an  old  hand  so
 far  as  the  Finance  Ministry  is  con-
 cerned.  He  has  been  in  charge  of
 Finance  Ministry  and  he  has  expe-
 rience  of  the  functioning  of  the
 Government  of  India  in  all  its  aspects.
 My  only  hope  is,  while  it  is  an  old
 hand  it  will  not  be  an  old  mind.  The
 Government  also  have  the  advantage
 of  having  Shri  Morarji  Desai  who  had

 played  a  notable  role  in  shaping  the
 economic  structure  of  the  country
 first  as  Minister  of  Commerce  and
 Industry  and  later  on  as  Minister  of
 Finance.

 The  Government  do  have  the  de+
 finite  advantage  of  the  experience  of
 Morarjibhaj  also.  What  I  want  to
 place  before  the  House  is  that  there
 is  a  qualitative  change  in  the  econo-
 mic  situation  of  our  country,  not  only
 of  our  country  but  of  the  whole
 world  today.  As  Members  are  aware,
 there  has  been  an  unprecedented
 economic  crisis  in  the  whole  world
 due  to  inflation  and  due  to  the  col-
 lapse  of  the  international  monetary
 system  and  this  has  not  been  solved
 to  any  considerable  extent.  We  are
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 still  drifting.  As  a  matter  of  fact,
 many  important  question  are  under
 consideration  in  the  international
 forum  in  which  India  will  have  to
 play  a  very  significant  role.  The

 monetary  system  which  was  evolved
 by  the  Bretton-Wood  Conference  has
 collapsed  and  today,  we  have,  what
 they  call,  q  floating  system  of  ex-
 change  hoping  that  something  would
 emerge  out  of  it.  In  Many  com-
 mittees  and  conferences,  they  are
 trying  to  find  out  q  rationale  for  a
 new  monetary  system,  particularly
 the  one  that  suits  the  needs  of  the
 whole  world-both  the  developed
 and  the  developing  countries.  But
 unfortunately,  till  now,  no  rational
 system  has  emerged.  In  this  what
 we  have  to  take  care  is  that  this  new

 monetary  system  should  not  be  such
 which  would  be  to  the  advantage  of
 developed  countries  only.  The  sys-
 tem  should  be  such  which  would  be
 to  the  advantage  particularly  of  the
 developing  countries.  This  ig  the
 real  issue  and  the  powerful  coun-
 tries,  industrialiseq  oeuntries  are  try-
 ing  to  foist  decisions  on  us  so  that
 they  may  gain  further  advantage
 through  this  new  monetary  system.
 They  want  to  have  a  monetary  sys-
 tem  so  patterned,  so  structured  so
 that  through  this  monetary  system
 they  would  be  able  to  exploit  the
 developing  countries  more  and  more.
 Therefore,  we  have  to  be  very  cau-
 tious  about  it  I  am  sure  with  all  the
 experience  the  Finance  Minister  has
 he  will  be  able  to  play  a  leading  role
 particularly  in  the  committees  and
 international  conference,  which  will
 be  coming  about  very  soon  and  which,
 J  am  sure,  he  will  be  attending.

 The  second  problem  which  is  con-
 fronting  the  whole  world  is  one  of
 inflation,  not  only  inflation  but  in-
 flation  coupled  with  increasing  un-
 employment.  All  classical  economic
 theories  or  even  the  new  Keynes
 theory  are  proving  inadequate  to
 explain  the  phenomena  which  are
 coming  about  in  the  international
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 economy  today  and  therefore,  with
 regard  to  the  inflation  the  fight  is
 still  going  on  and  we  should  realise
 that  in  spite  of  the  enormous  strength
 which  the  developed  countries
 have,  they  are  still  not  in  a  position
 to  completely  eliminate  inflation.
 Even  though  some  countries  have
 tammed  it  but  many  other  countries
 are  still  grappilng  with  the  problem.
 Therefore,  we  have  got  to  take  note
 that  we  are  living  in  a  world  of  in-
 flationary  trend.

 45.00  hrs.

 The  third  aspect  is  with  regard  to
 the  emergence  of  a  new  economic  order
 in  the  world.  This  new  economic  order
 has  to  be  based  on  the  reduction  of  dis-
 parities  between  the  developed  coun-
 tries  and  the  developing  countries.  This
 can  take  place  only  on  the  basis  of
 transfer  of  real  resources  from  the

 developed  countries  to  the  developing
 countries.  And  we  have  what  we  call

 the  dialogue  between  the  North  and  the
 South,  where  India  has  to  play  a  lead-

 ing  role.  I  am  sure  ali  these  problems
 will  be  tackled,  not  only  with  exper-
 tise  but  with  leadership  as  well,  be-
 cause  as  far  as  the  developing  coun-

 tries  are  concerned,  we  do  form  a

 significant  part  of  the  developing
 Third  World.  Therefore,  we  have
 not  only  to  change  the  face  of  the

 Third  World,  but  also  tq  provide
 leadership  and  initiative  for  finding
 out  proper  solutions  with  regard  to

 the  various  international  problems
 with  which  we  are  confronted.  And  it

 is,  Mr.  Speaker,  in  the  context  of  this
 international  economic  crisis  that  we
 have  to  look  at  the  economic  perfor-
 mance,  prospects  and  problems  in  our
 own  country.

 It  is  rather  unfortunate,  because  of
 the  political  tension  which  had  deve-

 loped  particularly  during  the  last  2
 months  during  the  elections—which  is
 natural—that  some  Members  do  not
 seem  to  feel  happy  when  the  achieve-
 ments  of  the  Indian  economy  are  re-
 counted.  I  was  watching  carefully
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 when  the  Railway  Minister  was  reeling
 off  performance  after  performance,  and

 achievements  after  achievements  of  the
 Railway  Ministry—and  the  railway
 system  as  such.  Some  Members  felt
 extremely  unhappy.  Some  Members
 felt  even  irritated  at  the  Railway  Min-
 ister:  Why  should  he  recount  all  these
 achievements?  These  are  not  achieve-
 ments  of  a  particular  Ministry  or  Min-
 ister;  but  they  are  achievements  of  the
 mation,  about  which  we  should  be
 proud.  There  is  nothing  to  fee)  un-

 happy  about,  If  I  put  forward  the
 economic  achievements  of  India,  it  is
 not  for  the  purpose  of  claiming  kudos
 for  myself.  It  should  be  a  matter  of
 Satisfaction  that  this  nation  is  capable
 of  achieving  things  in  the  midst  of  an
 unprecedented  economic  crisis.  This
 is  what  we  have  got  to  realize.
 (Interruptions).

 SHRI  VASANT  SATHE  (Akola):
 He  is  talking  of  something  higher.

 SHRI  C.  SUBRAMANIAM:  It  is  in
 this  context  that  we  have  to  consider
 whatever  achievements  have  been
 there  during  the  last  few  years,  And,
 therefore,  I  would  like  to  submit  for
 the  consideration  of  the  House  that
 this  should  have  been  done  by  the
 Finance  Minister  himself  even  though
 he  might  not  have  been  in  a  position
 to  give  the  new  approaches  and  the
 new  solutions  which  he  wants  to  put
 forward.  He  should  have  at  least  given
 an  account  of  the  state  of  the  economy
 in  the  country,  so  that  thé  new  Mem-
 bers,  particularly,  may  be  aware  of
 what  is  the  state  of  the  economy
 to-day.  He  probably  took  a  lesson  from
 the  treatment  which  the  Railway  Min-
 ister  received  at  the  hands  of  his  party
 and  adopted  a  judicious  attitude  of  not
 saying  anything  about  the  achieve-
 ments  of  the  country  during  the  last
 2  or  3  years.  This  is  probably  what

 made  him  completely  silent.  (Interrup-
 tions).

 As  the  House  is  aware,  India  has  a
 most  successful  record  in  curbing  the
 violent  inflationary  pressure,  which
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 gripped  most  of  the  countries  of  the
 world  in  1974,  The  most  notable  fea-
 ture  of  recent  economic  management  in
 India  is  the  successful  anti-inflationary
 measures  went  hand  in  hand  with  sub.
 stantial  increase  in  output.  The  na-
 tional  income  increased  by  8.8  per  cent
 in  i975-76.  The  estimates  of  national
 income  for  1976-77  are  still  not  avail-
 able.  However,  it  is  worth  noting  that
 the  index  of  industrial  production,
 which  went  up  by  5.5  per  cent  in
 1975-76,  is  expected  to  show  a  further
 inerease  of  0  per  cent  in  1976-77.

 Thanks  to  the  vigorous  export  pro-
 motion  and  import  substitution  mea-
 sures,  the  country’s  balance  of  pay-
 ments  position  has  greatly  improved.
 The  country’s  foreign  exchange  re-
 serves  have  reached  an  all  time  record.
 The  current  level  of  food  stocks  with
 the  public  sector  agencies  amounting  to
 8.7  million  tonnes  also  represents  an-
 other  all  time  record.

 The  highly  favourable  developments
 on  the  food  and  foreign  exchange
 fronts,  I  want  the  hon.  Finance  Min-
 ister  to  take  note  of  this,  provides  the
 Government  with  wider  options  than
 at  any  other  time  in  the  history  of  tn-
 dependent  India.  It  is  up  to  the  Go-
 vernment  to  choose  the  options..  (In-
 terruptions)  Unfortunately,  it  is  job  of
 the  new  government  to  look  after  the
 employment  and  unemployment  pro-
 blem;  not  mine.

 MR.  SPEAKER.  I  would  request  the
 hon.  Members  not  to  make  foo  many
 interruptions.  Otherwise.  you  will  lose
 time  and,  fo  that-  extent,  lose  two  more
 speakers.  If  hon.  Members  speak
 without  being  interrupted,  then  it  will
 be  possible  for  a  large  number  of  mem-
 bers  to  speak  from  both  sides.  Once
 in  a  way  an  interruption  is  all  right,
 but  not  like  this.  It  does  nof  heln  any-
 body.  Iam  making  this  appeal  to  both
 sides,  not  to  one  side  alone.  He  was
 the  Finance  Minister  till  the  other  day;
 he  is  now  speaking  to  the  present  day
 Finance  Minister.  When  he  is  talking,
 if  you  interrupt  him  in  this  manner,  it



 307  Genl.  Budget,  1977-78

 [Mr.  Speaker]

 will  not  be  helpful  to  you.  You  are  los.
 ing  time.  As  the  Speaker  I  am  worried
 about  losing  time.  Otherwise,  I  can

 “give  chance  to  two  more  speakers.  So,
 I  would  appeal  to  the  hon.  Members
 to  allow  him  to  speak.  Once  in  a  way
 an  interruption  can  be  made,  but  not
 continuous  interruption,  which  is  not

 going  to  help  anybody.

 aft  सनोहर  लाल  (कानपुर):  हिन्दुस्तान
 की  62  करोड  जनता  ने  श्रीमती  इन्दिरा

 गांधी  की  बात  नहीं  सुनी  है,  तो  हम  इनकी

 बात  क्‍यों  सुनेगे  1

 MR.  SPEAKER:
 now.

 That  is  all  over

 SHRI  C.  SUBRAMANIAM:  I  was
 en  this  point  that  in  view  of  these
 developments  that  have  taken  place,
 we  have  options  now,  not  just  one
 option  but  very  many  options  are  avail-
 able,  and  it  is  up  to  the  Government
 to  choose  the  options,  try  to  find  out
 the  various  alternatives  available  and
 choose  the  best  alternative  according
 to  their  judgment,  which  would  meet
 the  needs  of  the  country  and  will  be
 in  accordance  with  the  priorities  which

 they  have  indicated  in  the  President’s
 Address.  That  is  what  I  am  saying.
 I  do  not  know  why  people  should  feel
 uncomfortable  when  I  say  that  we
 have  got  the  economic  strength  to  deal
 with  the  national  situation.

 I  will  not  go  into  the  performance
 in  the  agricultural  sector.

 An  hon.  Members:  Why?

 SHRI  0.  SUBRAMANIAH!:  Because.
 it  is  very  well  known  and  if  is  2  ptro-
 cess  which  I  had  the  honour  to  «tart,
 the  green  revolution,  and  tierefore,  it

 might  be  thought  that  I  am  boasting
 or  feeling  a  little  proud  about  it.

 Now  that  Babuji  is  on  that  side  I
 am  sure  they  would  be  happy  to  con-
 cede  thet  agriculture  has  dcne  very
 well  anil  that  it  has  a  bright  future.
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 If  he  had  not  been  on  their  side,  agri-
 culture  also  would  have  ieen  shouted
 down.  This  is  the  unfortunate  state
 of  affairs.

 In  agriculture  also  we  have  built  up
 the  capability to  produce  nore  and
 there  is  also  greater  potential  for  deve-
 lopment  so  that  we  may  ot  be  the
 victims  of  the  vagaries  of  nature.
 There  is  no  difference  of  oninion  with
 regard  to  the  priorities  either  of  the
 Government  or  of  the  Opposition.  We
 have  given  the  highest  priority  to  agri-
 culture  and  I  am  sure  the  same  prio-
 rity,  if  not  a  higher  priority,  will  be
 given  by  the  present  Government  also
 to  agriculture.

 But  what  does  agriculture  mean?
 First  of  all,  agriculture  would  require
 irrigation  for  the  purpose  of  greater
 production.  In  the  Budget  which  I
 had  the  honour  to  prepare  for  the  con-
 sideration  of  this  House  if  we  were
 returned  to  power,  we  had  provided
 the  maximum  amount  necessary  for
 the  purpose  of  major,  medium  and
 minor  irrigation.  I  had  given  clear
 instructions  to  the  Planning  Commis-
 sion  that  as  far  aS  agriculture  was
 concerned,  whether  it  was  major,
 medium  or  minor  irrigation  projects,.
 finance  should  not  staad  in  the  way.
 but  only  the  capacity  to  implement  by
 the  various  State  Governments  at
 various  levels.  If  there  can  he  further
 improvement  with  regard  to  the  alloca-
 tion  for  irrigation,  I  would  be  the  first
 person  to  welcome  it,  but  before  in-
 crease  the  allocation  I  am  sure  the
 hon.  Finance  Minister  would  see  how  far
 further  moneys  could  be  allocated
 without  resulting  in  infructuous
 expenditure.  Subject  to  that  I  would
 subseribe  to  any  amount  being  pro-
 vided  for  irrigation.

 The  next  important  input  with  re-
 gard  to  agriculture—]  am  glad  the
 Agriculture  Minister  is  here—is  quali-
 ty  seeds.  Coming  from  Punjab  as  he
 does,  J  am  sure  he  understands  the  sig-
 nificance  of  quality  seeds.  If  there  was
 some  stagnation  in  agricultural  pro-
 duction  before  974  for  a  few  years,
 that  was  mainly  due  to  the  fact  that
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 the  quality  of  seeds  began  to  deterio-
 rate  because  there  was  no  agency  res-
 ponsible  for  the  production  and  dis-
 tribution  of  quality  seeds.  When  I  was
 in  temporary  charge  of  agriculture  for
 three  months  soon  after  Fakhruddin
 Saheb  assumed  the  Presidenship  of
 this  country,  I  looked  into  this  and
 made  some  structural  changes  with  re-
 gard  to  the  National  Seeds  Corpora-
 tion.  I  brought  together  the  National
 Seeds  Corporation  and  the  State  Farms
 Corporations  and  formulated  a  scheme
 costing  Rs.  20  crores  of  which  Rs.  60
 crores  was  to  be  provided  by  the
 World  Bank.  I  am  glac  to  find  that
 this  has  delivered  the  goods  and  today
 we  are  in  a  position  to  say  that  we
 have  quality  seeds  in  sufficient  quanti-
 ties  to  be  distributed  not  only  with  re-
 ference  to  cereals  but,  it  is  covering
 to  other  areas  also,  like  cotton,  cilseeds
 and  pulses.  J  am  glad  to  inform  the
 House,  and  I  am  sure  the  Agriculture
 Minister  is  awaré  of  it,  that  we  have
 already  started  export  of  quality  seeds,
 but  I  am  told  that  recently  that  organi-
 sation  has  got  into  certain  difficulties.
 I  would  request  the  Agriculture  Minis-
 ter  to  look  into  it  quickly  and  see  that
 there  are  no  obstacles  placed  in  the
 way  of  the  functioning  of  the  Seeds
 Corporation  because  that  is  the  surest
 way  to  allow  the  quality  of  the  seeds
 to  deteriorate  which  would  affect  pro-
 duction  ultimately.  I  need  not  go  into
 details,  but  from  the  records  he  will
 be  able  to  find  out  the  difficulties  that
 have  emerged  there—purely  personal,
 I  am  told.

 Apart  from  irrigation  and  seeds,  the
 Other  input  is  fertilisers.  Fortunately
 production  of  fertilisers  has  con-
 siderably  improved  in  our  country  as
 also  its  consumption.  In  1976-77  the
 consumption  of  fertilisers  is  estimated
 to  have  gone  up  by  27  per  cent.  In-
 creased  consumption  has  been  made
 possible  by  a  series  of  price  reductions
 effected  in  the  last  two  years.  In  order
 to  enable  farmers  to  purchase  modern
 inputs,  commercial  bank  lending  to
 agriculture  has  gone  up  oy  36  per  cent
 in  1976-77,
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 In  addition,  45  rural  banks  with  4
 branches  have  been  set  up  to  promc
 Savings  and  investmenis  in  ru
 areas.  Today,  there  is  a  lacuna,  th
 is,  a  gap  with  regard  to  the  cred
 availability,  particularly  in  the  rur.
 areas.  No  doubt,  this  moratorium  an
 writing  off  of  debt  of  the  poor  farmer
 and  the  poor  agricultural  labour  hav
 been  beneficient  measures,  but.  un
 fortunately,  alternative  systems  have
 not  come  into  existence  to  provide
 small  credit  which  is  required  by  the
 small  farmers.  This  could  be  provided
 by  the  rural  banks.  That  is  why,  we
 started  this  idea  of  the  rural  bank.  As
 I  said,  we  have  already  set  up  45  rural
 banks  and  the  idea  was  to  have  50
 banks,  I  think  they  will  now  be  increa.
 sed.  I  am  sure  the  Finance  Minister
 wil]  go  into  it.  It  was  contemplated
 that  every  rural  bank  would  heve
 hundred  branches.  That  is  how  the
 whole  country  would  be  covered  by
 the  rural  banking  system.  We  have  to
 increase  them  if  sufficient  credit  will
 have  to  be  made  available  to  the  far-
 mers.  I  am  sure  the  hon.  Finance
 Minister  will  go  into  this  aspect.

 As  far  as  industrial  production  is
 concerned,  I  have  already  stated  that
 this  year  it  is  likely  to  १९३४०)  an  in-
 crease  of  0  per  cent.  Then  I  am  glad
 to  find  that  the  public  sector  uncertak-
 ings  have  done  much  better  than.  the
 private  sector  undertakings,  and

 thank,  to  the  stewardship  of  my  res-
 pected  colleague,  Shri  T.  A.  Pai,  a
 former  Minister  of  Industry  and  parti.
 cularly  incharge  of  heavy  industries.
 He  has  given  a  new  orientation  with
 regard  to  the  management  of  these
 public  sector.  projects.  In  the  past,  there
 was  always  some  criticism  with  regard
 to  the  functioning  of  the  pubtic  sector
 projects:  and  as  a  philosophy  to  which
 my  hon,  friend  (Swatantra  Member)
 subscribed  to  that  public  sector  pro-
 jects  can  never  thrive  in  this  country
 and  for  that  matter  in  any  other  coun-

 try  except  in  a  communist  system,  but,
 fortunately,  it  has  been  demonstrated
 that  public  sector  projects  could  achieve
 results  and  better  results  than  the  pri-

 vate  sector  projects.  That  is  what  we



 III  Genl.  Budget,  977.78

 [Shri  C.  Subramaniam]

 have  got  to  take  note  of.  As  a  matter
 of  fact,  private  sector  units  are  peing
 taken  over  by  the  public.  sector
 management  for  the  purpose  of  exac-
 ing  them  well  and  giving  them  better
 help.  I  hope  the  hon.  Finance  Minister
 will  not  carry  his  old  Swatantra  pre-
 judices  when  he  mentions  about  the
 role  of  the  public  sector  which  has  got
 to  play  a  significant  part  particular-
 ly  in  the  economy  of  our  country.
 It  is  not  so  easy  to  forget  the  past.

 (Interruptions).
 The  other  areg  in  which  we  have

 achieved  significant  progress  is  in  the
 area  of  export.  Thanks  to  the  energe-
 tie  export  promotion  measures.  Our
 exports  displayed  a  healthy  rising
 trend.  In  this  connection,  I  am  glad
 to  find  that  my  erstwhile  colleague
 Shri  Mohan  Dharia,  in  the  Planning
 Ministry,  has  been  put  incharge  of
 this  very  important  Ministry.  He  is
 a  very  dynamic  person.  I  am  sure  he
 will  make  a  success  of  the  responsible
 charge  he  has  been  entrusted  with.
 I  hope  and  trust  that  this  trend  in
 export  will  be  kept  up,  in  1975,  it
 increased  by  28  per  cert.  In  the  first
 nine  months  of  1976-77,  it  amounted
 to  Rs.  8,546  crores  showing  an  in-
 crease  of  3l  per  cent  over  the  corres-

 ponding  period  of  1975-76.

 चौधरों  बलबीर  सिह  (होशियारपुर)  :

 मैरा एक  व्यवस्था  का  प्रश्न  हैं।  एक  मान-

 नीय  सदस्य  बोल  रहा  है  श्रौर  उस  अवस्था

 मे  उसके  दर्मियन  से  कोई  आदमी  गुजर
 सकता  हैं  ।

 MR.  SPEAKER:  I  know  that.  He
 is  a  new  Member.  Therefore,  IJ  kept
 quiet.  He  ought  not  to  cross  the
 floor  between  the  Chair  and  the  mem-
 ber  speaking.

 SHRI  i  SUBRAMANIAM:  I  was
 saying,  in  the  first  nine  months  of
 1976-77,  exports  amounted  to  Rs.  3,546

 crores,  showing  an  increase  of  3l  per
 cent  over  the  corresponding  period  of
 1975-76.  At  the  current  rate,  there  is
 little  doubt  that  they  will  exceed  or,

 perhaps,  they  have  already  exceeded
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 the  target  of  Rs.  4,500  crores  for  the
 year.  Unfortunately,  I  do  not  have  te
 current  figures  with  me  now.  What  is
 equally  important  is  that  on  a  volume
 basis  also  exports  will  exceed  the  tar-
 get  of  8  per  cent  laid  down  in  the  Fifth
 Plan.  I  hope,  he  will  not  revise  it  fer
 the  sake  of  revising  it.

 The  commodity  pattern  and  the
 geographical  destination  of  India’s  ex-
 ports  is  now  fairly  diversified  so  as  te
 permit  a  steady  growth  in  export  earn-
 ings.  Award  of  turn-key  jobs  to  Indian
 firms  in  countries,  such  as,  Kuwait,
 Libya  and  Saudj  Arabia,  in  face  of
 stiff  international  competition  shows
 that  Indian  industry  has  --quired  new
 resilience  and  strength.  "he  fact  that
 engineering  goods  now  top  the  list  of
 export  products  is  a  measure  of  the
 vast  structural  transformation  ef
 India’s  economy.  At  the  same  time,
 because  of  the  import  substitution  and
 because  of  the  various  products  being
 produced  within  the  country,  the  im-
 ports  in  1975-76  were  4  per  cent  higher
 than  jn  the  previous  year  at  Rs.  5,158
 crores  and  food,  fuel  and  fertilisers
 accounted  for  60  per  cent  of  the  total.
 In  1976-77,  data  for  the  first  nine
 months  show  that  imports  have  decli-
 ned  by  over  8  per  cent  at  Rs.  3,916
 crores.  This  is  due  mainly  to  a  decline

 {n  the  imports  of  foodgrains  and  ferti-
 liser.

 Another  miracle  which  has  happen-
 ed  and  about  which  we  should  be

 proud  is  with  regard  to  exploration
 and  exploitation  of  oil.  Thig  has
 transformed  the  economy  of  the

 country.  Therefore,  this  is  another
 area  about  which  we  have  got  to  be

 vigilant.  But,  I  was  sorry  to  find  that
 till  now  I  do  not  find  any  Minister
 in  charge  of  Oil....  (Interruptions).

 एक  साननीय  सदस्य  :  प्रध्यक्ष  महोदथ

 व्यवस्था  का  प्रश्न  है।  मालूम  हो  रहा  है

 कि  माननीय  सदस्य  ने  चुनाव  से  पहले

 जो  बजट  स्पीच  सदन  में  देने  के  लिए

 तैयार  की  थी  उसी  में  से  बोल  रहे  हैं

 झौर  हमारा  समय  बरबाद  कर  रहे  हैं।

 (ध्यक्षधान)
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 MR.  SPEAKER:  You  had  your  say.
 Now,  allow  him  to  speak.

 SHRI  C.  SUBRAMANIAM:  I  do  not
 know  why  this  has  happened.  I  am

 ~sure,  the  hon.  Prime  Minister  will  take
 note  of  it.  Till  now,  I  do  not  find  any
 Minister  in-charge  of  Oil  except  the
 Prime  Minister  himself  being  in-charge
 -ef  everything  that  has  been  left  out.
 ‘This  is  an  important  area  which  re-
 ‘quires  immediate  attention  because  I
 ‘know  some  of  the  problems  which
 have  arisen  there.  I  hope,  some
 Minister  with  capacity  to  deal  with
 these  problems  will  be  put  in-charge
 of  it  immediately  so  that  there  is  not
 a  gap  with  regard  to  the  performance
 in  the  field  of  oil  which  is  one  of  the
 most  encouraging  developments  that
 has  taken  place  in  the  Indian  economy
 today.

 The  strength  of  our  balance  of  pay-
 ments  is  also  due  to  increased  inward
 remittances.  Gross  inward  remittances
 increased  from  a  level  of  Rs.  645
 crores  in  1974-75,  to  Rs.  85  crores
 in  1975-76  and  Rs.  308  crores  in  the
 first  ten  months  of  1976-77.  This  seems
 to  be  the  combined  result  of  the  res-
 ponSe  to  schemes  for  attracting  funds
 from  Indians  abroad  and  _  checking
 leakages  in  the  inflow  of  foreign  ex-
 change  through  a  crack  down  on  anti-
 social  activities  and  smuggling.  The
 figures  of  remittances  above  sive  a
 fairly  good  measure  of  the  harm  the
 anti-social  elements  were  causing  to
 the  economy  and  the  benefit  that  has
 accrued  to  the  community  from  the
 firm  handling  of  such  elements.  Now
 that  we  have  lifted  the  Emergency,
 all  these  gentlemen  are  at  large  now.

 चौधरी  बलबीर  सिह  :  ,आपने  प्रपने

 बचाव  के  लिए  खुद  खत्म  की  है  1

 SHRI  C.  SUBRAMANIAM:  Now
 Government  should  give  serious  con-
 sideration  as  to  how  they  are  going
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 to  deal  with  these  smuggling  elements
 because  once  they  are  given  an  oppor-
 tunity  to  build  themselves  up,  it  would
 require  another  great  effort  to  put  them
 out  of  action.  Therefore,  immediate
 attention  will  have  to  be  paid  with
 regard  to  the  action  to  be  taken  to  see
 that  the  smuggling  activities  do  not
 get  revived  in  any  way  whatsoever.

 The  successful  performance  in  diffe-
 rent  sectors  has  created  certain  pro-
 blems.  Unfortunately,  success  itself
 brings  new  problems.  This  is  the  law
 of  progress.  What  is  progress,  after
 all?  I  am  sorry  to  philosophise  a  little
 bit;  you  will  pardon  me  for  that.  What
 is  progress  after  all?  You  find  solu-
 tions  to  old  problems,  and  those  very
 solutions  create  many  new  problems.
 A  society  which  is  tackling  those  new
 problems  is  progressive,  and  a  society
 which  goes  on  tackling,  and  struggling
 with,  the  old  problems  is  a  stagnant
 backward  society.  Therefore,  what  we
 consider  to  be  a  success  in  one  aren
 creates  new  problems  in  another  area.
 I  was  saying  what  we  have  built  up
 by  way  of  foreign  exchange  and  what
 we  have  built  up  by  way  of  foodstocks.
 But  these  heave  created  a  situation  now
 where  the  money  supply  has  increased
 beyond  the  tolerance  limit.  Therefore,
 unless  we  take  sufficient  measures,
 this  is  likely  to  lead  to  upsurge  of
 inflation.  I  thought  I  should  make

 a  mention  about  it  because  this  requires
 immediate  attention  while  the  hon.
 Minister  may  take  his  own  time  for
 the  purpose  of  formulating  his  priorj-
 ties  and  finalising  the  budget.

 As  far  as  controlling  prices  is  con-
 cerned,  particularly  the  prices  of  the
 essential  commodities,  it  can  brook  no
 delay,  for,  in  976.77  the  increase  has
 been  5.8  per  cent  in  the  first  eleven
 months.  And  what  is  the  state  of  our
 country  today  as  compared  to  Septem-
 ber,  1974,  when  the  price  level  re-
 ached  its  peak?  At  thet  time,  because
 of  the  various  measures  that  we  had
 taken,  it  fell  down  by  45  per  cent.
 And  this  45  per  cent  has  been  made
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 up  now.  Our  situation:  now  it  that  the
 price  level  is  as  it  was  in  1974,  I
 want  to  point  out  that  no  other  country
 in  the  world  can  boast  itself  of  this
 situation  where  they  have,  in  1977,
 the  same  price  level  which  existed
 in  1974.  This  is  the  state  of  affairs.
 But  this  should  not  lead  us  to  com-
 placency.  The  only  relieving  feature
 in  this  is  that  this  45.8  per  cent  is
 not  an  all-round  increase.  As  a  matter
 of  fact,  it  is  two  or  three  commodities
 which  have  contributed  to  the  major
 portion  of  this  rise,  and  those  are  edible
 oil  and  cotton.  Fortunately,  we  are  ina
 position  to  import  as  much  as  we
 want  of  this  edible  oil  and  cotton;
 as  a  matter  of  fact,  the  previous
 Government  have  already  taken
 sufficient  measures  to  import  ade-
 quate  edible  oil  and  I  find  from  the
 newspapers  that  it  is  already  shaving
 an  effect  on  the  edible  oil  price  situa-
 tion.  In  the  same  way,  we  have  taken
 steps  for  the  purpose  of  importing
 enough  fibre,  bouth  man-made  fibre
 and  natural  fibre.  These  are  the  two
 areas  where  we  have  to  be  cautious.

 Till  now,  particularly  during  the
 last  two  years,  we  were  concerned
 with  demand  management.  Now  we
 have  to  take  up  the  supply  position
 also.  Fortunately,  today  we  have  the
 economic  strength,  the  resources,  to
 improve  the  supply  position  also.
 There  should  be  a  two-pronged  attack
 on  both  demand  management  as  well
 as  improvement  of  the  supply  position
 of  the  various  essential]  commodities.
 Particularly  in  this  area,  I  would  like
 to  pass  on  my  thoughts  to  the  Finance
 Minister  for  what  he  thinks  they  are
 worth,  and  whatever,  he  thinks,  is
 worthwhile,  he  should  take  them  into
 consideration.

 What  is  now  important  is  to  see  that
 the  prices  of  essential  commodities  do
 not  run  away.  Those  essential  com-
 modities  will  have  to  be  necessarily
 foodgrains,  edible  oils,  sugar,  cloth
 through  cotton  and  domestic  fuel.
 These  are  the  main  commodities  which
 will  have  to  be  taken  care  of.  For-
 tunately,  we  97९  the  economic
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 strength  to-day.  We  have  the  re-
 sources  to  deal  with  these  commodi-
 ties.  Therefore  if  these  are  taken  care
 of,  automatically,  I  have  no  doubt  in
 my  mind  that  the  price  situation  can
 be  controlled  to  a  great  extent  and
 this  should  be  one  of  the  highest
 priorities  which  the  Government@
 should  adopt  for  this  purpose.

 In  this  respect,  we  have  also  to  take
 care  to  see  that  the  money  supply
 does  not  increase  to  an  intolerance
 limit.  There  are  tolerance  limits  and
 already,  particularly,  during  the  last
 two  months,  I  find  that  there  has  been
 a  little  bit  of  relaxation  with  regard
 to  financial  discipline.  I  am  sure  the
 Finance  Minister  will  look  into  it  and
 whatever  steps  are  necessary  for  the
 purpose  of  controlling  the  money
 supply,  they  should  be  undertaken  as
 an  urgent  measure.

 The  third  area  of  concern  relates
 to  the  question  of  unemployment
 about  which  the  hon.  Members  are
 very  much  agitated.  Such  statistics
 as  there  are  of  employment  in  the
 organized  sector  increased  by  4.59
 lakhs  or  2.3  per  cent  in  1975-76.
 Vacancies  notified  and  placements
 effected  during  January-October  976
 were  higher  by  26.4  per  cent  and
 24.1  per  cent  respectively  compared  to
 the  figures  of  the  corresponding  period
 of  the  previous  year.  Admittedly  these
 statistics  do  not  give  an  adequate  pic-
 ture  of  emplcyment  in  the  organized
 sector,  let  alone  the  unorganized  and
 agricultural  sector.  Here,  I  would
 like  to  place  for  the  consideration  cf
 the  Government.  How  are  we  going
 to  tackle  this  problem  of  unemploy-
 ment  which  leads  to  poverty?  After
 all,  eradication  of  poverty  depends
 upon  first  of  all  providing  employ-
 ment  to  the  people,  so  that  they  may
 have  enough  purchasing  power  and
 production  of  all  commodities  of  mass
 consumption.  Therefore,  how  do  we
 achieve  it?

 In  all  humility  I  want  to  submit
 having  gone  through  the  experience
 of  various  Ministries,  particularly,



 7  Genl.  Budget,  1977-78  CHAITRA  8,  899  (SAKA)  and  D.G.  on  Acct.,  Ig

 when  I  was  dealing  with  the  Depart-
 ment  of  Science  and  Technology,  we
 have  evolved  a  new  pattern  of  inte-
 grated  development  for  the  rural
 areas.  It  ig  nothing  but  the  applica-
 tion  of  science  and  technology  for  the

 purpose  of  uplifting  the  rural  areas.
 I  need  not  go  into  the  details  of  it.  As
 a  matter  of  fact,  I  submitted  ६  detail-
 e#  document  when  I  submitted  the
 Budget  last  year  and  thig  has  ४९८८
 considered  not  only  in  various  semi-
 nars  and  forums  inside  India  but....
 it  has  been  discussed  in  the  inter-
 national  forums  also  and  it  is  accepted
 that  perhaps  there  is  no  other  alter-
 native  except  the  integrated  rural
 development  for  the  purpose  of  solv-
 ing  the  rural  problem  the  rural  un-
 employment  and_  eradication  of
 poverty.  JI  am  glad  to  find  that  a
 mention  has  been  made  in  the
 President’s  Address  with  regard  to
 integrated  development.  But  some
 of  us  are  under  the  impression  that
 when  we  have  to  deal  with  the  rural
 problems,  we  do  not  require  high
 science  and  high  technology.  [  differ
 from  it.  As  a  matter  of  fact,  it  is  for
 the  purpose  of  solving  the  rural  pro-
 blems  and  for  tackling  poverty  that
 we  require  the  most  sophisticated
 technology.  Take  for  instance  one
 basic  thing  which  has  got  to  be  done
 for  the  purpose  of  introducing  and
 implementing  the  integrated  rural
 development.  That  is  the  need  of  an
 inventory  of  all  the  natural  resources
 available  in  any  particular  area.  If
 we  start  surveying  in  the  traditional
 Way,  it  will  take  a  generation  perhaps
 to  find  out  what  we  have  by  way  of
 natural  resources.  To-day  we  have
 the  advantage  of  the  satellite,  the
 earth  satellite  circling  around  the
 earth.  Then  we  have  the  advantage
 of  aerial  surveys.  And,  based  on
 that,  it  is  possible  to  identify  areas  of
 natural  wealth.

 For  the  purpose  of  rural  develop-
 ment  you  have  to  use  the  latest  tech-
 nology  available  so  as  to  find  out  the
 natural  resources  available.

 I  can  go  on  giving  number  of  ins-
 tances  where”  highest  science  and
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 technology  would  be  necessary.  But
 for  the  purpose  of  exploiting  natural
 resources  what  is  important  is  if  you
 go  in  for  sophisticated  technology,  it
 would  be  at  the  cost  of  the  local  man-
 power.  Therefore,  that  is  where
 appropriate  technology  comes  in  for
 the  purpose  of  exploiting  and  ‘giving
 employment  to  the  large  man-power
 available  in  the  rural  areas.

 One  area  in  which  we  can  be  proud
 of  our  achievement  is  with  regard  to
 our  scientific  competence  and  tech-
 nological  capability.  I  am  sure  the
 hon.  members  would  be  glad  to  hear
 that  we  have  the  third  largest  scienti-
 fic  and  technological  manpower  in  the
 world.  With  regard  to  quality,  thev
 stand  in  comparison  to  quality  of
 manpower  in  any  part  of  the  world
 and  they  are  manning  most  sophisti-
 cated  areas  in  the  various  parts  of  the
 world.

 To-day  we  are  in  a  position  to
 tackle  poverty.  We  have  the  technical
 manpower.  We  have  built  up  scientific
 competence  and  technological  capa-
 bility  in  the  country  and  this  science
 and  technology  will  have  to  be  made
 available  not  merely  for  the  purpose
 of  sophisticated  technology  for  vari-
 ous  purposes  for  urban  improvement.
 it  has  to  be  applied  to  the  ruar!  areas
 also.  This  is  the  new  turn  which  we
 have  given  and  fortunately  this  rural
 integration  has  been  blessed  by
 Vinobhaji.  He  requested  the  Prime
 Minister  that  in  addition  to  the  29
 districts  taken  up  for  the  purpose  of
 pilot  project  during  the  current  year,
 Wardha  District  may  also  be  included.
 We  added  Wardha  District  as  the  20th
 district.

 With  all  humility  I  want  to  submit
 this—if  we  want  to  eradicate  poverty,
 it  is  not  by  more  and  more  industries.
 Those  are  necessary  for  backing  up
 the  rural  efforts.  But  it  is  only  by
 upgrading  rural  capability,  by  pro-
 viding  more  employment  opportunitie:
 for  the  exploitation  of  the  local
 resources,  natural  resources.  That  is
 the  only  way  to  solve  the  problem
 of  poverty  and  also  giving  a  new  life
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 to  the  rural  masses.  As  far  as  that  is
 concerned.  I  would  like  to  place
 before  the  Government  that  fortu-
 nately  we  have  the  technical  man-
 power  willing  to  go  the  villages  for
 the  purpose  of  providing  new  leader-
 ship  and  appropriate  technology  to
 the  rural  masses.  We  had  planned
 on  that  basis.  I  hope  there  would
 not  be  any  hesitation  with  regard  to
 adoption  of  this  integrated  rural
 development.

 I  am  not  saying  that  the  last  word
 has  been  said  on  it.  As  a  matter  of
 fact  it  is  only  the  begining  of  the
 process.  I  am  sure  there  could  be
 further  refinements,  further  modifi-
 cations  with  regard  to  the  approaches,
 with  regard  to  the  integrated  rural
 development.  But  the  direction  is
 quite  clear.  The  philosophy  is  quite
 clear  and  as,  particularly  all  of  you
 are  professing  now,  many  of  them
 who  had  no  faith  in  Gandhiji  have
 become  advocates  of  Gandhian  philo-
 sophy  to-day,  I  would  like  to  point
 put  this  programme  is  quite  in
 accordance  with  Gandhiji’s  thought.
 fa  was  not  ‘against  science.  But  he
 was  against  science  becoming  a  mas-
 ter  over  men.  He  wanted  science  to
 be  our  slave  and  servant.  We  should
 use  science  and  technology  for  the
 upliftment  and  for  the  promotion  of
 the  rural  masses.  Therefore,  to-day
 we  are  in  that  position.  The  solid
 gains  registered  by  the  economy  in  the
 last  three  years  provide  us  a  unique
 opportunity  to  launch  a  more  effec-
 tive  attack  on  poverty,  unemployment,
 ignorance  and  disease  in  years  to
 come.  This  is  the  unanimous  view
 of  all  impartial  observers  of  Indian
 economic  science.  What  has  been
 achieved  under  most  unfavourable
 mational  and  international  circums-
 tances  is  a  matter  of  pride  for  all
 patriotic  Indians.  Nothing  is  gained
 by  partisan  propaganda  designed  to
 weaken  the  nation’s  self  confidence.
 However,  there  is  no  cause  for  com-
 placency.  In  essence,  what  has  been
 achieved  is  just  the  begining  of  a
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 new  forward  wave  which  could
 herald  rapid  strides  being  made  in
 Indian  agriculture  and  industry.  We
 could  be  on  the  threshold  of  a  new
 era  of  adventure  and  excitement  in
 India’s  quest  for  modernisation.  This
 is  a  mighty  national  endeavour  in
 which  all  of  us  will  have  to  partici-
 pate.  We  on  our  part  as  ६  party  are
 prepared  to  give  our  wholehearted
 support  to  the  Government  in  these
 efforts  in  building  a  great  socialist
 society.

 MR.  SPEAKER:  The  following
 are  the  cut  motions  which  are  treat-
 ed  as  moved:

 SHRI  RAJAGOPAL  NAIDU  (Chit-
 toor):  I  beg  to  move:

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Animal
 Husbandry  and  Dairy  Development’
 ye  reduced  by  Rs,  200.”

 [Need  to  give  sufficient  funds  to
 Andhra  Pradesh  for  Dairy  Develop-

 ment,  (Dy

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Department
 of  Irrigation’  be  reduced  by  Rs.  100.”

 [Need  to  take  Nagarjuna  Sagar
 Project  under  Central  Sector.(2)}]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Chemicals
 and  Fertilizers  Industries’  be  reduced

 by  Rs.  100.”

 [Need  for  reducing  the  fertiliser

 prices  so  as  to  be  within  the  reach
 of  the  small  farmers  (3).

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Department
 of  Revenue  and  Banking’  be  reduced

 by  Rs.  100.”

 [Failure  to  give  loang  by  the
 nationalised  banks  for  those  who

 are  not  having  property.(4)}

 “That  the  Demand  for  Grant  an

 Account  under  the  head  ‘Ministry  of



 I2I  Genl.  Budget,  1977-78  CHAITRA  8,  899  (SAKA)  and  D.G.  on  Acct.,

 Information  and  Broadcasting’  be  re.
 duced  by  Rs.  100.”

 'Need  for  starting  a  T.V.  Station
 at  Tirupati.(5)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Atomic
 Energy  Research,  Development  and
 Industrial  Projects’  be  reduced  by
 Rs.  100.”

 [Failure  to  instal  an  atomic
 energy  plant  in  Andhra  Pradesh.

 (6)].

 SHRI  Cc.  K.  CHANDRAPPAN  (Can-
 nonore):  I  beg  to  move:

 “That  the  Demand  for  Grant  on
 Account  under  the  hend  ‘Department
 of  Agriculture’  be  reduced  to  Re.  I.”

 [Failure  in  taking  steps  to  set
 up  Coconut  Board,  (7)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Department
 of  Agriculture’  be  reduced  to  Re,  2.°

 [Failure  in  taking  over  the
 wholesale  trade  in  foodgrains  when
 there  ig  adequate  buffer  stock.(8)]

 PROF,  SHIBBAN  LAL  SAKSENA
 (Maharajganj):  I  beg  to  move:

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Department
 of  Agriculture’  be  reduced  by  Rs.
 100.”

 [Failure  to  make  the  Dehradun
 Forest  Research  Institute  fully
 autonomous.  (9)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Depariment
 of  Agriculture’  be  reduced  by  Rs.
 100.”

 [Failure  to  stop  the  import  of
 all  foodgrains  and  other  agricul-
 tural  products  by  making  the
 country  self-sufficient  in  them  by
 raising  agriculture  prices  to  the

 extent  of  import  prices.(0)]
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 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Department
 of  Agriculture’  be  reduced  by  Rs.
 100.”

 {Failure  to  take  the  Gandak
 Canal  by  Syphon  under  the  Rohin
 river  to  Pharinda  Tehsil  and
 spread  a  network  of  irrigation
 canals  all  over  Pharinda  Tehsil  as
 has  been  done  in  Maharajganj
 Tehsil  of  Gorakhpur  District.()]

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  I  beg  to  move:

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Agricul-
 ture’  be  reduced  by  Rs.  100.”

 [Need  to  provide  remunerative
 price  to  agriculturists  for  their
 products.  (2))

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Agricul-
 ture  be  reduced  by  Rs.  100.”

 {Need  to  undertake  drought
 relief  measures  in  all  drought
 striken  areas  in  Tamil  Nadu,
 Karnataka,  Bihar,  Orissa,  Kerala,
 Maharashtra  and  other  areas  Oy  a
 war  footing  busis  with  special  at-
 tention  io  drinking  water  facilities.
 (13)  dL

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Fisheries’
 be  reduced  to  Re,  I.”

 {Failure  in  stopping  the  entry  of
 subsidiaries  of  multi-national  cor-
 porations  and’  monopoly  houses
 from  entering  the  fishing  industry.
 (14)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Fisheries’  be
 reduced  to  Re.  1”

 ‘Failure  to  reorganise  the  fish-
 ing  industry  on  cooperative  basis,
 with  a  view  to  saving  the  poor
 fishermen  from  exploitation  by
 middlemen,  (15)  J
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 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Fisheries’
 be  reduced  by  Rs,  100.”

 (Need  for  thorough  reorganisa-
 tion  of  fisheries  with  a  view  to
 finding  more  employment.(i6)  ]

 “That  the  Demand  for  Grant  on
 -Account  under  the  head  ‘Animal
 Husbandry  and  Dairy  Development’
 -be  reduced  by  Rs,  i00.”

 {Need  for  setting  up  a  cattle
 farm  for  finding  employment  for
 the  tribals  who  are  being  resettled
 in  North  Wynad  in  Kerala.(7)]

 “That  the  Demand  for  Grant  on
 -Account  under  the  head  ‘Department
 -of  Food’  be  reduced  by  Rs.  100.”

 {Need  for  reducing  the  overhead
 charges  for  the  grains  handled  by
 the  Food  Corporation  of  India.
 (18))

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Department

 -of  Irrigation’  be  reduced  by  Rs,  100.”

 [Need  to  step  up  the  ‘werk  on
 minor  irrigation  projects  in
 drought  prone  areas.(]9)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Department
 of  Irrigation’  be  reduced  to  Re,  1”

 {Delay  in  settling  the  Kaveri
 waters  dispute.  (20)  ]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Department
 of  Irrigation’  be  reduced  to  Rs.  i00.”

 [Need  to  undertake  the  Punnam-
 puzha-Pandyar  Irrigation  Scheme
 immediately  thereby  ensuring  re-
 lief  to  the  perennial  drought  areas
 of  Coimbatore  and  Avinashi  taluks
 in  Tamil  Nadu.(2])]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Department
 of  Irrigation’  be  reduced  to  Rs.  100.”

 [Need  to  examine  the  feasibility
 ‘of  the  Ganga-Cauvery  Canal.(22)]
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 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Ministry  of
 Chemicals  and  Fertilizers’  be  reduced
 to  Re.  1.”

 [Failure  in  implementing  the  re-
 commendations  of  the  Hathi  Com-
 mittee  on  drug  industry.(23)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Ministry  of
 Civil  Supplies  and  Cooperation’  be
 reduced  to  Re,  1.”

 [Need  to  set  up  a  network  of
 public  distribution  system  through-
 out  the  country.(24)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Minisiry  of
 Commerce’  be  reduced  to  Re.  1

 [Failure  to  give  assent  to  the
 proposed  Ordinance  of  the  Kerala
 Government  for  the  nationalisa-
 tion  of  foreign-owned  tea  planta-
 tions.  (25)  ]

 SHRI  BASHIR  AHMAD  (Fatehpur):
 I  beg  to  move:

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Ministry  of
 Home  Affairs’  be  reduced  by  Rs.
 400.7

 [Need  to  give  rehabilitation
 grants  to  the  MISA  datenus  and
 to  the  heirs  of  the  deceased  vic-
 tims.  (26)]

 SHRIMATI  PARVATHI
 NAN:  I  beg  to  move:

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Minisiry  of
 Labour’  be  reduced  to  Re.  3.7

 KRISH-

 [Need  to  restore  the  right  of
 bonus  to  all  workers.  (27)  ]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Ministry  of
 Labour’  be  reduced  to  Re,  1”

 {Failure  to  take  action  to  check
 closures,  lay-off,  retrenchment  and
 other  attacks  by  employers  such
 as  increased  workloads  on  the
 workers  (28)  ]
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 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Ministry  of

 jWorks  and  Housing’  be  reduced  to
 Re.  w

 [The  demolition  of  dwelling
 pleces  of  the  poor  in  the  big  cities
 in  the  names  of  beautification.
 (29)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Ministry  of
 Works  and  Housing’  be  reduced  to
 Re.  4.7

 [Failure  in  instituting  an  enquiry
 into  the  Turkman  Gate  incidents
 and  firing  which  resulted  from
 indiscriminate  demolition.  (30)]

 PROF.  R.  K.  AMIN  (Surendra-
 nagar):  Sir,  I  woulg  like  to.  congra-
 tulate  the  Finance  Minister  for  giving
 us  a  very  short,  brief  and  well-
 balanced  speech  but  I  don’t  know  what
 words  I  should  use  for  the  very  long
 speech  given  by  the  shadow  Finance
 Minister  Mr,  Subramaniam.  I  can
 only  pardon  him  because,  in  the  hope
 of  becoming  the  Finance  Minister,  he
 must  have  prepared  his  speech  and
 where  can  he  utilise  it  except  spcak-
 ing  in  this  House?  Any  way  I  would
 like  to  bring  to  your  notice,  Sir,  the
 Subramaniam  trap  which  has  been
 presenteqd  by  the  shadow  Finance
 Minister.  What  is  it  that  he  re-
 ferred  to  by  referring  to  national
 achievements  in  his  speech?  He  want-
 ed  to  show  that  he  rises  above  paro-
 chial  considerations.  But  here  is  a
 trap.  By  saying  “national  achieve-
 ments”  he  has  pointeq  out  to  us  to
 India’s  achievements  ang  therefrom
 that  to  India’s  achievements.  Especi-
 allv  he  raferreg  to  one  of  the  achieve-
 ments  during  the  years  1975-76  ag  the
 increase  of  eight  per  cent  in  the  na-
 tional  income.  But,  Sir,  we  should
 remember  that  that  was  because  of  a
 very  prosperous  agricultura]  year.  It
 Was  because  of  the  grace  of  weather-
 ods,  not  because  of  any  emergency
 or  net  because  of  any  Indira’s  efforts,
 but  it  was  due  to  the  efforts  of  the
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 rain-gods.  Further  he  talks  wbout

 prosperity  of  India.  Let  me  ask  one
 pertinent  question  to  him.  Our  Fin-
 ance  Minister  also  can  reply  to  this
 matter.  In  a  very  prosperous  year
 why  had  you  to  import  7.5  million
 tonnes  of  foodgrains  from  abroad  and

 thereby  wasting  our  slender  foreign:
 exchange  resources?  Despite  the  fact
 that  there  was  prosperity  in  the  coun-
 try  and  you  were  selling  foodgrains
 at  very  cheap  prices  in  the  fair-price
 shops,  why  the  issued  quote  by  tha
 Government,  has  not  been  taken  by
 the  fair  price  shops?  Why  in  fair
 price  shops,  the  stocks  were  getting
 accumulated  and  not  sold  out?  That
 was  because  real  purchasing  power
 was  not  there  with  the  masses;  there
 was  severe  unemployment.  They
 were  unable  to  buy  them  despite  the
 fact  that  they  were  available  in  fair-
 Price  shops.  This  indicats  very
 poor  conditions  in  which  the  masses
 were  living.  And  yet  Mr.  Subra-
 maniam  talks  about  the  achievements
 of  the  Indira  Government.

 There  are  two  or  three  specific
 things  which  I  woulg  like  to  bring  to
 the  notice  of  thls  hon.  Finance  Minis-
 ter.  He  is  very  much  concerned
 about  the  price-rise.  The  price  rise
 during  the  last  year  was  of  the  order
 of  2.5  per  cent  in  respect  of  the
 whole-sale  price  index.  But  the  real
 issue  is  this.  We  are  very  much  con-
 cerned  with  the  purchasing  power  of
 the  common  masses.

 The  wholesale  price  index  doeg  not
 reflect  the  purchasing  power  of  the
 commonman.  Therefore,  what  he
 should  evolve  is  the  new  index  num-
 ber  giving  guidance  to  the  common
 people  like  us.  That  is,  he  should
 give  the  index  number  of  the  most
 essential  commodities  which  the  poor-
 man  or  cOmmonman  requires.  What
 happens  to  the  rise  or  fall  in  price  of
 those  commodities  in  terms  of  this
 index  is  most  important.  If  that  is
 given  one  can  find  out  what  has  hap-
 pened  to  the  purchasing  power  of  the
 commonman.  I  hope  that  when  he
 comes  next  time  with  his  budget,  he
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 will  come  with  that  sort  of  the  price
 index  in  which  the  common  man  is
 interested.

 The  deficit  financing  estimateg  last
 year  was  of  the  order  of  Rs.  2328
 crores  but  actually  it  had  come  to  be
 of  Rs.  425  crores  now.  I  hope  he  will
 throw  some  light  on  this.  How  is  it
 that  despite  the  fact  that  our  revenue
 has  increased,  there  is  deficit  financing
 to  this  extent?  Time  and  again  the
 Finance  Minister  on  the  floor  of  the
 House  had  assured  the  people  that
 there  would  not  be  any  increase  in
 the  deficit  financing,  and  still,  there  is
 an  increase  in  the  deficit  financing.

 I  would  now  refer  to  another  thing.
 The  hon.  Finance  Minister  saiq  that
 next  year  there  might  be  a  deficit
 financing  to  the  extent  of  Rs.  432
 crores,  and  when  We  draw  upon  from
 Our  foreign  exchange  reserves  a  sum
 of  Rs.  800  crores,  still  there  will  re-
 main  38  deficit  upto  the  extent  of
 Rs.  632  crores  next  year.  I  would
 now  request  the  Finance  Minister  to
 tell  us  one  thing.  Of  course  in  these
 three  days  he  might  have  been  help-
 less  for  making  changes  in  the  esti-
 mates  which  the  earlier  Govt.  has
 prepared  but  at  least  he  coulg  have
 changed  the  proposals  of  incurring
 expenditure  and  making  an  invest-
 ment,  next  year,  i.e.,  some  of  his
 proposals  of  expenditure  coulq  have
 been  curtailed  and  by  so  curtailing,
 he  could  have  reduced  the  deficit  from
 Rs,  .423  crores  to  a  very  very  low
 figure.  Having  said  this  I  woulg  like
 to  suggest  to  him  it  is  wrong  to  thinx
 that  Rs.  800  crores  proposed  to  be
 drawn  upon  from  the  foreign  ex-
 change  eserves  will  not  lead  to  in-
 flation.  I  would  draw  the  attention
 of  the  House  to  the  fact  that  the
 supply  of  money  has  already  increas-
 ed  considerably  in  this  country  during
 the  last  two  year.  Money  is  at  pre-
 sent  sitting  ang  not  on  wing.  The

 velocity  of  circulation  is  low  at  pre-
 sent.  But  this  condition  which  is
 prevailing  in  the  country  shows  that,
 probably,  the  velocity  of  circulation
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 will  increase.  So,  the  money  will  be
 on  the  wing  insteag  of  sitting.  Al-
 though  you  may  draw  upon  from  the:
 foreign  exchange  reserves,  the  in-
 flationary  pressure  which  is  existing
 at  present  may  affect  the  price  rise.
 Therefore,  he  should  find:  out.  what  is.
 the  inflationary  potential  at  present
 and  then  decide  about  the  extent  of
 deficit  financing.

 Some  of  the  part  of  the  last  year’s
 expenditure  was  of  a  political  nature.
 I  want  to  know  especially  after  18th
 of  January  when  Parliament  was  dis-
 solved,  when  there  wag  a  caretaker:
 Government,  how  many  promises
 have  been  made  which  had  involved
 ap  additional  expenditure  for  this
 Govt.  because  the  previous  Govt.
 wanted  to  satisfy  the  electorate.  That
 must  be  clearly  shown  to.  us  by  our
 Finance  Minister.

 SHRI  SOMNATH  CHATTERJEE.
 (Jadavpur):  Mr,  Speaker,  Sir,  Mr.
 Subramaniam  spoke  about  the  de-
 mocratic  spirit  of  the  people  which
 was  expressed  in  the  last  election  and
 he  also  congratulated  the  people  of
 this  country  who,  in  no  uncertain
 manner,  have  expressed  their  faith
 ang  belief  in  qemocracy.  In  spite  of
 the  repression  that  was  let  loose  by
 the  previous  Government  for  the  last
 nineteen  or  twenty  months  by  deny-
 ing  the  people  their  fundamenta]  and
 human  rights,  they  have  by  means  of
 a  silent  revolution,  brought  about
 these  political  changes  in  this  country
 and  have  rejected  this  discredited
 party  which  has  brought  the  country
 to  this  position.

 Mr.  Subramaniam  owas_  speaking
 about  the  genuine  achievements.
 Having  been  rejecteq  by  the  audience
 outside  the  House,  we  have  been  sub-
 jected  here  to  a  catalogue  of  the  so-
 called  achievements  prepared  by  the
 DAVP,  it  seems,  a  la  V.  C.  Shukla’s
 style.

 Sir,  he  was  speaking  of  South
 India.  Having  been  rejected  by  the
 vast  majority  of  the  people  in  this:
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 country  he  is  now  trying  to  create
 division  amongst  the  Indians  by  re-

 ferying  especially  to  South  India  as  if

 peopla  in  North  India  do  not  repre-
 sent  a  large  segment  of  the  Indian
 masses.  I  am  sure  our  friends,  bro-
 thers  and  sisters  in  South  India  have
 realised  the  mistake  they  have  com-
 mitted  and  they  will  soon  rectify  it
 in  the  elections  that  are  bound  to
 come  soon.

 Sir,  he  was  speaking  of  Mr,  George
 Fernandes  ang  Shri  Madhu  Limaye
 taking  so-calleq  shelter  in  Bihar.  But
 it  is  better  that  leaders  like  them
 should  adopted  by  any  and  every  part
 of  the  country.  But  what  about  their
 own  leader  who  has  been  rejected  by
 her  own  people  inspite  of  the  loaded
 development  projects  which  hag  been
 carried  out  in  Rae  Bareli  as  if  Rae
 Barelj  is  whole  of  India.  And  what
 about  their  Yuvaraj  ang  our  hon,  fri-
 ends  there  paying  obeisance  with

 ia
 their  conscience  mortgaged.  These
 so-calleq  leaders  of  the  people  had
 surrendereq  their  conscfence  even  to
 that  youngman  who  had  no  account-
 ability  to  the  people  of  this  country
 and  today  they  are  shouting  about
 democratic  institutions!  Their  politi-
 cal  credibility  dependeg  on  the  bless-
 ings  of  that  youngster  who  had  no
 credentials.  Therefore,  the  lesser  thev
 talk  about  demnrracy  the  hetter  it
 will  be.

 Sir.  whatever  progress  this  country
 has  made,  has  been  made  inspite  of
 that  party  and  insvite  of  these  people.
 It  is  the  achievement  of  the  people
 and  not  of  the  Congress  party.  That
 is  why  we  are  supporting  this  govern.
 ment  because  we  are  resp2cting  the  ct verdict  of  the  people.  Inspite  of  the
 Teign  of  terror  that  has  been  carried
 On  in  this  country,  people  have  ex-
 press  themselves  in  favour  of  demo-
 cracy  and  we  are  all  for  this.

 So  far  as  the  budget  speech  of  our
 resent  Finance  Minister  ix  concerned.

 T  do  not  envy  him  because  he  has  to
 hold  a  de-formed  baby  of  a  diseased
 Progenitor.  The  new  government  has
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 taken  charge  with  the  unequivocal
 support  of  the  people  not  only  against
 autocratic  rule  but  also  against  the
 economic  policies  which  have  been
 followed  in  this  country  for  the  last
 thirty  years,  which  have  made  the
 poor  poorer  and  the  rich  richer  and
 have  also  widened  the  disparities  bet-
 ween  the  people  of  this  country  and
 allowed  stranglehold  of  monopolists
 and  foreign  capitalists  over  the  vast
 masses.  This  is  the  achievement  cf
 the  last  thirty  years.  During  this
 emergency  we  were  given  the  mantra
 of  20-point  programme  as  if  by  chant-
 ing  this  mantra  we  can  get  riq  of
 poverty.  The  more  they  chanted  this
 mantra  the  greater  was  the  poverty
 in  this  country.

 Sir,  we  witnessed  an  unusual  spec-
 tacle  during  the  emergency.  When
 the  prices  were  actually  rising,  with
 a  manipulation  of  some  sort  of  agency
 in  Simla,  we  saw  the  price  Jevel  g0-
 ing  down  statiscally,  and  taking  ad-
 vantage  of  that  they  reduceq  the
 amount  of  DA  and  brought  compul-
 sory  deposit  scheme.  And  so  far  as
 the  big  monopolists  and  capitalists  are
 concerned  they  were  allowed  to  re-
 tain  the  money  in  their  hands  by  way
 of  reduced  payment  of  DA  and  they
 were  making  more  and  more  profit  at
 the  expense  of  the  common  people.

 Sir,  the  people  of  this  country  are
 prepared  to  give  sufficient  time  to
 this  Government  because  we  have  to
 undo  the  misdeeds  of  30  years  so  thal
 the  Government  can  evolve  proper
 policies  which  will  eardicate  poverty
 and  achieve  economic  growth  consis-
 ten‘  with  our  social  objectives  and
 which  will  generate  employment  op-
 portunities  and  reduce  _  disparities.
 And  we  are  committed  to  support  this
 Government  so  long  ac  it  keeps  its
 pledges  to  the  people  of  this  country.

 Sir,  30  years  of  Congress  misrule
 has  resulted  in  70  per  cent  of  the
 veople  of  this  countrv  living  below
 the  povertv  line.  They  don’t  feel
 ashamed.  They  talk  of  potentials  and
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 export  performances  when  the  people
 who  are  living  below  the  poverty  line
 represent  70  per  cent.  Sir,  more
 peopel  are  living  on  footpaths  than
 ever  before.  Thanks  to  the  20-point
 programme,  there  are  more  and  more
 unemployed,  the  highest  number  of
 unemployed  people  now  in  the
 country,  thanks  to  the  ‘Garibi  hatao’

 programme,  from  50  lakhs  in  1971,  the
 registered  unemployed  is  only  one
 crores  ang  they  do  not  feel  ashamed
 about  it.

 Sir,  we  are  facing  acute  financial
 distress.  Now  there  is  greater
 disparity.  Monopoly  houses  are
 making  more  profits,  their  capital  has
 trebled  during  the  last  three  years
 and  Sir,  the  country  has  been  sold
 away  to  multinational  corporations
 and  we  are  now  steeped  in  foreign
 debts  and  we  are  paying  through  our
 noses  by  taxing  the  common  people
 in  the  country  and  800  to  000  crores
 of  Rupees  every  year  were  piven  as
 interest  by  Mr.  Subramaniam’s  Gov-
 ernment  to  foreign  countries,

 Sir,  we  are  supposed  to  have  been
 going  forward.  But  as  I  have  _  been
 saying,  we  don’t  see  any  indication
 except  by  the  writings  on  the  buses
 that  the  nation  is  on  the  move.  no-
 where  else.  This  country  is  supposed
 to  be  moving  forward  by  writing
 slogans.  Sir,  an  unreal  situation  is
 created  to  hoodwink  the  people.  Sir,
 as  I  said  earlier  in  the  previous  House
 that  it  was  a  fake  Emergency  and  a
 spurious  emergency  and  that  was
 taken  advantage  of  not  only  to  con-
 solidate  the  position  of  ag  single  indi-
 vidual  in  the  country.  but  that  was
 taken  advantage  of  for  the  purpose
 of  declaring  a  war  on  the  people  of
 this  countrv  and  specially  the  work-
 ing  class.  They  lost  their  bonus,  they
 lost  their  DA.  An  infamous  scheme
 was  introduced  like  the  CDS.  When
 the  people’s  economic  condition  was
 getting  worse,  their  money  was  kept
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 with  the  Government  and  the  Govern-
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 ment  was  utilising  that  money  and
 that  big  capitalists  and  company
 owners  were  utilising  the  money  of
 the  common  people  of  this  country.  ९

 Sir,  you  know  they  deprived  the
 LIC  people.  You  wil}  kindly  recall
 and  as  some  of  the  hon.  Members  and
 those  who  keep  information  are  well
 aware,  that  regarding  bonus,  there
 was  a  specific  agreement  with  the  LIC
 people.  One  of  the  clauses  was  for
 the  payment  of  annual  cash  bonus.
 Mr.  Chavan,  the  then  Finance  Minister
 and  Mr.  Raghunatha  Reddy  had  bles-
 sed  that  agreement  which  was  entered
 into  in  974  and  when  the  time  for
 payment  of  bonus  to  LIC  people  came

 they  issued  an  illegal  circular  to  stop
 payment  of  the  bonus.  I  went  to  the
 Calcutta  High  Court  on  behalf  of  the
 employees.  We  won  there.  The  High
 Court  directed  payment  of  bonus  and
 how  they  showeg  respect  to  the  High
 Court  was  by  coming  before  this.
 House  with  an  Act  and  because  of
 the  arrogance  of  the  then  majority,
 and  now  they  have  been  cut  to  their
 size,  they  passed  the  Bill  by  which
 one  clause  of  that  solemn  agreement
 was  deleteq  and  bonus  was  refused.
 This  is  the  way  they  treated  the

 people  of  the  country  and  treated  the

 solemn  agreement  entereg  into  with

 the  active  support  of  the  Government
 and  active  participation  of  the

 Government.  Bonus  was  taken  away

 by  this  means  and  the  LIC  people
 were  treated  in  that  manner.  When

 we  challanged  it  in  the  courts,  in  the

 Supreme  Court,  the  law  officers  of  the

 Government  wanted  time  for  a  settle-
 ment  to  be  arrived  at.  After  one

 month,  they  said  ‘no  settlement  will
 be  possible’.

 The  Government  was  so.  arrogant
 that  it  wag  not  prepared  to  listen  to

 the  employees’  difficulties.

 6.00  hrs.

 Apart  from  this,  frontal  attacks
 were  made  on  government  employees.

 {
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 Leading  office  bearers  Of  government
 setvice  associations  and  unions  were
 dismissed  for  no  fault  except  that  they
 were  leading  cadres  of  different
 service  organisations.  Large  numbers
 of  employees  were  dismisseq  under
 art.  3l(2)  (c)  without  inquiry.  When
 this  was  challenged  in  the  courts  and
 the  courts  directed  them  to  show  the
 reasons  why  they  had  been  dismissed,
 they  did  not  wish  to  disclose’  the
 reasons;  they  claimed  privilege.  It
 was  because  they  had  no  reasons  to
 disclose.  Only  those  people  hide
 reasons  who  have  no  reasons  to  dis-
 close.  This  is  the  position.  l]  have

 already  written  to  the  Finance  Minis-
 ter  in  this  connection.  In  the  income-
 tax  department,  in  the  audit  and
 accounts  department  and  in  the
 commercial  intelligence  department,
 people  have  been  singled  out  for  dis-
 missal  by  taking  recourse  to  draconian
 measuues  like  the  extraordinary
 provision  in  art,  3(2)(c)  of  the
 Constitution.

 What  has  happened  to  the  ordinary,
 normal  functioning  of  all  trade  unions
 and  service  associations?  Tak.  the
 Reserve  Bank  of  _  India.
 advantage  of  the  emergency,  all  their
 activities  have  been  stopped.  Even
 d-nutations  to  the  Manager  are  not
 allowed.  There  was  a  circular  issued
 which  says:

 “No  employee  of  the  bank  shall
 Participate  in  or  Jead  anv  mass
 de~-utation  including  mass  deputa-
 tion  to  the  Manager  or  the  head  of
 the  department  or  anv  other  officer
 of  the  Bank  whether  during  or  out-
 Side  office  hours  within  anv  nre-
 mises  for  the  time  being  occupied
 by  the  Bank.”

 I  cannot  ventilate  my  grievances
 even  to  the  head  of  my  department.
 This  is  the  sort  of  difficulties  created
 for  the  employees  taking  advantage
 Of  the  so-called  emergency,  for  the
 contro]  of  an  interna]  situation,  all
 bogus;  it  was  all  utilised  for  the  pur-
 Pose  of  taking  away  the  minimum

 cad
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 rights  of  the  citizens  of  dhe  country
 and  of  the  government  employees.

 The  circular  I  referred  to  is  dated
 23  March  1976.  This  concerns  the
 Reserve  Bank.  There  are  similar
 circulars  concerning  other  depart- ments,  I  am  sure  the  hon.  Finance
 Minister  will  follow  the  Same  princi-
 rle  as  enunciated  by  the  hon.  Railway
 Minister  with  regard  to  the  dismissed
 and  suspended  employees.  I  am  sure
 he.  will  do  justice  to  these  employees
 very  scon

 6.03  hrs,

 [Suri  Triprs  CHauDHURI  in  the  Chair)

 As  for  the  other  aspects  of  bull-
 dozing  measures  adopteqg  by  taking
 advantage  of  the  emergency,  getting
 only  47  per  cent  of  the  vote  for  parlia-
 ment  but  having  75  per  cent  of  the
 seats,  they  misused  their  majority  to
 Pass  certain  laws.  You  will  recall  the
 measure  concerning  separation  of
 audit  from  accounts.  The  rea]  object

 of  the  measure  was  to  rrevent  proper
 scrutiny  of  wasteful  expenditure,  pre-
 vent  discovery  of  the  same.  That  wag
 why  audit  was  separated  from
 accounts,

 I  am  sure  during  the  next  session
 the  Finance  Minister  will  com2  up
 with  the  main  budget  proposals,  I
 am  sure  at  that  time  he  wil]  bring
 forward  proposals  for  doing  good  to
 the  people,  for  reducing  the  rigours
 of  unemployment,  and  the  disparity
 between  rich  and  poor.  These  are
 proposals  to  which  the  920०5  of  the
 country  are  certainly  ‘ooking  forward.
 Meanwhile  there  are  certain  things
 which  require  immediate  attention,
 like  the  restoration  of  bonus,  DA  and
 scrapping  of  CDS  as  also  the  with-
 drawal  of  dismissal  and  suspension
 orders  on  Central  Government  em-
 ployees.  There  has  been  large-scale
 victimisation  of  State  Government
 employees  also  but  we  are  not  con-
 cerned  with  this  at  the  moment.  But
 so  far  as  the  Central  Government
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 employees  are  concerned,  I  have  al-
 ready  written  to  him.  J  am  sure  he
 will  look  into  the  matter  and_  take
 necessary  steps  to  withdraw  the
 circulars  which  are  inhibitive  of  the
 normal,  lawful,  constitutional  func-
 tioning  of  the  employees’  organisations
 and  Associations.  If  this  is  done,  a
 healthy  atmosphere  will  be  created
 and  there  will  develop  y  spirit  of  co-
 operation  between  the  departments
 concerned  and  the  employees,  I  am
 Sure  nobody  can  blame  the  workers
 and  employees  organisations  for
 having  stood  in  the  way  of  progress.
 Those  were  the  ideas  of  a  discredited,
 discarded  party.  I  am  sure  we  shall
 not  be  following  that.

 I  do  not  wish  to  take  more  time.  I
 will  mention  only  about  one  thing.
 Shri  C.  Subramaniam  referred  to
 Smuggling.  Certainly,  we  are  totally
 against  smuggling.  But  now  that  the
 requirement  for  contribution  to  the
 ‘Congress  fund  is  not  there,  now  that
 that  source  has  dried  up,  the  incidence
 of  smuggling  will  be  reduced.  They
 were  the  beneficiaries  of  this,  natural-
 ly  they  had  to  pay  black  money  to
 finance  them.  The  ordinary  laws  of
 the  country,  I  am  sure,  would  be  able
 to  help  you  stop  smuggling;  but  if
 they  are  used  in  a_  lackadaisical
 manner  they  woulg  help  the  smug-
 Blers.  If  they  are  implemented  pro-
 perly,  you  can  stop  smuggling.  You
 have  to  associate  people  in  this  matter;
 you  have  to  have  faith  in  the  depart-
 ment  and  activise  the  department  in
 a  manner  that  they  are  also  inculcat-
 ed  with  the  spirit  of  patriotism  and
 love  of  the  country.  That  will  be  the
 best  thing  for  the  purpOse  of  stopping
 smuggling  and  also  stopping  the  drain
 of  foreign  exchange  in  2  jjlegal
 manner.  Given  the  will  of  tho  people
 of  the  country,  it  can  b>  done.  With
 all  his  exverience,  Mr,  Patel,  with  the
 support  of  competent  colleagues  would
 be  able  to  achive  this  by  formulating
 proper  policies  and  imvlementing
 them.  They  should  remove  the  long
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 Standing  grievances  of  the  people  and
 raise  the  standard  of  living  of  the
 people  at  least  to  the  minimum
 necessary.  With  these  words,  I  sup~
 port  the  budget  proposals  of  Mr.  Patel
 and  I  am  sure  that  the  main  budget
 when  it  comes  will  help  the  people.

 SHRI  A,  ron  GEORGE  (Mukanda-
 Puram);  Mr.  Chairman,  at  the  outset
 may  I  congratulate  the  new  govern-
 ment,  the  new  Prime  Minister  and
 the  new  Finance  Minister  Mr.  Patel.  ]
 have  the  unique  privilege  of  convey-
 ing  the  greetings  to  this  new  govern-
 ment  the  Prime  Minister  and  the
 Finance  Minister  from  Kerala,  a  small
 state  in  the  extreme  south  of  India
 It  so  happens  that  they  did  not
 send  anybody  to  Parliament  who
 would  support  the  present  govern-
 ment  or  its  allies.  Out  of  20  Lok
 Sabha  seats,  the  enlightened  and
 highly  literate  people  of  Kerala  just
 refused  to  send  one  member  of  the
 Janta  Party  or  its  close  cousins  and
 relatives  from  the  CPM.  It  was
 interesting  to  hear  from  Shri  Som-
 nath  Chatterjee  what  he  says;  he  was
 congratulating  and  aligning  himself
 with  the  new  government.

 SHRI  SOMNATH  CHATTERJEE:
 You  are  making  a_  mistake  if  you
 think  that  you  can  make  us  deviate
 as  from  our  path;  we  know  what  we
 stand  for.

 SHRI  A.  C.  GEORGE:  If  you  kindly
 wait  half  a  minute,  I  shall  explain  to
 you  what  the  mistake  is.  Even
 Palshat  which  used  to  be  represented
 by  that  revereq  leader  A.  K.  Gopalan
 was  lost  to  the  CPM  because  of  their
 new  relative,  the  Janata  Party.  Then
 there  is  the  most  progressive  state  of
 Andhra  Pradesh.  I  am  sorry  that  the
 hon.  Speaker  is  not  here.  That  state
 sent  onlv  one  person  Mr,  N.  Sanjiva
 Reddy  simplv  because  they  were
 assured  that  he  would  be.  elected  as
 Sneaker  and  he  would  immediately
 resign  from  that  Party  and  so  they
 hapveneg  to  elect  him.

 Th  enlightened  neople  of  Andhra
 Pradesh  thought  of  sparing  only  one
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 persons,  the  highly  respected  elder
 statesman,  because  they  had  the  assu.
 rance  that  as  soon  as  the  Parliament
 whs  convened,  he  would  honour  them
 by  resigning  from  that  party.  And
 that  he  has  done.  I  am  sure  he  must
 have  done  that,

 (Interruptions)

 Sir,  many  of  the  hon,  Members  on
 the  other  side  think  that  I  am  still  a
 Minister  and  it  is  their  duty  to  inter-
 rupt  me.  I  am  not  a  Minister  and  I
 am  a  Member  on  the  Opnosition  side.
 Sir,  I  cannol  think  of  any  other  Gov-
 ernment  in  free  India  and  any  new
 Finance  Minister  who  is  luckier  than
 Mr,  H.  M,  Patel.  He  has  been  handed
 down  the  Treasury  and  a  state  of
 economy  which  is  anybody’s  envy.  The
 economy  is  stable,  the  foreign  exchange
 position  is  stable,  the  balance  of  pay-
 ment  is  stable  and  the  price  stability
 can  be  compared  with  any  other  de-
 veloping  country.

 SHRI  K.  Ss.  CHAVDA  (Patan):
 What  shout  the  unemployment  posi-
 tion?

 SHRI  A.  C.  GEORGE:  You  solve  it.
 I  think  Mr.  Chavda  still  thinks  that
 Iam  a  Minister.

 SHRI  K,  S.  CHAVDA:  I  will  not
 commit  that  mistake.

 SHRI  A,  C.  GEORGE;  Sir,  I  am
 only  trying  tv  offer  my  helping  nand
 for  whatever  it  is  worth  to  the  new
 Finance  Minister  whose  job  is  to  see
 that  what  has  been  achieved  during
 the  fast  few  yearg  especially  in  the
 economic  sector  it  is  consolidated  and
 do  not  allow  your  friends  to  spoil  it.
 It  would  be  rather  difficult  to  spoil  the
 economy  that  is  at  present  existing  in
 the  country.  Sir,  you  have  a  unique
 advantage  now  of  playing  ‘with  the
 fcreign  exchange  reserves  that  have
 accumulated  during  the  last  few  years
 and  to  feed  the  people  and  not  to
 operate  in  a  restrained  and  constricted
 economy  that  was  forced  upon  us  9
 few  years  back.
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 Sir,  the  wholesale  price  index  num-
 ber  stood  at  33l  in  September  974  and
 it  was  going  up.  They  were  agreeing
 to  that,  But  it  is  very  interesting  to
 note  when  the  figures  ‘were  mounting
 and  at  the  end  the  inflation  figure  was
 as  high  as  30  per  cent  and  the  whole-
 sale  price  index  was  steadily  going  up,
 shooting  up  alike  a  _  star,  all  these
 friends  said  that  the  figures  were
 correct.  When  the  wholesale  price
 index  number  was  coming  down,  they
 said  that  the  figures  ‘were  cooked  up.
 This  is  a  paradox.  We  were  able  to
 bring  it  down  to  32  in  June  975  and
 282  in  April  1976.  I  do  concede  that
 in  a  few  items  the  prices  went  up  but
 still  let  us  realise  that  the  price  of  the
 essential  commodities  is  at  the  level  of
 Sepiember  974  when  it  was  tabulated
 last  month,  This  is  the  advantage
 where  the  Finance  Minister  should
 consider  himself  lucky.  The  crop  esti-
 male  is  good.  The  edible  oil  prices
 were  used  to  be  going  up.  Now,  in
 the  cause  of  rabi  crop  especially  the
 mustard  seeds  and  the  new  rabij  crop,
 in  most  of  the  important  areas  which
 grow  groundnut,  the  estimates  are
 goed  and  I  am  sure  the  Finance  Min-
 ister  can  consider  himself  to  be  Jucky
 that  the  prices  can  be  managed  if  there
 ts  a  will.  Sir.  I  do  consider  that  the
 people  of  India  must  have  a  change  of
 Governmem  and  they  gave  a  massive
 majority  to  the  new  Government.  But
 I  have  a  fecling  that  this  new  Gov-
 ernment  ‘is  elected  on  emotions.

 Let  me  make  a_  subtle  distinction.
 This  government  does  reflect  the  feel-
 ings  of  the  people  as  at  present  but  it
 Will  take  some  time  for  us  to  sce  whe-
 ther  it  reflects  the  thinking  of  the
 people.  That  is  why  I  said  this  gov-
 ernment  has  been  elected  on  emotions.

 In  1975-76  the  export  performance
 of  this  country  was  extremely  good.
 It  went  up  by  8  per  cent  over  what
 was  achieved  in  1974-75,  and  we  reached
 the  figure  of  Rs,  396  crores.  In  spite
 of  that,  because  of  the  record  import
 bill  of  Rs.  558  crores,  we  had  the

 biggest  adverse  balance  of  payment  in
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 1975-76  to  the  tune  of  Rs.  200  crores.
 But  in  spite  of  this,  we  had  a  favour-
 able  foreign  exchange  situation.  Why?
 In  ३3974  the  remittances  frcm  our  pat-
 riotic  Indians  abroad  was  Rs.  46  crores
 On  an  average.  In  975  because  of  the
 tigorous  enforcement  measures  and
 alert  administrative  measures,  because
 of  the  various  other  §  attractive  mea-
 sures  taken  by  the  Finance  end  Com-
 merce  Ministries  in  1975,  the  average
 went  up  to  Rs.  86  crores.  In  J976  it
 stood  at  Rs.  26  crores  per  month,  i.e.
 about  Rs.  500  crores  per  year.  It  is
 this  phenornenon  which,  in  spiie  of
 the  biggest  adverse  balance  of  pay-
 ment  gave  us  a  favourable  foreign  ex-
 change  situation.  The  Finance  Minis-
 ter  must  remember  that  this  was  be-
 causc  cof  the  rigorous  enforcement
 measures  taken.  Mr.  Somnath
 Chatterjee  is  not  here  at  the  moment.
 He  was  giving  a  very  constructive
 advice  to  the  Finance  Minister  to  stop
 smugzling,  saying  “You  must  appeal
 to  th2  patriotic  sense  of  the  smuggiers”.
 It  is  on  record.  The  great  revolu-
 tionary,  Mr.  Somnath  Chatterjee.  who
 was  alvocating  that  -smuggiers  must

 be  hanged,  hand-cuffeq  abandoned  and
 sent  out  of  the  country  now  asks  the
 Finance  Minister  to  appeal  fo  the

 patriotic  sense  of  the  smugglers!  This
 new  edvice  is  reallv  interesting.  I  do
 not  know  whether  this  is  due  ta  the
 new  relations  with  Janata  Party!  The

 advice  ig  that  the  Finanee  Minister
 mus’  spare  some  time.  gu  {othe

 smugzlers  of  Bombay  and  on  the
 wes'ern  cocst  and  the  eastern  coast.

 sit  with  them  and  say.  ‘Friends.  I

 app:al  {o  your  patriotic  sense!”

 This  is  an  important  point.  This

 country  has  a  strong  currency  now.  It

 ig  widely  known  that  the  now-r  and

 influence  of  any  country  is  directly

 proreriiona?  to  the  strength  of  its

 currency.  There  is  no  question  of

 mincing  words  about  that.  In  inter-
 national  relations,  there  is  nothing  like
 absolute  friendship.  If  qa  country  is

 strong  and  powerful,  jt  means  _
 its

 currency  is  strong  and  powerful.
 nm
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 Please  do  not  think  that  just  by  ap-
 pointing  Shri  Atal  Behari  Vajpayee
 a;  External  Affairs  Minister,  we  are
 going  to  get  new  friends,  in  the  inte:
 national  sphere.

 Do  not  think  that  by  just  appealing
 to  the  patrictic  sense  of  the  smugglers
 you  will  be  in  a  position  to  achieve
 anything.  We  will  have  to  adopt  very
 rigorous  measures.  Of  late—I  never
 question  ‘he  bonafide  of  Mr,  H.  M.
 Faiel—for  the  past  ten  days,  there  is
 an  atmosphere  in  the  country  that  you
 can  get  away  with  anything.  The
 industrialists,  the  traders,  the  whole-
 sellers  somehow  .feel  that  here  is  a
 Government  where  we  May  be  com-
 paratively  safe.  I  am  happy  Mr.  Scm-
 nath  Chatterjee  has  come.  I  was  cor-
 rectly  advising  them  what  you  have
 said.

 SHRI  SOMNATH  CHATTERJEE:  I
 said  that  if  there  is  a  proper  imple-
 tnentation,  the  normal  course  of  law
 is  enough,  You  terrorised  them  and
 you  took  money  for  election  purposes.
 (Interruptions).

 SHRI  A.  C.  GEORGE:  In  the  new
 circumstances,  I  am  sure  Mr,  Somnath
 Chatterjee  will  be  more  interested  in
 the  norma)  course  of  the  law  cspecially
 in  the  matter  of  smugglers,

 As  I  said,  I  will  never  attribute
 motives  or  mala  fides  to  them  but
 simply  because  of  your  party  and  some
 ellies,  somehow  a  feeling  is  going  on
 that  any  economic  criminal  can  escape.
 This  is  a  dangerous  trend.  With  ail
 humility.  with  all  the  best  intentions
 I  am  giving  this  suggestion  to  the
 Finance  Minister  that  if  you  will  allow
 this  feeling  to  strengthen  you  will
 never  be  able  to  check  and  control
 econesic  oTenders.  Aleady  they  have
 gota  freling  in  Bombay,  in  the  coast
 of  Guiarat  and  cther  places  that  here
 is  a  Government  which  is  at  least
 a  different  one  than  the  earlier  one.
 (Interruptions).  I  am  telling  a  few

 things  in  their  own  interest.  Here  is
 a  Finance  Minister  who  has_  been
 given  a  state  of  economy  which  is
 very  healthy  compared  to  any  other
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 developing  country.  The  inflation  has
 been  controlled  to  a  great  extent.  The
 wholesale  and  consumer  price  index

 has  been  brought  down.  It  is  their

 duty  to  see  that  this  tempo  is  not
 slowed  down.  It  is  their  duty  to  see
 that  it  ig  preserved  and  at  leasi  the

 part  of  progress  is  not  retarded,

 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North  East):  Mr.  Chairman,
 it  is  very  interesting  to  hear  Congress-
 men  speaking  from  the  Opposition
 benches  and  trying  to  hide  the  fact  as
 to  why  they  ‘were  not  voted  back  to

 power.  I  em  even  more  surprised
 that  a  distinguished  former  Minister
 like  Mr.  Subramaniam  should  under-

 dake  a  digression  into  an  area  about
 which  he  hardly  knows  anything.

 Mr.  Subramaniam  proposed  a  new
 doctrine,  that  those  who  are  from  a
 particular  region  must  fight  from  that

 region.  He  quoted  the  example  of

 Giaorge  Fernandes.  He  quoteq  the
 example  of  people  like  Madhu  Limaye;
 but  he  forgot  to  mention  me.

 SHRI  C.  SUBRAMANIAM:  I  am

 sorry  I  did  not  mention  the  modern

 Netaji.  i

 DR,  SUBRAMANIAM  SWAMY:  I
 would  like  to  take  this  opportunity  to

 say  that  all  of  us  in  this  country  re-
 gar]  every  other  part  as  mucn  cr  as

 equally  as  any  other  part.  I  am  sur-
 prised  that  Mr.  Subramaniam  would
 80०  to  the  extent  of  saying,  ‘their  own
 people’.  What  does  that  mean?  How
 far  should  we  push  or  apply  this  doc-
 trine?  May  I  ask  Mr.  Subramaniam,
 what  akout  your  former  distinguished
 colleague  Mr.  Krishna  Menon  or  Mr.
 Ajit  Prasaqd  Jain?  What  about  Mrs.
 Indira  Gandhi  herself?  She  is  from
 Kashmir.  By  his  doctrine,  she  should
 fight  from  Kashmir.  By  her  own  ad-
 mission,  she  should  nignt  from  Gujarat.
 because  she  said  that  she  was  the
 daughter-in-law  of  Gujarat.  Or,  9285
 cause  hler  husband  was  a  Parsi,  maybe
 Mr,  Subramaniam’s  suggestion  would
 be  that  she  should  fight  from  Iran,  and
 not  from  India.  And  considering  the
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 form  of  government  being  practised
 there,  I  am  sure  she  would  feel  very
 cou.fortable  there.  I  thin  this  kind
 of  logic  cannot  be  utilized,  He  must
 have  spoken  this  when  he  was  in  a
 hot  moment.  He  is  known  to  speak  a
 lot  of  illogical  things  when  he  is
 angry.  He  easily  gets  angry.  The
 Constitution  says  that  a  man  mav  be
 registered  as  a  voter  anywhere,  but  he-
 can  fight  from  anywhere  else.  This
 constitutional  principle  he  abides  by
 and  respects.

 THF  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKINK  (SHRI  मर.
 M,  PATE):  When  did  he  respect  the
 Constitution?

 DR,  SUBRAMANIAM  SWAMY:
 Yes;  maybe  he  has  not  read  the
 amended  Constitution.  That  part  is
 still  there.  I  woulg  urge  Mr,  Subra-
 maniam  that  in  order  to  get  riq  of  the
 petty  mind  and  narrow  vision,  he
 should  fight  from  somewhere  else
 during  the  next  election,  which  would
 teach  him  that  actually  India  is  one
 and  that  all  of  us  can  go  outside  our
 own  villages  and  get  some  affection.
 Maybe  he  can  come  to  Bombay  in  the
 next  election,  and  fight  against  me.
 And  maybe,  because  of  the  name-con-
 fusion,  he  may  get  my  votes  also.  I
 am  wil'ing  to  come  just  now,

 Now,  I  would  like  also  to  take  very
 strong  exception  to  Mr.  Subramaniam’s
 statement  that  government  very  grace-
 fully  handed  over  power.  What  does
 that  mean?  Government  is  expacted
 to  hand  over  power.  Gracefully,  of
 course.  We  did  not  expect  anything
 else,  This  is  a  surprising  statement  to
 make,  as  if  the  arlier  government  haq
 any  option.  I  woulg  have  dared  them
 to  do  anything  else.  Let  them  try
 and  not  hand  over  power  धातु  see
 what  would  have  happened.  They
 would  have  tried,  because  even  when
 the  election-results  were  coming  out,
 people  who  were  in  high  offices,  ins-
 tead  of  immediately  resigning—being
 in  government—askeq  for  re-count  ang
 for  repoll;  and  perhaps  some  of  them
 sought  police  inspectors;  and  some  of
 them  acted  in  a  disgraceful  way;  and
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 some  of  them  even  had  bullet  shots
 at  them.  This  is  the  kind  of  drama
 that  they  enacted.  (Interruptions)  1

 would  say  that  if  this  is  the  kind  of

 logic  that  would  be  applied,  we  can

 say  that  we  were  equally  graceful  in
 that  we  have  not  arrested  Mr.  Subra-
 maniam  and  put  him  under  MISA.
 He  is  a  free  man;  and  he  can  say  what
 he  likes.  Ag  long  as  the  Janata  Party
 government  is  there,  I  am  sure  he  can
 speak  with  full  freedom;  he  neeq  not
 worry.

 We  shall  certainly  prosecute  people
 under  the  normal  laws.  One  of  his

 colleagues  talked  about  smugglers.  We
 are  a  little  apprehensive  that  if  we

 caught  all  the  smugglers,  the  Congress
 party  would  get  decimated,  because
 most  of  their  workers  would  be  in
 jail,  having  the  profession  that  they
 do.

 The  other  thing  that  I  must  take
 exception  to  is  the  talk  of  economic
 achievement.  I  can  understang  that
 under  the  Emergency,  all  of  them
 wea  afraig  that  jf  they  did  not  come
 out  with  the  singS-song  about  econo-
 mic  progress,  they  would  lose  there
 ministerships.

 But  after  the  whole  thin  is  over,
 when  the  facts  have  all  come  out,  they
 should  at  least  have  the  honesty  to
 come  out  and  put  the  whole  matter
 in  perspective.  Tha  Economic  Survey,
 which  should  have  been  published  by
 now,  has  not  been  .  still  published.
 Perhaps,  the  election  would  have  been
 an  ‘embarrassment;  perhaps,  they  were
 occupied  doing  other  things  in  the
 election,  when  they  should  be  doing
 official  work,  and  that  is  why  perhaps
 it  has  got  delayed.

 I  myself  prepared  a  booklet  in  975
 where  I  pointed  out  the  economic
 progress  since  emergency.  All  the
 facts  in  this  booklet  were  taken  from
 newspapers,  censored  Indian  news-
 papers,  and  put  them  together.  What
 happened?  JI  sent  it  openly  for  print-
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 ing.  It  was  during  the  emergency
 and  before  the  elections  were  an-
 nounced.  What  happerfad?  The  Gov-
 ernment  impoundeg  al]  the  5,000
 copies  of  the  booklet  and  still  I  am
 yet  to  get  possession  of  it.  Of  course,
 Government  was  in  a  very  difficult
 position.  They  could  not  catch  me.
 So,  they  caught  my  book  instead.

 Kindly  take  facts,  step  by  step,  I
 ask  Shri  Subramaniam:  which  of
 these  can  be  questioned?  He  says  the
 prices  have  been  brought  down.  Since
 when  were  they  brought  down?  The
 prices  were  brought  down  from  Sep-
 tember  974  to  March  1976,  which
 really  consisted  of  nine  munths  be-
 fore  the  emergency  and  nine  months
 after  the  emergency,  and  they  were
 brought  down  for  a  variety  of  other
 factors.  Which  of  the  prices  were
 brought  down?  If  you  consider  the
 retail  level,  it  is  the  price  of  foog  and
 the  price  of  edible  oil,  The  price  of
 food  came  down  because  there  was  a
 very  g0od  harvest.  Considering  that
 75  per  cent  of  our  crop  is  rain-fed
 crop,  the  production  is  hagad  On  the
 fact  that  rains  come  on  time.  The
 price  of  crop  came  down  because  of
 the  rains.  It  is  said  that  the  trains
 run  on  time  because  of  the  declaration
 of  emergency.  I  hope  it  would  not  be
 said  the  Gods  were  terrorised  ang  so
 the  rains  came  On  time;  I  hope  they
 would  not  claim  that.

 Even  at  that  time  if  the  prices  of
 edible  oil  came  down,  tc  whom  the
 credit  shoulg  go?  Much  of  the  edible
 oil  is  coming  from  groundnut  and  a
 large  portion  of  it  is  produceq  in
 Gujarat,  which  at  that  time  was  under
 the  Janata  Morcha  Government.  So,
 the  credit  should  go  to  the  Janata
 Morcha  Government.  But  we  do  not
 claim  credit  for  it.  We  know  the
 rains  came  on  time  ang  that  is  the
 reason  why  the  commodity  prices
 have  come  down,  why  the  prices  of
 other  commodities  have  come  down.

 The  Government  did  reduce  the
 prices  for  air-conditioners  and  tele-
 vision  sets.  But  these,  of  course,  do
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 not  concern  really  ihe  poor  man  at  all.
 You  cannot  consider  -them  as  poor
 man’s  requirements.  Therefore,  if
 you  really  study  the  position,  since
 March  976  the  prices  have  been
 continuously  going  up  and_  today,
 even  by  these  spurious,  fake  whole-
 sale  price  index,  which  is  drawn  up
 by  God  Knows  whom,  under  what
 circumstances  and  under  whose  direc-
 tions,  the  wholesale  price  index  shows
 within  one  year  an  jncrease  of  2  per
 cent.  And  if  we  consider  the  retail
 price,  as  publisheq  by  the  Economic
 Tirnes  which  is  one  of  the  Tew  agencies
 which  does  publish  the  retail  prices  for
 Bombay  city,  the  retai]  prices  are
 35  per  cent  higher  than  they  were
 a  year  ago.

 These  are  facts  which  Shri  Subra-
 maniam  cannot  contest.  When  did
 the  prices  come  down  during  the
 emergency?  The  prices  came  down
 and  rose  during  the  emergency.  When
 during  the  pcriog  of  9  months  of  the
 emergency  the  prices  cama  down  for
 9  months  and  rose  for  0  months,  how
 can  he  say  that  the  prices  were  con-
 trolleq  during  the  emergency?  Ob-
 viously,  he  cannot  say  that  at  all.

 Similarly,  in  all  the  speeches  while
 they  bring  out  everything,  the  word
 “unemployment”  does  not  appear  at
 all.  For  example,  take  the  20-Point
 Programme.  Even  a  learned  man  like
 Shri  Subramaniam  goss  on  talking
 about  the  20-Point  Programme.  I
 asked  several  Congrescsinen  what  is
 this  20-Point  Programme.  They  all
 said  it  is  a  revolutionary  programme.
 When  I  asked  them  what  is  the  re-
 velutionary  part  in  the  20-Point-Pro-
 gramme,  they  said  “we  have  not  studied
 it.  but  the  programme  is  revolutionary”
 But  this  20-Point  Programme  says
 nothing  about  unemployment;  there
 is  not  a  word  about  unemployment
 in  it.  The  20-Point  Programme
 talks  about  text-books,  all  kinds
 of  irrelevant  non-sense,  but  it
 does  not  say  a  word  abou’,  unem-
 ployment,  Why  are  you  worried
 about  the  20-Point  Programme?  The

 ‘
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 Government  had  decided  that  they
 shall  never,  as  long  as  they  were  put
 there,  publish  the  estimates  of  un-
 employment.  They  never  d'd  it.  The
 Planning  Commission  also  refused  to
 do  it.  Now  we  shall  certainly  attempt
 to  publish  the  estimates  of  unemploy-
 ment.  But  the  fact  of  the  matter  is,
 even  according  to  the  statistics  of  the
 employment  exchange  registers,  in  the
 9  months  during  the  emergency  un-
 employment  has  gone  up  by  35  per
 cent.  These  are  all  figures  put  out
 by  the  Labour  Ministry,  ang  this  is
 something  which  can  be  tested.  In
 this  35  per  cent  increase  there  are  2
 lakh  industrial  workers  who  have
 been  retrenched.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  .5  million,

 DR.  SUBRAMANIAM  SWAMY:
 And  if  you  include  all  the  Ministers
 who  have  been  unseated,  you  will
 have  an  even  higher  figure.

 Then  they  talk  of  industrial  growth,
 but  they  do  not  mention  anything
 about  the  small  industries.  It  is  a
 significant  thing  that  more  small  in-
 dustries  have  closed  down  in  the  last
 20  months  than  in  the  last  20  years.
 According  to  their  own  figures,  16,000
 small  industrial  units  had  closed  down,
 largely  because  they  were  not  getting
 any  raw  materials,  They  diq  not
 have  any  lobby.  Previously  they
 could  lobby  with  the  whole  Cabinet
 or  with  some  Ministers  or  MPs,  but
 now  they  haq  to  lobby  with  only  one
 person  or  half  a  person,  whichever
 you  like,  ang  it  is  always  very  diffi-
 cult  to  lobby  with  one  person.

 Even  Mr.  Subramaniam  saiq  that
 the  growth  rate  was  8  per  cent  for
 1975-76  but  that  the  figure  was  not
 available  for  1976-77.  They  are  avail-
 able.  The  growth  rate  for  1976-77  is

 going  to  be  only  2  per  cent  compared
 to  8  per  cent  for  the  earlier  year.  In
 the  earlier  year  rains  came  on  time
 and  everything  wag  all  right.  ‘Your
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 growth  rate  went  up  because  agricul-
 tural]  production  want  up,  but  in  1976-
 77  rains  were  not  on  time,  there  were
 cyclones  and  floods.  This  Congress
 Government  had  never  done  anything
 to  meet  them.  Therefore,  the  growth
 rate  has  dropped  to  2  per  cent.  They
 talk  of  their  stewardship  of  the  eco-
 nomy  and  its  strong  position,  but  I  am
 sure  the  Finance  Ministry  will  soon  be

 relecsing  these  figures  for  the  berefit
 of  all.

 Similarly,  they  talk  of  industrial
 output  and  say  that  this  year’s  indus-
 trial  output  is  going  lo  be  i0  per  cent,
 ut  you  increase  industrial  output  for

 wha,  in  which  sector?  It  has  been  in.
 creaSeq  in  the  public  sector.  What  is
 the  use  of  increasing  coal  production
 when  the  rest  of  the  country  is  not  in
 a  position  to  buy  that  coal?  There  is  a
 huge  stockpile  of  coal  at  the  pitheads,
 also  of  steel,  fertilisers  and  every
 other  commodity.  Mr.  Subramaniam
 wil]  ramember  that  in  July,  1974,  this
 Congress  Government  totally  bank-
 rupt  of  ideas,  did  not  have  any  clue
 how  to  contro]  inflation.  At  that  tim:
 some  independent  economists  got  to-
 gether  and  came  up  with  the  idea  of
 credit  squeeze  as  a  short-term  stra-
 tegy.  That  is  what  he  adopted,  but  he
 continued  it  for  a  long  period.  Prices
 are  like  temperature  and  credit
 squeeze  is  like  aspirin.  Mr.  Subra-
 maniam  being  a  poor  doctor  kept  on

 giving  the  aspirin.  Tra  patient  wus
 about  to  die,  but  luckily  we  have  been
 brought  in  and  we  shall  bring  some
 life  back  into  the  economy.  If  he  had
 been  there,  the  patient  woulg  have
 been  dead.

 Then  they  talk  of  the  foreign  ex-

 change  that  they  have  accumulated,
 but  they  do  not  mention  what  the
 trends  are.  Certainly  in  the  first  few
 rieenths  foreign  exchenge  reserves

 went  up,  but  that  was  largely  due  to

 larger  remittances  by  Indians  abroad,
 those  in  England  and  Canada,  due  to
 the  fact  that  in  those  countries  there
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 was  racial  violence  ang  tension.  In
 the  begining  they  were  giving  monthly
 figures,  but  what  about  the  period
 after  September,  1976?  Is  it  not  a  fact,
 I  would  ask  the  Finance  Minister  also,
 that  remittances  from  abroad,  espe-
 cially  since  August,  1976,  have  been.
 steadily  coming  down  because  the
 penic  of  Indians  abroad  is  going
 down?

 SHRI  A.  C.  GEORGE:  The  remit-
 tance  in  February  was  Rs.  24  crores
 and  On  i8th  March,  977  the  foreign
 exchange  figure  was  Rs.  49  crores.

 DR.  SUBRAMANIAM  SWAMY:
 But  are  you  going  to  keep  it  in  a
 museum  or  transfer  it  to  a  Swiss
 bank?  What  are  you  going  to  do  with
 it?  Why  have  you  accumulaieqd  all
 this  foreign  exchange?  In  fact,  it  is  a
 criminal  act  that  this  foreign  exchange
 was  not  utiliseq  for  proper  imports.
 Instead  of  that  they  just  kept  it  in  the
 Reserve  Bank  and  issued  rupecs  tc  the
 Indian  Public.

 SHRI  JYOTIRMOY  83050:  Are
 you  losing  sight  cf  the  fact  thet  Mr
 Subramaniam  was  the  author  of
 “Devaluation  of  966°?

 (Interruptions)

 DR.  SUBRAMANIAM  SWAMY:  You
 will  come  to  know  very  soon  what
 we  are  going  to  import.  They  talked
 about  that  the  value  of  the  rupee  had
 gone  up.  I  want  to  know  against
 which  currency  it  has  gone  up?  I
 know  what  they  have  done  about  it.
 This  is  all  tall  talk;  this  is  all
 publicity  anq  total  falsehood;  this
 is  total  falsehood  to  say  that  the  value
 of  the  Indian  rupee  has  gone  up.  It
 went  up  some  time  back  against  the
 pound  because  India  had  the
 mysterious  concept  of  linking  its  value
 to  a  basket  of  currency  in  which  the
 dollar  happened  to  play  the  biggest
 role.  It  went  up  automatically  like
 gadha  and  its  poonch  (donkey  and
 its  tail),  that  is,  wherever  the  gadha
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 its  poonch  also  goes.  The  same

 ay,  the  value  of  the  rupee  went  up
 geinst  the  pound,  If  you  consider
 he  ivalue  of  the  rupee  vis-a-vis  dol-

 r,  you  will  find  that  it  has  gone
 Pom  This  is  the  present  position  of

 ihe  rupee  vis-a-vis  dollar.  Therefore,
 his  has  no  merit  at  cll.  That  is  what
 lhe  Congress  Party  had  been  doing.
 'n  the  first  place,  none  of  them  had
 the  courage  to  stand  up.  Secondly,
 their  leader  came  up  with  a_  pro-

 ke:  0776  which  had  no  basis.  ‘Tey
 fame  out  with  the  20-point  programme
 for  getting  some  people  released  from
 the  jails.  That  is  what  all  about  it.
 ‘What  is  the  20-point  prograrame?
 Interruptions)

 t  am  one  of  the  few  persons  who  have
 iactually  read  the  20-point  program-
 ‘me,  Mr,  Vasant  Sathe  went  to  Paunar
 and  came  back  with  lovely  messages
 and  all  that.  What  is  the  20-point
 programme.  It  says  that  we  must  in-
 crease  production,  Some  people  came
 and  told  me,  “Are  you  against  in-
 reasing  production?”  Even  my  grand

 bnpther  told  me  that  production

 ghee
 a  be  increased,  but  she  never

 ecame  the  Prime  Minister.  The  duty
 of  the  Prime  Minister  is  to  specify
 where  we  have  to  increase  our  pro-
 duction  because  this  country  has  got
 certain  priorities.  There  are  limita-
 tions  on  our  resources.  Every  body
 can  say  that  produstion  should  he
 increased.  It  is  the  duty  of  the  Prime
 Minister  to  specify  exactly  what  are
 the  friorities  and  which  are  the  areas
 where  production  has  do  be  increased.

 (Interruptions)

 Let  us  look  at  the  intellectuals  of
 the  20-point  programme.

 SHRI  VASANT  SATHE  (Akola):  You
 teil  us  what  is  important  according  to
 yeu,

 He  himself  does  not  know  what  he
 is  talking  about.

 (Interruptions)
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 DR,  SUBRAMANIAM  SWAMY:
 This  House  must  know  what  a  fraud
 of  20-point  pragramme  is.  The  ques-
 tion  is  that  there  are  certain  statistics
 in  the  20-point  programme.  I  want

 Mr.  Subramaniam  to  answer  my  ques-
 tion.  He  says,  “In  one  year,  in  the  20-
 point  programme,  we  shall  increase
 irrigation  potential  by  50  lakh  hecta-
 res,”

 But  the  Five  Year  Plan  says  that
 in  one  year  we  can  increase  only  by
 9  lakh  hectares.  And  the  achievement
 is  only  8  lakh  hectares.  The  Prime
 Mfnistezr’s  20-point  programme  says,

 50  lakh  hectares  whereas  the  Plann-
 ing  Commission  says,  9  lakh  hectares.
 The  achievement  is  only  8  lakh  hec-
 tares.  What  was  going  on  in  the
 Government?  Did  you  have  guts  to
 tell  Mrs.  Indira  Gandhi  that  the  20-
 point  programme  figures  were  diffe-
 ren*  from  those  of  the  Planniag  Com-
 mission?  No.  Because  Mrs.  Indira
 Gandhi  happened  to  be  the  Minister
 of  Planning,  the  Chairman  of  the
 Planning  Commission  and  the  author
 of  the  20-point  programme.  How  can
 you  say.  in  one  breath,  50  lakh  hecta-
 res  and,  in  another  breath.  9  lakh
 hectares?  And  the  achievement  is  only
 8  lakh  hectares.

 Regarding  the  power  development,
 it  wa>  said  that  the  power  eeneraticn
 wil]  increase  by  2,600  MW,  that  is,
 that  would  be  the  capacity  created  or
 the  potential  created.  But  the  Energy
 Minis'rv  says,  it  is  only  700  MW  and
 the  achievement  is  only  440  MW.
 That  is  what  was  going  on,  Did  you
 expect  that  anybody  will  ever  con-
 front  you  with  actual  figures  and  find
 out  what  fraud  you  were  perpetrat-
 {ng  on  the  people  of  India?  Al!  this
 make-believe  economic  progress  in

 the  last  20-months  must  be  fully  ex-
 posed.  I  would  urge  upon  the  Finance
 Minister  to  come  out  with  actual  facts
 and  figures  and  let  the  people  of  India
 know  what  actually  happened  in  the
 Jast  20  months,  how  much  the  poor
 people  suffered  in  the  last  20  months
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 and  how  the  Emergency  benefited
 only  a  handful  of  people.  They  did

 not  have  guts  to  speak  out  and  allow

 anybody  to  have  his  say.  They  did

 not  allow  even  the  speeches  made  by

 the  Members  of  Parliament  to  be  re-

 ported  in  the  newspapers.  With  all

 this  purdah,  the  20-point  programme

 might  look  very  big.  But  it  is  not  so.

 This  is  what  a  poor  man  told  me  in

 my  constituency  where  45  per  cent  of

 the  people  live  in  slums.  He  said,
 “Mrs.  Indira  Gandhi  promised  to  re-

 n.ove  the  poverty  47  LO7l,  We  are

 going  to  Delhi  to  tell  her  to  return

 the  poverty  of  97l  to  us  because  the

 poverty  of  97]  is  mura  better  than

 the  riches  of  1977.”

 SHRI  ARAVINDA  BALA  PAJA-

 NOR  (Pondicherry):  Mr.  Chairman,

 Sir,  I  rise  to  participate  on  the  Genc-
 ral  Budget  discussion.  I  will  be  fail-

 ing  in  my  duty  if  I  do  not  congratu-
 late  the  Ministry  headed  by  Shri

 Morarji  Desai  and  also  the  Finance
 Min‘ster,  Shri  H,  M.  Patel,  who  has
 to  his  credit  varied  experience  of
 civil  service  and  also  as  a  Member  of
 Parliament.  But  as  a  Member  of  the
 All-India  Anna  D.M.K.,  I  have  to  say
 certain  things  to  both  the  sides.

 I  am  really  proud  to  see  many  of
 the  o'd  Ministers,  the  Foreign  Minis-

 ter,  the  Finance  Minister,  the  Com-

 merce  Minister  and  other  Ministers

 sitting  as  q  shadow  Cabinet  on  this
 side.  At  the  same  time,  I  welcome
 the  new  Ministers  on  the  other  side,
 the  nersons  like  Shri  Mohan  Dharia,
 Shri  Madhu  Dandavate  and  others.
 This  is  the  first  time  that  the  country
 has  got  such  an  opportunity  to  streng-
 then  parliamentary  democracy  ond
 let  us  not  waste  it.

 As  I  said  last  time,  the  people  can-

 not  be  fooled  for  long  by  showing

 progress  mainly  on  paper.  They  should

 fee]  that  there  is  real  progress  in  the

 daily  life.  I  gave  that  warning  last

 time  and  the  verdict  has  now  come.

 MARCH  29,  977  and  D.G.  on  Acctt,  4  52
 1977-78

 I  am  not  sorry  for  it.  We  have  to  res-
 pect  the  verdict  of  the  people.  We
 have  been  supporting  the  Govern-
 ment  whenever  progressive  measures
 were  undertaken  and,  at  the  same
 time,  criticising  the  Government
 whenever  the  mistakes  were  commit-
 ted  by  them.  Now,  the  verdict  has
 come  and  it  has  to  be  respected  by
 roth  the  sides.  I  meun  the  people  on
 the  opposition  side  also  have  the  ver-
 dict  of  the  people  to  sit  and  oppose
 the  government  as  and  when  required
 for  dissent  is  the  essence  of  the  de-
 mocracy.

 This  is  the  first  time  that  we  are
 having  a  large  number  of  Opposition
 Members  on  this  side  to  balance  the
 parliamentary  system  of  Government.
 There  is  another  group  like  us  to  tilt
 the  balance  whenever  required  in  the
 interest  of  the  people  of  this  country.
 If  the  ruling  party  goes  on  the  wrong
 track,  we  will  not  be  cowards  and  we
 wil]  point  it  out  with  all  the  might  at
 our  command  and,  at  the  same  time,
 we  will  not  be  failing  in  compliment-
 ing  them  whenever  good  things  are
 done  for  the  people.

 When  I  came  for  the  first  time  to
 this  House,  I  could  not  even  utter  a
 word  because  several  Members  used
 to  get  up  at  the  same  time  and  none
 coulq  be  heard  and  the  poor  Speaker
 had  the  hectic  time.  I  hope,  that  is
 over  now.  And  I  humbly  request  the
 members  on  both  the  sides  to  adhere
 to  a  peaceful  and  dignified  parlia-
 mentary  system  in  our  country.

 This  is  the  best  Parliament  that  we

 have  this  time,  in  all  these  30  years.
 Dr,  Subramaniam  “Swamy  was  very

 eloquent  in  pointing  out  the  20
 months’  so-called  achievements,  im-

 balance,  etc.  But  this  is  not  the  time
 for  us  to  criticise  the  past  Govern-
 ment.  It  is  alright;  we  had  all  gone
 before  the  people,  and  the  people
 have  given  their  verdict.  This  is  the

 time  for  us  to  act,  and  if  we  do  not

 act,  people  will  punish  us  in  the  same
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 way  as  they  had  punished  the  previ-
 ous  Government.  It  is  constructive

 opposition  and  work  that  is  expected
 of  us  at  this  time,  I  was  expecting
 Dr.  Subramaniam  Swamy,  a  great  ris-

 {ing  economist,  with  whom  I  used  to

 discuss  matters  in  the  Centra]  Hall,
 to  give  us  a  positive  and  clear  pro-

 gramme.  I  was  pleased  to  see  Mr.
 H.  M.  Patel  sitting  there  as  the  Fin-

 ance  Minister.  But  I  have  not  seen

 any  positive  programme  in  his  speech.
 I  know  that  the  time  at  their  disposal
 was  very  short,  but  considering  his

 eminence,  his  vast  experience  and  his

 capability,  I  was  expecting  him  to

 spell  out  the  main  lines  of  the  posi-
 tive  programme.  Every  one  of  us
 ta'ks  of  unemployment,  but  what  is
 the  policy  and  programme  to  solve
 the  unemployment  problem?  That  has
 not  been  given,  Let  us  not  talk  cf
 the  past.  Please  tell  us  what  you  are
 going  to  do  for  the  future.  I  know
 economics,  it  is  commonsense  more
 complicated.  So,  let  us  come  io  the
 common  man’s  economics.  This  coun-
 try  is  a  giant,  and  if  it  has  to  bo  lifted
 from  its  economic  s'umber,  it  needs

 a  buil-dozer  injection,  not  smal]  peni-
 cillin  and  terramycin  injections.  ™
 the  past  thirty  years—I  do  not  blame
 that  Government  entirely  failed—they
 also  tried  their  best.  but  they  failed
 in  manw  sphere  a'so.  But  what  is
 your  rositive  programme  and  policy?
 What  is  the  bull-dozer  injection  that
 vou  are  going  to  give  to  this  coun-
 try?  You  should  tell  us  now.  T  do
 neree  with  you  that  civil  liberties  are
 to  be  restored,  but  I  cannot  agree
 with  you  when  you  sav  that  cornplete
 economic  liberty  is  to  be  given  at  the
 cost  of  the  poor.  You  cannot  make
 the  people  richer  by  usine  economic
 jargons  and  s'ogans,  You  have  to  give
 constructive  and  positive  programmes
 so  that  neonle  can  believe  and  co-
 operate  with  you  in  your  task....

 SHRI  K.  GOPAL  (Karur):  On  a
 point  of  order.  Can  a  Minister  sleep
 in  the  House?  The  hon.  Minitser  of
 Health  and  Familv  Planning  is  sleep-
 ing  in  the  House.
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 SHRI  ARAVINDA  BALA  PAJA-
 NOR:  I  can  understand  this.  Let  him
 take  some  rest.  You  can  see  the  effect
 of  elections  in  me  also;  my  threat  is
 affected.

 The  people  of  this  country  are

 watching  how  the  Janata  Govern-
 ment  is  going  to  help  them,  how  the
 All  India  Anna  DMK  Party  is  going
 to  give  constructive  opposition  sup-
 port  ang  how  the  Congress  Party  is

 going  to  give  constructive  criticism.
 I  do  agree  with  Mr.  C.  Subramaniam
 when  he  came  out  with  certain  facts
 which  cannot  be  denied.  Of  course.
 there  was  misuse  of  Emergency,  but
 We  cannot  also  deny  that  there  were
 gains  of  Emergency.  There  was  dis-
 cipline  in  the  country  as  far  as  the

 economy  is  concerned.  JY  was  able  to
 send  my  son  and  daughter  to’  the
 schoo|  peacefully.  But  at  the  same
 time  I  do  not  agree  that  they  had
 done  everything  in  a  proper  manner,
 and  when  I  raised  it  in  the  House  at
 that  time,  many  Members  said  that  I
 would  be  sent  to  Alitore  Jail  if  I  did
 that.  and  my  reply  was  that  I  would
 prefer  to  go  to  Alipore  Jail  rather
 than  being  sentenced  by  the  people

 of  this  country.  I  said  that  that  was
 the  last  chance  for  them  to  survive,
 and  many  of  them  never  listened  to
 Me  and  they  paid  the  price  for  it.
 Now  in  the  very  first  step,  I  am  af-
 raid.  the  same  old  mood  of  brushing
 aside  constructive  suggestions  is  being
 revived.  I  do  not  warn  you,  but  I  re-
 call  to  your  memory  what  happened
 in  the  past.  This  is  not  the  way  you
 are  sucposed  to  function,  While  I
 congratulate  the  Prime  Minister.  I
 would  remind  him  of  this:  let  it  be
 a  rea]  Janata  Government.  not  a  hy-
 pocrite  or  unreal  Janata  Government.
 I  know,  vou  blamed  the  previous  Go-
 vernment  that  they  never  went  to
 the  people  to  understand  their  prob-
 lems.  And  when  we  all  went  to  the
 veople  for  votes,  it  was  not  all  posi-
 tive  votes:  many  negative  votes  were
 also  there  for  people  are  rot  verv
 much  concerned  only  about  the  civil
 liberties  such  as  the  writ  of  Manda-
 mus,  Quo  Warranto  and  Certiorari,
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 The  people  of  this  count:y  expect
 bread,  the  people  of  this  country  ex-
 pect  shelter;  the  people  of  this  country
 expect  food,  and  not  only  food  but
 also  clothes.  What  is  the  programme
 you  have  suggested  for  that  in  this
 Budget?  Will  it  take  such  a  long
 time  for  the  Finance  Minister  to  spell
 out  the  simple  philosophy  as  to  how
 you  are  going  to  help  the  “Janata”
 by  the  “Janata  rule”?  I  just  want  to
 know  in  clear  terms.

 I  appeal  to  you  to  tell  the  people
 first  that  we  are  going  to  give  you
 employment  by  these  methols.  Not
 only  that,  I  know  from  my  little  ex.
 perience  of  my  own  constituency  of
 Pondicherry  and  also  other  piaces  in
 Tamil  Nadu  what  people  expect  of
 us....  (Interruptions)  I  can  under-
 stand  our  young  men’s  anxiety.  People
 said  that  the  old  generation  is  going  to
 rule  But  when  I  saw  fir.  Subramaniam
 Swamy  getting  up.  I  thought  here  is
 a  young  brain  in  the  Government  and
 there  will  be  a  compromise,  thc  com-
 promise  of  mixed  economy.  I  will
 come  to  the  economy  part  later  on.
 If  you  are  going  to  disturb  the  peace
 of  the  House  and  say  that  this  is  a
 different  House,  I  am  not  prepared  for
 that  and  at  the  outset  4  mav  sav  that
 I  cannot  be  a  party  to  that  kind  of
 things  being  perpetrated  in  the  House.
 I  want  sincere  work,  I  want  sincere
 and  constructive  work  in  the  House.
 We  have  to  rise  to  the  o-cusion  end
 this  is  the  time  for  us.  If  vou  do  not
 rise  to  the  occasion  not  only  pcople
 will  condemn  us  but  also  other  forces
 will  lead  to  a  revolution  in  the
 country.  That  is  the  warning  of  the
 recent  elections.

 I  agree  that  this  government  cannot
 be  blamed  for  the  present  state  of
 affairs.  But  also  remember  that  we
 were  not  a  party  to  the  previous
 government’s  misdeads,  we  lent  them
 selective  support.  Similarly,  we  assure
 you  that  we  will  also  support  you.
 But  may  I  tell  you?  People  want  to
 know  what  is  your  policy  so  that  we
 can  select  and  support?  Are  you  going
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 to  give  bonus  to  the  labour?  What
 is  your  policy  with  regard  to  rural  in-
 debtedness?  When  this
 bonus  was  represented  to  the  Finance
 Minister,  I  am  sorry,  I  could  not  say
 that  he  was  positive  but  he  was  neither  *
 negative  but  he  was  highly  evasive.
 You  must  tell  categorically  that  bonus
 will  be  given  to  them.  When  Mr.  Amin
 was  speaking  about  the  economic
 philosophy,  I  tried  to  understand  his.
 thinking  on  our  economy.  Unless  you
 give  money  to  them,  they  will  have  no
 purchasing  power,  You  take  away  Ly
 the  left  hand  what  you  give  by  the
 right  and  I  want  to  know  from  the
 Finance  Minister  what  sort  of  balanced
 economy  he  is  going  to  have  in  this
 country  then?  In  this  context  I  tell
 you  about  the  people  in  the  rural
 areas.  I  know  many  of  us  got  the
 votes  from  the  common  man.  We
 always  go  and  talk  about  the  poor
 man  in  India  for  the  sake  of  slogans.
 But  when  you  go  to  the  rural  pecple,
 what  is  their  position?  He  is  indebted
 upto  his  neck.  I  tell  you.  The  pre-
 vious  government  protected  the  poor
 only  from  the  private  money-lenders.
 But  the  poor  is  not  protected  from
 the  harassment  of  the  Govt.  credits.
 Even  today  I  have  received  te'egrams
 from  my  people  that  they  are  harassed
 and  put  to  lot  of  difficulties  in  recover-
 ing  the  dues  from  them.  The  coopera-
 tive  and  bank  officials  harassed  and
 tortured  the  poor  common  man.  In
 Pondicherry  I  saw  for  a  petty  loan  of
 Rs.  50  or  Rs.  60  the  poor  inan  is  beirg
 hara‘sed  by  the  cooperative  bank.
 I  expected  Mr.  Swamy  to  give  some
 suggestion.  What  has  he  got  to  help
 the  man  in  the  rural  areas  in  tiding
 over  this  indebtedness?  JI  have  ore
 suggestion.  We  have  the  nost-cftices
 throughout  our  country.  Why  not
 make  them  as  a  lending  institution?
 Mr.  Subramaniam  said  that  the  Rural
 Bank  has  come  up  to  help.  May  be  it
 is  very  good,  for  theoretical  purposes
 but  we  have  seen  in  the  past  that  all
 this  does  not  help  the  common  man.
 But  why  don’t  you  make  the  post-
 office  as  a  lending  institution?  Why
 don’t  you  suggest  such  a  kind  of  con-
 structive  programme?  That  is  what
 is  expected  of  Mr.  Patel.  I  know  Mr.

 matter  of
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 Patel.  He  ie  very  busy  there  When

 -he  used  to  sit  here,  he  used  to  advise
 us  also.  Perhaps  he  thinks  from  the
 opposition  I  cannot  give  him  any
 suggestion.  But,  please  remember  that
 all  of  us  are  elected  as  representatives
 of  our  people  who  require  considered
 attention.  Your  statement,  I  admire,
 is  well-written  and  in  good  English.  I
 know  pretty  well  that  the  Finance
 Minister  hag  varried  experience  as
 Finance  Secretary  member  cf  this
 House,  in  the  past.  You  are  a  very
 clever  man.  My  humble  request  to
 you  is:  let  us  not  be  escapists.  I
 say  that  the  previous  government  were
 escapists  in  certain  matters  end  they
 were  punished.  But  I  do  not  blame
 all  of  them.  Many  of  them  were
 sincere  people  and  they  tried  their  best
 to  help  the  countrv.  When  the
 achievements  were  there,  I  heard  Mr.
 Chatterjee  saying.  ‘Thev  are  people’s
 achievements.’  You  do  not  want  to
 give  any  credit  to  them.  I¢  is  not
 proper.

 7.00  hrs.  me

 [Mr.  SPEAKER  in  the  Chair]

 I  agree  with  them  that  there  was

 progress  in  the  country  and  certain
 seconomic  discipline  was  there.  But
 at  the  same  time  the  Reserve  Bank
 of  India  had  given  a  verdict  inflation
 jis  going  on.  As  far  as  educated  un-

 employment  is  concerned,  it  is  more
 than  60  lakhs.  The  position  in  regard
 to  uneducated  is  still  worse.  Pur-
 chasing  power  is  going  down.  What
 is  the  measure  and  what  is  the  policy
 which  the  Government  is  going  to

 adopt?

 You  are  taking  Vote  on  Account
 for  four  months.  We  will  be  wasting
 four  precious  months  of  the  year.
 What  are  the  programmes  which  you
 are  taking  after  four  months?  We

 were  used  to  such  kind  of  things  in

 the  past  whatever  Government  may
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 be.  The  slogan  was  that  within  a
 short  span  of  time  it  cannot  be  done.
 In  economics,  in  the  long  run  every-
 body  will  die  and  nobody  will  survive
 to  Judge  the  results.

 The  other  day  the  Prime  Minister
 was  saying  that  he  had  plan  for  0
 year3.  We  have  five  years,  seven
 years  or  ten  years  plans.  We  should
 Zive  a  good-bye  to  all  this.  What  is
 your  programme.  Janata  Party  has
 approached  the  people  with  the  pro-
 gramme.  Where  is  it  in  your  budget?

 MR.  SPEAKER:  Please  conclude.

 SHRI  ARAVINDA  BALA  PAJA-
 NER:  I  request  the  Members  to  take
 it  seriously.  I  request  the  hon.
 Finance  Minister....  (Interruptions).

 MR.  SPEAKER:  He  is  concluding.
 Could  you  not  conclude  in  a  minute  or
 two?

 SHRI  ARAVINDA  BALA  PAJA-
 NER:  I  will  take  another  ten  minutes.

 MR.  SPEAKER:  ‘Then,  to-morrcw.

 37.02  hrs,

 PAPERS  LAID  ON  THE  TABLE—
 contd,

 PROCLAMATION  ISSUED  BY  THE  GOVERNOR
 07  JAMMU  AND  KASHMIR

 THE  MINISTER  OF  HOME  AFF-
 AIRS  (CHAUDHURI  CHARAN
 SINGH):  I  beg  to  lay  on  the  Table
 a  copy  of  the  Proclamation  No.
 P-/977  dated  the  27th  March,  3977
 issued  by  the  Governor  of  Jammu  and
 Kashmir,  under  section  92  of  the  Con-
 stitution  of  Jammu  and  Kashmir,
 published  in  Jammu  and  Kashmir
 Government  Gazette  dated  the  27th
 March,  1977.  [Placed  in  Library.  See
 No.  LT-3/77].
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 7.03  hrs.

 MOTION  FOR  ADJOURNMENT

 DISSOLUTION  or  JAMMU  &  KASHMIR

 State  LEGISLATIVE  ASSEMBLY

 MR.  SPEAKER:  We  will  now  take
 up  the  Adjournment  Motion.

 DR.  KARAN  SINGH  (Uddampur):
 I  move:

 “That  the  House  do  now  adjourn.”

 The  nation  nas  just  emerged  from
 the  world’s  greatest  and  largest
 general  election  and  the  maturity  of
 the  Indian  peuple  and  the  capacity  for
 ६  smoth  transition  nas  evokad  world-
 wids  admiration.

 Announcing  the  ejections,  the  former
 Prime  Minister  had  called  that  an  act
 of  faith,  I  would  Submit  that  although
 our  party  has  lost  its  majority,  our
 faith  in  the  inherent  good  sens>2  of  the
 Indian  people  is  absolutely  justified.
 Parties  and  individuals  may  com2  and
 go,  but  if  the  unity  and  strength  of
 India  is  maintained  and  its  secular
 and  democratic  foundations  streng-
 thened,  the  future  of  people  is  assured.
 It  is,  therefore,  in  this  context  that
 I  consider  it  nothing  short  cf  tragic
 that  witin  48  hours  of  the  installation
 of  the  new  Government  in  the  Centre,
 in  the  crucial  border  State  of  Jammu
 and  Kastmir.  all  democratic  norms
 were  thrown  to  the  wind.  A  shameful
 and  shocking  political  aflair  took  place
 where  on  the  advice  of  a  person  with
 three  other  Members  in  the  House—
 a  ६09]  of  four  Members  in  the  House
 of  75—the  Ascsembly  was  dissolved.
 I  would  like  to  say  that  this  has  been
 not  only  a  question  of  any  one  party
 or  the  other  party,  this  has  been  the
 national  disgrace.  I  think  it  is  some.
 thing  which  I  am  sure  when  the  hon.
 members  opposite  have  heard  us  out
 I  am  sure  they  will  also  agree  that
 what  hag  happened  in  Jammu  and
 Kashmir  has  not  brought  any  credit
 to  this  country.

 MARCH  29,  977  Adjournment  I60

 May  I  briefly  -recount  the  political
 events  in  the  State  over  the  last  four
 or  five  years.  In  972  in  the  genera)
 election  the  congress  party  got  a
 clearcut  majority  and  the  government
 under  Syed  Mir  Qasim  was  foimeJd
 and  it  was  functioning  smoothly,  As
 that  time  Shri  Sheikh  Abdullah  announ-
 ced  hig  desire  to  return  to  the  prultical
 mainstream  and  said  that  he  was
 going  to  wind  up  the  plebicite  front
 and  treat  the  accession  as  final  and
 would  Jike  to  come  back  to  the  poli-
 tical  mainstream.  So,  in  keeping  with
 the  political  traditions  of  the  cuuntry,
 negctiations  were  vpene]  wita  him.
 U-timately  a  political  agreement  was
 arrived  at.  It  was  indeed  a  very  rare
 and  unique  act  of  political  self-abnega..
 tion  on  the  part  of  the  congress  sov-
 ernment  with  a  clear  cut  majority—
 support  to  make  way  for  Sheikh
 Sahib.  Not  only  that.  Two  Congress
 Miar.  resigned  their  seats  87  that
 Sheikh  Abdullah  and  Minze  Afzal  Beg
 can  be  elected  to  the  Assembly  I  would
 submit  that  the  situation  in  Jammu
 and  Kashmir  has  always  been  very
 Gelicate.  It  is  not  a  question  of  one
 party  or  another  party  but  the  broad
 naticnal  interest  and  in  that  the  Con.
 gress  willingly  and  happily  gavc  its
 powses  and  Sheikh  Sahib)  was  inducted
 into  the  Government.

 For  two  years  thereafter  the  Con-
 gress  extended  full  support  to  Sheikh
 Abdullah  Government  despite  the  fact
 that  there  were  Numerous  provoca-
 tions,  despite  the  fact  that  the  Con-
 gress  was  often-enough  abused  and
 jil-treated  by  Sheikh  Abdullah  and
 his  colleagues.  The  Congress  said  that
 as  it  is  in  the  national  interest  even
 if  we  suffer  some  humiliation  we
 should  not  mind,  we  should  support  it.
 But,  Sir,  what  happened,—I  am  pained
 to  say  this,—had  belied  the  high  hopes
 that  had  been  generated  by  the  accord.
 The  Congress  was  not  represented  at
 the  Cabinet  level.  We  left  it  entirely
 to  Sheikh  Abdullah.  But  unfortuna-
 tely  the  Government  displayed  in-
 difference  to  the  people’s  welfare  and
 displayed  utter  insensitivity  to  the
 needs  of  the  common  people.
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 As  you  know,  Jammu  and  Kashmir
 35  a  very  far-flung,  mountainous  and
 bhckward  area.  What  was  required  to
 be  done  was  that  there  should  be
 rapid  economic  development  and  that
 the  needs  and  the  aspirations  of  the
 people  should  be  met.  But  unfortu-
 nately  what  happend  was  that  the
 developmental  process  slowed  down.
 unemployment  increased,  to  our  great
 dismay.  The  basic  feature  of  the
 accord  was  that  all  the  secular,  demo-
 cratic  and  patriotic  forces  should  get
 togther.  But  what  happened  was  thet
 the  National  Conference,  which  had
 come  into  being  when  the  Plebicite
 Front  was  wound  up,  was  not  ever
 able  to  overcome  its  deepreooted
 ellergy  and  antipathy  to  the  Congress.
 The  situation  deteriorated  and  matters
 came  to  a  head  in  the  recent  general
 elections  that  were  heid.  It  bhecjume
 very  clear  that  the  accord  was  not  func.
 tioning  at  the  ground-level  at  all.  In
 fact  tensions  increased.  We  would
 have  been  hoodwinking  the  veopie  if
 We  had  continued  to  support  Sheih
 Abdullah.  And  therefore,  after  due
 consideration,  the  Congress  parliamen-
 tary  party  decided  to  withraw  support
 to  the  Sheih  Abdullah  Government
 and,  on  the  25th  of  March,  the  Leader
 of  the  Party  wrote  to  the  Governor
 that  they  have  withdrawn  the  support,
 ercicsing  a  list  of  Congress,  members
 and  saying  that  they  would  be  ;repar-
 ed  to  form  a  new  stable  Government.
 They  did  not  act  irresponsibly.  They
 realised  that  Jammu  and  Kashmir  is
 a  sensitive  State  and  we  should  ensure
 a  stable  Government  in  Jammu  and
 Kashmir.  We  new  very  well  that  we
 had  a  very  clear-cut  majority  in  the
 House.  This  has  not  Ween  disputed
 by  anybody  so  far.

 Therefore,  the  party  wrote  to  the
 Governor.  Now.  this  is  where  an

 extraordinary  development  _  starts
 happening.  Sheikh  Abdullah,  for

 many  years,  has  been  proclaiming
 his  democratic  professions  and  he
 has  been  claiming  to  be  a  great  de-
 mocrat.  Was  it  not  his  duty,  at  that
 time,  when  he  enjoyed  power,  as  a
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 result  of  two  years  Congress  Mena-
 bers’  support—was  it  not  a  simple,
 straightforward  and  clearcut  poli-
 tical  responsibility—to  have  imme-
 diately  resigned  and  ask  the  Gow-
 ernor  to  call  upon  the  Congress  te
 form  the  Government?

 He  had  only  three  people  in  the
 house.  It  is  unprecedented,  J  think,
 in  the  history  of  the  constitutional
 functioning  throughout  the  world,
 that  one  person  with  three  muske-
 teers  should  have  the  a/frontry  te
 advise  the  Governor  to  dissolve  the
 House  when  there  was  a  clearcut
 majority  there:  First  of  all  I  would
 like  to  make  this  point.  Where  was
 political  morality  or  propriety  of
 Sheikh  Abdullah  in  recommending
 the  dissolution  of  the  House  when
 he  knew  fully  well  that  the  Congress
 Party  had  a  clearcut  majority?  As
 a  result  of  this  undemocratic  action,
 he  would  stand  condemned  it  the
 eyes  of  the  people.  I  think  this  is
 the  first  important  point  that  this
 honourable  House  should  realise.

 Then,  Sir,  what  happened?  What
 has  the  Governor  done?  Sheikh
 Abdullah  should  have  resigned  gnd
 askeq  the  Governor  to  call  upon  the
 Congress  to  form  the  government
 there.  He  did  not  do  that.  Despite
 his  professions,  he  threw  them  te
 the  winds  and  said  ‘dissolve  it’.
 Then  comes  in  the  Governor.  What
 has  the  Governor  done?  The  Gov-
 ernor  should  have  clearly  pointed
 out  that  he  had  only  three  Members
 in  the  House  and  here  was  a  party
 which  had  a  clearcut  majority.  Be-
 fore  I  dissolve  the  House,  I  must
 cal]  upon  this  Party  to  form  the
 Government.  What  has  the  Govern-
 nor  done?  The  Governor  was  here
 in  Delhi.  On  the  25th  letter  to  the
 Governor  goes.  And  on  26th  the
 Governor  flies  back  to  Jammu  and
 without  waiting,  without  even  meet-
 ing  the  members  of  the  Congress  Le~
 gislature  Party—if  he  had  any  doubts



 763  Motion  for

 (Dr.  Karan  Singh]

 about  our  claim,  he  should  have

 called  us—  but,  he  goes  back  and  the

 decision  to  dissolve  the  House  is

 taken,  within  three  hours  of  his  go-
 ing  back  to  Jammu,  and  he  dissolves
 the  House.

 SHRI  BALBIR  SINGH:  Sir,  I  rise
 on  a  point  of  order,

 MR.  SPEAKER:  What  is  your
 point  of  order?

 SHRI  BALBIR  SINGH:  This  point
 icannot  be  agitated  before  the  House.

 MR.  SPEAKER:  No,  please.  I

 havea  admitted  it  now.  When  the

 Assembly  is  not  in  session  and  when
 there  is  President’s  rule  there,  this
 Hicuse  has  full  power  to  discuss  that.
 Please  sit  down,

 DR.  KARAN  SINGH:  Sir,  I  would
 submit  that,  Sheikh  Abdullgh  had

 not  acted  in  a  proper  manner  in

 recommending  to  the  Governor  for
 the  dissolution  of  the  Assembly.  This
 was  nothing  short  of  outrage.  Sir,  I
 am  not  a  constitutional  lawyer  but  I
 0७  have  some  knowledse  of  political
 science  and  of  the  Constitution.  In
 fact  i¢  will  he  interesting  to  note  that
 jammu  ang  Kashmir  Constitution  be
 came  law  when  I  signed  it.  That  is  a
 historical  fact.  We  are  now  being  told
 thit  under  Article  53,  it  was  obligatory
 on  the  part  of  the  sovernor  to  disolve
 the  House.  Article  53  is  only  an  ena-

 bling  provision,

 Art.  53  of  the  Jammu  and  =  Kash-
 mir  Constitution  says  that  the  Gov-
 ernor  may,  from  time  to  time,  pro-
 rogue  the  House  or  either  House  or
 dissolve  the  Legislative  Assembly.
 But,  Sir,  under  no  Article  has  it  been
 said  that  a  Chieg  Minister  who  has
 got  three  people  with  him  in  the
 House  has  got  the  power?  The  Gov-
 ernor,  on  the  advice,  of  the  Council
 of  Ministers  could  dissolve  the  House.
 Where  ig  the  advice  of  the  Council
 of  Ministers  to  the  Governor?  It  has
 not  been  taken.
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 I  would  submit  another  point..
 Here  there  gre  many  eminent  law-
 yers.  Under  Art.  36,  the  appoint-
 ment  is  made  of  the  Chief  Minister
 under  the  State  Constitution.  But
 the  Governor  is  not  bound  by  the
 advice  of  the  Council  of  Ministers
 when  he  knew  that  Shetkh  Abdullah
 had  only  got  three  perrle  in  the
 House  and  the  Congress  Parliamen-
 tary  Party  had  a  clearcut  majority.
 Under  Art,  36,  he  should  have  called
 upon  the  Leader  of  the  Congress
 Party  to  form  a  Government.  Why
 did  he  not  do  that.  Unless  he  had
 some  specific  instructions  to  dissolve:
 the  House  in  this  undemocratic  man-
 ner.

 Then,  again,  under  Art.  92,  he  has
 assumed  the  power  because  of  the
 break‘lown  of  the  constitutional  ma-
 chinery.  Where  has  the  constitutio-
 nal  machinery  broken  down?  I  do
 not  think  it  has  broken  down.  [In
 fact,  he  has  broken  down  the  cons--
 titutional  machinery  by  recommending

 °

 to  the  Governor  to  dissolve  the
 House  in  this  undemocratic  manner.
 Art.  92  says  that  if  the  constitutional
 machinery  is  broken  down,  then  the
 Governor  takes  over  the  power.  Can
 you  find  3  parallel  anywhere  in  the
 way  the  Constitution  hag  been  dis-
 torted  in  thi,  manner?  Even  jf  he
 was  able  to  do  this,  why  did  he  not
 act  under  356?  I  would  submit  to
 you—this  is  a  very  important  point—
 that  under  Art.  356,  at  least,  the
 power  of  this  Sovereign  Parliament
 would  have  been  operative  in  Jammu
 and  Kashmir.  At  least  there  are
 democratically  elected  representa-
 tives  of  Jammu  and  Kashmir  sitting
 here  and  also  in  the  Rajya  Sabha.
 What  did  he  do?  What  has  he  done?
 The  whole  State  has  been  handed
 over  to  a  civil  servant.  There  is  no
 Assembly  there.  There  is  no  demo-
 cratic  functioning.  There  jis  no  way
 by  which  the  will  of  the  people  can
 be  expressed.  Sir,  I  would  like  to
 stress  that  not  only  has  constitutional
 propriety  and  politicd]  morality  beer
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 thrown  to  the  wind,  but  also  the

 sovereignity  of  this  House  has  been
 eroded  in  Jammu  and  Kashmir.  Are
 the  people  of  Jammu  2nq  Kashmir  not
 an  ir.tegral  part  of  India?  ३)७  the  peo-
 ple  of  Jammu  and  Kashmir  not  have
 the  democratic  rights  and  privileges  in
 the  same  way  aS  people  of  other  parts
 of  India?  What  is  the  meaning  of  this
 extrzordinary  attitude  that  was  adopt-
 ed?  Surely,  Sir,  a  very  eminent  person
 has  become  the  new  J.aw  Minister  and
 the  hon.  Home  Minister  is  here,

 I  fing  it  unpleasant  to  have—so
 soon  after  the  formation  of  the  Gov-
 ernment—to  say  this.  Sir,  I  remem-
 ber  the  Prime  Minister  said  soon
 after  he  took  office:  If  we  go  wrong
 people  should  pull  uur  ears,  Now.
 of  course,  it  would  be  hypothetical
 and  most  imprudent  for  me  to  do
 that  but  I  have  to  point  out  that  you
 have  slipped  up  within  48  hours  of
 the  formation  of  your  government,  Ycu
 have  not  given  this  matter  the  correct

 .cousiceration  that  it  deserved.  You
 have  not  realised  the  delicate  situa-
 tion—political  and  constitutional—of
 Jammu  and  Kashmir,  You  have
 thrown  democracy  to  the  winds  within
 48  hours.  You  have  wronvly  advised
 the  President  to  accept  the  proclama-
 tion—  just  now  the  proclamation  has
 keen  laid  on  the  Table  of  the  House.
 Unaer  this  proclamation  the  sovergig-
 nity  of  this  Parliament  is  curtaile@,  The
 budget  will  not  come  b2ifore

 a

 Parlia-
 ment.  Where  is  the  demorrafic  repre-
 sentstion  in  the  budget?  Thefbudget  is
 going  to  be  passed  by  the  civjl  servants.
 Is  this  the  way  that  the  new  govern-
 ment  is  going  to  maintain  and  streng-
 then  democratic  traditions?  I  would
 lik,  to  submit,  Sir,  that  what  has  hap-
 rene  is  morally  indefensible,  legally
 untenable  and  constitutionally  question-
 able,  cr

 ¢

 Sir,  let  me  make  one  thing  very
 clear  that  we  ate  not  lamenting  the
 fact  that  Congress  was  not  asked  to
 form  the  government.  This  very
 Congress  legislature  party  volunta-
 Tily  gave  up  power  two  years  ago.
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 What  we  are  lamenting  is  that  the
 people  of  Jammu  and  Kashmir  have
 been  treated  in  a  shabby  manner.
 The  people  of  Jammu  and  Kashmir
 who  are  integral  part  of  the  nation
 deserved  better  treatment  at  the
 hands  of  the......

 AN  HON.  MEMBER:  Be  ready  _  to
 face  them.

 DR.  KARAN  SINGH:  We  are
 prepared.  We  have  just  faced  the
 people  of  the  State.  We  will  happily
 face  them.  That  is  not  the  point.
 The  point  I  am  making  is  that  I  am
 very  sorry  to  have  to  soy  that  in  a
 critical  matter  like  Jammu  anc  Kash-
 mir,  the  government  have  slipped  up
 and,  therefore,  it  has  become—wit-
 tingly  or  unwittingly—partner  to  a
 sordiq  act  of  political  betrayal.  And
 98  watch-dogs  of  the  welfare  of  the
 people  it  has  become  our  duty  to
 bring  the  matter  before  the  House  in
 the  form  of  an  adjournment  motion
 and  as  such,  I  commend  this  adjourn.
 rent  motion  before  this  hon’ble
 House.

 Lt  मधु  लिमये  (बांका)  :  अध्यक्ष

 महोदय,  पहली  बार  मरकारी  दल  कें

 सदस्य  के  नाते  इस  सदन  में  बोल  रहा  हुं,  इस

 णिणए  यह  मुझे  बशा  अट-पटा-सा  लग  रहा  है,

 जैसा  हमारे  दोस्तसुग्रमण्यम  साहब  को  भी

 अटपटा  रगरहा  था,  जिस  समय  वे  विरोधी

 दल  के  सस्य  के  नाते  बोल  ध  थे  t

 अध्यक्ष  महोदय  मेरी  तो  सारी

 जिन्दगी  ही  विरोधी  की  राजनीति  में

 बीती  है,  i6  साल  की  उम्र  से  25  साल

 तक  मैंने  प्रंग्रेजी  हुकूमत  का  विरोध  किया,
 उसके  बाद  कांग्रेस  सरकार  का  हम  लोग  विरोध

 करते  रहे  शौर  जनता  की/  लड़ाई  लड़ते

 रहें  ।  लेकिन  हम  लोग  जिस  प्रतिपक्ष  में

 बैठ  कर  काम  करते  थे,  वह  बिखरा  हुआ
 प्रतिपक्ष  था,  कई  दलों  में  बंटा  हुआ  था।
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 [श्री  मधु  लिमयें]
 \  था।  संकट  काल  की  घोषणा  से  पहले

 शेख  भ्रब्दुल्ला  साहब  और  प्रधान  मंत्री  जी

 के  बीच  में  जो  समझौता  हुआ  था  काश्मीर

 के  मामले  को  लेकर  झौर  उस  पर
 जो|

 इस  सदन  में  चर्चा  हुई  थी,  उस  की  श्ाज

 हमे  याद  श्र  रही  है।  मैंने  उस  चर्चा  में

 भाज  मूझे  बड़ी  खुशी  है|कि'  हमारा
 नया

 संविधान  इस  देश  में  स्थापित  होने  के

 बाद  पहली  बार  एक  संगठित  प्रतिपक्ष

 इस  सदन  में  स्थापित  हुआ  है,  इस  लिए
 आशा

 नन  =  कि  मत्ताधाले।  दल  लि  भाग  नहीं
 लिया  था

 लेकिन
 मेरे  मित्र  श्री

 प्रतिपक्ष  से  है,  दोनों  मिल  कर  जन-स्वातन्त्रय  मू
 दंडवते  ने,  जो  |अ्रब  रेल  विभाग  के

 की  रक्षा  के  लिए  शौर  संसदीय  संस्थाओं
 मंत्री  हैं,  हमारी  तरफ  से  भाषण  किया  था

 की  जड़ों  को  मजबूत  करने  के  लिए
 ओर  श्रध्यक्ष  महोदय,  यदि  आप  और  हमारे

 दूसरे  मित्र  उस  भाषण  को  पढ़ेंगे  तो  पता

 चलेगा  कि  शेख  भप्रब्दुल्ला  श्रौर  प्रधान  मंत्री

 जी  के  बीच  जो  समझौता  हुभा  था,  उप

 मिल|
 कर  काम  करेंगे

 मैं  इस  बात  को  बिल्कुल  नजरान्दाज  का  हम  लोगों  ने  खुल  कर  समर्थन  किया

 नहीं  कर  रहा  हूं  कि  हमारे  दल  में  शौर  था।  क्‍यों  कियाथा।  क्‍योंकि  हमारी
 विरोधी  पक्ष  में  बुनियादी  मतभेद  हैं.  मान्या  थी  कि  काश्मीर|  का  सवाक्ष
 लेकिन  इन  बुनियादी  मतभंदों  के|  बावजूद  दलीय  राजनीति  का  सवाल  नहीं  है  ।
 मैं  उम्मीद  करता  हूं  कि  राष्ट्रीय  हितों  काश्मीर  के  साथ  अगर  श्राप  दलीय
 को  हम  लोग  सर्वोपरि  रखेंगे।  मैं  यह  मानता  राजनीति  की  बातें  करेंगे  तो  मेरी  श्रपनी

 हूं  कि  जब  हम  प्रतिपक्ष  में  थे  तो  हम  से  मान्यता  है  कि  न  केवल  सत्तारुढ़  दल  को
 2  भी  कुछ  भूले

 हुई  होंग
 1  मैं  यह  नहीं  चोट  पहुंचेगी,  न  केवल  प्रतिपक्ष  को  चोट

 कहता  कि  हमारे  सारे  काम  ठीक  ही  शे
 पहुंचेगी  बल्कि  समूचे  राष्ट्र  की  स्वाघीनता

 लेकिन  इस  बात  से  इंकार  नहीं  किया  जा  खतरे  में  पड़  जाएगी।  इसलिए  हम  लोगों
 सकता  कि  जब  देश  के  ऊपर  श्राक्रमण  ने  राष्ट्रीय  दृष्टिकोण  को  भ्रपना  कर  काण्मीर

 हुआ  या
 देश

 के  ऊपर  प्रन्यराष्ट्रीय  समझौते  का  समर्थन  किया|  था  ।
 संकट  शाए,  तब  प्रतिपक्ष  ने  अपने  ऊपर
 जिम्मेदीरी  ली  और  सत्तारुढ़  दल  के  a
 साथ  रह  कर  देश  के  हितों  की  झौर  मेरे  जिस  लायक  दोस्त  ने  आज  यह  काम

 जनता  के  हितों  की
 रक्षा|

 की  ।  उदाहरण  रोको  प्रस्ताव  रक्‍्खा  है,  वह  मेरे  मित्र  हैं
 के  तौर  पर  मैं  कहना  चाहता  हुं  कि  जब  उनका  मैं  बहुत  आदर  करता  हूं  शौर

 965  की  लड़ाई  हुई,  उस  समय  प्रतिपक्ष  जिस  तरह  से  शेख  अब्दुल्ला  का  स्थान  :

 ने  दलीय  भावना  से  ऊपर  उठ  कर  जनता  काश्मीर  की  राजनीति  से  कोई/  नहीं  छीन

 श्रौर  सरकार  |  का  साथ  दिया  ।  जब  बंगला  सकता  है,  उसी  तरह  से  में  मानता  हूं
 देश  का  मामला  सामने  श्राया,  तो  अध्यक्ष  कि  जम्मू  व  काश्मीर  की  सियासत  में

 महोदय,  श्राप  जानते  हैं  कि  प्रतिपक्ष  ने  डा०  कर्ण  सिंह  का  अ्रपना  स्थान  है।

 सहयोग  की  भूमिका  निभाई  श्रौर  जब  कभी  उससे  मैं  इंकार  नहीं  करता  इसलिए  मैं

 इस  सदन  में क श्मीरां  का  सवाल  उठाया  उम्मीद  कर  रहा  था  [कि  मेरे  मित्र  दलीय

 गया  और  उस  कः  चर्चा  हुई  तो  भावना  से  ऊपर  उठ  कर  औचित्य  के  भ्राधार

 काशमीर  के  सवाल  के  महत्व  को,  उस  की  पर,  राष्ट्रीय  हित  के  ग्राधार  पर  और  संविधान

 भ्रहमियत  को  मइनजर  रखते  हुए,  हम  की  जो  घाराएं  हैं,  उन  के  आधार  पर  इस

 लोगों  ने  हमेशा  राष्ट्रीय  दृष्टिकोण  श्रपनाया  बहस  को  उठाएगे  और  अपना  भाषण  |
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 करेंब  ।  हो  सकता  है  कि  हमारा  जो  संविधान

 है,  चाहे  भगत  का  संविधान  हो
 भा  काश्मीर  का  संविधान  हो-बहुत  सारे

 लोगों  को  शायद  यह  मालम  नहीं  है  कि

 काश्मीर  का  श्रपना  भ्रलग  संविधान  है

 उसको  ठीक  से  कुछ  लोगों  ने  पड़ा  नहीं
 अभी  मेरे  मित्र  डा०  कण्णसिह  ने  कहा  कि

 लब  काश्मीर  का  संविधान  बनाथा  तो

 उस  पर  उन्होंने  हस्ताक्षर.  किए  थे  लेकिन

 बता  नहीं  कि  उन्होंने/हस्ताक्षर  करते  समय

 उसको  पढ़ा  था  या  नहीं  क्‍योंकि  उस  समय

 उन  की  उम्र  बहुत  छोटी  थी  झौर  वे

 बहुत  कम  उम्र  के  थे  ।  मैं  कोई

 ब्यंग  के  तौर  पर  नहीं  बोल  रहा  हूं  ॥
 उस  समय  उनकी  उम्र  बहुत  कम  थी

 झौर  इस  लिए  श्रगर  उस  समय  उसको

 उन्होंने  नहीं  पढ़ा  होगा,  तो  उसमे  उन  को

 कोई  दोष  नहीं  लगता।

 भ्रध्यक्ष  महोदय,  इस  में  जो  बातें

 हैं,  उन  के|  ऊपर  हम  लोगों  को  बिल्कुल
 मिष्पक्ष  शौर  तटस्थ  बन  कर  सोचना

 चाहिए  |

 मुझे  बढ़ा  आनन्द  हुआ  कि  इतना  महत्व

 का  सवाल  कर्ण  सिंह  जी  ने  उठाया  और

 झापने  चर्चा  के  लिए  उसको  लिया।  मैं  झपनी।

 सरकार  से  और  हमारे  सदस्यों  से

 विनम्रतापूर्वक  यह  कहना  चाहता  हूं  कि

 जब  कभी  देश  के  महत्व  का  सवाल  यहां  झआाए

 शो  यह  देश  की  बड़ी  पंचायत  है,  इसमें  उसकी

 सर्च  जरूरी  होनी  चाहिए।।  मैं  अपनी

 पार्टी  की  शोर  से  आपको  आश्वस्त  करना

 चाहता  हूं  कि  जिस  प्रकार  कांग्रेस  पार्टी

 इससे  भागती  थी,  हम  कभी  भी  इस  प्रकार  के

 विवाद  से  भागेंगे  नहीं  ।  अगर  हम  से  गल-

 तियां  होती  हैं।तो  मैं  भपने  मंत्री  महोदय

 और  प्रधान  मंत्री  जी|से  कहुंगा  कि  वे  विनम्र

 हो  कर  इस  सदन  के  सामने  भाएं  झौर  अपनी

 गलतियों  को  कबूल  करें  ।  गलितयां  कबूल

 करने  पर  शौर  विनम्मता  से  पेश[भाने
 पर

 CHAITRA  8,  899  (SAKA)

 L!

 Adjournment  I70

 यह  सदन  उनको  माफ  करेगा  ।  इसलिए
 अध्यक्ष  महोदय,  एक  स्वस्थ  परम्परा  बननो

 चाहिए  कि  सत्ताधारी  दल  झौर  विरोधों

 पक्ष  के  बीच  जहां  तक  खुली  बहस  का  सवाल  _
 है.  वह  हो  ।  श्रापकी  कोशिश

 होनी  बाहिए,
 |

 हमारी  कोशिश  होनी  चाहिये,  मेरी  भी  रहेगी,
 कि  हर  राष्ट्रीय  महत्व  के  सवाल  पर  इस
 सदन  में  बहस  हो  और  सभी  मुद्दे  सारे  सदन

 बे;  सामने  आएं  और  किसी  को  भी  चर्चा  से

 भागने|
 का  प्रयास  नहीं  करने  दिया  जाए

 मेरे  स्वर्गीय  नेता  ने.  मुझ  को  सिखाया

 था  कि  जो  दण्डधारी  होता  है,  सत्ता  में  रहता

 है,  उसको  हमेशा  विनम्रता  से  बात

 करनी  चाहिए  और  विरोध  पक्ष  के  जो
 |लोग

 होते  हैं  वें  झगर  गुस्से  में  भी  बात  करते  हैं
 तो  उसको  बर्दाश्त  करना  चाहिए  ।  मैं  आशा

 करता  हूं  कि  हमारे  दल  में  इस  आदर्श  का

 पालन  होगा  ।  मैं  भ्रपने  स्वर्गीय  नेता  की

 जब|बात  करता  हूं  तो  मेरा  तात्पयं  डा०  राम

 मनोहर  लोहिया  से  हे  शर  डा०  राममनोहर

 लोहिया  ने  हमेशा  कहा  है  कि  जो  दण्डघारी

 दै,  जो  सत्ता  में  है,  उसको  बहुत  कुछ  पीना

 चाहिए,  बर्दाश्त
 पक्ला  चाहिए  -  इसवे

 लिए  हमारी  सदा  कोशिश  रहेगी  ।  प्रगर

 हम  गलती  करते  हैं  तो  आप  हमको  ठीक

 रास्ते  पर  लाने  का  काम  कीजिए,  हम  झापकी

 बात  को  मानेंगे  ।

 जहां  तक  ग्राज  के  प्रश्न  का  |सवाल
 है,  कर्ण  सिंह  जी  के  भाषण  को  मैंने  गौर  से

 सुना  है  ।  उनका  मुख्य  मुहा  यह  था  कि
 जिस  मुख्य  मंत्री  के  पीछे  केवल  तीन  सदस्यों
 का  समर्थन  है,  क्‍या  ऐसे  मुख्य  मंत्री

 की/सलाह  पर  राष्ट्रपति  को  या  गवर्नर  को--

 जूंकि  हसमें  राष्ट्रपति  की  सम्मति  का  सवाल
 झाता  है  इसलिए  मैंने  राष्ट्रपति  का  नाम

 लिया--काम  करना  चाहिए  ?  गआ्रापका

 मुख्य  मुदा  यही  था  कि  क्‍या  राज्यपाल  या

 सखरति(को

 को  इसकी  सलाह  पर  काम  करके

 जो  उत्पन्न  होती  है  उसको  समाप्त



 है  का  है  Motion  for

 [ar  aa,  लिमये]

 करना  चाहिए  ?  आप  कहते  हैं  कि  मुख्य  मंत्री

 के  अलावा  और  लोगों  का  वहां  बहुमत  था  t

 ठीक  हैं  जिस  स्तर  पर  इसकी  [चर्चा  होनी

 चाहिए  उसी  स्स्तर  पर  इसकी  चर्चा  करूंगा  |

 झापने  i972  के  चुनाव  का  उल्लेख

 किया  है  ।  माफ  कीजिए  मैं  यह  बात

 धाज  नहीं  कह  रहा  ३  क्योंकि  मैं  इधर  बैठा

 हूं।  972)8  जब  तक  चुनाव  के  नतीजे

 नहीं  बाये  थे,  में  बिहार  और  पश्चिम  बंगाल

 फा  दौरा  करके  ञाया  था  और  कश्मीर  के

 बारे  में  मेरे  पास  समाचार  झाये  थे,  तभी

 मैंने  एक  पत्रकार  सम्मेलन  में  [कहा  था  कि

 काश्मीर  और  पश्चिम  बंगाल  में  जो  चुनाव

 हो  रहे  हैं  ये  न  तो  निष्पक्ष  हैं  और  न  स्वतंत्र

 बातावरण  में  हो  रहे  हैं  7  मैं  तो  इससे  भी

 धागे  जाकर  कहूंगा  कि  स्वतंत्रता|  प्राप्ति  के

 दाद  से  कश्मीर  में  कितने  चुनाव  हुए  वे  सभी

 हवतंत्र  चुनाव  नहीं  हुए  हैं  ।  वहां  स्वतंत्रता

 के  वातावरण  में  चुनाव  नहीं  कराये  गये  t

 पह  मेरी  राय  है  ।  आप  मुझ  से  मतभेद

 रुख  सकते  हैं।  इसलिए  i972  के  चुनावों
 का  जो  ग्राधार  आप  बता  रहे  हैं,  मैं  कहता

 हूँ  कि  यह  बिल्कुल  निराधार  बात  है  ।  7972

 के  चुनावों  में  जम्मू  शर  कश्मीर  की  जनता

 का  जो  सही  मत  है  वह  अभिव्यक्त  नहीं

 हुआ  था  ।  यह  मेरी  राय  है  |

 भ्रध्यक्ष  महोदय,  दूसरी  एक  बात  इस

 सदन  को  ध्यान  में  रखनी  चाहिए।  =  972

 में  जो  विधान  सभा  चुनी  गयी  थी  वह  पांच

 साल|के  लिए  चुनी  गयी  थी।  आपने  मनमाने

 छंग  से,  एक  व्यक्ति  की  गही  को  बचाने  के

 लिए,  इस  देश  में  संकटकाल  की  घोषणा

 की  और  संविधान  की  धाराशों  का  दृरुपयोग
 करके  असेम्बलियों  की  मियाद  को

 |  बढ़ाया,

 स  सदन  की  मियाद  को  बढ़ाया  ।  आपने

 झ्रोचित्य  शौर  नैतिकता  की  बात  की  ।

 मैं  आपसे  एक  बात  पूछना  चाहता  हूं  कि  25

 MARCH  29,  977

 ,  की  स्थिति  थी  ?

 Adjournment  I72

 जून,  re  को  किसी  ने  इस  देश  में  सशस्त्न

 क्रांति  की[बात  की  थी  ?  क्‍या  कोई  विद्रोह

 क्या  लोकनायक  जय

 प्रकाश  नारायण  शान्तिपूर्ण  तरीकों  को  मन

 से  स्वीकार  नहीं  करते  थे  ?  यह  बात  भी

 कही  गई  कि  लोकनायक  जयप्रकाश  नारायण

 सेना  और  पुलिस|को  उकसा  रहे  थे  लेकिन

 उन्होंने  सिर्फ  इतना  ही  कहा  था  सेना  के

 सिपाहियों  को,  श्रफसरों  को  पुलिस  दल  के

 सदस्यों  को  कि  /  गैर  कानूनी  प्रौर  .संवैधानिक

 हुकम  को  नहीं  माना  चाहिए  |  झगर  केबल]
 हुकम  को  ही  आधार  लिया  जाएगा  तो  हिटलर
 के  आदेश  पर  जो  श्रत्याचार  किए  गए

 मुवोली  हे  आदेश  पर  जो  अत्याच  र  किए

 गए  वे  क्षम्य  मानने  पड़ेंगे  -  इसलिए
 मैं  श्राप  से  कहना  चाहता  हूं  कि/  लोक  नायक

 जय  प्रकाश  नारायण  ने  सेना  शौर  पुलिस
 में  विद्रोह  फैलाने  का  कोई  प्रयास  नहीं  किया  ।

 झगर  संकटकाल  को  लगाना  ही  था.  तो  गृजरात
 श्रान्दोलन  जब  चरम  सीमा  पर  था  तब  लगाया

 होता  भौरं[दस  प्रतिशत  श्रापकी  बात  सही  है

 ऐसा  जनता  कहती  ।  बिहार  झा दोलन

 जब  चरम  सीमा  पर  था  तीन  चार,  पांच

 अक्तूबर  को  झौर  बिहार  बन्द  का  आहवान

 MR.  SPEAKER:  The  time  js  limi-
 ted  and  we  can  discuss  it  when  we
 are  discussing  Bihar  and  other  States
 later  on.  That  is  ag  bigger  issue.
 Please  come  to  Kashmir.

 शो  मधु-सिमये  :  मैं  यह  इसलिए  कह

 रहा  हूं  कि  संकटकाल  से  ही  इस  विधान  सभा

 की  मियाद  को  बढ़ाया  गया  ।  नहीं  तो  कर्ण

 सिंह  जी  को  काम  रोको  प्रस्ताव  रखने  की

 छूट  ही  आप  नहीं  देते  ।  मैं  श्राप  से  नम्रता-

 पुर्वक  कहना  चाहता  हूं  कि  जहां  तक!  नैति-
 कता  का  सवाल  है  जम्मू  काश्मीर  की  विधान

 सभा  का  कोर्ट  नैतिक  ग्राधार  नहीं  बचा  था  ।

 वह  टूट  गई  थी  ।  उसको  तो  वैसे  ही  खत्म

 किया  जाता  मुख्य  मंत्री  को  सलाह  के  बिना

 तो  थी  वह  [उचित  होता,  नैतिक  होता  ॥

 लेकिन  उसकी  बात  मैं  नहीं  तह  रहा  हूं  ।.
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 स्वयं  कर्ण  सिह  जी  ने  कहा  है  कि  काश्मीर
 का  श्रपन  संविधान  है  ।  क्‍या  है  संविधान

 की  धारा  ?  यह  35  (2

 हैं  और  इसको  मैं  घीरे  धीरे  पढ़े  देता

 हूं  1

 “All  functions  of  the  Governor
 except  those  under  sections  36,  38
 and  92  shall  be  exercised  by  him
 only  on  the  advice  of  the  Council  of
 Ministers  f

 DR.  KARAN  SINGH:  Council  of
 Ministers,  not  the  Chief  Minister.

 शो-साधु  शिसये  :  में  इसलिए  कहता  हूँ
 कि  आपकी  उम्र  तब  छोटी  थी,  शापने  उस

 स्रमय  संविधान  को  नहीं  पढ़ा  था  ।  पभब

 डुबारा  आपको  इसको  पढ़ना  चाहिये  /
 झापने  जिस  पर  हस्ताक्षर  किया  उस  में  आपने

 सिफ  कहा  है  |  श्रापने  हस्ताक्षर  किए  हैं
 मैंने  नहीं  किए  हैं।  मैं  तो  प्रतिपक्ष  की राजनीति

 छत  दिनों  किया  करता  था  -  आपने  हस्ताक्षर

 किए  हैं  ।  इस  में|लिखा  हुआ  है  कि  जिस

 मुख्य  मंत्री  के  पीछे  तीन  लोग  हैं,  चार  लोग

 हैं,  पांच  लोग  हैं,  सौ  लोग  हैं,  दो  सौ  लोग  हैं,

 नहों  तक  डिसोल्यूशन  का  सवाल  है,  विघटन

 का  सवाल  है।वह  तो  मुख्य  मंत्री  की  सलाह  पर

 था  प्रधान  मंत्री  की सलाह  पर  ही  होता  है  ।

 श्राप  प्रगर  मुझे  बहस  में  ले  जाना  चाहते  हैं  तो

 मैं  सिफारिश  करता  हूं  कि  यह  आाइवर.

 जेनिग्ज्  की  किताब

 थ्
 कुबिनेट  गवर्नमेंट

 इसको  आप  पढ़िये  ।  सदन  का  समय

 चरबाद  नहीं  करना  चाहता  क्योंकि  यह  कोई

 डिबेटिंग  यूनियन  नहीं  है  ।  हम  जनता  के

 प्रतिनिधि  हैं  श्रोर  जनता  की  बात  हम  लोग

 घोलेंगे  ।  यह  कोई  यूनिवर्सिटी]  की  छात्र

 घूनियत  नहीं  है  ।  मैं  कहना  चाहता  हूं  कि

 सदन  को  विघटित  करने  का  अ्रधिकार  इंग्लैंड

 में  हमेशा  प्रधान  मंत्री  का  ही  रहता  है

 उसके  बारे  में  अगर  श्राप  चाहते  हैं  तो  मैं  एक

 वाक्य  पढ़े  देता  हूं  ।  मैं  कोई  तोड़मरोड़

 कर  बातों  को  कहने  का  झादी  नहीं  हूं  t

 )  है  जो  फ्रिज  में  oa

 A

 CHAITRA  8,  899  (SAKA)

 4
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 “During  the  last  00  years  there  is
 no  instance  of  refusal  of  dissolution’
 by  the  King  when  advised  by  the

 Cabinet.”

 Adjournment

 हां  भाई  कैबिनेट  है  लेकिन  होता  है  सब  प्रधान

 मंत्री  क ेकहने  पर  ।  इन्दिरा  जी  भी  श्राप

 को
 [छ्छिती  नहीं  थीं,  श्राप  को  इत्तिला  देती

 थीं।  हमारे  बाबू  जगजीवन  राम  जी  कहते
 हैं  कि  हम  को  इत्तिला  दी  जाती  थी  ।  सलाह

 नहीं  की  जाती  थो  ।  जिन  मंत्रियों  ने,  जब

 संकटकाल  की  घोषणा  की  गई,  कई  नेताझ्रों

 को  गिरफ्तार  किया  गया  तो  उस  के  ऊपर

 सवेरे  हां  करने  के  श्रलावा  और  कुछ  नहीं  किया  t

 कम  से  कम  उन  लोगों  को  केबिनेट  की  बात

 नहीं  करनी  चाहिये  वरना  बड़ा  मामला

 मुश्किल  हो  जायगा  श्राप  लोगों  के  लिये  t

 “There  has  been  nevertheless  a
 persistent  tradition  that  he  could
 refuse  if  the  necessary  circumstan-
 ces  arose.”  et

 झागे  वह  कहते  हैं  !

 ‘It  is  difficult  to  see  what  those
 circumstances  would  be.”

 प्रौर  शत्  तक  ऐपी  स्थिति  पैदा  नहीं  हुई |
 कि  जिसमें  वहां  की  रानी  ने  या  राजः

 मंत्री  की  सलाह  को  ठुकराना  उचित  समझा

 हो  1  श्रगर  इधर  50  साल  में  कोई  उदाहरण
 दे  सकते  हैं  श्राप  तो  दे  दीजिये  (

 in

 मैं,  भ्राप  से  यह  कहना  चाहता  हूं  कि  भाप

 ने  कहा  कि  यह  बहुत  ग्रसाधारण  बात  मालूम
 पड़  रही  है  कि  जिस  व्यक्ति  को  तीन  व्यक्तियों

 का  समर्थन  है  ऐसे  मुख्य  मंत्री  की  सलाह  पर/

 विधान  सभा  को  बर्खास्त  किया  गया  ।  लेकिन

 मैं  पूछता  हूं  कि  जब  श्राप  का  बहुमत

 जम्मू  कगीर  में  था  तब  श्राप  को  जरूरत  क्यों

 पड़ी  इस  व्यक्ति  के  पीछे  भागने  की  ?

 wo  कर्ण  सिहू  :  मैंने  समझाया  श्राप

 को  t
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 श्री अब  व्समले  :  नहीं  समझाया  ।  क्योंकि

 झेल/  अ्बदुल्ला  प्रसाधारण  स्थान  रखते  हैं

 कश्मीर  की  परिस्थिति  में  इसलिये  रिग्ड

 इलेक्शन  में  बहुमत  पाने  के  बाद  भी  श्राप  ने

 स्वयं  महसूस  किया  कि  कश्मीर  की  जनता

 झाप  के  साथ  नहीं  है  ।  तो  कश्मीर  का  और

 ज्ञारत  का  जो  रिएता  है  उस  को  सुदृढ़  :|रने
 के  लिये  श्राप  ने  यह  मुनासिब  समझा  कि

 शेख  साहब  के  साथ  बातचीत  की  जाय  और

 उन  के  साथ  समझोता  किया  जाय  ।  उस

 [समझौते  के डवारे  में  अगर  किसी  ने  संदेह
 उपस्थित  किया  था  तो  एसे  व्यक्ति  थे  जो

 श्राज  सरकारी  बैचों  में  हैं।  लेकिन  श्राप

 लोगों  में  से किसी  ने  भी  यह  संदेह  नहीं  प्रकट

 किया  था  ।  भोर  आज|  झख  भ्रबदुल्ला  के

 बारे  में  भ्राप  जो  बातें  कह  रहे  हैं  मैं  पूछता  हूं
 कि  क्‍या  यह  राष्ट्रीय  हित  से  है  ?

 प्रधान  मंत्री  ने  उस  समय  चर्चा  का

 समापन  करते  हुए  क्‍या  कहा  है  वह
 मैं  «्ताना

 चाहता  हूं,  हालांकि  इन्दिरा  जी  को  उद्ध त
 करना  मैं  उचित  नहीं  समझता  हूं,  लेकिन  वह

 घान  मंत्री  थीं  इसलिये  बहैसियत  प्रधान

 मंत्री  मैं  उत  को  उद्धुत  कर  रहा  हूं,  त  कि  इन्दिरा

 जी  को  ॥  एक  तो  पहले  इन्दिरा  जी  ने  गह

 कहा.
 '

 “A  distinctive  constitutional  fea-
 ture  in  respect  of  Jammu  and
 Kashmir  is  that  it  has  its  own

 supplementing  the
 Union  Constitution  under  specific
 Constitution

 provision  in  Article  370.

 आगे  शेख  अ्रबदुल्ला  के  बारे  में  प्रधान  मंत्री

 जी  कहती  हैं  :

 “Even  go,  he  managed  to  look
 dignifieg  and  every  inch  a  leader.
 He  was  attracted  to  the  message

 of  the  nationa]  freedom,  civil  liber-
 ties  and  religious  equality  which
 our  national  movement  propagated
 and  these  became  the  guidelines  of
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 his  own  National  Conference
 which  mobilised  the  people  of
 Kashmir.”

 यह  चूंकि  शेख  साहब  का  स्थान  कश्मीर  की

 सियासत  में  था  इसीलिये  प्रधान  मंत्री  ने

 उचित  समझा  उन  के  साथ  बातचीत  करना

 और  हमने  मुनासिब  समझा  कि.  इस  में  आप
 -  का  समर्थन  करें  ।  आराप  ने|ज़ब  कश्मीर  में

 ग्रसाधारण  स्थिति  पैदा  की  कि  तीन  व्यक्तियों

 का  समर्थन  जिस  व्यक्ति  को  प्राप्त  था  ऐसे
 श््रादमी  को  आप  ने  मुख्य  मंत्री  बनाया  q

 wa  आप  यह  कहते  हैं।  तो  इस  से  साफ़

 होता
 (४

 कि  शेख  गअबदुल्ला  का  यह  संदेह

 ठीक  था  कि  झाप  उन  को  अपने  बहुमत  में

 फांसकर  उनको  गुलाम  बनाना  चाहते  थे

 और  उन  को  स्वतंत्र  बुद्धि  से  कश्मीर  की

 सरकार  चलाने  नहीं  देना  चाहते  थे
 }

 मैंने  यह  भी  सुना  है  कि  संकट  काल  में

 बहुत  सारे  काम  करने  के  लिये  उन  पर  दबाव

 डाला  गया  ।  वह  तो  गिरफ्तार  करने  के

 लिये  तैयार  नहीं  थे  ।  ग्राज  मैं  शेख  ग्रब्दुल्ला
 को  बधाई  दिना  चाहता  हूं  कि  उन्होंने  जल्द  से

 जल्द  ग्रार०  एस०  एस०,  जमायते  इस्लामी
 ओर  विपक्ष  के  लोगों  को  छोड़ा  ।  मैंने

 जेल  से  उनको  पत्र  लिखा  था,  मुझे  पता
 नहीं  कि  वह  पत्र  उनके  पास  पहुंचाया  गया
 या  नहीं  ?  मैंने  शेख  साहब  को  पत्र  में  कहा

 था  कि  मुझे  बड़ी  खुशी  है  कि  शाप  पूरी  बात

 तो  अपने  दिल  की  नहीं  कर  सके,  लेकित

 कम-से-कम  रिहाई  के  मामले  मेंआप  प्रग्रसर

 रहे  हैं।  इसी  प्रकार  लोकतंत्र  की  रक्षा

 आपको  भविष्य  में  भी  करनी  चाहिये  ।

 इसलिए  में  ये.  क  (या  चाह  हुं  दि

 भ्रसाधारण  व्यक्ति  भ्रसाधारण  ढंग  से  मुख्यमंत्री
 बनाया  गया  ।  यह  ठीक-ठीक  पहले  सोचना

 चाहियें;था  कि  3  व्यक्ति.  उनके  पीछे  हैं  ।  हो
 सकता  है  कि  3  सदस्य  उनके  पीछे  थे,  लेकिक
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 काश्मीर  बैली  की  अधिकांश  जनता  शेख

 साहब  के  पीछे  थी,  यह.  मैं  कहना  चाहता  हूं  ।

 वह  सिद्ध[हिगा
 ]

 श्राप  पूछेंगे  कि  जब  मुख्यमंत्री  की  सलाह
 पर  गअसेम्बली  को  विधघटित  किया  गया  तो

 वास्तव  में  सवाल  यह  उठना  चाहिये  कि
 असेम्बली  को  विघटित  करने  के  बाद  मुख्य-
 मंत्री  को  मुख्यमंत्री  पद  से

 क्यों।हटाया  गया  ?
 y

 में  तो  यह  सवाल  उपस्थित  करने  जा  रहा  हू
 लेकिन  उससे  हमारी  लाचारी  है  ।  इंग्लैंड  में

 जब  सदन  विघटित  क्या  जाता  है  तो

 केयरटेकर  प्राइम-मिनिस्टर  रह  जाता  है
 इसलिये  चुनाव  की/घोषणा

 होने  के  बाद  आपने

 जो  परिस्थिति  हमारे  सामने  पेश  की  हैं  कि

 चुनाव  के  दरम्यान  कमंचारियों  का  वोट

 हासिल  करने  के  लिये  मंहगाई  भत्ते  की  घोषणा

 करना,  मजदूरों  के  लिये  वेतन  वृद्धि  की  घोषणा

 करना,  किसी  क्षेत्र  के मतदाताओं  का  समर्थन

 प्राप्त  करने  के  लिये  कि  तो  प्रकल्प  की  धोषणाक

 रना,यह  तो  गोरबधन्धा  श्राप  करते  ग्राये  हैं,  लेकिन

 मेशे  राय  में  जब  चुनाव  की  घोषणा  होती  है,
 उसके  बादौइस  तरह  का  काम  किसी  भी  सरकार

 को  नहीं  करना  चाहिये  और  केवल  अन्तरिम

 सरकार,  केयरटेकर  गवरनेमेंट  के  नाते  वह
 काम  करती  ।  यह  काश्मीर  में  क्‍यों  संभव  नहीं

 हुआ  ?  अन  मैं  बहुत  उदाहरण  देने

 हि अध्यक्ष  महोदय  टोकेंगे  कि  बहुत  समय  नहीं  हैं,
 लेकिन  मैं  उदाहरण  के  तोर  पर  बोल  रहा  हूं  ।

 अध्यक्ष  महोदय,  मैं  यह  कहने  जा  रहा  था

 कि  वास्तव  में  शेख  अब्दुल्ला  को  रहने  देना

 जाहिए |वा
 मुख्यमंत्री,  लेकिन  क्यों  नहीं  रहने

 दिया  गया  ?  हमारी  लाचारी  थी  क्‍योंकि

 ]  अप्रैल,  के  पहले  हमको  बजट  पास  करना

 जा।  केन्द्र  मे ंबजट  पास  करने  के  लिये  बिल्कुल

 यह  राय  भूतपूर्व  प्रधान  मंत्री  कोदी  गई  थी

 कि  लोक  सभा  में  अ्रगर  संदिग्ध  स्थिति  रहती

 हो  तो,  मैंने  यह  सुना  था  कि  प्रधान  मंत्री  राष्ट्रपति
 को  यह  सलाह  देने  वाली  हैं  कि लोक-सभा  को

 विघटित  करो  और  फिर  से  चुनाव  कराओं

 झर  श्रध्यादेश  के  जरिये  बजट  पास  करो  t

 लेकिन  जहां  तक  मैं  समझ  पाया  हूं  कि  केवल

 CHAITRA  8,  899  (SAKA)  Adjournment  7  70

 साधारण  विधेयक  अध्यादेश  के  ज्ञरिये  पास

 होता  है

 पुर

 वित्तीय  विधेयक  या  विनति  योग

 विधेयक  तरह  अध्यादेश  के  ज़रिये  पास

 करना  संविधान  के  साथ  खिलवाड़  करना  है

 लेकिन  मान  भी  लीजिये  कि  वित्तीय  विधेयक

 अध्यादेश  के  ज़रिये  पास  किया  जा  सकता  है
 मगर  ग्ननुदान  की  मांग  का  क्‍या  होगा  ?  हमारी/
 धारा  3  में  लिखा  है  कि  लोक  सभा के  द्वारा

 अनुदान  मांगों  के  समर्थन  के  बिना  आप

 अप्रोप्रियेशणन  बिल  पास  ही  नहीं  कर  सकते,

 तो  ग्रसेम्बली  के  बिना  हम  क्‍या  करते  |  श्रसेम्बली

 होनी  ही  चाहिये,  नहीं  तो  ग्रनुदान)  को  मांग

 कैसे  पारित  करते  ?  यह  स्थिति  उत्पन्न  हई,
 इसीलिये  वहां  राज्यपाल  को  कहां  गया  कि

 मामला  राष्ट्रपति  की  सलाह  से  उनका

 श्रनुमान  लेकर  तय  कीजिये  ।  राष्ट्रपति  ने

 अनुमति  दी  कि  वर्तेमान  स्थिति  में प्री  र  कोई
 जारा  नहीं  है,  यह  बजट  का  मामला  इस

 सदन  में  न  ग्राये,  कश्मीर  संविधान  के  खंड  92

 के  तहत  सुलटाया  जाय  इसलिये  वहां  पर  राज्य

 का  शासन  लाग  किया  गया  है  ।

 प्

 ग्रापको  मैं  |  ग्राश्यासन  देता  चाहता  हूं
 कि  हमारा  इरादा  यह  नहीं  है  कि  देर  तक  यह

 चुनाव  न  कराये  जायें,  6  महीने  के  अन्दर  चुनाव
 करना  लाज़मी' है  कश्मीर  में  ।  मुझे  तो  कोई

 ग्रधिकार  नहीं  है,  मैं  एक  साधारण  सदस्य

 के  नाते  बोल  रहा  हूं,  लेकिन  मुझे  पूरा  विश्वास

 है  कि  जल्द  से  जल्द  हमारी  सरकार  चुनाव
 कराने  का  प्रयास  करेगी  और  उस  समय  यह

 कोई म

 ल्

 ,  फैसला  होगा  कि  नैतिकता,  आ्रौचित्य  और  लोक-

 तंत्र  का  प्रेम  किस  को  है,  जनता  किस  के  साथ

 हूं।  आप  इस  चुनौती  को  चुनाव के  क्षेत्र  में

 स्वीकारियेगा  ।  यहां  इस  तरह  की  बात

 से  कोई  नतीजा  निकलने  वाला  नहीं  है  ।

 इसलिये  सारे  सदन  से  मेरी  अपील  है
 कि  स्थगन  प्रस्ताव  को  ठुकरा  दिया  जाये  t

 SHRI  C.  M.  STEPHEN  (Idukai):
 Mr.  Speaker,  Sir,  there  are  two  addi-
 tional  points  that  I  want  to  make.
 The  copy  of  the  proclamation  that
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 ‘was  laid  on  the  Table  of  the  House
 shows  that  the  proclamation  was
 issueq  under  Article  92  of  the  Jam-
 mu  and  Kashmir  Constitution.  Now
 this  92  corresponds  to  Article  356  of
 our  Constitution.  Our  Constitution
 ‘Was  made  applicable  to  Jammu  and
 Kashmir  by  the  3954  Order  of  the
 President  issued  under  Article  370.
 The  Constitution  (Application  to
 Jammu  and  Kashmir)  Order,  954  is
 before  us.  And  that  order  says:

 “The  provisions  of  the  Constitu-
 ‘tion  (as  in  force  on  the  20th  day  of
 June,  1964),  and  as  amended  by

 the  Constitution....shall  apply  in
 relation  to  the  State  of  Jammu  and
 Kashmir  and  the  exceptions  and
 modifications  subject  to  which  they
 shell  so  apply  shall  be  as  follows:

 The  point  I  am  making  is,  of
 eourse,  for  Jammu  and  Kashmir
 there  is  ६  Constitution.  That  was  the
 ease  upto  1954.  In  954  under  Arti-
 ele  370  of  the  Indian  Constitution  the
 present  order  was  promulgated  on
 Jammu  and  Kashmir.  Therefore,
 subject  to  the  narration  in  this  order,
 the  entire  Constitution  of  India  ap-
 plies  to  Jammu  and  Kashmir.  And
 Article  3  of  that  Application  Order
 makes  Article  356  applicable  to
 Jammu  and  Kashmir.  There  are  cer-
 tain  articles  which  are  exempted.
 Article  356  jis  made  apphicable  to
 Jammu  and  Kashmir.  This  is  what
 it  says:

 “In  clause  (l)  of  article  356,
 references  +o  provisions  or  provi-
 sion  of  this  Coiistitution  shall,  in
 relation  to  the  State  of  Jammu  and
 Kashmir,  be  construed  as  including
 references  to  provisions  or  provi-
 sion  of  the  Constitution  of  Jammu
 and  Kashmir.”

 Under  Article  92,  sub  article  2  it  is
 stated  that  certain  modifications  may
 be  made  under  the  Jammu  _  and
 Kashmir  Constitution.  That  power  is
 also  taken  under  Article  356.  What  is
 the  difference  between  Article  356  of
 the  Indian  Constitution  and  Arti  le  92
 of  the  Jammu  and  Kashmir  Cong  itu-
 tion?  Whereas  Article  356  of  “the
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 Indian  Constitution,  sub-clause  (b)
 of  clause  l  says:  ‘declare  that
 the  powers  of  the  Legislature  of
 the  State  shall  be  exercisable  by
 or  under  the  authority  of  Par.
 liament.”,  this  ig  omitteq  under
 Article  92  of  the  Jammu  &  Kashmir
 Constitution.  The  result  is  that  under
 the  Jammu  &  Kashmir  Constitution  the
 legislative  power,  the  budgetary  power,
 all  powers  are  vested  in  the  officer  who
 takes  over  the  administration  whereas
 under  our  Constitution  the  power  is
 vested  in  the  Parliament  of  India.  By
 applying  this  Article  356  to  Jammu
 and  Kashmir,  this  Pariament  has  taken
 over  power  under  the  emergency  pro-
 visions  to  legislate  even  in  the  same
 manner  as  in  the  case  of  Tamil  Nadu,
 Pondicherry  and  other  States  which
 are  under  President’s  Rule.  My  first
 question  is  this.  When  Article  356  is

 applicable  to  Jammu  and  Kashmir,
 this  Parliament  has  got  the  power  to

 legislate  for  the  people  of  Jammu  and

 Kashmir.  grant  budgetary  grants  and

 everything  for  the  people  of  Jammu
 and  Kashmir,  why  is  it  that  the  Gov-
 ernment  of  India  advised  the  Presi-
 dent  to  sanction  proclamation  of  Order
 under  Article  92?

 That  is  a  very  grave  and  important
 question,  on  which  I  would  ask  for

 elucidation,  because  we  want  Kashmir
 to  be  part  of  the  entire  India.  Kashmir

 is.a  part  of  the  entire  India.  Kashmir

 has  come  into  the  national  main-stream
 of  India.  In  order  to  make  it  so,  this

 promulgation  order  was  passed,  We

 could  take  the  entire  power.  Why

 was  Article  92  preserved,  when  article
 856  is  available?  Why  is  the  officer  or

 the  bureaucrats  given  all  the  powers,
 when  you  have  got  the  power  to  take

 over  legislative  functions  and  every-

 thing?  This  is  important,  particularly
 with  respect  to  a  State  like  Kashmir;
 on  this  a  clarification  is  called  for.  I

 submit  that  whereas  under  the  Presi-
 dential  Order,  Article  356  is  applicable
 nullifying  thereby  Article  92  i.e.  mak-

 ing  it  inoperative,  the  order  passed
 under  Article  92  by  passing  an  order

 to  be  passed  under  Article  356  as  per
 the  application  order  of  the  President,
 this  order  passed  by  the  Governor  with
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 the  consent  of  the  President  of  India, is  absolutely  and  void.  This  is  my
 first  point.

 '
 My  second  point  is  that  the  Govern-

 ment  of  India  have  got  to  explain  to
 this  House  why  they  preferred  Article
 92  to  Article  356;  and  why  they  pre-
 ferred  Mr.  Jha  to  legislate  vis-a-vis  the
 Parliament  of  India  doing  it,  Again,
 Mr.  Madhu  Limaye  said  that  when  an
 advice  is  given,  it  has  got  to  be  accept.
 ed.  Let  us  look  at  Article  35;  it  says
 that  all  the  functions  of  the  Governor
 xcept  certain  things  shall  be  exercised
 by  him  only  on  the  advice  of  the  Coun-
 cil  of  Ministers,  May  I  submit  that
 the  Jaw  with  respect  to  the  dissolution
 of  Parliament  has  now  been  spelt  out?
 7  will  read  out  an  authority,  where  it
 is  spelt  out  as  to  what  exactly  is  meant
 by  convention,  and  what  exactly  the
 rules  are.  I  do  not  want  to  read  all  the
 Tules;  I  would  read  only  this:

 “The  Crown  may,  under  certain
 circumstances,  refuse  a  dissolution  to
 a  minority  government,  whether  de-
 feated  or  undefeated,  provided  an
 alternative  government  is  possible
 and  able  to  carry  on  with  the  exist-
 ing  House.”

 This  is  a  Cambridge  University  publi-
 cation  and  accepted  as  an  authority  in
 the  constitutional  law.  Jt  sums  up  the
 law  onthe  matter  in  these  terms:
 “most  constitutional  lawyers  seem  to
 support  the  idea  that  in  a  divided
 House,  particularly  with  a  multi-party
 system,  a  minority  government,  whe-
 ther  defeated  or  undefeated,  is  not
 entitled  to  a  dissolution  if  an  alterna-
 tive  government  is  possible;  and  fur-
 thermore,  it  is  capable  of  carrying  on
 with  the  existing  House’.  Therefore,
 I  submit  that  the  law  with  respect  to
 the  constitutional  conventions  are  these.
 The  Crown  has  got  the  authority  to
 dissoive’?  This  is  number  one.  Second-
 ly,  the  Crown  can  dissolve  on  the
 advice  of  the  Prime  Minister.  Thirdly,
 the  Crown  can  dissolve  on  the  advice
 of  the  Council  of  Ministers.  Fourthly.
 the  Crown  can  refuse  the  dissolution
 if  an  alternative  government  is
 possible.
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 What  the  Jammu  and  Kashmir  cona-
 stitution  has  done  is  that  it  has  vetoed
 the  proposition  that  the  Prime  Minis
 ter  can  advise  and  that  a  dissolution
 can  be  on  the  basis  of  the  Prime  Min-
 ister’s  advice.  This  hag  been  a  con-
 tended  proposition  and  the  settled  law
 is  that  the  Prime  Minister,  as  distinct
 from  the  Council  of  Ministers  ca
 advise.  But  the  Jammu  and  Kashmir
 constitution  says:  “not  the  Prime
 Minister,  but  the  Council  of  Ministers.”
 Secondly,  it  is  stated  that  the  arbitrary
 power  of  the  Crown  to  dissolve  with-
 out  the  advice  of  the  Prime  Minister  or
 the  Council]  of  Ministers  is  taken  away.
 Thirdly,  the  point  is  that  by  the  use
 of  the  word  ‘may’  in  the  subsequent
 clause,  the  power  to  refuse  is
 preserved.  That  is  the  conven-
 tion,  by  giving  the  authority  to
 refuse,  if  an  alternative  government
 is  possible.  That  is  preserved  by  the
 constitution  of  Jammu  and  Kashmir.
 If  so,  the  first  question  [  would  like  te
 raise  is  this:  Did  you  apply  your
 mind  as  to  whether  this  advice  was
 given  by  Mr.  Sheikh  Abdullah  or  by
 the  Council  of  Ministers?  The  news  is
 that  Mr,  Sheikh  Abdullah  arrived  here
 on  the  24th;  and  he  was  here  on  the
 25th  and  26th.  Six  of  the  Council  of
 Ministers  had  resigned.  Their  resigna-
 tion  was  not  accepted,

 Therefore,  they  were  the  Council  ef
 Ministers,  So,  this  question  has  to  be
 gone  into  whether  the  Council  of  Min-
 isters  met,  whether  the  Council  of  Min-
 isters  haye  recommended,  or  whether
 this  recommendation  was  by  the  Chief
 Minister.  Even  going  by  article  35  of
 the  Jammy  and  Kashmir  constitution,
 a  recommendation  by  the  Chief  Minis-
 ter  shall  not  be  accepted;  it  is  only  a
 recommendation  by  the  Council  of
 Ministers  that  shall  be  accepted.  I
 would  like  to  get  the  report  to  see  as
 to  what  exactly  the  position  is.  If  the
 advice  isonly  by  Shri  Sheikh  Abdullah,
 it  is  absolutely  without  legal  basis.

 Then,  even  if  it  is  by  the  Council  of
 Ministers,  it  ig  undisputed  that  an  al-
 ternative  Government  is_  possible.
 When  an  alternative  Government?  ig
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 Bossible,  [  do  not  know  how  this  sec-

 tion  92,  or  article  356  applies.  Section
 $2  applies  only  when  the  government
 of  the  State  cannot  be  carried  on  in
 accordance  with  the  provisions  of  the
 Constitution,  only  when  the  Governor
 ig  satisfied  that  the  government  of  the
 State  cannot  be  carried  on  in  accor-
 gance  with  the  Constitution  it  is  only
 then  he  has  got  the  jurisdiction  to  dis-
 solve  the  Legislative  Assembly.  But
 the  factual  position  is  that  the  govern-
 ment  could  be  carried  on,  because  it
 is  not  disputed  that  there  was  an  al-
 ternative  party,  which  was  prepared  to
 take  over  and  run  the  administration.
 Therefore,  even  if  section  92  would
 apply.  even  if  article  356  would  apply,
 the  basic  question  is  whether  the  go-
 vernment  could  or  could  not  be  carried
 on.  There  was  no  break  down  of  the
 Constitution.  Therefore,  there  was  70

 jpstification  for  an  officer  to  take  over
 the  powers  which  remain  vested  in  the
 Legislative  Assembly.

 One  more  quotation  from  the  same
 book.  It  says:

 “Dissolution  of  Parliament  is  in
 this  country  one  of  the  prerogatives
 of  the  Crown.  Jt  is  not  a  mere  feu-
 dal  survival,  but  it  is  a  part,  and  I
 think  a  useful  part,  of  our  constitu-
 tional  system.......It  does  not  mean
 that  the  Crown  should  act  arbitrarily
 and  without  the  advice  of  responsi-
 ble  Ministers,  but  it  does  not  mean
 that  the  Crown  is  not  bound  to  take
 the  advice  of  a  particular  minister  to
 put  its  subjects  to  the  tumult  and
 turmoil  of  a  series  of  General  Elec-
 tions  so  long  as  it  can  find  other  Min-
 isters  who  are  prepared  to  give  con-
 trary  advice.  The  notion  that  a  Min-
 istry  which  cannot  command  a  majo-
 rity  in  the  House  of  Commons.....a
 Ministry  in  a  minority  of  3l  per
 cent.......in  these  circumstances  is
 invested  with  the  right  to  demand  a
 dissolution  is  as  subversive  of  consti-
 tutior.al  usage,  as  it  would,  in  my

 opinion  be  pernicious  to  the  general
 and  paramount  interest  of  the  Nation
 at  usage.”
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 My  submission,  therefore,  is  this  is  a
 dangerous  constitutional  precedent  that
 you  have  set  up.  An  alternative  go-
 vernment  is  possible,  the  advice  has
 been  given  not  by  the  proper  person,
 article  356  was  by-passed,  Parliament
 kept  away  from  the  whole  thing,  Par-
 liament  is  not  given  the  power  to  legis-
 late  for  the  people  of  the  country  and
 an  officer  was  given  all  the  powers,  as
 if  Jammu  and  Kashmir  forms  a  sepa-
 rate  country  altogether,  which  has

 nothing  to  do  with  us,  as  if  it  is  not  a

 part  of  the  national  mainstream.  This
 speaks  ill  of  a  government  which  is

 headed  by  Shri  Morarji  Desai.  That  is
 all  what  I  have  got  to  say.

 I  do  not  want  to  controvert  all

 the  allegations  made  by  Shrj  Limaye,
 That  can  be  done  in  a  different

 forum  altogether.  But  it  was  un-

 fortunate  that  Shri  Limaye  made  the

 observation  that  elections  in  Jammu

 and  Kashmir  were  rigged.  Let  him

 remember  that  the  top  persons  who

 now  guide  the  administration  on  the

 other  side,  they  were  part  of  the

 Government  of  India,  they  were  the

 guiding  fathers  in  the  Government
 of  India,  when  the  elections  in  Jammu

 and  Kashmir  were  taking  place.  It

 is  absolutely  against  the  national

 interest  that  on  the  floor  of  the  Par-

 liament  of  India  we  should  make  2

 statement  that  whatever  elections
 were  held  in  Jammu  and  Kashmir
 from  947  onwards  were  all  rigged.

 By  this  statement  we  are  giving  grist
 to  the  mill  or  international}  anti-
 Indian  propaganda,  which  wil]  give
 a  good  handle  to  Pakistan.  I  am

 sorry  this  statement  was  made,  I

 firmly  repudiate  this  statement,  That

 is  all  what  I  have  to  say.

 SHRI  K.  S.  HEGDE  (Bangalore
 South):  Mr.  Speaker,  Sir,  I.  am  ex-

 tremely  happy  that  the  Congress
 Party  has  developed  faith  in  demo-
 cratic  norms.  But’the  bona  fides  of

 this  claim  have  still  to  be  examined

 in  the  days  to  come,  to  know  whether
 it  is  only  a  political  stunt  or  whether

 they  really  believe  in  democracy.  Be-
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 cause,  the  last  20  months’  rule  of  the
 Congress  Party  has  demonstrated

 completely  that  it  has  absolutely  no
 faith  in  democracy.  Every  demo-
 cratic  institution  in  the  country  has
 been  damaged,  every  organ  of  the
 State  has  been  either  damaged  or
 partly  destroyed.

 38.00  hrs,

 Coming  to  the  imposition  of  Gov-
 ernor’s  rule  in  Jammu  and  Kashmir,
 the  Congress  Party  will  remember
 what  it  did  in  Tamil  Nadu.  I  am  not
 here  to  consider  whether  the  Tamil
 Nadu  Government  was  a  good  or  a
 bad  government,  but  it  was  not  for
 the  Central  Government  to  decide
 whether  it  was  good  or  a  bad  govern-
 ment,  it  was  for  the  people  of  the
 State  to  decide  whether  it  was  good
 or  bad.

 SOME  HON.  MEMBERS:  And
 they  have  decided.

 SHRI  K.  S.  HEDGE:  The  Members
 ef  the  Congress  Party  say  that  they
 have  decided.  If  they  have  decided,
 the  people  of  India  have  also  decided
 that  the  Congress  Party  was  a,  cor-
 rupt  party.

 DR.  HENRY  AUSTIN  (Ernaku-
 Jam):  Was  the  election  in  Tamil
 Nadu  also  rigged?

 SHRI  K.  S,  HEDGE:  I  do  not
 konw.,  you  are  in  a_  better  position
 to  speak  about  it.

 SHRI  M.  KALYANASUNDARAM
 (Tiruchirappalli):  On  a  point  of
 order.  We  are  now.  discussing  the
 Kashmir  situation  and  not  Tamil

 Nadu.  Is  it  in  order  for  the  hon.

 Member  to  compare  Tamil  Nadu  with

 Kashmir?

 MR,  SPEAKER:  There  is  no
 point

 of  order.  Both  are  parts  of  India

 and  they  can  be  compared.

 SHRI  K.  S.  HEGDE:  He  seems  to

 be  very  touchy  when  I  refer  to  the

 democracy  of  the  Congress  Party

 supported  by  the  CPI  earlier.
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 Let  us  now  consider  the  question from  the  political  as  well  as  consti-
 tutional  points  of  view.  So  far  as
 the  first  is  concerned,  there  Was  a
 political  agreement  between  Sheikk
 Abdullah  and  the  Prime  Minister  of
 India.  Under  that  agreement  the.
 Congress  Party  agreed  to  hand  over
 the  reins  of  power  to  Sheikh  Abdul- lah.  It  was  an  agreement  entered
 into,  though  not  permanently,  but  at
 least  for  the  duration  of  the  Assemb-
 ly’s  life.  Sheikh  Abdullah  appears
 to  have  made  several  attempts  to
 hold  local  board  elections,  but  the
 Congress  Party  persistently  stood  in
 his  way  because  they  were  afraid  of
 facing  the  people.  They  did  not
 want  an  election  at  all.

 I  am  not  going  into  the  question
 whether  the  elections  in  972  were
 rigged  or  not,  but  there  is  no  doubt
 that  there  were  complaints.  They
 may  have  been  true  or  not,  but  the  fact
 remains  that  there  were  complaints
 and  therefore  the  genuineness  of  the
 elections  was  an  open  issue

 Let  us  examine  it  from  the  consti-
 tutional  point  of  view.  What  was
 the  basis  on  which  the  Congress
 Party  made  over  the  power  to  Sheikh
 Abdullah  and  his  Party?  Congress
 members  were  the  elected  represen-
 tatives.  It  was  their  duty  to  carry
 on  the  Government  if  they  were  the
 real  representatives  of  the  people.
 Under  the  Constitution  of  India
 as  well  as  under  the  Constitution  of
 Jammu  and  Kashmir,  it  is  the  re-
 presentatives  of  the  people  who  must
 govern  the  State,  not  anybody  and
 everybody.  If  the  Congress  Party
 really  represented  the  people,  if  the
 Congress  Party  believed  that  they
 represented  the  people,  they  could
 not  have  handed  over  power  te
 Sheikh  Abdullah.  It  was  not  a  pro-
 perty  right  or  a  transferable  right.
 What  is  the  necessary  implication
 arising  from  their  handing  over  the
 reins  of  government  to  Sheikh  Ab-
 dullah  and  his  party?  It  is  that  they
 have  recognised  Sheikh  Abdullah  os
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 the  real  leader  of  Kashmir  and  _  his
 party  as  the  real  representatives  of
 the  people  of  Kashmir.  Having  done
 that,  they  have  no  right  now  to  say
 that  they  will  again  take  over  the
 government.

 Can  you  show  me  one  constitution-
 al  provision  or  legal  provision  under
 which  an  elected  party  can  hand
 over  the  power  to  any  other  party?

 (Interruptions)

 SHRI  C.  M.  STEPHEN  rose—

 (Interruptions)

 MR.  SPEAKER:  I  do  not  allow  like
 this.  You  are  a  senior  Member  of
 the  House.  Anybody  can  do  it.  We
 will  be  helpless.

 (Interruptions)
 SHRI  K.  S.  HEGDE:  It  shows  that

 that  party  is  the  real  party  of  the  repre-
 sentatives  of  the  people  of  Kashmir.
 What  happened?  The  term  of  the
 Legislature  was  for  five  vears.  The
 Congress  government  at  the  Centre
 declared  emergency,  imprisoteq  peo-
 ple  extended  the  life  of  the  Legisla-
 tures  and  thereafter  the  Congress
 party  in  Kashmir  withdrew  its  sun-
 port  extended  to  Sheikh  Abdullah.
 The  real  auestion  in  decide  is
 whether  Sheikh  Abdullah,  when  he
 demanded  the  dissolution  of  the
 House,  was  voicing  the  opinions  of
 the  people  or  not?  There  is  one
 established  convention  about  it.  When
 the  Prime  Minister  asks  the  Head  of
 the  State  to  disso've  the  Legislature
 and  if  the  Head  of  the  State  comes
 to  the  conclusion  that  the  demand  is
 supported  by  public  opinion,  then  it
 is  the  duty  of  the  Head  of  the  State
 to  dissolve  the  Legislature.

 Mr.  Speaker.  vou  will  remember
 what  has  happened  recently  in
 Australia.  The  Governor  General  of
 Australia  dissolve  the  Legislature.  In
 Australia,  the  Labour  Party  wags  in
 majority  in  the  Lower  House.  The
 Governor-Gen«ral_  opined  that  the
 majority  in  the  Legislature  did  not
 represent  the  majority  in  the  country.
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 Similarly,  the  Government  of  Kash-.
 mir  has  evidently  come  to  the  con-
 clusion  that  the  Congress  majority  im
 the  Legislature  does  not  represent  the
 majority  of  the  people  in  the  state.
 It  was  open  to  him  to  come  to  that.
 conclusion.  I  do  not  know  why  the
 Congress  Members  are  very  touchy  in
 facing  the  elections.  I  know,  they
 probably  know,  what  the  result  will
 be  and  that  is  why,  they  are  not  will-
 ing  to  face  elections,  I  am  quite  con-
 fident  that  elections  will  be  held  there
 very  soon  and  the  democratic  process
 willagain  be  restored.  Then  you  will
 find  the  free  representatives  of  the
 people  there  governing  the  State.  Under
 these  circumstances,  I  support  the  ac-
 tion  of  the  Governor  and  oppose
 the  adjournment  motion  as  it  has  no
 substance.

 SHRI  ABDUL  AHED  VAKIL
 (Raramulla):  Mr.  Speaker,  Sir,  the
 controversy  raised  by  the  Conere:s
 Members  about  the  imposition  of
 President’s  Rule  in  Kashmir  is  to  be
 looked  in  the  background  of  Article
 37  of  the  Constitution  of  India
 wherein  the  special  constitutional
 position  has  been  given  to  Kashmir.
 According  to  the  Constitution  of  Ka-
 shmir,  it  is  the  Chief  Minister  con-
 cerned  who  advises  the  Governor  or
 the  functioning  of  the  Government
 and  whether  it  functions  according  to
 the  law  of  the  Constitution  or  not.

 Now,  the  whole  episode  is  to  he
 looked  into  from  the  background
 which  is  totally  political.  When
 Sheikh  Abdullah  was  installed  है
 power,  that  was  the  consequence  of
 an  agreement  between  the  Congress
 party  and  the  National  Conference  in
 consequence  of  which  the  then  Chief
 Minister  of  Kashmir  steppeq  down
 and  Sheikh  Abdullah  was  restored  to
 Chief  Ministership  of  Kashmir.  T
 would  like  to  know  first,  whether  the
 suppression  of  the  rights  of  the  pro-
 ple  of  Kashmir  is  murder  of  demo-
 cracy  or  restoration  of  drmocracy.
 Our  friends  here  have  said  that  it  is
 murder  of  democracy.  T  say,  it  is  res-
 toration  of  democracy  in  Kashmir.
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 After  a  very  long  time,  the  people  of
 Kashmir  have  been  given  an  oppor-
 tunity  to  send  their  real  representa-
 tives  to  the  Assembly.  The  Congress
 has  also  got  an  open  field  to  field
 their  candidates  to  fight  elections  and
 measure  the  strength,  if  any,  they
 have.

 I  am  very  confident  and  I  repeat
 with  full  confidence  that  the  reverses
 in  the  whole  of  India  alerted  the
 Congress  people  in  Kashmir  to  take
 event  from  Sheikh  Abdullah  by  say-
 ing  that  they  withdraw  the  support
 or  they  do  not  want  to  give  any  fur-
 ther  support  to  him,  What  do  they
 say  to  the  statement  of  their  own
 Congress  General  Secretary  who  says,
 ‘Most  of  the  Members  side  with  me
 and  we  do  not  want  to  withdraw  the
 support  to  Sheikh  Abdullah”?  The
 Congress  in  Kashmir  is‘  itself  a  divid-
 ed  house.  In  the  circumstances,  when
 the.  Congress  party  having  a  majo-
 rity  in  the  Legislative  Assembly  was
 divided  against  itself,  when  the

 machinery  of  the  Government
 could  not  be  run,  Sheikh  Abdullah,
 who  according  to  them  is  the  accre-
 dited  leader  of  the  people  of  Kash-
 mir,  adviseq  rightly  to  the  Governor
 that,  under  these  circumstances,  it
 was  not  possible  for  the  Government
 to  function  in  accordance  with  the

 Constitution,  in  accordance  with  the
 law  and  the  political  atmosphere  that
 had  developed  through  the  misdeeds
 of  the  other  side,  that  the  Assembly
 should  be  dissolved  and,  therefore,
 the  elections  be  held  so  that  the

 people  of  Kashmir  get  a  chance,  after
 a  very  long  time,  to  elect  their  own
 real  representatives  to  the  Assemblv.

 I  do  not  want  to  spell  out  that
 stifling  atmosphere  created  in  the
 Yast  20  months  in  Kashmir.  I  do  not
 want  this  opportunity  to  be  taken
 for  narrating  the  atmosphere  which
 was  built  deliberately  for  the  sup-
 pression  of  the  rights  of  the  people
 of  Jammu  and  Kashmir  State.  The
 action  taken  by  the  Governor  and

 supported  by  the  Central  Government
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 is  absolutely  constitutional  and  right
 and  the  people  of  Kashmir,  as  the
 information  goes,  are  solidly  behind
 it.  They  have  hailed  the  decision  of
 the  Government.  Therefore,  I  say
 that  the  President’s  Rule  imposed  in
 Kashmir  is  a  right  decision  and  it  has
 come  at  a  right  time.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Mr.  Speaker,  Sir,  it  is
 good  to  see  that  you  have  readily
 admitted  this  adjournment  motion
 because,  as  I  gather,  from  25th  June,
 I975,  all  the  windows  and  ventilators
 even  were  closed.  Previously,-we  had
 seen  the  ruling  party  trying  to  seek
 shelter  under  the  table  of  the  Sye:.ker:
 Well,  that  has  not  happened  in  this
 case,

 The  adjournment  motion  betrays
 Congress  fear  to  face  the  people.  What
 is  sauce  for  the  gander  is  not  sauce
 for  the  goose.  That  is  revealed  very
 clearly.  What  does  the  Constitution
 say?  It  was  signed  by  the  mover  of
 the  adjournment  motion  himself.
 Whether  he  was  mature  or  not  is  a
 matter  for  me  to  question.  If  the  peo-
 ple  wanted  to  amend  the  Constitution,
 they  could  change  it.  That  is  different.
 But  according  to  the  Constitution,  the
 procedure  followed  by  the  Gcvernor
 was  the  only  course  left  to  him.  I
 want  to  be  enlightend  by  tte  hon.
 mover,  Dr.  Karan  Singh.  the  erstwhile
 Minister  of  Nasbandi.  How  does  the
 question  of  censoring  the  present
 Government  arise?  I  would  like  to  be
 educated  on  that.  According  to  the
 Constitution  which  hé  had  signed—I  do
 not  know  whether  he  has  read  it;  Mr.
 Madhu  Limaye  has  correctly  painted
 out—in  article  35(2),  it  clearly  savs:

 “All  functions  of  the  Sadar-i-
 Riyasat  except  those  under  sections
 36,  38  and  92  shall  be  exercised  by
 him  only  walt

 Mark  the  word  ‘only’

 “only  on  the  advice  of  the  Coun-
 cil  of  Ministers.”
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 Coming  to  53(2)(b),  it  says  clearly:

 “The  Sadar-i-Riyasat  may  from
 time  to  time  dissolve  the  I  egislative
 Assembly.”

 I  would  like  to  be  educated  as  to
 where  the  lapse  is,  how  you  propose
 to  censure  the  Government  and  for
 what  lapse.  This  Adjournment  Motion
 is  a  censure  motion.  Therefore,  we
 would  like  to  be  enlightened  where
 you  have  discovered  the  lapse  on  the
 part  of  the  present  Government  sitting
 opposite  to  you.

 Of  course,  if  you  look  into  the  recent
 past  or  even  the  past,  you  would  see
 that  the  Congress  Party  sitting  on  my
 right  where  the  cushion  hurts  them,  I,
 know,  has  been  the  topple  masters  and
 mistresses.  This  has  come  in  their
 mouth  in  1959:  ‘Samara  Vimochanam’
 in  Kelrala.  We  iknow  how  it  was
 done.  We  know  who  was  the  President
 of  the  Indian  National  Congress  at
 that  time,  now  gone  into  oblivion  in  1,
 Safdarjang  Road.  We  know  what  they
 did  in  1967.  In  West  Bengal,  Mr.
 Dharma  Vira  did  a  wonderful  job  of
 toppling.  But  we  went  back  to  the
 people  in  1969,  and  as  aguinst  44  seats,
 got  88  seats.  Again  in  1971,  there  was
 a  total  of  35  seats  and  our  Party
 alone,  if  I  remember  correctly,  had  117
 seats.  In  spite  of  that,  the  Leader  of
 the  Party  was  not  called  to  form  the
 Government.  Therefore,  I  would  say,
 ‘Doctor,  heal  thyself’.  What  did
 they  do  in  'Tamil  Nadu,  I  would  like
 to  know

 MR.  SPEAKER:  Tami]  Nadu  can  be
 taken  up  on  some  other  day.

 SHRI  JYOTIRMOY  BOSU:  Let  us
 see  how  pious  are  they  in  their  minds.
 Take  the  Anti-Defection  Bill,  1973.
 The  Chairman  of  that  Commiitee  is
 sitting  here.  From  973  to  1976,  there
 have  been  seven  extensions.  If  defec-
 tion  is  in  their  favour,  it  is  very  good,
 but  if  it  is  against  them,  then  it  is
 very  bad.  Mrs,  Indira  Gandhi,  the
 erstwhile  Prime  Miniser,  thrown  into
 the  waute  paper  basket  by  the  people
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 of  this  country,  has  said  that  it  is  very
 bad  because  in  Kashmir,  :ne  Congress-
 men  had  defected  to  the  Oppositioa.
 But  when  it  happened  elsewhere,  defec-
 tion  to  the  Congress  Party,  it  was  very
 good.  I  want  to  find  out  from  my
 friends  in  the  Congress  Party  why
 they  are  frightened  to  face  the  people.
 It  is  because  there  are  two  things.
 Firstly,  they  know  that  the  people
 would  throw  them  into  the  Bay  of
 Bengal  or  the  Indian  Ocean,  and
 secondly,  I  know,  it  is  certain  that  the
 money  bags  are  not  coming  forward
 this  time  to  help  them.

 Mr.  Dogra,  the  Congress  leader
 in  Jammu  and  Kashmir,  :ame  out  say-
 ing  that  the  decision  ‘is  politically
 wrong’.  I  understand,  it  is  politically
 inconvenient.  It  is  not  ‘wrong’,  it  is
 ‘politically  inconvenient’.  What  did
 they  do?  Even  local  body  elecions,
 they  were  frightened  to  face.  'Tnat  is
 why  they  went  and  caught  the  feet  of
 Sheikh  Saheb  and  said,  ‘Please  save  पढ़
 from  this  debacle,  otherwise,  the  whole
 country  will  be  influenced  by  them’.
 So,  even  the  local  body  elections  had
 to  be  postponed.  The  fact  of  the  case
 here  is  that  the  Congress  Party  staited
 withdrawing  the  support  when  they
 came  to  know  that  Sheikh  Saheb  had
 decided  to  go  to  the  polls  to  seek  the
 people’s  mandate.  I  will  quote  fron
 Mr.  K.  K.  Birla,  a  great  friend  of  the
 Congress  Party,  from  the  Hindustan
 Times,  dated  the  26th  March,  1977,  it
 says:

 “According  to  reliable  sources,  the
 Congress  Party  decided  to  withdraw
 support  to  Sheikh  Abdullah  afer
 coming  to  know  that  the  Chief
 Minister  was  thinking  of  dissolving
 the  Assembly  and  _  ordering  fresh
 elections.”

 That  was  the  fire  alamn,  anc  the
 moment  it  came,  they  tried  to  run
 away  through  the  fire  escape.  That  is
 simple.  I  know  it  very  well.  ‘The
 whole  trouble  was  there.  To  Mr.  Ab-
 dullah,  our  friend,  Syed  Mir  Qasim,
 who  must  be  hearing  us,  always  gave  a
 good  certificate.  I  am  quoting  frorr  a
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 paper  owned  and  controlled  ty  the
 Congress  Party,  ‘National  Herald’,
 February  25,  1977.  It  save:

 “In  a  statement  Mr.  Qasim  assured
 Mr.  Sheikh  Abdullah  of  ful!  recipro-

 *,cation  The  understanding  Let-
 ‘  ween  the  two  parties  was  based  on

 certain  fundamental  and  shared
 ideals.”

 Suddendly,  Mr.  Abdullah.  when  he
 refused  to  oblige  them,  when  he  refus-
 ed  to  become  a  stooge  and  when  he
 refused  to  become  their  henchman-—he
 is  too  big  for  the  Congressmen  to  he
 swallowed—became  a  bad  man  and  it
 is  for  the  House  to  decide.  There  was
 no  no-confidence  motion  against  Sheikh
 Abdullah  on  the  floor  of  the  Tlouse.
 We  do  not  go  by  the  pep  talks  ard  the
 bazar  gossip.  Was  there  any  no-con-
 fidence  motion  tabled  on  the  floor  of
 the  House?  It  is  because  he  decided
 to  go  to  the  polls,  immediately  they
 thought  that  the  fire  was  coming.  the
 plague  was  coming  and  ‘we  have  tc  run
 away  and  quickly  withdraw  the  sup-

 ि  rt  and  topple  it  But  that  did  not
 Mork.  Mr.  Abdullah  is  a  seasoned
 politician  and  suffered  long  intprison-
 ment  at  the  hands  of  these  peuple.

 I  say  people’s  demand  has  been  to
 do  away  with  the  Congtess  govern-
 ment  and  they  wanted  fresh  polls,  I
 would  say  the  Kashmir  University,  the

 Regional  Engineering  College  and
 even  many  many  Youth  Congress
 leaders  had  sought  the  dissolution
 of  the  present  Assembly  and  seeking  a
 fresh  mandate  from  the  people.
 Therefore,  under  the  circumstances
 these  crocodile  tears  that  they  are
 saving  democracy—-we  have  seen
 enough  of  it  and  in  the  whole  werld  we
 had  ga  tarnished  image  in  the  last  20
 months.  So,  Sir,  I  oppose  fnis  acjourn-

 ent  motion  which  should  be  thrown
 into  the  waste  paper  basket.

 श्री  मुहम्मद  शफ़ी  क्रशी  (श्रनंतनाग )  :

 स्पीकर  साहब,  मुझे  अपने  साथियों  की  तकरीरें

 सुनने  के  बाद  इस  बात  का  पूरा  एतमाद  हो  चुका

 है  कि  तकरीरें  तो  बहुत  झ्रच्छी  हुई,  लेकिन
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 उन  में  न  जान  थी  और  न  मवाद  थी  t  हमारे
 दोस्त  मधु  लिमये  जी  ने  बड़ी  अच्छी  तकरीर  शुरू
 की,  लेकिन  वह  चन्द  उन  बातों  का  जवाब

 नहीं  दे  पाये  जो  डाक्टर  साहब  ने  अपने  ओपसिंग
 रिमाक्स  में  उठायी  थो  ।  सवाल  यह  नहीं

 है  कि  कश्मीर  में  क्या  होगा,  क्या  नहीं  होगा  ।

 सवाल  यह  हैं  कि  जो  शेख  साहब  से  हमने

 ऐकार्ड  किया  था  उस  के  पीछे  कौन  सा  हमारा
 नज़रिया  था  ?  कांग्रेस  ने  972  में  सरकार

 बनायी  और  श्राज  यह  कहना  कि  वह  इलेक्शन
 जीते  नहीं  थे,  यह  इल्जाम  तो  तब  भी  लगा

 जब  95]  में  शेख  साहब  ने  इलेक्शन

 करवाये  थे।  तब  भी  लोगों  ने  कहा  कि  इलेक्शन

 जीते  नहीं  थे  |  उस  समय  यह  बात  पाकिस्तान

 कहता  था  ।  उस  के  बाद  जब  भी  चुनाव  हुए
 पाकिस्तान  और  उस  की  लोबी  हमेशा  यह  कहती
 थ्रायी  है  कि  कश्मीर  में  कोई  भो  चुनाव
 श्राज़ादाना  नहीं  हुआ  है  ।  मुझे  अफ़तोस  इस

 बात  का  है  कि  इस  ऐवान  में  भो  आज  इस  किस्म

 की  बातें  उठ  रही  हैं  ।  हालांकि  972  के  चुनाव
 में  जनसंघ  लड़ी  और  उन  के  दो  मेम्बर  जीते,

 बी०  एल०  डी०  लड़ी  और  उनके  भी  दो

 मेम्बर  जीते,  जमायते  इस्लाम  लड़ो  और  उस

 के  भी  पांच  मेम्बर  जीते  t  क्या  यह  सब  जनता

 की  मर्जी  के  बगेर  वहां  पर  हुमा  ?

 अब  शेख  साहब  ने  यह  देखा  कि  दुनिया
 के  हालात  बदल  रहे  हैं,  बांगला  देश  एक  ऐसी
 मिसाल  हमारे  लिये  कायम  हो  गई  जिस  ने

 यह  साबित  कर  दिया  कि  मजहब  के  नाम  पर

 कोई  हुकूमल  इकट्ठा  नहीं  रह  सकती,

 कश्मीर  के  लोगों  को  इस  'बात  की  हमेशा

 यह  सिज़ा  खिलाई  गई  क्‍यों  कि  पाकिस्तान  में

 मुसलमानों  की  अ्रक्सरियत  है  इसलिये

 कश्मीर  के  मुसलमानों  का  इल्हाक़  कश्मीर

 स्टेट  का  इल्हाक़  पाक्स्तान  से  होना

 चाहिए  |  उस  वक्‍त  हमने  इस  ध्योरी  को  रिजेक्ट

 किया  कि  नहीं  यह  नामुमकिन  है,  मज़हब  की

 बिना  पर  कोई  रियाः  त  किसी  दूसरी  रियासत

 से  ऐक्सीड  नहीं  कर  सकती  ।  बांगलादेश  ने

 इस  हकीकत  को  वाज़े  कर  दिया  कि  मुसलमान
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 [at  मृहम्मद  शफ़ी  कुरेशी|

 होते  हुए  भी  ब  ,गलादेश  गयूर  बांगलादेशी  अ्रलग

 हो  गये  पाकिस्तान  से  और  अपनी  हुकूमत

 उन्होंने  अलग  कायम  की  |  शेख  साहब  ने

 तवारीख  से  मबक  सीखा  है,  किसी  को  पढ़ाने

 की  जरूरत  नहीं  है  ।

 तारीख  ने  उनको  बताया  कि  जिस  रास्ते

 पर  वह  चल  रहे  हैं,  वह  रास्ता  सही  नहों  है  ।

 अब  सवाल  शेख  साहब  ने  खुद  किया  कि  अगर

 ाप  मुझे  हिन्दुस्तान  की  मिनिस्द्री  में  लाना

 चाहते  हैं  तो  मुझे  वह  साधन  दिये  जायें,  जिससे

 मैं  जनता  की  खिदमत  करू  |  साधन  वही

 जिस  हुकूमत  की  उनको  तलाश  थी  |  बह  कम  ,

 हम  उनको  दे  भी  सकते  थे  और  नहीं  भी  दे

 सकते  थे  ।  लेकिन  कौम  और  देश  के  हित

 में  हमने  सोचा  कि  कांग्रेस  पार्टी  का  बहुमत  है

 वहां  पर  हमारे  47  भेम्बर  हैं,  श्गर  शेख

 साहब  मिनिस्ट्री  में  बाते  हैं  और  कांग्रेस  को

 ताकत  छोडनी  पड़ती  है  तो  छोष्ट  दे,  क्योंकि

 थह  हमारा  उ  [ल  रहा  है  कि  व्यक्ति  कोई  चीज

 नहीं  है,  व्यवित  से  बढ़कर  (व्यवधान)

 अध्यक्ष  महोदय,  मैं  यह  कहता  हूं  कि  अगर

 कांग्रेस  पार्टी  को  मुल्क,  जमात  और  व्यक्ति  के

 दरम्यान  किसी  का  चुन।  पड़े  तो  कांग्रेस  पार्टी

 सबसे  पहले  मुल्क  को  चुनेगी,  जमात  की  परवाह

 नहीं  करेगी  ।  यह  हमने  साबित  कर  दिया  है

 जम्मू-काश्मीर  में  नेशनल  कांग्रेस  की  असेम्बली

 में  अक्सरियत  थी  लेकिन  देश  के  हित  की

 खातिर  हमने  एक  बड़ी  बात  की  कि  हम  अपनी

 ताकत  को  छोड़ते  हैं  और  शेख  साहब  को  चीफ

 मिनिस्टर  बनाते  हैं  ।  शेख  साहब  के  लिये

 प्राबलम  यह  थी  कि  वे  भअ्रसेम्बली  के  मेम्बर

 नहीं  थे  हमारे  दो  मेम्बरों  ने  इस्तीफे  दिये  और

 उनकी  जगह  पर  शेख  साहब  और  अफज़लबेग

 साहब  को  मेम्बर  बनाया  ।  उस  समय  वजुहात

 कुछ  ऐसे  थे,  हम  चाहते  थे  कि  फिरकापरस्त

 ताकते  काश्मीर  में  सर  न  उठायें,  लोगों  को

 अच्छा  एडमिनिस्ट्रेशन  मिले  ।  लोगों  को  मालूम
 था  कि  उनके  नाम  पर  डेवलपमैंट  होगा,  लेकिन
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 हमने  देखा  कि  तमाम  चोजें  मुमकिन  नहीं  हो

 रही  हैं,  तो  कांग्रेस  न ेसाफ  कह  दिया  कि  कांग्रेस

 पार्टी  सपोर्ट  नहीं  दे  सकती  ।  उसका  लाजिम

 नतीजा  यह  निकलता  था  कि  अगर  उनकी

 जुरंत  सरकार  चलाने  की  नहीं  थी  तो  उनको '

 चाहियें  था  कि  कांग्रेस  न ेउनको  ताकत  बख्णी

 थी,  कांग्रेस  को  ही  उन्हें  ताकत  वापिस  करनी

 चाहिये  थी,  बजाय  इसके  कि  उन्होंने  गवर्नर

 को  खत  लिखकर  डिज्योलूशन  किया।  झ्राइन
 के  हिसाब  से  उसकी  कोई  जगह  नहीं  है  ।

 स्ब  पालियामेंट  के  जो  इलैक्शन  हुए,
 उसमें  शेख  साहब  और  हमारे  दरम्यान  यह
 सनझौता  हया  कि  3  सीटें  वह  लडेंगे,  और

 3  सीटें  हम  लड़ेंगे  |  कुल  6  सीटें  वहां  की  है  ।

 शेख  साहब  ने  एक  सीट  हारी,  कांग्रेस  ने  दोनों

 की  दोनों  जीतीं  ।  इसका  मतलब  यह  है  कि

 जम्मू-काश्मीर  में  कांग्रेस  जिन्दा  जमात  है
 और  शेख  साहब  pac  नहीं  है  ।  शाप  ही  की

 जमात  उनको  हराकर  आई  है  |

 ग्रध्यक्ष  महोदय,  मैंने  कोई  ऐसी  बात  नहीं

 कही  जो  कि  झालरेडी  कही  गई  हो  a  मैं  यहां
 पर  रैपेटीशन  नहीं  करना  चाहता  ।  साफ  तौर

 पर  यह  बात  कहना  चाहता  हूं  कि  उस  तरफ

 के  एक  व्यक्ति  ने  शेख  साहब  के  कैंडीडेट  को

 वहां  पर  हराया  है  ।  कांग्रेस  ने  दोनों  की  दोनों

 सीटें  जीती  हैं  मुझे  उमीद  है  कि  लद्दाख  को

 एक  सीट  बाकी  है,  उस  पर  भी  कांग्रेस  थम्पिंग

 मैजोरिटी से
 जीतेगी  ।

 सवाल  इस  बात  का  है  कि  जब  यह  कहा
 जाता  है  कि  काउंसिल  आफ  मिनिस्टसं,  इसमें

 बयान  कर  दिया  हैं  कि

 “There  shall  be  a  Council  of  Mi-,.
 nisters  with  the  Chief  Minister  as
 the  Head  to  aid  and  advise  the  Gov-
 ernor  in  exercise  of  the  functions.
 All  functions  of  the  Governor  ex-
 cept  these  in  Sections  36,  38,  92  shall
 be  exercised  by  him  on  y  on  the  ad-
 vice  of  the  Council  of  Ministers.”
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 जैसा  मधु  जो  ने  और  हमारे  साथी  श्री

 सस्‍्टोफेत  ने  कहा  कि  वाको  जगहों  पर  प्राइम

 मिनिस्टर  को  राइट  है,  श्रगर  व  मैजोरिटो  क्लेम

 कर।  हो  तो  ड्ज्यलूगन  की  एडवाड़ू  कर

 सकता  है  ।  लेकिन  जम्मू-कश्मीर  के  ग्राईन

 में  यह  बात  साफ  है  कि  एडवाइस  होनी  चाहियें

 काउंसिल  आफ  मितिस्टर्स  को  ।  कांस्टोट्येशन
 के  जिस  दफा  के  तहत  गवनेर  ने  यह  स्टै।  लिया

 है,  उसमें  यह  प्रोवाइड  है

 If  at  any  time  the  Governor  is
 satisfied,

 उसकी  मैटिस्फंकशन  होनी  चाहिये,

 सब  >क्ट  z  सैटिस्फैकक्‍्शन।  उसकी  संटिस्फेक्शन

 तभी  होगी  जब  कि  उस  एड्साइस  देगी  काउंसिल

 अाफ,  मिनिस्टर्स  |

 Here  is  the  proclamation  issued  by
 the  Governor.  It  does  not  contein
 evea  a  single  sentence  inc  icating
 whether  he  did  it  at  the  advice  cof  the
 Council  of  Ministers?

 “Whereas,  I,  L.  K,  Jha,

 (एल०  बे०  ज०  से  “लहाख  श्मीर  और

 प्मू 1  बन  सकता  है)
 Governor  of  the  State  of  Jammu
 and  Kashmir,  am  satisfied  that  a
 situation  has  arisen  in  which  the
 Government  of  the  State  cannot  be
 carrieg  On  jin  accordance  with  the
 Lrovisions  of  the  Constitution  of
 Jammu  and  Kashmir  (hereinafter
 referred  to  as  “The  State  Consti-
 tution”).

 Now,  therefore,....”
 It  has  not  mentioned  a  single  word

 about  the  advice  he  got  from  the
 Council  of  Ministers.

 काशमीर  में  अनसरटन्‍न्टी  और  बे इत्मीनानी
 को  खत्म  कर  दिया  गया  था।  जनता

 सरकार  की  पहली  देन  यह  है  कि  उस  ने

 काश्मीर  में  फिर  बही  हालत  पैदा  कर

 दिए  हैं।  इलेक्शन  के  सिलसिले  मे  मैंने

 जगह-जगह  तकरीरों  में  कहा  था  कि  जब

 यह  सरकार  ताकत  में  आएगी  तो  उस  के
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 हाथों  में'  काश्मीरियों  की  गैरत,  श्रस्मत

 शौर  इज्जत  महफ़्ज  नहीं  रह  सकेगी

 सामने  के  माननीय  सदस्य  इस  को  पार्टी  का

 मसला  बना  कर  आग  से  खेल  रहे  हैं।

 यह  एक  नैशनल  प्राबलम  है,  एक  कौमी

 मसला  है  ।

 इस  सरकार  ने  कश्मीर  के  लोगों  के

 विश्वास  पर  एक  कारी  जरब  लगाई  है,
 उसने  डँभोक्रीसी  का  कत्ल  किया  है  श्र

 यह  साबित  कर  ददिया है  किं  वह  काश्मीर

 के  लोगों  को  खेररव््वाह  नहीं  है  ।

 (व्यकधान)  अगर  कोई  शख्स  यह  कहे
 कि  शेख  अब्दुल्ला  काश्मीर  के  वाहिद
 लीडर  हैं,  तो  मैं  कहना  चाउता  हूं  कि

 ग्रबबारों  में  ये  खब”  त्र  रही  हैं--  श्राज

 तो  अखबारों  पर  सेन्सर  नहीं  है  --कि

 तमाम  वादी  में  शेख  ग्रब्दुल्ला  के  खिलाफ

 डिमांस्ट्रेण  हो  रहे  है।  जिस  तरीके  से

 उन्होंने  अपनी  बीबी  और  एक  दूसरे  साथी

 का  इन्तजाम  कराया  है,  उस  से  डैमोक्रेंसी

 की  गर्देन  शम  सेझक  जाती  है  ।  आपोजीशन

 के  कैंडीडेट  के  बोलने  कामौका  नहीं
 दिया  गया,  उस  की  जीप  जला  दी  गई,

 शिया-सुन्नी  फसाद  कराया  गया  शर

 किर्कापरस्ती  को  हवा  दी  गई।  हम  ये

 बातें  नहीं  कहना  चाहते  थे,  लेकिन  इस

 सरकार  ने  एक  ऐसा  दरवाज़ा  खोल  दिया

 है  कि  हम  ये  बातें  कहने  के  लिए  मजबूर
 हैं।

 इस  मुल्क  की  कोई  भी  स्टेट  जब

 प्रैजिडेंट्स  रूत  के  मातहत  दरा  जाती  है,  ॥

 उस  7  पालियामेंट  में  डिसकस  होता

 है।  यह  इस  मुल्क  का  सब  से  बड़ा

 ऐवान  है,  लेकिन  जम्म्‌  काश्मीर  का  बजट

 यहां  नहीं  ग्रा  सकता  है,  शौर  एक  सरकारी

 ग्रफसर  बैठ  कर  हमारी  किस्मत  का  फैसला

 करेगा  ।  माननीय  सदस्य  सोचे  कि  वे  किस

 तरफ  जा  रहे  हैं।  वे  यह  न  समझ  लें

 कि  कश्मीर  की  सरकार  अफ़सरशाही  या
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 '

 [at  मुहम्मद  शफी  क्रेशी]

 तानाशाही  के  जरिए  चलाई  जा  सकती  है

 इस  सरकार  ने  लोगों  के  हुकूक  को  पामाल

 किया  है  और  उन  के  जज़बात  को  जख्मी

 किया  है।  इस  की  सारी  जिम्मेदारी  उसके

 सिर  पर  है।
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 “There  shall  be  a  Council  of  Mi-
 nisters  with  the  Chief  Minister  as
 the  Head  to  aid  and  advise  the  Gov-
 ernor  in  exercise  of  the  functions.
 All  functions  of  the  Governor  ex-
 cept  these  in  Section  36,  38,  92  shall
 be  exercised  by  him  only  on  the
 advice  of  the  Council  of  Ministers.
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 If  at  any  time  the  Governor  is
 satisfied.
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 Here  is  the  proc’amation  issued  by
 the  Governor,  It  does  not  contain
 even  a  single  sentence  indicating
 whether  he  did  it  at  the  adv  ce  of
 the  Council  of  Ministers?

 “Whereas  I,  L.  K.  Jha  Gov-
 ernor  of  the  State  of  ©  Jammu  and
 Kazhmir,  is  satisfied  that  a  situation
 has  arisen  in  which  the  Government
 of  the  State  cannot  be  carried  on
 in  accordance  with  the  provisions  of
 the  Constitution  of  Jammu  and
 Kashmir  (hercinafter  referred  40
 as  “the  State  Constitution”).

 Now,  therefore,....

 It  has  not  mentioned  a  single  word
 about  the  advice  he  got  from  the
 Counci'  of  Ministers.
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 विदेश  मंत्री  (श्री  श्टन  बिहारी

 वाज ाय )  अध्यक्ष  महोदय,  घड़ी  को

 सुई  पूरा  घूम  गई  है।  काल  के  चक्र  ने

 ऐसा  परिवर्तेन  किया  है  कि  25  जून,
 975  से  पहले  जो  इस  सदन  में  काम-

 रोको  प्रस्ताव  पेण  किए  जाने  का  विरोध

 करते  थे,  श्राज  वे  काम-रोको  प्रस्ताव

 पेण  करने  की  स्थिति  में  श्रा  गए,  और

 जो  पेश  किया  करते  थे  श्राज  वे  उन  काम-

 रोको  प्रस्तावा  का  सफलतापूर्वक  उत्तर

 देने  में  समर्थ  हो  गए  हैं।

 जब  डा०  कर्ण  सिंह  भाषण  कर  रहे
 थे,  तो  मुझे  महाभारत  के  कर्ण  की  याद

 बाई  1  युद्ध  में  जब  कर्ण  का  रथ  धरतौ  में

 घंस  गया,  और  उसे  वाणों  से  बिद्ध  किया

 जाने  लगा  तो  उसे  धर्म  का  स्मरण  हुआ  t

 कर्ण  ने  कहा  कि  निह॒त्थे  पर  प्रहार  करना
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 [श्री  अटल  ि  गरी  बाजपेयी

 न्यायसंगत  नहीं  है।  श्रर्जुत  थोड़ी  देर  के

 लिए  असमंजस  में  पड़े  ।  लेकिन  सारथी

 के  स्थान  पर  विराजमान  भगवान

 कृष्ण  ने  कहा--कर्ण  के  मुंह  से  धर्म

 का  उल्लेख  शोभा  नहीं  देता  ।

 धर्म  कहां  था  जब  छल  कपट  से  पाण्डवों

 को  दूत  सें  परास्त  कर  उन  का  राज्य

 ले  लिया  गया  ?  धर्म  कह.  था  जब  भारी

 सभा  में  द्रौपदी  को  निर्वेसन  किया  गया  ?

 धर्म  कहां  था  जब  लाक्षा  गृह  में  पाण्डवों

 को  जीवित  जलाने  की  चेष्टा  की  गई।

 में  डा०  ्प्ण  सिह  से  पूछना  चाहता

 हूं-  जिस  लोकतंत्र  की  वे  दुहाई  दे  रहे  हैं

 वह  लोकतंत्र  कहां  था  जब  तामिलनाडु
 की  विधान  सभा  में  डी  एम  के  का  स्पष्ट

 बहुमत  होते  हुए  केन्द्र  में  बैठी  हुई  कांग्रेस

 सत्ता  ने  चुनी  हुई  सरकार  को  भंग  कर

 दिया,  लोक  तंत्र  को  ताक  पर  रख  दिया

 संविधान  को  रही  की  टोकरी  में  फेंक

 दिया  ?

 AN  HON.  MEMBER:  Do  you  want
 to  do  the  same  thing?

 at  श्रटल  बिहारी  बाजपेयो  :  मैं

 उस  पर  भी  आ  रहा  हूं।  इस  विवाद  में

 उल्लेख  किया  गया

 SHRI  K.  MAYA'THEVAR  (Dind'‘gul):
 Sir,  I  rise  on  a  point  of  order.  The
 hon.  Minister  of  External  Affairs  here

 Tamilnadu  Govern-
 I  say  that  that  was  dismissed

 because

 referred  to  the
 ment.
 by  the  then  Governor
 of  corruption  charges.

 MR.  SPEAKER:
 of  order.  Will  you  please  sit  down?

 Le  श्री  अटल  बिहारी  वाजपेयी  :  मैं

 त  मिलनाड़  को  छोड़  देता  हूं  मैं  उड़ीसा
 की  बात  करता  हूं।  वैसे  अगर  काश्मीर

 की  चर्चा  हो  तो  कन्याकुमारी  का  स्मरण

 MARCH  29,  977
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 are  बिना  नहीं  रह  सकता  आखिर  दोनों

 भारत  के  भाग  हैं।  उड़ीसा  में/क्या  हुझा
 था  ?  973  में  उड़ीसा  में  मेरे  मित्र

 श्र.  बीजू  पटनायक  के  नेतृत्व  में  विधान  सभा

 में  उन्हें  बहुमत  प्राप्त  हो  गया  -  उस  बहुमत
 |

 का  राज्यपाल  के  सामने  प्रदर्शन  किया  गया

 था,  संख्या
 गिन  /कर  के  किया  गया  था।

 लेकिन  केन्द्र  के  निर्देश  पर  राज्यपाल  ने

 कहा  कि  बहुमत  को  सरकार  बनाने  का

 मौका  नहीं  दिया  जाएगा  क्‍योंकि  सरकार

 टिकेगी  नहीं।  स्थायित्व  के  आधार  पर

 अपने  विवेक  से  राज्यपाल  ने  उड़ीसा  में

 निर्णय  लिया  t  /क्या  जम्मू  काश्मीर  के

 राज्यपाल  अपने  विवेक  के  आधार  पर

 निर्णय  नहीं  ले  सकते  ?  क्‍या  अलग  झलग

 मानदण्ड  होगें।

 तक  साननोय  सदस्य  :  उसी  के  खिलाफ

 मी  आप  लोग  ब्रोल  रहे  थे  ?

 ,  श्री  श्म्ट्ल  बिहारी  वाजपेयों  :  में

 इंस  मुद्दे  पर  भी  झा  रहा  हूं  ।

 ग्रध्यक्ष  महोदय,  जम्मू  काश्मीर  का

 पृथक  संविधान  है।  इस  संविधान  के

 t  श्रनुसार  अगर  राज्यपाल  संतुष्ट  हैं
 |

 कि
 सरकार  संविधान  की  धाराओं  के  अनुसार

 नहीं  चल  सकत।  तो  वे  विधान  सभा  को

 भंग  कर  सकते  हैं।  मैं  एक  बात  स्पष्ट

 करना  चाहता  हूं  कि  जम्मू  काश्मीर  में

 राष्ट्रपति  का  राज  लागू  नहीं  किया  गया  है.
 राज्यपाल  का  राज  लागू  किया  गया  है।

 यह  संविधान  उन्होंने  बनाया  है  जो  आज

 इस  संविधान  को  अपने  लिए  श्रड़चन  का

 विषय  पा  रहे  हैं।  मेरी  आ  मा  तो  स्पष्ट

 है  ।  हम  तो  प्रतिपक्ष  में  बैठ  कर
 यह)

 मांग

 करते  थे  कि  जम्मू  काश्मीर  का  पृथक
 संविधान  नहीं  होना  चाहिए।  भारत  का

 y  संविधान  पूरी  तरह  से  जम्मू  काश्मीर  पर  लग
 करना  चादिए  इसे  पृथक  संविधान  के

 ग्रनुसार  बे  सारी  नाते  जम्मू  काप्मीर  पर/

 लागू  नहीं  होती  हैं  जो  अन्य  प्रदेशों  पर

 लागू  होती  हैं।  क्‍या  हमार  कांग्रेस  के  मित्र
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 wa  काश्मीर  की  विशेष  स्थिति  को  भूलना  की  कोशिश  की
 ह

 है  ।  शेख  श्रब्दुल्ला

 चाहते  हैं  ?

 {
 अध्यक्ष  महोदय,  3  मार्च,  975  को  जब

 इस  सदन्‌[मैं  शेख  साहब  के  साथ  हुए  समझौते

 की  चर्चा  हुई  थी  तो  तत्कालीन  प्रधान  मंत्री

 ने  क्या  कहा  था,  उसका  थोड़ा  सा  मैं  उल्लेख

 करना  चाहता  हूं  :--

 “This  new  political  understand-
 ing  is  worthy  of  a  person  of  Shaikh
 Abdullah’s  long  record  of  service
 to  the  people  and  our  cherished
 values.  About  40  years  ago  Sheikh
 Abdullah  became  the  foremost
 leader  of  the  Kashmir  people’s
 fight  against  feudalism  and  he  made
 his  struggle  a  part  of  the  larger
 national  struggle  for  freedom  and
 secularism.”

 “»  और  भी  उन्होंने  शेख  साहब  की  बहुत

 तारीफ  की  थी  |  उस  समय  किसी  को  यह  ध्यान

 नहीं  रहा  कि  शेख  अब्दुल्ला  क्रे  साथ  कितने

 व्यक्ति  हैं  -  तब  शेख  ग्रब्दुल्ला  का  व्यक्तित्व

 सारे  जम्मू  काश्मीर  पर  छाया  हुआ  था  जब

 शेख  अब्दुल्ला  कांग्रेस  पार्टी;  के  लिये  अनुकूल
 थे  तो  वे  बड़े  थे,  तब  उनका  कद  ऊंचा  था,  तब

 वे  सब  को  साथ  लेकर  चलने  का  दायित्व  निर्वाह
 कर  सकते  प्रे  |  जब  कांग्रेस  पार्टी  ने  देखा

 कि  शेख  भब्दुल्ला  उनके|इशारें  पर  चलने  के  लिये

 तैयार  नहीं  है  तो  जम्मू  का  मीर  के  स्थायित्व

 को  खतरे  में  डालकर  शेख  अब्दुल्ला  के  प्रति

 अविश्वास  प्रकट  करने  की  गलती  की  गई  |

 मैं  पूछना  चाहता  हं  कि  जब
 देश|

 में

 चुनाव  हो  रहे  थे,  नई  सरकार  बनने  वाली

 थी,  जब  देश  संक्रमण  काल  से  गुजर  रहा
 था  शेख  अब्दुल्ला,  पर  से  विश्वास  वापिन

 लेने  का  निर्णय  क्‍यों  हुआ  ?  इसके  पीछे

 भी  एक  चाल  है/  शेख  भ्रब्दुल्ला  के  साथ

 विश्वासघधात  किया  गया,  वह  बात  श्रलग  है

 लेकिन  जनता  के  समर्थन  से  जो  नई  सरकार

 बनी  है  उसके  मार्ग  में  रुकावटें  पैदा  करने  के  लिये

 क.मीर  में  गड़बड़ी  की  स्थिति  उत्पन  करने

 पर  अगर  विश्वास  इतने  दिन  था  तो  क्‍या  वह
 विश्वास  कुछ  ग्रोर  दिन  नहीं  रह  सकता  था  ?

 (व्यवधान  )

 जम्मू  काश्मीर  के  संविधान  में  विशेष

 स्थिति  है  उसका  मैं  उल्लेख  नहीं  करना/
 चाहता  जैकिन  श्राप  स्वीकार  करेंगे  कि  जम्मू
 काश्मीर  के  एक  तिहाई  भाग  पर  पाकिस्तान

 का  कब्जा  है  और  जम्मू  काश्मीर  में  श्रभी  तक

 संयुक्त  राष्ट्र  संघ  के  पर्यवेक्षक  मौजूद  हैं  it
 सभी  इस  वात  को  स्वीकार  करेंगे  कि  जम्मू
 क  श्मीर  का  प्रश्न  दलगत  आधार  पर  नही
 देखा  जाना  चाहिये  ।  यह  एक  राष्ट्रीय  प्रश्न

 है  ।  मैं  पूछना  चाहता  हूं  कि जब  मयी  सरकार

 ञ्  जाती  उस  सरकार  के  नेताओं  से  परामर्श  |
 करके  जम्मू  कशमीर  के  बारे  में  कोई  फैसला

 किया  जाता  तो  क्‍या  झासमान  टूट  जाता  ?

 मगर  इतना  धैर्य  नहीं  दिखाया  गया  ।  चुनाव
 में  परास्त  हो  गए  तो  एक कुचकऋ्र  शुरू  कर  ,
 दिया  ।  एक  ऐसी  स्थि

 ि

 पैदा  कर  दी  गई  7

 है  जो  सारे  देश  को  में  डाल

 सकती  है  ।  मैं  कांग्रेस  पार्टी  के  प्रबुद्ध  नेताश्रों

 से  अपील  करना  चाहता  हूं,  परमात्मा  के

 लिए,  आप  तो  हममें  भ्रनुभवी  हैं,  श्राप  तो

 “हमसे  श्रधिक  असम्प्रदायवादी  होने  का  |दावा
 करते  हैं,  आप  तो  इससे  श्रधिक  राष्ट्रवादी

 होने  पर  वल  देते  हैं,  श्राप  जम्मू  काश्मीर

 में  कोई  ऐसा  काम  मत  करिये  जो  हमारे  लिये

 सिरदर्द  बन  जाये  |  वह  सिरदर्द  केवल  सरकार

 के  सिटन्  पर  निहीं  होगा,  वह  सारे  देश

 का  सिरदर्द  होगा  और  जनता  कभी  भी

 कांग्रेस  पार्टी  को  माफ  नहीं.  करेगी  ।

 ग्रध्यक्ष  महोदय,  स्थिति  को  सुलझाने
 का  एक  यही  तरीका  है  कि  चुनाव  करवा

 दिये  जायें  ।  जम्म्‌  काश्मीर|की
 जनता  स्वतंत्र

 बौर  निष्पक्ष  चुनाव  में  अपना  श्रभिमत  प्रमट

 करे  t  चुनाव  जल्दी  से  जल्दी  कराये  जायें,
 इस  बात  का  प्रबन्ध  होना  चाहिये  लेकिन  जनता
 के  पास  जाने  में  श्रापको  संकोच  क्‍यों  ?  झ्राज

 कुरेशी  साहबकिहते  हैं  कि कोई  एक  व्यवित  बड़ा
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 [श्रो  प्रटल  पिहारी  बाजवेय]

 नहीं  है  ।  सचमुच  में  जनता  ५'  निर्णय  के  बाद

 शब  कोई  भी  ory  व्यक्ति  बड़ा  नहीं  रहा  ।

 ग्रब  दिन  निकल  गए  ्विपयन्वनन )  हमने
 कभी  व्यक्ति  पूजा  नहीं  की  |श्रौर

 न  व्यक्ति

 पूजा  करेंगे  ।  हमत  कभी  एक  व्यक्ति  को

 भारत  का  प्रतिरूप  नहीं  माना  और  न  ही
 '

 मानेंगे  ।  जम्मू  कशमीर  «  सवाल  पर  जो

 स्थगन  प्रस्ताव  ग्रापने  पेश  किया  है,  वह  ठीक

 किया  है  लिकिन  जिस  भावना  से  हमारे  नेता

 थे)  उसको  स्वीकार  किया  है  उसकी  आप

 कद्र  कीजिए  ।  शकित  स्थगन  प्रस्ताव  +

 बाद,  में  चाहता  हुं  कि  कांग्रेस  पार्टी  के  नेता

 श्रौर  हमारे  वरिष्ठ  नेता  मिल  कर  बैठे
 यू

 जम्म्‌ू-क  श्मीर  में  कोई  ऐसी  परिस्थिति  पैदा

 होने  से  रोकें,  जिस  से  कि  अन्तर्राष्ट्रीय
 स्वार्थ  लाभ  उठा  सकें  |  ये  झगड़े  घर  के

 झगड़े  हैं,  ये  परस्पर  ५:  मतभेद  हैं,  मगर  सत्ता

 की  होड  में  कोई
 ऐसा[ किम

 गम  नहीं  होना  चाहिये

 जो  कश्मीर  बारे  में  एक  अनिश्वय  की  स्थिति

 पैदा  कर  दे  ।  मुझे  विश्वास  है  कि  कांग्रेस  ४

 मित्रों  में  कछ  देश  के  लिये  भलाई  की  भावना

 जागृत  होगी  |

 श्री  मुहम्मद  ाफी  कुरेशी  (अन  नाग )
 यह  श्राप  को  पह 1  कहना  चाहिये  था--

 इससे  पहले  कि  प्राइम  मिनिस्टर  गर्वनर

 को  एडवाइस  करर,  अगर  हम  से  राय  ली

 जाती  तो  ज्यादा  अच्छा  था  |

 “अ-अबल  विहसेचाजपेयी  :  प्रगर  हमारे
 कांग्रेसी  मित्र  शेख  भ्रन्दुल्ला  में  अपना  विश्वास

 वापस  जेने  से  पहले  हम.  परामर्श  कर  लेते,

 तो  यह  स्थिति  पैदा  ही  नह  होती  ।  खेर  जो  हो

 गया,  सोहो  गया  मैं  उसमें  नहीं  जाना  चाहता,

 लेकिन  भविष्य  के  बारे  में  मैं  कहना  चाहता

 हं---कि  मिल  कर  का  7मीर  रे  बारे  में  नीति  का

 निर्धारण  हो  ।  इस  दिशा  में  हमारी|  सरकार

 प्रयत्न  करेगी,  लेकिन  कांग्रेस  पार्टी  चुनाव
 की  पराजय  के  बाद  कहां  तक  ऊची  उठती  है--

 हमें  यह  देखना  है  ।
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 भाषण  समाप्त  करने  से  पहले,  मैं  एक  बाते

 कहना  चाहता  हूं  |-जब  मैं  प्रतिपक्ष  में  था

 तब  पक  मांग  किया  करता  था  कि  धारा  370

 समाप्त  होनी  चाहिये,  लेकिन  उस  समय  हमे
 4पर  टीका-.टप्पणी  की  जाती  थी  कि  हम  जम्मू-

 कामीर
 की  जनता  की  भावनाओं  का  आदर

 नहीं  करना  चाहते  |  झ्राज  वही  धारा  370

 ५  अन्तर्गत  बना  हुआ  संविधान  का:मीर

 में  राज्यपाल  का  राज्य  लागू  करने  का  कारण

 बना  है  ।  लेकिन  एक  बात  मैं  स्पष्ट  कर

 देता  चाहता  हूं  कि  नई  सरकार  धारा  370

 में  कोई  एक-तरफ़ा  परिवतेन  नहीं  करेगी,

 जम्मू  काप्मीर  की  जनता  के  विचारों  को  ध्यान

 में  रखकर  निर्णय  किया  जाएगा  |

 SHRI  VASANT  SATHE  =  (Akola):
 Sir,  at  the  outset  I  would  like  to
 reciprocate  the  sentiments  expressed
 by  Shri  Madhu  Limaye  when  he  said
 that  now  in  this  country  we  must
 turn  a  new  leaf  in  democratic  system

 and  parliamentary  system  if  demo-
 cracy  is  to  be  consolidated  in  this
 country.  It  is  a  good  augury  that  a
 new  party  has  emerged  as  an  alterna.
 tive  party  which  can  take  the  reins  of
 Government  and  which  is  so  very
 essential  for  democracy  in  a  country
 and  therefore.  we  would  be  very
 haprv  if  this  Government  under  the
 new  Party,  the  Janata  Party,  consoli-
 datcs  and  ives  a  stable  government
 to  this  country  and  all  our  leaders
 have  assured  that  we  on  our  part
 would  like  to  do  nothing  to  disturb  the
 working  of  this  government.  There-
 fore,  Sir,  I  expected  that  the  Govern-
 ment  of  the  Janata  Party  under  the
 leadership  of  Morarjibhai  would
 maintain  the  tradition  of  which  you
 just  now  quoted  Ram  Manohar  Lohia,
 and  the  first  thing  Morarjibhai  him-
 self  at  the  press  conference  had  said
 was  that  he  would  do  nothing  and  his
 fovernment  would  do  nothing  to  top-
 ple  the  State  legislatures  when  a
 direct  question  was  asked.  He  said,
 ‘If  they  do  it  on  their  own,  what  can
 I  do?’  That  was  perfectly  fair.  But
 the  apprehension  in  our  mind—I  must
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 be  very  clear;  let  us  discuss  it  as
 friends—is  this.  The  election  to  the
 office  of  the  President  has  to  be  held
 before  August,  that  is,  within  six
 months  of  the  vacancy  arising.  You
 are  also  aware  that  in  most  of  the
 States  in  this  country,  the  Congress  has
 a  majority.  In  the  Rajya  Sabha  also.
 we  have  the  majority.  It  has  beer
 publicly  stated  that  they  have  advised

 the  Governors  to  dissolve  all  the  State

 Assemblies  and  hold  immediate
 elections  before  the  presidential  elec-
 tion  is  held.  When  Morarjibhai  stat-
 ed  at  his  first  press  conference  that  his
 Government  would  do  nothing  to  dis-
 turb  or  play  the  role  of  destabilisers
 to  unseat  the  State  Governments  and
 legislatures.  we  believed  him.  Bul
 even  before  the  breath  was  out  of  il,
 we  were  taken  aback  by  this  action
 of  the  Government  of  India.

 I  am  not  going  into  the  question  of
 the  role  of  the  Governor,  because  in
 terms  of  art.  92  of  the  Constitution  cf
 Jammu  and  Kashmir,  to  which  Shri
 Atal  Bihari  Vajpayee  referred,  there
 is  this  provision  in  sub-section  (5).

 “No  proclamation  under  —  suh-
 section  ron)  shall  be  issued  excent
 with  ihe  concurrence  of  the  Presi-
 dent  of  India”.

 This  is  not  referred  to  in  other  sec-
 tions.

 The  Proclamation  says:

 “"..Now,  therefore,  in  exercise  of
 the  vowers  conferred  under  sec.  92
 of  the  State  Constitution  and  all
 other  powers  in  that  behalf  and  with
 the  concurrence  of  the  President  of
 India.  I  hereby..”.

 If  this  is  with  the  concurrence  of  the
 President.  obviously  it  is  with  the
 consent  of  the  Council  of  Ministers.
 that  is  the  Prime  Minister,  under  our
 Constitution  as  it  was  before  and  as
 it  is  now.  There  is  no  difference  in
 that.
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 Therefore,  I  would  beg  of  you  to
 c'arify  this.  We  honestly  believed
 you  when  you  said  that  you  were
 determined  to  lay  gown,  and  stand  by,
 certain  excellent  democratic  practices,
 and  you  would  do  nothing  to  unseat
 the  State  legislatures,  unless  they  top-
 pleq  themselves—which  is  a  different
 matter.  I  would  like  to  ask  you  this:
 did  the  Governor  approach  you?  If
 50,  what  was  his  report?  Did  he  te!l
 you  that  the  majority  party  cannot  run
 the  Government?  On  what  basis,  did
 you  give  vour’  concurrenss?  Under
 what  circumstances.  did  you  agree  to
 have  the  State  Assembly  dissolved?
 Of  course,  you  can  say  ‘We  will  go  to
 tha  polls  at  the  earliest’.  I  do  not
 want  to  go  into  the  question  whether
 the  poll  that  was  held  there  al]  these
 vears  from  950  onwards  till  1969,
 when  you  were  yourself  in  a  high
 position  in  the  Government,  in
 Nehru’s  time,  was  throughout  rigged.

 MR.  SPEAKER;  It  will  help  if  he
 addresses  me.  I  am  not  a  party  to
 cither  this  or  that.

 SHRI  VASANT  SATHE:  We  always
 address  vou.  When  I  say  ‘you’,  it  is
 oddressed  through  you.

 Therefore,  I  would  beg  of  the  Prime
 Minister  to  explain  under’  what
 circumstances  this  was  done.  There
 is  a  saying  in  Marathi:

 उहातारी  मेल्याच  द्प्ख  ताहीं  काल  सोकावती

 It  is  no  matter  of  sorrow  that  an
 old  lady  is  dead;  the  danger  is  of
 death  getting  habituated.  We  are
 not  worried  about  what  my  friends
 from  Kashmir  are  telling  me;  they
 are  any  day  willing  to  go  to  the
 people;  there  is  no  question  of  having
 any  apprehensions  on  account  of  that.
 But  this  thing  can  be  extended  to  the
 rest  of  the  country.  You  can  gay:
 hereafter  you  do  not  need  to  ascertain
 whether  there  is  majority  behind  the
 government  or  not;  all  that  you  have
 to  do  in  a  state  hereafter  js  to  get  the
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 {Shri  Vasant  Sathe]

 Governor  tell  you  that  he  recom-
 mends  that  it  shoulq  be  dissolved.
 What  is  your  policy?  If  you  give  such
 a  rude  shock  it  will  shake  our  faith
 in  your  word  of  having  democratic
 functioning  in  the  states.  How  can
 we  have  confidence  in  you?  Even  in
 the  beginning  this  has  happened.
 As  the  saying  goes:

 प्रथमग्रास  मक्षिकापात:

 A  fly  in  the  very  first  mouthful.  How
 can  you  infuse  confidence  in  us:  We
 want  to  cooperative  with  you.

 8.56  hrs.

 [Suri  D,  N.  TrwArt  in  the  Chair]

 Here,  356  was  available  to  you;  you
 did  not  resort  to  356.  Then  there  is
 article  92.  Do  you  know’  what  the
 Governor  says?  On  page  2,  he  says:
 “In  exercise  of  the  powers  of  the  legis_
 lature  to  make  laws  under  or  by
 virtue  of  this  Proclamation,  I  shall
 prepare  such  Bills  as  I  qeem  neces-
 sary  and  declare  as  respects  any  Bill
 so  prepared  the  assent  thereof.....”
 What  kind  of  democracy  is  this?
 Under  356  you  have,  in  terms  protec-
 tion  and  it  says  that  it  is  this  Parlia-
 ment.  The  representatives  of  the

 people  of  Jammu  and  Kashmir  are
 here  to  safeguard  their  interests,  both
 here  and  in  the  Rajya  Sabha.  356(b)
 says  that  the  powers  of  the  legislature
 of  the  State  shall  be  exerciseable  by
 or  under  the  authority  of  Parliament.
 Would  it  not  have  been  better  to  have
 the  Budget  passeg  in  this  Parliament?
 Or  is  it  better  and  more  democratic  to
 let  the  Governor  say:  I  rrepare_  the
 Bill  and  I  also  give  assent  to  it.  What
 kind  of  democratic  norms  are  being
 followed.  I  want  to  say  this  to  the
 Prime  Minister,  We  have  faith  in  his
 word.  We  know  that  he  wants
 democracy  to  stabilise.  That  cannot
 be  done  unless  there  is  coe
 operation  from  both  sides,  A  new
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 stage  has  emerged  in  the  country.
 Ang  if  right  in  the  beginning  you
 start  shaking  our  faith,  it  does  not
 augur  well.  What  do  you  really  mean
 when  you  say  that  you  have  faith  in
 democracy?  How  can  we  have  faith
 in  you?  Therefore,  I  submit  that  the
 entire  action  of  this  government,  the
 very  first  act  in  giving  concurrence
 through  the  President  to  such  an  act
 of  the  Government  was  most  undemo-
 cratic  and  unconstitutional  and
 contrary  to  all  the  excellent  demo-
 cratic  norms  that  exist  and  also  your
 proclamations.  Therefore,  we  _  feel
 shocked.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI).  He  was  referring
 to  me.  May  I  refer  my  hon.  friend  to
 the  Leader  of  the  Opposition  and
 Dr.  Karan  Singh  to  whom  I  have  said
 that  I  had  no  other  option  left  in  this
 matter  and  I  have  explained  to  them
 the  facts  and  I  believe  they  are  satis-
 fied.  I  do  not  want  to  speak  further
 because  the  Home  Minister  deals  with
 the  problem  and  he  will  say  whatever
 he  has  to  say.

 9.00  hrs.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Mr.  Chairman,  Sir,  we
 find  ourselves  confronted  with  a
 peculiar  predicament  ang  the  predica
 ment  is  that  while  we  try  to  agree
 with  them  they  do  not  seem  to  agree
 with  themselves.  That  is  a  peculiar
 situation  which  this  House  faces  at
 the  moment.  This  would  be  clear
 from  mv  recital  of  the  facts  that  have
 been  obtaining  in  the  State  of  Jammu
 and  Kashmir.  But  let  me  state  in  the
 very  beginning  that  there  is  no  diffi-
 culty  so  far  as  agreeing  with  the
 general  proposition  that  the  party
 which  commands  decisive  majority  in
 a  State  must  be  asked  to  form  the
 Government  is  concerned.  Generally,
 I  would  emphasise  that  if  we  depart
 from  this  principle,  that  would  be  the
 end  of  democracy.  And  that  is
 precisely  what.  our  Election  manifesto
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 says  in  its  political  chapter.  I  would
 like  to  quote  it  here.

 “Move  to  amend  Article  356  to
 ensure  that  the  power  to  impose
 President’s  rule  in  the  State  is  not
 misused  to  benefit  the  ruling  party
 or  any  favoured  faction  within  it.”

 And  I  must  state  with  all  emphasis
 at  my  command  that  our  party  would
 adhere  to  it  so  far  as  the  general
 proposition  is  concerned,  in  all  areas
 except  the  one  in  which  following
 their  illustrious  lead  we  want  to  go
 in  a  special  way.  This  is  precisely
 my  contention.  They  want  this  area
 to  be  treateq  in  a  special  way.  Not
 only  they  but  the  entire  country
 wanted  that  this  area  should  be
 handled  in  a  special  way.  They  had
 also  asked  us  to  treat  this  area  as  a
 sensitive  area,  I  would  certainly
 like  to  agree  with  them  whole-
 heartedly.  But  what  exactly  does  it
 mean?  The  sensitivity  of  that  area
 means  that  there  should  be  a  special
 sensitivity  on  our  part  to  deal  with
 it,  and  that  requires  that  some  spe-
 cial  features  of  the  situation  in
 Jammu  and  Kashmir  must  be  taken
 into  account.  In  fact,  Mr.  Chairman,
 you  will  kindly  recall  that  they  had
 evolved  a  new  arithmetic  in  the  State
 of  Jammu  and  Kashmir,  They  had
 asked  the  country  and  the  whole
 world  to  believe  that  45  was  equi-
 valent  to  l  and  l  was  more  than  45.
 That  is  precisely  the  proposition
 which  they  had  adumberated  in  the
 year  1975,  two  years  back  when
 Sheikh  Abdullah  was  enthroned  85
 the  Chief  Minister  of  Jammu  and
 Kashmir.  Was  it  not  a  strange  arith-
 metic  on  the  face  of  it?  But  it  was  a
 real  arithmetic  to  which  al!  of  us  in
 this  House  subscribed.

 Sir,  I  would  not  like  to  take  my
 stand  on  the  assumption  that  the
 elections  in  Jammu  and  Kashmir  in
 972  were  not  free  and  fair  or  that
 they  were  rigged.  I  do  not  want  to
 take  my  stand  on  this.  But  what
 exactly  they  had  come  to  believe
 themselves?  I  would  like  to  agree
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 with  their  belief.  There  was  a  State
 Assembly,  they  were  in  a  predomi-
 nent  position  there  and  yet  they  came
 to  realise  that  the  Assembly  did  not
 reflect  the  will  of  the  people.  What
 exactly  did  it  mean?  They  brought
 in  a  person  who  became  the  Chief
 Minister  of  the  State,  who  was  not  a
 Member  of  the  Assembly  then.  And
 not  only  that.  Did  you  ask  Sheikh
 Abdullah  to  join  your  party  and  to
 defect  from  the  National  Conference?
 it  had  been  your  way  to  seduce  peo-
 ple  to  join  your  party,  but  Sheikh
 Abdullah  was  not  seduced  by  you  to
 join  your  party.  He  continueg  to  be
 the  Member  of  the  National  Confer-
 ence,  and  he  continued  to  represent
 and  lead’  the  National  Conference.
 Why  my  hon.  Members  do  not  recog-
 nise  this  position?  Otherwise  if
 Sheikh  Abdullah  had  been  offered
 the  office  of  Chief  Minister  he  would
 have  joined  your  party  and  he  would
 have  become’  the  leader  of  your
 party,  There  would  have  been  abso-
 lutely  no  difficulty  about  it.

 But  Sheikh  Abdullah  was  not  a
 member  of  the  party  nor  was  he  a
 member  of  the  Assembly.  This

 House  does  not  seem  to  bear  in  mind
 that  Sheikh  Abdullah  was  allowed  to
 form  a  government  not  a  single  mem-
 ber  of  which  belonged  to  the  Legisla-
 tive  Assembly  of  that  State.  Is  that
 not  the  paramount  fact  to  be  taken
 into  account?  That  is  exactly  what
 I  am  trying  to  emphasise  on  my
 friend,  Dr.  Karan  Singh.

 I  had  taken  part  in  the  debate
 which  took  place  at  that  time  and  I
 am  really  proud  of  the’  contribution
 that  I  had  made  then.  I  said,

 “Sheikh  Abdullah  has  gone  there
 as  a  partyless  leader,  as  a  partyless
 Chief  Minister,  as  a  Janata  Chief
 Minister”

 Now  Sheikh  Abdullah  will  become  the
 Janata  Chief  Minister,  but  I  predict-
 ed  it  in  1975.  %  further  said.

 “TI  ask  my  hon.  friend,  Shri  Swa-
 ran  Singh,  who  is  a  student  of  Con-
 stitutiona]  Affairs,  unlike  the  Prime
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 {Shri  Shyamnandan  Mishra  ]

 Minister--Does  not  the  Jammu  and

 Kashmir  Legislative  Assembly  stand

 as  good  as  dissolved?  What  is  the

 meaning  of  the  Jammu  and  Kash-

 mir  Legislative  Assembly  in  the

 present  context?  None  of  the  Mi-

 nisters  of  Sheikh  Abdullah  hap-

 pens  to  belong  to  the  Legislative
 Assembly.”

 If  the  Legislative  Assembly  were  that

 important,  at  least  one  member  of

 the  Cabinet  could  have  been  contri-
 buted  by  that  ce'ebrated  State  As-

 sembly.  But  not  a  single  member  of

 the  Cabinet  was  contributed  by  that

 Assemb'y.  Yet,  you  are  laying  all
 stress  on  the  Legislative  Assembly!

 What  then  was  the  new  _  factor

 brought  into  the  situation  to  reflect
 the  will  of  the  people?  That  is  pre-
 cisely  the  point  with  which  the  House
 must  grapple.  The  new  element

 brought  into  the  situation  was  the

 pact  between  the  then  Prime  Minis-
 ter  and  Sheikh  Abdullah,  because  the
 then  government  realised  that  the

 Assembly  did  not  reflect  the  reality
 of  the  situation  there.  It  is  the  pact
 between  the  then  Prime  Minister  and
 Sheikh  Abdullah  which  provided  the
 real  bro2ath  to  the  Legislative  As-

 sembly.  It  is  this  pact  which  had
 been  governing  the  State  and  not  the
 Legislative  Assemb'y  there.  So,  you
 had  com,  to  the  conclusion  that  a
 new  pact  was  required  with  8  per-
 son  wha  had  been  in  exile  for  22
 vears.  That  reminds  me  of  a  very
 desirable  development  which  has
 taken  place  in  this  House,  namely,  a
 man  whom  vou  had  handeuffed  and
 used  to  bring  to  the  court  in  hand-
 cuff  is  now  a  minister  governing  this
 countrv!  That  has  been  precisely  the
 tradition  of  a  Gandhian  country  like
 this.  So,  at  that  time,  a  pact  was
 brought  about  to  reflect  the  reality  of
 the  situation.  Now  mv  hon.  friend
 should  again  come  to  tha  view  that  a
 new  relationship  between  the  new
 Prim.»  Minister  ang  Sheikh  Abdullah
 is  required  to  reflect  the  reality  of  the
 situatiun.  T  am  only  stating  the  fects
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 which  you  have  created  there  and  I

 would  jike  you  to  adhere  to  those

 facts.  I  would  also  like  this  hon.

 House  to  bear  this  in  mind.

 The  one  problem  to  which  I  do  not
 find  an  easy  solution  is  this.  The

 State  is  now  under  Governor’s  rule
 which  has  been  imposed  with  the  con-
 currence  of  the  President  of  India.
 Concurrence  of  the  President  of  India
 means  that  it  was  done  with  the  aid
 and  advice  of  the  Central  Cabinet.
 Yet,  in  the  Constitution  of  Jammu
 and  Kashmir.  the  provision  is  that
 the  budget  would  be
 Governor.

 39.0  hrs.

 [Mr.  SPEAKER  in  th2  Chair}

 passed  by  the

 That  creates  problem  which  I)  am
 not  easily  able  to  solve,  We  have  to
 go  bv  the  situation  as  it  obtains  ac-
 cording  to  the  Constitution  of  Jammu
 &  Kashmir  (Interruptions),

 Now,  they  have  been  —  subscribing
 all  the  time  to  the  special  Constitu-
 tion  of  the  State  of  Jammu  &  Kash-
 mir.  Although  the  provision  in  that
 Constitut‘on  is  that  the  proclamation
 will  issue  onlv  with  the  concurrence
 of  the  President  of  India,  vet  my  hon.
 friends  on  the  other  side  have  been
 cubseribing  to  the  view  that  it  is  a
 wholly  desirable  provision  in  the  Con-
 stitution  of  Jammu  &  Kashmir  that
 there  shall  be  a  Governor's  rule  and
 that  the  Governor  should  rass  the
 hudget.  Why  had  you  been  subscrib-
 ing  to  this  view?  So  far  as  the  rul-
 ing  partv  is  concerned—-and  IT  am
 nroud  to  belong  to  the  ruling  rarty—
 the  hon.  Prime  Minister  has  always
 been  saying  that  we  must  not  do  any-
 thing  which  will  impair  the  unity  of
 the  country.  But  here  are  these
 gentlemen  who  have  been  talking  in
 terms  of  the  south  or  some  States  and
 sn  on.  Please  do  not  tell  us  that  in
 these  States  you  have  got  the  majo-
 rity,  The  country  is  represented  by
 the  party  which  reflects  the  predomi-
 nant  opinion  of  the  people  of  the
 country.  But  you  are  pointing  to
 State  A  or  Sta  3  or  State  C  and  all
 these  States  happen  to  be  in  a  parti-
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 cular  area—and  therefore  you  sug-
 gest  that  there  has  been  a  polarisa-
 tion  between  the  north  and  the  south.
 We  db  not  subscribe  to  these  sinister
 assumptiong  and  inferences  and  I
 must  say  that  you  are  not  true  to
 your  leader  when  you  are  talking  in
 terms  of  the  south  and  the  north.

 My  final  submission  is  this.  This
 has  to  be  solved  in  some  amicable
 manner,  It  is  a  matter  of  gratifica-
 tion  that  the  new  Prime  Minister  al-
 ways  brings  a  constructive  spirit  to
 bear  upon  the  problems  of  the  coun-
 try.  He  has  shown  during  the  last
 two  or  three  days  that  he  can  be

 accommodating  to  an  extent  to  which
 the  Prime  Minister  after  Nehru  or
 La]  Bahadur  Shastri  has  not  been.
 Your  leader  was  not  so  accommodat-
 ing;  otherwise  she  would  not  have

 to  face  this  catastrophe.  If  there  is  a
 kind  of  some  dialogue  between  the
 new  Prime  Minister  and  the  opposi-
 tion  on  this  point  they  should  evolve
 a  practice  that  the  House  should  take
 command  of  in  some  way  the  Budget
 proposals  because  it  is  in  substance
 President’s  Rule  but  because  of  the
 special  Constitution  of  the  Jammu  &
 Kashmir  it  is  Known  as  Governor’s
 Rule.  With  this  constructive  sugges-
 tion  I  would  like  to  accord  support
 to  the  new  Prime  Minister's  policy  in
 this  matter.  And  I  think  the  new
 Prime  Minister  will  inaugurate  a  new
 era  in  Kashmir.  I  would  ask  my
 hon.  friends  from  the  opposition  to
 come  forward  and  extend  their  hands
 of  cooperation  in  this  matter,  They
 should  rise  above  party  barriers,  treat
 Kashmir  in  a  special  way  and  apply
 the  delicate  touch  that  it  requires.

 श्रीमती  झकबर  जहान  बेगम  (श्री-

 नगर)  :  मि०  स्पीकर,  बहुत  सी  बा  मैं  ने

 सुनीं,  जो  स्रापोजीशन  और  नई  गवरनंमेंट  के

 झ्ानरेबल  मेम्बर्ज  की  तरफ  से  आप  के  सामने

 रखी  गई  ।  जैसा  कि  अक्सर  सब  को  मालूम

 ही
 है,  शेख  साहब  ने  हमेंगा  जम्हुरियत,  सैक-

 लरिज्म  और  सोशलिज्म  को

 अपनाया  शौर  उन्होंने  हर  तरीके  से यह  कोशिश
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 की  कि  काश्मीर  उसी  की  बुनतिथ्राद  पर  सारे

 हिन्दुग्तान  के  साथ  तरक्की  करे

 I  am  speaking  as  a  Member  of  this
 House,  not  as  the  wife  of  Sheikh
 Abdullah.  What  I  say  may  b2  against
 the  friends  in  the  Opposition,  but
 these  are  facts.

 एसेम्बली  में,  जो  प्रभी-अभी

 तोड़ी  गई  है,  काग्रेस  के  मेम्बर्ज  में  आपस  में

 ही  इत्तिफाक  नहीं  था।  पहले  तो  सब  कहते
 रहे  कि  शेख  साहव  बहुत  ग्रच्छे  है  श्रौर  उन  का

 चीफ  मिनिस्टर  बनना  बहन  अच्छा  है।

 सेकिन  बाद  में  जब  उन्होंने  देखा  कि  श्व  सूर  t

 हाल  ऐसी  है  कि  लोग  वाग्रेंस  की  तरफ  से

 मतफिकर  हो  रहे  हे,  तो  दूसरी  किस्म  की  बाते

 कही  जाने  लगीं  |

 लोक  सभा  के  लिये  मेरा  जो  डर्बैक्णन  दंगा,
 ्स  से  सब  दुनिया  के  सामने  जाहिर  हो  गया  कि

 लोग  किस  के  साथ  हैं  I  बेटद  कोशिश  की  गई

 हमे  भी  है  ने  की  ।  मेरे  खिलाफ  भी  तीन

 शौर  बडी डेट  खडे  किसे  गये  |

 एक  साननीय  सदस्य  :  बहुत  बेईमान

 है  मे  लोग  |

 SHRI  MOHD.  SHAFI  QURESHI:
 The  word  “be-imuan’  should  be  ex-
 punged,  becuuse  he  does  not  know  its
 meaning.  ‘Be-imaan’  in  this  context
 is  a  buq  word.

 श्रीमती  पभ्रकबर  जहान  बेगम  :  एक
 तो  उनमें  से  वह  सा  व  थे,  जिन  की  काग्रेस  की

 तरफ  से  बहुत  बैंकिंग  को  जाती  थी-मौलवीं

 इफितखार  साहब  t  खैर,  कुदरत  का  करना

 ऐसा  हआ  कि  वह  हार  गये  ।  किसी  चीज  ने

 मजधूर  किया  शेख  साहब  को  अगर  कुर्सी
 की  जरूरत  होती  जैसे  कि  ये  लोग  हैं  थे  झल्फाज

 में  जाहिर  करने  की  कोशिश  करते  है  तो  फिर

 उन्हें  जेल  काहे  के  लिये  जाना  था  और  यह

 एलीगेंणन  भी  शायद  ग्रगर  मैं  न  करेक्टली

 सुना'कि  कुछ  पाकिस्त  न  की  तरफ  का  कहे  रहे

 थे  (व्यवधान)

 एक  मान तीय  सदस्८  :  नहीं,  किसी  ने

 नहीं  कहा  |
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 श्रीमतो  श्रकबर  जहन  बेगम  :  हपेशा
 से  उन्होंने  ट ूनेशन  थूयोरी  स ेइनकार  किया  और

 उन्होंने  हमेशा  सब्र  किय ।  हमें  साथ  लेकर  चार

 साल  कीजलावतनी  भी  काटी,  तीन  साल  कोडाइ

 कैनाल  में  साउथ  के  अंदर  और फि :  एक  साल

 दिल्ली  के  अंदर  खैर,  इस  का  कोई  गिला

 किसी  पर  नहीं  है।  आप  लोग  सब  समझते

 है  कि  ऊंचे  श्रादर्शों  के  लिये  सफरिग्स  आती  ही

 हैं।  अगर  त्रे  इस  चीज  के  पाबन  न  होते,

 कुसियों  के  लिये  उन  को  लालच  होती  तो  फिर

 सफरिग्स  काहे  के  लिये  लेनी  थी  ?

 कांग्रेसियों  ने  1: 6  ऐसा  माहौल  पैदा

 कर  दिया  था  कि  उन  के  लिये  गवरनमेंट  चलानी

 बड़ी  दुश्वार  हो  गई  भी  ।  असेम्बली  के  अंदर

 से,  बाहर  से  सब  तरफ  से  कोशिश  यह  की  जाती

 थी  कि  जिन  उसूलों  पर  जम्हूरियत,  सोशलिज्म

 शौर  सेक्युलरिज्म  पर  वे  गवनेमेंट  चला  रहे
 थे  वह  न  चला  सके  और  जो  कहते  हैं  कि  तीन

 आदमियों  पर  नाचते  थे,  वह  ठीक  है,  मौका

 ्रायेंगा,  प्रसेम्बली  के  एलेक्श  3  में  दूसरा  मौका

 श्राएंगा  जो  कि  महज़  इसीलिये  है।  उन्होंने
 इसीलिये  कहा  कि  मेरे  लोगों  को  बिलकुल
 ग्राजादाना  तोर  पर  जम्हूरियन,  सेक्प्रुलरिज्म
 श्रौर  सं|शलिज्म  के  उसूलों  पर  खली  राय  रखने

 का  मौका  होना  चाहिये  -  बिता  कसो  खौफ

 और  खतर  के  वे  अपने  नुमाइन्दे  चुनें  जो  कि

 झ्रसेम्बली  में  उन  की  न्‌माइन्दगी  करें।

 तीन  आझादमियों  पर  कोई  नहीं  नाचते  t

 यह  सारी  दुनिया  जानती  है  न  सिर्फ  हिन्दुस्तान
 बल्कि  हिन्दुस्तान  के  बाहर  के  लोग  भो  जानते

 हैं  शेख  ग्रब्दुला  को  जिन  की  उम्र  के  46  साल

 पालिटिक्स  में  हो  गये  है  और  उन्होंने  कभी

 धोखा  नहीं  किया,  उन  से  धोखा  किया  गया  |

 उन्होंने  Fo  सी  को  धोखा  नहीं  दिया  |  इस  कदर
 वे  अपने  प्रल्फाज  के  पाबन्द  हैं।  जिस  वक्‍त

 अ्रपने  एलेक्शंस  के  लियें  मुझे  अपनी  कांस्टी

 ट्यूएंसी  में  जाना  पड़ा,  काफी  दुश्वारियां  भी

 ग्राती  थीं  सामने  लेकिन  उन  सब  दुश्वारियों  के

 होते  हुए  मैंने  कान्टीन्यू  किया  झर  उन्होंने  यही

 कहा  हमेंशा  मुझे  लोगों  से  कहना  पड़ा  जिस  में  कि
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 लोगों  ने  मुझसे  कहा  ब्रेगम  साहिबा,  हमें  धोखा

 लगा,  आप  ने  कहा  था  जब  मी  टिग्स  पर  मोटिग्स

 हुआ  करती  थी  जिस  में  i5-20  शौर  30

 हजार  से  कम  लोग  कभी  नही  थे  कने  कहा  कि

 क्या  धोखा  हुआ  आप  लोगों  से  तो  उन्होंने

 कहा  कि  आप  ने  कहा  कि  क  ग्रेस  और  हमें

 एलेक्शंस  में  बिलकुल  एक  साथ  चलना  है  न

 कि  हमें  उन  के  कौडीडेट  को  नुकप्तात  पहुंचाने
 की  कोशिश  करनी  है  ।  और  दढ  यह  भी  चाहूंगी
 कि  वे  भी  उन  बादे  पर  रहे  जो  श्रीमती  इन्दिरा
 गाधी  और  शेख  साहब  के  दरमियान  बाते
 हुई  और  उन  की  कैबिनेट  के  दरमियान  बाते

 हुई  कि  यह  तीत  सीटे  हम  को  मिनी  है  ये  तोन

 सोरे  क  ग्रेस  की  हैं।  लेकिन  यह  :  चाड़ेंगे
 कि  एक  दूसरे  के  साथ  ऐसा  न  किग्रा  जाय  कि

 धोखा  दिया  जाय  ।  मैं  अब  जाना  नहीं  चाहती
 इस  में  -  एक  तो  मुझे  मेरा  जमीर  इजाजत

 नहीं  देता  कि  मैं  उन  बातां  का  जिक्र  कहूं।

 यहां  पर  एक  जिक्र  किया  गया  कि  एक  जोक

 जलाई  गई  उस  जोप  को  जलाने  में  भो

 उन्हीं  का  हाथ  था  चूकि  इस  में  काप्रेसियों

 की  एक  सोचो  समझी  वाल  कि  इसकों  णक

 हें  के  तौर  पर  इस्तेमाल  करके  यहा  शिया

 सुन्नो  फिप्ताद  करायें  ताकि  उस  सूरत  में

 इन्तखातात  को  मुल्तेवी  कराये  लेकित  सारो

 काश्मीर  इस  बात  को  साबित  कर  सकती  है,
 इस  तरह  से  गायबाना,  किसी  को  पोड़  के  पीछे

 कोई  बात  कहना,  मुल्क  के  लोगों  से  दूर  किसो

 तरह  को  बाते  कहना  बड़ा  आसान  है  लेकिन

 मुल्क्र  के  लोगों  के  सामने  बाते  करना  दूसरा
 बात  होमी  कि  तोन  आदमी  किसके  साथ  है
 शर  सारा  काश्मीर  किसके  साथ  है  ।  इसलिये

 मैं  चाहती  हूं  कि  जब  इस  हाऊस  में  हम  आयें

 है  तो  हम  सब  बहुत  शरीफाता  और  इमानदा-

 राना  तौर  पर  बात  कहे,  जो  हकीकत  है  उसके

 गलत  तरीके  से  बयान  करने  की  कोशिश  न

 करें  |  झूठ  को  बोले  कि  हकोकत  हैग्ौर  हुकीकत
 को  हम  बयान  ही  न  करे  यह  जायज  नहीं  है  ।

 इन  लोगों  ने  शेंख  साहब  के  लिए  गवर्न  भेंट

 चलाने  का  कोई  रास्ता  ही  नहीं  रखा  ।  कभी
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 एक  रूप  में  आ  जाय॑  श्रौर  कभी  किसी  तरीके  पर

 ा  जायें  ।  कभी  लोगों  को  फुसलाएं  और

 बिगाड़ें  |  तभी  उन्होंने  गवर्नर  साहब  से  कहा  कि

 अब  आप  असेम्बली  डिज़ाल्व  कर  दीजिए  क्‍यों

 कि  काम  तो  होता  नहीं  है,  सिर्फ  लड़ाई  झगड़ें

 होते  हैं  -  जो  पालिसीज़  हूँ  वे  तो सब  दफन  हो
 जाती  हैं  जिन  पर  चल  कर  मुल्क  को  तरक्की

 करना  है  ।  जो  कुछ  जिन  के  मन  में  आता  है

 कहता  है  और  इन  के  आपस  में  भी  श्रसेम्बली

 में  फूट  थी  जिस  फो  वजह  से  कोई  भी  मुल्क
 की  तरक्की  का  काम  नहीं  हो  सकाता  था।  तभी

 शेंख  साहब  ने  कहा  कि  असेम्बली  को  डिज़ाइल्ब
 किया  जाय  ताकि  लोगों  को  मौका  मिले  कि  वें

 अपनी  फ्री  तिल  से  जिस  को  चा  हें  नुमाइन्दा

 बनाएं  |  मैं  तो  अभी  श्रभी  इस  बड़े  एवान  में

 आई  हूं।  मैं  नहीं  चाहती  थी  कि  इस  पर

 बोलूं  लेकिन  मैं  मजबूर  हो  गई  जब  मैं'  ने  देखा

 कि  तमाम  मुल्क  के  आन  रेबल  मेम्बर्स  यहां  बैठे

 हैं,  उन  की  श्रांखों  में  घूल  झोंकी  जा  रही  है

 इसलिए  इस  चीज को  मैं  वर्दाश्त  नहीं  कर  सकी  ।
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 गृह  मंत्री  (चोधरी  चरण  सिंह)
 भ्रध्यक्ष  महोदय,  इस  मामूली  से  मज़मून
 पर  भ्रच्छे  से  श्रच्छे  भाषण  हो  चुके  हैं  और  श्रभी

 बाद  में  बंगम  साहिबा  का  जो  भाषण  ह्झा  है
 मैं  समझता  हूं  उस  के  बाद  मुझ  को  कछ  विशेष

 कहने  की  जरूरत  नहीं  रह  जाती  ।  चौहान

 साहब  शौर  डा०  कर्ण  सिंह  मानें  या  न  मानें

 लेकिन  गालिबन  व  भ्रपने  दिल  में  तसस्‍्लीम  करते

 होंगे  कि  यह  मामला  बहुत  सीधा  सादा  है  |

 कानन  साफ  कहता  है  कि  गवनेर  को  कोई
 श्ख्त्यार  नहीं  है,  कोई  च्वायस  नहीं  है,  कोई
 विकल्प  नहीं  है  सिवाय  कौंसिल  श्राफ  मिनिस्टर

 की  ऐंडवाइस  पर  श्रमल  करने  के  ।  विपक्ष  की

 तरफ  से  कोई  ही  दलील  इस  संबंध  में  नही
 दी  गई  ।  डा०  कर्ण  सिंह  ने  डेमोक्रेसी  की  बात

 कही,  एं  फ़न्टरी  और  इ्म्पर  बट  जैसे  श्रल्फाज़

 इस्तेमाल  किए  जो  कि  गैर-ताल्‍लुक  थें।  सिर्फ

 देखना  यह  है  कि  कानून  का  तकाजा  क्‍या  है  ?

 तो  कानून  में,  जैसा  मैंने  अज  किया,  गवनेर

 के  लिम  शौर  कोई  रास्ता  नहीं  था।  भाम
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 डमोक्रेसी  का  यह  तकाज़ा  था  कि  मैजोरिटी

 दूसरी  तरफ़  है  तो  उन  को  मौका  दिया  जाय,

 लेकिन  जहां  तक  लाकक  ताल्लुक क  है  उन  के  लिये

 कोई  दूसरा  रास्ता  नहीं  था  ।

 यहां  कहा  गया  कि  आर्टीकिल  356  भी

 यहां  एप्लाई  किया  जा  सकता  था,  उस  को

 एप्लाई  क्‍यों  नहीं  किया  गया  |  मैं  समझता  हुं-
 अगर  कांग्रेस  की  गवनंमेंट  पावर  में  होती  तो

 शायद  वही  एप्लाई  करती,  क्‍योंकि  उस  में  दो

 साल  तक  गवने  र  ख्ल  का  मौका  था,  लेकिन  यहां
 तो  सिर्फ  6  महीने  की  ही  गुंजाइश  थी  और

 हम  चुंकि  जल्द  से  जल्द  इलेक्शन  कराना

 चाहते  थे  ,  इस  लिय  हम  ने  गवनं  र  की  बात  मान

 ली,  ताकि  उन  के  पास  कम  से  कम  वक्‍त  तक

 शासन  रहे,  ज्यादा  देर  तक  शासन  का  मौका

 उन  को  न  मिल  सके  ।  यह  बिलकुल  साफ़

 बात  है  |  कि  उन  को  6  महीने  के  श्रन्दर

 वहां  इलैक्शन  कराना  पड़ेगा  ।  अब  मेरी  समझ

 में  यह  नहीं  ञ्  रहा  है  कि  आप  को  इस  में  क्यों

 एतराज  है  ?

 c
 “शेख  श्रब्दुलला  साहब  ने  “एकाड्ं”  को

 नहीं  माना”  मुझे  इस  तरह  की  दलील  सीज़ण्ड

 पालियामेन्टय  'रियन्ज़  की  तरफ़  से  सुन  कर  कुछ

 ताज्जूब  हुआ  ।  यह  दलील  कहां  तक  रेलेवन्ट

 है  ?  उन्होंने  माता  या  नहीं  माना-मैं  श्रगर

 उस  बहस  में  जाऊं,  तो  फिर  शेख  अब्दुल्ला
 साहब  भी  यहां  पर  मौजूद  हों  श्रौर  फिर  उस

 पर  कोई  जजमेन्ट  हो,  लेकिन  इस  बात  का  यहां
 कोई  सवाल  उठता  ही  नहों  है  ।

 जहां  तक  आप  की  पार्टी  द्वारा  सपोर्ट

 विदड़ा  करने  की  बात  है-आप  श्रगर  लैटर

 लिखने  से  पहले  ही  सपोर्ट  विदड़ा  कर  लेते

 या  उन  के  खिलाफ़  कोई  नो-कान्फिडेंस  का

 मोशन  ले  झाते,  उस  के  बावजूद  भी  अगर

 क्रोन्सिल  श्राफ़  मिनिस्टंज़  यह  कहती  है  कि

 असेम्बली  डिज़ाल्व  की  जानी  चाहिय,  तो

 गवनंर  को  'डिज़ाल्व  करना  पड़ता,  इस  के

 आलावा  गवनंर  के  सामने  कोई  दूसरा  रास्ता

 नहीं  था  ।



 233  Motion  for

 श्राप  के  मुफती  मुहम्मद  सईद  साहब,
 जो  जम्म्‌-काश्मीर  पी०  सी०  सी०  के  प्रेसिडेन्ट

 है,  ता०  25  की  शाम  को  गवनंर  को  लेटर

 लिखते  हैं  कि  श्री  गिरधारी  लाल  डो  रा  जो

 वहां  की  लेजिस्लेचर  कांग्रेस  पार्टी  के  लीडर  है

 उन्होंने  कोई  बयान  दिया  है  कि  वे  सपोर्ट  विदड़ा
 करना  चाहते  हैं  ।  उन्होंने  कोई  बयान  दिया

 होगा,  मैं  उस  में  नहीं  जाना  चाहता,  इस

 बारे  में  हमारे  पास  कोई  मैटीरियल  नहीं  है
 कि  उन्होंने  कब  बयान  दिया,  उन्होंने  बयान

 दिया  हो  या  न  दिया  हो,  लेकिन  बाज़ाब्ता

 तौर  पर  जो  लैटर  जाता  है,  बह  ता०  25

 की  शाम  को  जाता  है  ब्रौर  उस  में  भी  यह  नहीं
 लिखा  जाता  है  कि  यह  लेजिस्लेचर  पार्टी  का

 डिसीज़न  है,  कांग्रेस  पार्टी  ने ऐसा  तय  किया  है।
 शंख  साहब  ता०  26  की  सबेरे  कान्सिल

 श्राफ़  मिनिस्टर्ज़  की  तरफ़  से  लैटर  लिखते

 हैं  कि  भ्रसेम्बली  डिज्ञाल्ब  होनी  चाहिये।  उसके

 बाद  ता०  26  की  शाम  को  कांग्रेस  लेजिस्लेच र
 पार्टी  को  मीटिंग  होती  हैं  कि  हम  सषोर्ट  विदड़ा
 करते  है  t  इस  तरह  से  सपोर्ट  विदड्मा  करने  का

 जो  बात  है-उस  में  ज्यादा  बल  नहीं  है-वे
 जिस  वक्‍त  अपनी  सपोर्ट  को  विदड़ा  करते  है,
 उससे  पहले  शख  प्रब्दुल्ला  लेटर  लिख  चुके

 होते  है  -  एक  और  बात  है-जो  लैटर  लिखा  जाता

 है--उसे  मुफ़ती  म्‌  हम्मद  सईद  साहब  लिखते

 हैं  जो  आप  की  प्रार्गेनिज्ञेशन  के  प्रेसिडेन्ट  है,

 लोडर  श्राफ़  दि  पार्टी  उस  को  नहीं  लिखते

 हैं  और  श्राप  को  पार्टी  मीटिंग  भी  ता०  26

 की  शाम  को  होती  है,  जब  कि  शेख  साहब

 पहले  ही  लिख  चुके  होते  हैं  -  इस  लिये  लेटर

 लिखने  या  न  लिखने  से  कोई  फक  नहीं  पड़ता

 है,  स्टेट  के  कांस्टीचुशन  के  झ्रा्टीकल  35(  2)
 के  तेहत  गव रि  कान्सिल  श्राफ़  मिनिस्टर

 के  मशवरे  पर  भ्रमल  करने  के  लिये  जस्टीफाइड

 थे  t

 wa  स4ाल  यह  पैदा  होता  है  कि  गवर्नर

 ने  अपने  हाथ  में  क्‍यों  लिया  ?  यह  बड़ी  सीधी

 सी  बात  है--गवर्नर  क  न्सिल  आफ  मिनिस्टज

 को  रख  कर  अपेम्बली  को  डिजाल्व  कर
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 के  इलैक्शन  करा  सकते  थे,  लेकिन  उन  के

 पास  3i  माचे  के  बाद  गवर्नंमेंट  को  चलाने

 के  लिए  फण्डस्‌  नहीं  थे।  इस  लिए

 उन्होंने  प्रेसिडे नट  से  कान्करेंन्स  मांगी

 कि  वहां  पर  गवनेर  रूल  इम्पोज  कर  दिया

 जाए  ताकि  उन  के  पास  लेजिस्लेचर  की

 तमाम  पावर्ज  हो  जाएं।

 हमारा  इरादा  यह  है  कि  हम  गवनेर

 को  एडवाइस  करेंगें  कि  बह  एट-दि-श्राउट

 साइड  तीन  महीने  के  श्रन्दर  ये  इलैक्शन

 करा  दें।  मेरे  दोस्तों  क.  तरफ  से  यहां  पर

 बहुत  से  आार््यमेन्टस  दिए  गए  हैं  शोर

 कहा  गया  है  कि  हमारी  मैजारिटी  होगी
 अगर  एसी  बात  है  तो  फिर  श्राप  धबाराते

 क्यों  हैं,  इस  को  भी  टैस्ट  कर  लोजिए,

 इस  में  घबराने  की  कोई  बात  नहीं  है  :

 श्री  मुहम्मद  1...  कुरेशी :  इस  में

 घबराने  की  कोई  बात  नहीं  है।

 चौधरी  चरण  सिह  :  तब  फिर  इतने
 भाषण  यहां  देने  की  क्‍या  जहरत  थी,
 श्राप  को  इसका  वैलकम  करना  चाहिए  था।

 श्री  मुहम्मद  डझाफी  कुरेशी  :  झाप  इस
 वक्‍त  यह  ऐन्न  फरमा  रहे  हैं  कि  तीन

 महीने  के  बाद  इलेक्शन  होगा,  यानी  प्राप

 श्रभी  से  डेट  मुकरिर  कर  रहे  हैं।

 चौधरी  चरण  सिह  :  मैंने  यही  कहा

 है  कि  एट  दि  श्राउट  साइड  तीन  महीने
 के  श्रन्दर  होगा--मुझे  उम्मीद  है  शब  तो

 ग्राप  को  कोई  शिकायत  नहीं  होगी  ।

 श्री  मुहम्मद  द्ाफी  कुरेशी  :  जी  नहीं  |

 चोधरी  चरण  सिंह  :  फिर  तो  मुझे
 उम्मीद  है  आप  इस  रेजोल्यूशन  को  वापस

 ले  लेंगें  |

 अध्यक्ष  महोदय,  आप  की  इजाजत  से

 मैं  दो  बातें  और  श्रजे  करना  चाहता  हूं
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 [चौधरी  चरण  सह]

 हमारे  माननीय  दोस्तों  को  लेजिस्लेचर  में

 कांग्रेस  की  मेजोरिटी  होते  हुए  प्रेगीडेंड

 रूल  की  बात  बड़ी  श्रखर  रही  है  लेकिन

 इन्होने  ही  अनेकों  ऐसी  मिसालें  कायम

 की  हैं  ।  यू०  पी०  के  श्रन्दर  32

 जून,  973  को  जबकि  आप  की  मेजोरिटी

 थी,  तो  आप  ने  श्री  कमलापति  त्रिपाठी

 को  इस्तीफा  देने  के  लिए  मजबूर  किया  था

 झर  पांच  महीने  के  लिए  वहां  पर  आप

 ने  गवनेर  क्ब्ल  कायम  कर  दिया  था।

 में  डा०  कर्ण  सिह  से  जनाना  चाहूंगा  श्रगर

 उन्हें  जयाब  देने  का  मौका  हो--

 मुझे  नहीं  मालूम--यां  कभी  किसी  और

 मौके  पर  कि  दुनिया  में  अगर  ऐसी  मिसालें

 हैं  तो  वे  बतलाएं  कि  मेजोरिटी  होते  हुए
 किसी  पार्टी  की,  गत्तनर  का  रुल

 स्थापित  किया  गया  ।  फौरन  उनको  दूसरा
 लीडर  चुनना  चाहिए  था।  और  अगर,

 उनके  पास  कोई  व्यक्ति  स्टट  को  चलाने

 के  लिए  नहीं  था  तो  एसेम्बली  को  डिजोल्व

 करके  दूसरा  इलेक्शन  कराना  चाहिए  था।

 ऐसा  ही  गुजरात  में  किया।  तो  जो  लोग

 इस  तरह  के  डेमोक्रेटिक  पाप  कर  चुके  हैं

 ऐसे  आदमियों  को  कहां  शोभा  देता  है  कि

 वे  डेमोक्रेसी  की  दुहाई  दें।

 माननीय  अध्यक्ष  महोदय,  बरुआ  साहब
 का  नाम  बहुत  सुना  है  |  दो  तीन  स्पीचेज़  भी

 पढ़ी  हैं।  जब  हम  जेल  मे  थे  तो  वे  हमे  यह  कहा

 करते  थे
 “

 These  thugs  and  hoodlums
 !

 थे  लफ्ज़  वे  ग्रपोज़ीशन  के  लिए  कहा  करते  थे  ।

 मैं  माननीय  मुरारजी  भाई  से  पूछ  रहा  था

 कि  बरुआ  साहब  हैं  या  नहीं  ।  तो  मालूम  हमा

 कि  वे  यहां  नहीं  हैं  -  श्राज  अगर  उनका

 भाषण  होता,  तो  हमे  कुछ  सीखने  को  मिलता  ।

 तो  मैं  यह  कह  रहा  हूं  कि  इस  तरह  की  बातें

 हुई  हैं  भर  श्राज  श्रापकों  यह  शिकायत  है  कि

 मेजोरिटी  होते  हुए  दुनिया  की  हिस्ट्री  में  ऐसी

 मिसाल  नहीं  मिलती  q
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 एक  बात  झ्र  श््जे  करना  चाहता  हूं
 श्रपनी  बात  खत्म  करने  से  पहले  और  वह
 यह  है  कि  हमारी  कोशिश  शझ्ौर  जनता  पार्टी
 की  कोशिश  यह  नहीं  होगी  कि  हर  सूरत  में,
 हर  कीमत  पर  पावर  से  चिपकना  चाहेंगे,
 हरगिज  नहीं  चाहेंगे  -  हम.री  यह  ख्वाहिश
 है  कि  हमारे  हाथ  में  पावर  रहे  ताकि  हम  अपने

 उसूलों  के  मुताबिक  इस  देश  की  सेवा
 कर  सकें  but  not  at  all  costs.

 मुझको  और  मेरे  साथियों  को  शिकायत  है,

 दुनिया  के  इनटेलेक्चुअल्स  और  डेमोक्रेट्स
 को  शिकायत  है  कि  कांग्रेस  पार्टी  की लीडरशिप
 ने  हर  कीमत  पर  पावर  से  चिपकने  की  कोशिश
 की  है  ।  हमारी  यह  कोशिश  नहीं  होगी  ।
 मैं  श्रधिकृत  रूप  से  और  अपने  नेता  जी  की

 राय  से  यह  बता  देना  चाहता  हूं  कि  जब  कभी

 हम  यह  देखेंगे  कि  गवर्नमेंट  नहीं  चल  रही  है
 झौर  उसका  ब्रंकडाउन  हो  रहा  है  तो  बजाय

 इसके  कि  हम  गवनेर  का  सल  स्थापित  करें

 6  महीने  या  2  साल  के  लिए,  हम  फौरन  ही

 दूसरा  इलैक्शन  कराने  का  आर्डर  देंगे  ताकि

 गवर्नर  या  प्रेसीडेंट  के  रूल  का  सवाल  ही  न

 हो  |  यही  बात  डा०  श्रम्बेडकर  साहब  ने,
 जब  कांस्टीट्यूशन  पर  बहस  चल  रही  थी,

 कही  थी  |  जब  इमर्जेंसी  का  प्रोवीजन  रखा

 गया  था  तब  कुछ  लोगों  ने  श्राशंका  प्रकट

 की  थी  कि
 “

 This  might  be  abused

 "eet  का

 दुरुपयोग  हो  सकता  है  |  उस  वक्‍त  डा०

 अम्बेडकर  साहब  ने  यह  कहा  था  कि  मैं  नहीं
 समझता  कि  हमारे  लोग  इसका  दुरुपयोग
 करेंगे  |  श्गर  कोई  एंसी  सिचुएशन  हो
 जिसमें  ब्रेकडाउन  हो,  इमजेंसी  की  बात

 उन्होंने  नहीं  कही  थी  ब्रेकडाउन  के  बारे  में

 कहा  था,  तो  गवनेर  दूसरे  इलैक्शन  का  भ्रार्डर

 देगा  बजाय  इसके  कि  वह  अपने  हाथ  में  पावर

 रखे  |  तो  मैं  यह  एश्पोरेंस  देता  हूं  ;  मैं  समझता

 हूं  कि  इसके  बाद,  इनके  लिए  कहने  को  तो

 कुछ  नहीं  है  लेकिन  वे  जरूर  कहेंगे  क्योंकि

 झखबार  में  कुछ  जाना  चाहिए,  मगर  मैं

 as  it  has  been
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 समझता  हूं  कि  डा०  कर्ण  सिह  इसको  विदड़्ा
 nN  (

 कर  लेंगे  ।

 डा०  कर्ण  सिह  (उधमपु<)  :  श्रध्यक्ष

 महोदय,  मैं  केवल  दो  चार  बातें  ही  उत्तर  में

 कहूंगा  ।  एक  तो  यह  है  कि  मेरे  मित्र  मधु
 लिमये  जी  ने  बड़ी  प्रेम  की  बातें  कहीं  हैं  ।

 इस  के  लिये  मैं  उन  का  धन्यवाद  करता

 हूं।  मैं  भी  उन  का  बड़ा  अभ्रहतराम  करता

 हूं  और  केवल  एक  बात  बड़े  वितम  रूप  से

 कहूंगा  |  उन्होंने  जो  यह  कहा  है  कि  काश्मीर

 में  जितने  भी  चुनाव  माज  तक  हुए  हूँ  वे  सब

 रिग्ड  हुए  हैं,  तो  मैं  यह  कहुंगा  कि  काश्मीर
 में  चुनी  हुए  एसेम्बली  के  कारण  भारतीय  विधान

 के  अन्तर्गत  बहुत  सारी  आयते  वह,  पर  लागू

 हुई  है  और  बड़े-बड़े  परिवर्तेन  हुए  हूँ।  हम
 सदरे  रियासत  से  गवर्नर  बने  और  प्राइम-

 मिनिस्टर  से  चीफ  मिनिस्टर  बहा  पर  बनाया

 गया  |  अगर  इस  माननीय  सदन  में  यह  कह
 दिया  जाय  कि  सब  चुनाव  गलत  है  तो  मेरी

 बड़ी  विनम्र  प्रार्थना  है  और  अटल  बिहारी
 जी  भी  बैठे  हुए  हैं,  कि  यह  राष्ट्रीय  हित  में

 नहीं  होगा  t  मैं  प्रार्थना  करूंगा  कि  इस  तरह
 की  बातें  इस  सदन  में  न  की  जाएं  ।

 मधु  जी  ने  कहा  कि  शेख  श्रबददुल्ला  एक
 ग्रसाधारण  व्यक्ति  है  ।  मैं  इस  बात  को  स्वीकार

 करता  हूं  कि  शेख  अंबु दुल्ला  का  अपना  एक
 स्तर  रहा  है  इस  देश  में  ग्रौर  विशष  कर  जम्म्‌
 श्रौर  काश्मीर  में  ।  जैसा  बेगम  साहिबा  ने

 कहा  कि  शेख  अबदुल्ला  46  साल  से  सियासत

 में  हैं।  आश्चर्य  की  बात  है  कि  जिस  साल

 मैं  पैदा  हुआ,  उसी  साल  शेख  अब॒दुल्ला  की

 सियासत  पैदा  हुई  |  हम  उनका  अदर  करते

 है,  मैं  उतके  लिये  व्यक्तिगत  रूप  से  नहीं

 बोलना  चाहता  हूं।  लेकिन  मेरी  प्रार्थना  है

 कि  जहां  तक  जम्मू  श्र  काश्मीर  का  प्रश्न

 हैं,  जम्मू  और  काश्मीर  पर  किसी  व्यक्ति

 का  अधिकार  नहीं  है,  चाहे  वह  व्यक्ति  कितना

 ही  अ्रसाधारण  क्‍यों  न  हो  मैं  फिर  बड़ी
 विनमता  से  कह  ३  कि  उस  पर  अगर  किसी
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 व्यक्ति  का  अधिकार  रहा  तो  वह  मेरे  पिता

 जी  का  अ्रधिकार  रहा।  उन्होंने  लिख  कर

 हमेंशा  के  लिये  उसे  भारतवर्ष  को  स,प  दिया  ।

 उसके  बाद  किसी  का  अधिकार  जम्मू  कश्मीर

 पर  नहीं  रहा  है।  (व्यवधान)

 तीसरी  बात  मैं  श्रटल  जी  से  कहना  चाहता

 हूं,  अटल  जी  का  बहुत  धन्यवाद  करना  चाहता

 हूं---आज  तक  लोगों  ने  मुझे  बहुत  भ्रच्छी  बातें

 कहीं  हें-लेकिन  जितनी  क्रपादृष्ट्री  उन्होंने  मुझ
 पर  श्राज  की  कि  मेरी  तुलना  महाभारत  के  कर्ण  के

 साथ  की  तो  उससे  झाज  मैं  श्रपना  जन्म  सफल

 मानता  हूं  और  उनको  और  उनके  माध्यम  से

 सदन  को  और  देश  को  कहूंगा  कि  जिस  प्रकार

 कर्ण  के  अंतिम  समय  तक,  धोखे  से  तीर  लगने

 पर  भी  अपने  धर्म  से  नहीं  हटे  और  भ्रन्त  में  भी

 ब्राह्मण  के  भिक्षा  म.गने  पर  उसे  दान  दिया,

 उसी  प्रकार  हम  भी  अटलबिहारी  जी  के  प्रति

 अपनी  पुरानी  परंपरा  को  निभायेगे।  (व्यव-

 धान)  कर्ण  के  पास  कुछ  नहीं  था  केवल  एक
 दान  था।  हम  भी  खाली  हाथ  नहीं  भेजेंगे

 ब्राह्मण  को  ।

 अध्यक्ष  'होदय,  श्रटल  जी  न  एक  बात

 कही  कि  हम  जानबृुझ  कर  कमण्मीर  में  गड़बडी
 कराना  चाहत

 हैं
 ।  मैं  श्रापको  विश्वास  दिलात।

 हूं  कि  हमारे  दल  ककी  श्रोर से  कभी  एसा
 विचार  नहीं।  हो  सकता  है  ।  हम,  जो  काश्मीर

 की  एक-एक  परिस्थिति  को  जानते  हैं,  कभी

 ऐसा  कार्य  नहीं  होते  देंगे  जिससे  वहा  किसी

 प्रकार  की  गड़बड़ी  पैदा  हो  ।

 प्रधान  मंत्री  जी  का  मैं  बहुत  ग्रादर  करता

 हूं  ।  प्रधान  मंत्री  जी  से  में  मिला  भी  था

 शर  उन्होंने  मुझ  से  यह  कहा  था  कि  मेरे  पास

 कोई  और  प्राल्ट  रनेटिव  नहीं  था,  कानून  की  रूह
 से  कोई  दूसरा  विकल्प  नहीं  था  |  लेकिन  मेरे

 विचार  में  कानून  की  रूह  में  कुछ  गजाइश
 थी  I

 ग्रध्यक्ष  महोदय,  हमारा  स्थगन  प्रस्ताव

 इसलिये  सफल  हो  गया  कि  हमारे  माननीय
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 हि।०  कर्ण  सिंह

 नेता  चौधरी  चरणसिंह  जी  ने  यह  माना  कि

 उत्तर  प्रदेश  में  पाप  हुमा,  गुजरात  में  पाप

 हुआ  श्राज  बे  यह  भी  स्वीकार  कर  रहे  हूँ

 कि  जम्मू  श्रौर  कश्मीर  में  भी  पाप  हम्ना  है

 श्र्न्त  में  में  यह  कहूंगा  कि  इन्होंने  जो  म्ह

 कहा  कि  356  लागू  करने  से  एक  दो  साल  चल

 सकता  है।  इसमें  भी  मुझे  तथ्य  नही  लगता  |

 अगर  356  लागू  होता  तो  इस  सदन  के

 सामने  बात  आती,  हम  चर्चा  करते,  वह.  के

 बजट  पर  चर्चा  करते  ।  वह  मौका  भी  इन्होंने

 हमे  नहीं  दिया  फिर  भी  हमारा  स्थगन

 प्रस्ताव  सफल  हुआ  क्योंकि  हमने  अपनी  बात

 कह  दी।  श्रन्त  में  मैं  बहु  साफ  कर  देना

 चाहता  हूं  कि  राष्ट्र  हित  हमारे  लिये  एक  परम

 पवित्र  कर्तंव्य  है।

 इन  शब्दों  के  साथ  मैं  अपने  प्रस्ताव  को

 वोट  के  लिये  नहीं  रखता  हूं  ।  इसलिए

 बोट  इस  प्रस्ताव  पर  हम  नहीं  चाहते  हूँ  I
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 MR.  SPEAKER:  Has  the  hon.
 Member  the  leave  of  the  House  to
 withdraw  his  adjournment  motion?

 SOME  HON.  MEMBERS.  Yes,  yes.

 The  motion  was,  by  leave,  withdrawn.

 9.45  prs.

 GENERAL  BUDGET,  1977-78
 AND

 DEMANDS  FOR  GRANTS  07  AC-
 COUNT,  977-78—Contd.

 MR.  SPEAKER:  Mr.  Aravinda  Bala
 Pajanor—you  were  on  your  legs.  You
 can  continue.

 SHRI  ARAVINDA  BALA  PAJA-
 NOR  (Pondicherry):  Mr.  Speaker,
 Sir,  I  was  telling  the  House......

 MR.  SPEAKER:  You  can  continue
 tomorrow.  Now,  we  adjourn  to  meet
 again  tomorrow  at  l  a.m.

 19.46  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 March  30,  977/Chaitra  9,  899  (Saku)


